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LOK SABHA

Monday, April 26, 1965/Vaisakha 6,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

% gEAT wWieg oo § aeoat
qrmvt

_f.
st "o ATo fredt :
Wt o wo ww :
Wt anw fag :
Lﬁ'{‘toﬂ‘om:

7 AT W qETN HA 77 I
Fr g w9 w5

(%) 9@ aTFT & A AT
Frufem gra @mra qafes, oF oFf
oeg qraar fFae waet e feas g
F FRTAIT-0GT F1 AT AT §

*1012.

(&) 7o aroit #1 fegar «m
qF ®7 § TG § FaT T @ W
Tz # g & wfaa gt & W feaar
fedY ® wa = § §oU g1 & 9T AR
# yia & wafeq dar &

() 7 ag &= & f& wiowiw
#F4 g3 ¥ gt § o7 a7 7=
favm #v aga 2 & faar st @ Aar
& FTRUY AT ZiT & A1 faedY H wawrfog
gY & 7 Ay W

(%) = A & gere #71 fa=re
7 FTiaEr TR FT 7

1090%

T WIT AN WA W 3IW-
wot (st Ao o qEmIfivTmy): (F) ¥
(7). oF faavw e srifer srAwrY
N, aRA AT A T AT QIR ¢
[teeeiem & wer war) faad gqeaq
qdo T¥o——4276/G5] |

Y Ho Ao frRdY : oY faaor gr-
9T 93 @7 T &, 99 ¥ fafeq Frar
2 fo dadT & wEary w1 fad o i
FuraTe Ifweat, faemi aqar s
gt Y d®ar 1145 WK 7= v
A qTAT grAAT K ST 881 &
¥ ag S g g froww B ferd
AT gEdt gRfas wst F aurEn-
g HAA F qErEATOE ¥ w7 A9 §,
ar feT T wrwr § fF 39 1 &7 qravr
& ST g

Shri C. R. Pattabhi Raman: Gradu-
ally there is an improvement in
the number. Evefy effort is being
made. Actually in 1964 the head-
quarters issued 5487 releases, includ-
ing 374 feature articles out of which
78 features were originally written in
Hindi. Apart from headquarters
office, original press material is also
issued by the branch offices like
Lucknow, Patna, Varanasi, Jaipur,
Bhopal and Calcutta, on matters of
local interest.

We are aware that the proportion
is not very bright, but we are irying
to increase it.

st ®o Wro fywdY : & srAAT WEAT
g f s& o1 w1 wrowr @ e fedlt o
wrfers WISTHT & GETIII9E] §1 9T WY
Fw qATATR Sadr 7 foF o § )
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gam it garer Wl (i
ffev widt) : gt aw fafrew &
WIguT &1 qEgE ¢, W gt gT
Teq ¢ fe g fcfoae sadt anfge
9 F HATAT q@AS, AT, ATAAT,
waqR A W fgdr dfveT &
faaz ¥, afFA oWy a&% Foear & qY
fert afer foF 78 Q1 @@ 7
9gd ¥ aFq & foq gy Seifaeex
fﬂ%‘fﬁq*ﬁoﬂw%ﬁmﬁﬁ%!
w4 qg & AR q1 gW aFT F A@ATA
FY off @3 fgrdy & gad ¥ A

Shri S. C. Samanta: Is it not a fact
that there are PIB regional offices?
Is there any proposal to have material
supplied through those regional offic-
es in regional languages?

Shri C. R. Pattabhi MHaman: The
question does not refer to regional
languages. But I can supply the in-
formation on notice,

oft qma Teg : ur ag @ § 5
7z Afwe wgEy qgeT T S
2 %IT gq #Y T Wew gl AvAr
27
Shri C. R. Paitabhi Raman: It is
true that particularly ‘so far as
regional and Hindi papers are con-
cerned, if these do not reach them by
9 p.m. it is really useless for them.
Every endeavour is being made to
supply these to them in time; but
sometimes these do not reach them in
time. But as the hon, Minister
poinled out, many of them want it in
English. Therefore it is that they get
it in time, even before.

it o Wo faardt : oY A=A
Wl 97 7 Tamar § fw ag afwor &30
fo femy @I woT *Y ot e
IO O1d A9 | { qg AT A
g fr og T w9 7% @ WA fr 0w
95 9 fgdt ordt a7 Wk @t 9%
a3 AN B & Iy
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Shri C. R. Pattabhi Raman: It 15 not
a question of target. We are increas-
ing it.

Shri Kapur Singh: The hon. Minis-
ter just now informed the House that
he ¥s not in a position to answer the
question, with regard to regional
languages. I would like to ask a
general question as to whether these
pamphlets and bulletins are a: alil
supplied to non-Hindi regional langu-
age newspapers. If not, why not?

Shri C. R, Pattabhi Raman: So far
as the English version is concerncd,
it is given to all papers. So far as
regional languages are eoncerned, I
am aware that there are some tcle-
printers even in regional langnages in
some agreas. But it is not so wde-
spread, as we would like it to be.

Shri Warior: Has Government's
attention been drawn to a gencral
complaint that English newspaper
correspondents are favoured with
news briefings rather than non-English
newspaper correspondents? I« it
also a fact that when tours are
arranged, English newspaper corres-
pondents are given preference”

Shri C. R. Pattabhi Raman: That is
a point of view which I am sure the
House will take note of.

St gER W wgA™ : gEIC AW
¥ 9z e § | § ag IEEr Tgan
g f5 aeae g7 Awg A ¥ oF
fpedT st § AETTe A 2

WS WEAW : gg qarq agi agl
Jzar g1 Fg ar fgesr | wadr, g
& WAt FT | |

st gew wr wgam ¥ gg s
qrgar § {5 aag Wl ¥ § few fem
Wt § gwmEe fed oW &)

ot wye fay : 9@ d9EY w1 @
g, I B® €

ft T wgw ww : TE R
wTaTag 3T qarfea 1 S JT=y ArAT
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¥ frat wiven fgrdt WY fea? wfwa
w3 § 7 I B guE A7 & fau
w1 e fawar AT @ R ¢

Shri C. R. Pattabhi Raman: I
thought 1 gave it in the very begin-
ning.

Mr. Speaker: That answer has been

given.
fasrga fren qteanee)

*1013. oft fadwe quw@ : =7
g st wETOR WA gg EATA AY
FH £

(%) fasgmm fwem amgdl, af
faeelt %1 & & WA, 1965 (TV41X)
frady waafe & af

(7) war garEd g f&r @
W qur g gra & af fafy &
3fwa 3wt ¥ arx ¥ 21f g
fear w2 ; A

(&) afx &, 7t JaET w7 ofoomw
fAwaT ?

e sfte e vt (st g
we) - (%) ow faeor @zw AT A9
TR A TR [qreeeE & e
war | Afed deat geoTo—4277/65)

(&) =z (7). fargea firew @t
2 & weae ¥ fAdga q¥, AY9TE &
fafww mawi § ¥ F AT FA@
0T T@% TAEAE AR EFART
# wiaw guwar 71 A feara frara
d s I @y & fag Iny
ga™ & fau, 1962 § w0 darvw &
7 afemfat FF @ T w
oY & ¥ 4 | qF faEew aga A A
a7 &y av @ § faad gz fewmar
¢ fs s @9 sfuwmfai # foi
A arard & s ¥ fem gfeat w1 o
a1 AT 3¢ gL &R F fag ¥ w37
JSW M |
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wri, A dav gfafa o, (od
feqig &1 fawfar 9 S gra &t
¥ faeity wfrafaaamt & siw w73,
AMETEEY FT FQ AR N THW BT 94T
A w7 afafq 30 gam W giE
93 g% fnmrd faffa s& &
foq aTwTT & finew fawm & s WY
s sfuwrd fagw faar @0 wiw
frdre &1 gawe )

oft ferdware warx ; sivwe, gem-Tza
a3 St faarcor 7@ v 8, 3w & 9g enx
QY wrr g fr fasgew feew avamey
#Y 415 @ 7 W wfaw &7aT fear mm
g faace & ag o ez @ W @
fr fargme foew a|gdt & ¥ @3
AT@ TYqT § T27 A Trer-Are frar 2
afew gw faaon & ag s @Y 8 fw
g M-AT F fog w9 faeee 2
# gg smar |gan g 5 o9 safe ga
¥ fog faedare &, S &7 @1 &M
FfuaEm T e Er e

sitelt gfeey iy @ Gt fe &%
T &, I fiw wfasrdy ag W
Y, IR &% fod & &1 3q fiE
FgqagwFR RO E | 97 fwew
faww & w=T T@r I F7 w7 v
FE 1 I A Fod it @ wmd 2
o Y oY Ffeat § 37 1 gw g7 FA
#Fr fferm v R

ot fadvar wa@ : wEr AEAa
war ot 3 7w @ afafs & afdza
&7 garem frav . 3@ afafa & fgrd
# aarar ot § v faeygeg frew gramast
Y AT TR §, I FY TS FQ@ 49
qr I T AGETT T ARG ALHTT §F
T w7 eqT gl Tt § v I Ao
w1 Iged wT § 1 ¥ qg wwaAr A
g & sar e faegey foew Ao
¥ Jiwg @z 5@ ¥ fau Wi o
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17 87 fraife w33 & fad 71 faax
w7 TET

sitwet gfra ot ¢ I @ SEw
1 Eqe g1 & | W 9 AF AT § IA
o7 39 § IB 153 A A, ¥4 F fam
T geasrrs /AT S T

ot fagag Qe : faeyew few

Wi & 9 wfg F qraeg #
%A A N aemiwa feam @, SEw
FAIT 9 Tt § 3@ qure o fra
mr g & gg wAr wgATr £ OfF
Ararady ¥ st g7 fear wa @, Fav A7-
FIX IF § qYE § AT qg 39 & waATar
TS W T FI1 FT ARA A7 08T
g

The Deputy Minister in the Minis-
try of Information and Broadcasting:
(Shri C. R. Pattabhi Raman):
question was asked on an earlier
occasion, and then we had given the
important steps. The services of the
former General Secretary, who was
really concerned, have been terminat-
ed. We have got a new Secreiary
in charge now, and there are four or
five other points which we have taken
note of, which are being aitendecl to.

Shri Shree Narayan Das: May I
know whether the Children’s Film
Saciety has 'been given grants only by
the Central Government, or the
Society itself has been able to raise
any amount from any other source?

Shri C. R, Pattabhi Raman: 1t is
really a grant-in-aid for the Film
Society. For 1965-66, it is Rs. 12
lakhs. Last year, the sanctioned
budget for grant-in-aid was Rs. 12
lakhs. There is a record earning of
Rs. 3 lakh: last year and also a re-
cord expenditure of Rs. 10 lakhs.
40,000 ft. of films were produced last
year.

sft gro Ao faardy @ 7 afess
gfasifea &1 o) T fae & 99 o
wrart g€ W1 38 ¥ A af afufa
garE s | Faram agar g frafafuf
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fFa fFq 7 #Y AT FEN AT INF
zed o fowia st § 7

Shri C. R. Pattabhi Raman: 1 have
only said that the new secretary has
come on the picture. Shri Srivastava
has been appointed. The commitiee
is being reconstituted as usual for a
deflnite term. There is the old
Chairman, Shri Gopala Reddy, and
the committee,

Mr. Speaker: The terms of refer-

ence.

Shri C. R. Pattabhi Raman: The
terms of reference are as in th2 old
one.

Shri Kandappan: I would like to
know whether it igs the intention of
this Children’s Film Society to pro-
duce films in all the Indian languages
and what is the achievement so far?

Shri C. R. Pattabhi Raman: The en-
deavour is to have it in all the Indian
languages. Some of them nave won
praise and high commendation, It
has been in all languages, but actual-
ly, most of them are produced in
English and Hindi for the time being.
The list is there.

Shri Kandappan: How many fi'ms
have been produced so far?

Shri C. R. Pattabhi Raman: 1t is a
big list.

Mr. Speaker: That may be laid on
the Table of the House.

Shri C. R, Pattabhi Raman: Yes, Sir.

Shri Narendra Singh Mahida: May
I know whether any grant has been
made to the Children’s Film Society
in Bombay and, if so, what is the
amount given to them?

Shri C. R. Pattabhi Raman: There
is. only one society, and that is
Bombay. I read the figures just now.

st go faro Wt : ag fivew Aramdr
FTH 74 g F g7 § R arge A=t
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a1 fawn S gl § ATIFRAT ARE
#t gy qu fey a1 §, faawwr R
g I AR TR A SRT WA
qeT Tmgar § f& dar wa G 9
fargea foew Sy T 41, @9 a1 I
fema adr o Aqre @ § T @Y
oF v § #las awWi T IQr g oar
forg v wfefg are 3w # g &Y

Shri C. R. Pattabhi Raman: The list
gives about 40 items in various langu-
ages. I will lay it on the Table,

Mr. Speaker: The question is whe-
ther there is any one particular
picture which has been seen by a
large number of people, more than
one lakh.

Shri C. R. Pattabhi Raman: We do
not have the break-up of the figures.

Shri P. Venkatasubbaiah: It is seen
from the statement that the services
of the former General Secretary have
been dispensed with. I would iike to
know in this connection whether any
charges are pending against this man
or only hig resignation has been ac-
cepted and he has been let cff?

Shri C. R. Pattabhi Raman: There
is a regular enquiry. Therc are cer
tain charges framed.

P id

st ATEE AT WA ¢ g
P afamfcdi, @ war afafy € fod
oM ot faaor oo F AT 9'w a3
\ 7#@r §, I9 F AL 4g a9 fag §
60 ATAFY NI g7 T & FIHT TA-
a1 fear v @ 1 & ST Agan g
T F1 gITA T 37 98 9907 §
AR AT FT gEAHT AIT FT forar
Ty, faegl ¥ 7@ *1 fFar a1 99 97
#E YT oY wgarE FY 0f wgEr @Y
ST @Y g, an fad waEr v & fawto
CUNRC A

€4ri C. R. Pattabhi Raman: There
ig an enquiry, so far as the secretary
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is concerned; it involves foreign ex-
change and dealings with amounts
outside India But so far as the other
thing is concerned, there is a regular
enquiry going on with regard to the
stock, costing process and so on, and
that is part of the enquiry.

5 TATECRE : 3q faeged feew
eI 1 fred ad 12 q1@ WA
far 1@, Tg T St w gq frar
TR | & ST Avgar g f ag |araet
T TN MIZTIFII F1 qrarafeat
€ 3T T W AT T QAW QAT |
g § #ua A & fa¥ JrAr Sngar
g1

W WY : x9 JfEr am
T @ ¥ q¥T  qEY Srar v awar |

A TRAACAR ;T FT A A
g foorar =nfgd, gaar s9q Far
g |

WEIA WERA : qIAC & g9 g
qframEY a1 T AdY AT qES |

sft TATAIWR : AW T EAAT 844
g1 @ @ | g W IW F fad faeaaic
g1 agamr g fe swag &
ad w|igar g |

ot 8T QAT : AT A wEE
T Fgamt f& ARTQ X BIA TRAA
# wgagr Y | ¥ A 9gar g O
fFdY @I THGE AT TIALT A T
g o frad @R g@ w H 9 g0
g for7 g7 v Ay fasdry 2

Shri C. R. Pattabhi Raman: I be-
lieve it is about a thousand doliars
I would not put it in that language.
It was used by him for a different
purpose. We sought an explanation. It
is really in the stage of legal pro-
ceedings, and legal advice is being

taken.
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Pakistani Intrusions into Indian
Territory
+

spo1d. S Shri P. R. Cfmkrav.erti:
7\ Shri P. C. Borooah:

Will the Minister of
nleased 1o stawe:

Defence be

(a) whether it is o fact that Pak-
istani infiltrators backed by armed
Pakistani forces trespassed into
Indiun territory on many occasions in
the middle of March and lifted cattle
and looted property from the border
villages of Goalpara, Assam;

(b) whether another batch of Pak-
istanis infiltraled into Nayachar vil-
lage under Golakganj Police Station
and forcibly took away bullocks and
ploughs;

(c) whether these repeated raids
and armed dacoities have been with-
stood by Indian forces stationed on
the border areas; and

(d) if so, the result thereot?

The Deputy Minister in the Minis-
try of Deferce (Dr. D. S. Raju): (a)
Yes, Sir.

(h) Yes, Sir

(c) and (d). Such dacoities by Pak-
istapis take place at night in areas
close {0 the border.

The District authorities and Police
have been specially alerted and are
resorting to intensive patrolling. Con-
sequently there is a marked decrease
mn the nwmber of such incidents.

Shal . R. Chakraverti: While lodg-
ing protests against intrusions, may
I know whether Government has
asked for any compensation and if so,
with what result?

The Minister of Defence (Shri Y. B.
Chavap): It is not merely lodging
protests. We have been undertaking
intensive patrolling and it has its
own effect. About compensation, I
wil] have to get the information from
the focal authorities.

APRIL 26. 1965
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Shri P. R. Chakraverti: May 1 know
whether the Government has examin-
ed the question whether these skir-
mishes or intrusions bear Chinese
flavour and if so, what Dosilive ac-
tions have been taken tc pguard
against more aggressive action on our
borders?

Shri Y. B. Chavan: As I said, the
only thing we can do is to resory on
our side to intensive patrolling aad
try to prevent such activitiecs. Many
steps have been taken and they bave
given good results.

Shri Bakar Ali Mirza: In the face of
repeated intrusions by Pakistan, will
the Government of India make it clear
to the Pakistan Government that any
intrusion at any point of the frontier
wil] be considered as intrusion across
the entire frontier and in that case
we will choose the point of retaliation.
at any point we feel like?

Shri Y, B. Chavan: I think we have
made this point very clear to the
Pakistan authorities.

ot SVETC T qTAT ;0 F AT
wJeat § f& oifewet wa aF fraa
AT IoT & T4 H fawaq wafoay
Y IS X M

Wt TR WO w3 O R
fF 4 o9 321 91y whr

A WIETT AR AT ¢ HqTIHEY FRAd
IHX Ty F 7

ot TTARTCE W gras) Ad
I Ay |

st framw e : mifwsr W awAr
w fa7 gy e a7 o wwar 3
& S wveat € 6 @t agi 9w gurer
LT ATty Py AL Ewr R, gy A
T9g & @S g ¥ av ag fdewaa aw
q AT FTH ‘

Shri Y. B. Chavan: No, 8ir:
borders are quite well

our
demarcated
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there. What is happening is in the
form of some sort of dacoities; some-
times they cross the border and try
to lift animals. When these activi-
tics showed a little more increasing
trend, we had to take certain strong
steps about it. It has produced some
good results.

Shri P. C. Borooah: May I imcw
whether thege intrusions are made
with a view to enable Pakistani n:-
filtrators to enter Assam under tne
cover of army firing and get thomu-

selves mixed up with their co-
religionist harbourers residing .n
India? To prevent this, Governm:nt

decided to create a depopulated bcit
interspersed with check-post all a.ong
the boundary between Assam and
East Pakistan. May I know what
progress has becen made to depopulate
the border area and establish the
check-posts?

Shri Y. B. Chavan: There is no
question of depopulating any area,
because that would be a defeatist
step. What we have to do is to in-
fuse confidence in the local popula-
tion, In order to achieve that. we
have to resort to intensive patrolling.
This is exactly what is being done.

Shri S. N. Chaturvedi: May I xnow
whether ag a result of intensive pat-
rolling, any of the raiders or armed
personnel of Pakistan have been
caught or arrested by our patrols or
by the local police?

Shri Y. B. Chavan: Immediately
after we intensified our patrols, they
stopped coming in.

sitwet " a T ;. FaT T

Heft ag AT w7 FO F7 & R

MM IJTFT A § FHagy

gary wfgend ag  feaet Jor T A

™™ E

| TATATA WA ¢ oF NI
E U

Shri D. C. S8harma: May 1 Lknow
what efforts Government have made

VAISAKHA 6, 1887 (SAKA)
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to improve the morale of the people
on the border, whether they have
been supplied with fire-army and
other steps have been taken so that
they can meet these onslaughts veiy
cffectively?

Shri Y. B. Chavan: Whenever peo-
ple ask for arms themselves the
licences are given to them. But I
think the most effective way of get-
ting confidence is to establish posts
nearer the border and keep contact
with the local people. That is Leing
done.

oft W A e fae dew
FEEHA IJo0® & Iq  FTqZ TS
WA FIT TIw TS s
wfeeart [ 7T TEA w @ g
T ], afew ™ T wifeearEr g
IFEE § A 3T F e ofemr
BT FT A FY §?

St gEEACY wE @) qFAT

g

Shri Sham Lal Saraf: Now that il i«
clear that dacoities are taking place
repeatedly, may I know what steps
have been taken at least to provide
some sort of self-defence for the
people on the border?

Shri Y. B. Chavan: I think, Sir, I
have answered this question.

Shri Swell: Have Governinent found
out whether these Pakistani intruders
and dacoits are Pakistani civilians or
men of Pakistani armed forces, and
it they are civilians, may 1 know
what stands in the way of our people
beating them off?

Shri Y. B. Chavan: Exactly thatl is
being done.

oft qwrfic et ¢ & v
argaT § B aso-fary @ e dm
feat & @Y wuw wzAT B o &,
T 3T F [T Y AT AT A FrRedyT



10921 Oral Answers

AGT A FY HWHT qHEATT T AAT B
IH 9T W 4 "deqAre &z oy & 7
Shri Y. B. Chavan: No, Sir, parti-

cularly, but certainly there are cer-
tain movements on their side which
we have to watch very carefully.

ot anafag fagrat @ ag it
mifeearfadi 71 W 930 97 qrHAw
T &y ¥AW gar 2 FAT IH { gAY
grarT #1 gfafvaq 2 gda Afq ar
Frow Ag & 7

st auaATE weFO ;A

st amarer f&y : gar? gfreer qaT
A1z &1 34 F fAq 41 TG FIAT
qeaY 8 | afaver w47 AFE W oFW
A1 a9 AT I arfFeqrEr w0 ST
qIEAT FIAT | AT AT gAY
zafat & &Y frm AT fEw, g@ ww
1 ar @ fafaedy =1 g@ar =nfzo

sy fam AW : & feda fufress
a1ga § ag JAa Tz g fF 9 sdq
FHTL 39T% # 98 3 #, AV AT ATET
X qfe & Fa1 99 ¥ 1 gg feea g
f& 3 37 a7 faar #wrg & TAT B
g7

st g wIW 1 @R
g9 % gHTL 93M § mTa I 9T AY
gA F faar g9 9 MAT I 77 2F
A

N. C. Corporation Ltd.

+
r Shri Yogendra Jha:
| Shri Maditu Limaye:
*1016. / Shri Yashpal Singh:
1 Shri Gauri Shanker

L Kakkar:

Will the Minister of Labour and
£mployment be pleased to state:
(a) whether several grants were

made to one Miss Vaswani, Director
of N.C. Corporation, Ltd.,, for carry-
ing out studies of Works Committees
and Industrial Relations;
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(b) if 3o, the amount paid, and the
terms thereof;

(c) whether reports of these stud-
ies have been received and it so, the
cost of printing thereof;

(d) the reasons for entrusting these
studies to the N.C. Corporatioa instead
of conducting them through regular
burcaus and recognised institutions;
and

(e) the utility to which these re-
ports have been put so far?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes. Three
Schemes were entrusted to the N, C.
Corporation.

(b) Rs. 17,264.14, Rs. 59,725 and
Rs. 53,752.50 were paid to the Cor-
poration in respect of the three
Schemes on termg and conditions
governing such payments to research
institutions.

(¢) Two reports have been received
one of which has been already print-
ed at a cost of Rs. 3,113.90 P.

(d) The corporation is a recognised
research institution. It has special
experience in applying statistical
quality control technique to indus-
trial problems. Because of the ex-
pert manner in which the Corpora-
tion completed its first study it was
decided to entrust the second and the
third studies to the corporation.

(e) The first report which has been
published has been of assistance in
understanding the problems facing
the functioning of Works Committees
and shaping policy.

Shri Yogendra Jha: It is a fact
that the Research Programme Com-
mittee of the Planning Commission
also makes similar grants 10 research
institutions; if so, may I know whe-
ther there is any material difference
in the terms on which sim:lar grants
are made to research institutions by
the Research Programme Committee?

Shri R. K. Malviya: No, Sir, there
is no difference.
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sft amare fag . F og@ET A
W | 7 AR fear § fe whwEfes
7 & fam o w0 «fafwar @n wm
F7 A% § o 91 fas wrwe #r gaard
¢ WewE a7 A GgEd! | ST
1 Fifwefaa =& F fau o g7 &
go fmm & fau gqvwr @ oz
FEH IIT TET Q7

st To fwo wrafta : w3t aF
3 T areqw & gz o gare
q| BT T W I F UM 9T
fafrey & faamr 2 wr 2 5 aw
FHET " [T qAFgz & fagqi
&1 fem  wae afvafa o so

Y Y SiwT wwwy 0 3T %A
foaret #Y ggrgar @ avw far aw
FT & a1 fqaw # afeaaa s g ?
o 7E a1 g fonet # gofiar
ATHEIT % ®TAY AT 2 7

st To fo wreta : 33w OEY @,
o At fedid At & 39 F e 0%
faare fopar ST @ AT wTgE # @A
F A7 wfww oAy @

st femm gzvaw : fan awg a7
TaT I AEATET FT FFGET F1 fEm
T T 3" qHG AT A fafawer @
¥ wgm ¢ fr W wERm AW A
qTd f5 . § UF0 HYo FRURWA &1
T AW FTE T AT T AINE §
T AT T # § fad w0y & fdid
ooy aw  foedy &, @y @ & @ A
fast 8, =Y T &1 | @ FIW R
A oA ww f& W H gEX WS
Az gz WNZ § 9% watew § AV
AT | ITA G FH R ¥ ADY
frar 7

Y To ®o WA : W aF TH
o ®o FEURWA FT ATAT @
YT qRIEAFT QU AN T L ®T .
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ot qet : qar T g € WO
AT qF AE ATAH |

St ge AT FGAW g a|
fear =% s Ay am A waw

weqw WEEA : WaTe g A
e § & I3 FL AT AR qF 77 2 |
ot gfao

oft o foo wwEtm@: wET AW
T F qILE FT qOAT § TH FRAL-
WA AT TR o fAw Fw@Er
g UfsmaeT gdraefadY 71 fo U900 €0
§ R Rfefezww  qafadr wow
¥ uue §, gt aF ST F FH FT
waT g Ig1 ¥ agq & wifefrew fag €
AR a7 g A O S & 70 AT 80
uRdgfyaned § w9 #T W@ § A7
qATE X @ § | T qEl  IEregwy
& wrvarte #1719 fav 2 o F A
g :

dea  fafes

A |

giEfadr omF g, feuEde

e efefew |

fraa =gz

gfrafady orh ave, ¥ ATH
IEEECENEC qTEAT
gz wiefefad adfqaw, awd

uefafrsifen AL 0
eIl

farifan sfest Esfadw &&0-
gz, ana |

&z dfqgd wfaw, av= )

g faaHe  oafaeeE, e oo

¥ ¥ gerar HIT A IE A

Tza w fFar & 8 T uE )
fr g\ 97 377 @@ & afag
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o garer gg fear o fa dro moo
o FEA L M@ N 7@ T AW
frarmr . wA Rz AR E L fE
AT A1 gg Aify } & mEmEe ¥
fmd  gefleqea &M gu A SEde
f@egza 1 AW ghradfede @
oAs I firar o B gafad o om0
Ao FEA U Y &7 T Frw famy v
Wmﬁﬂﬁ% WWfl’oWoﬁo
& q| g & a1 5 Ig a8 wW
I g g 9 oA w1 Fw
TH | FIA FTAT T O 47 IT AT IHA
FY 47 | 3y Jac fafaedr g7 nw
swdege fam &1 AW Rew sEizgE
o1 a7 fogs S @ wWr & aq
ag a9 g Aoar ar gw foad w1
O AT IAF AT AT WTTAT  3EE-
zzd AR girafads @ o e
Y @R | T T o FIW I TR

st femm qawmaw : uegw AEET,
T AT F1 AqTH AG HAT |

HIAFAT AT FEATHY H) AT ST
& fomy 2 @ v femn mam oA @
R

ot wqT fag : & AT W g
fF g gardr at g T & W Ew W
®q Gy oFET § 7
Shri

Mr. Speaker: Dinea Bhatta-

charya.

Shri Kapur Singh: If youa dc¢ act
allow this question, that is a different
matter. But I wanted to kuow. ...

Mr. Speaker: No, I would not allow
it. I would rather ask Members not

to go into these things. We are
doing serious businesg here.
Shri Dinen Bhattacharya: May I

know whether on the basis of the re- ~

port of the N.C. Corporation, Govern-
ment is contemplating to bring some
legislation, amending the existing
labour laws®
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Shri R. K. Malviya: Yes, Sir; rules
with regard to the Works Committee
have been amended. The detailed
recommendations made by the Cor-
poration are contained in the gurvcy
report which has been submitterd an:i
which has already been pubdished.

Shri Daji: Is the Government aware
that a tripartite committee was al-
ready set up and had studies made on
the working of the Works Commit-

tee, the specific subject which
was given to this Corporaton,
and is it not a fact that before

this work was given no study of in-
dustrial relations was over under-
taken by thig so-called Corporation?

Shri R. K., Malviya: I have read out
the long list of the work which the
Corporation has done.

Shri Daji: Before?

Shri R. K, Malviya: It is not possi-
ble for me to say whether this work
was undertaken by the Corporation
before or after this work was given
to them.

Shri Daji: That means, without
knowing anything whatever about the
experience of the NC Corporation
they gave the work.

Shri P. R. Chakravertl: While ap-
preciating the decision of the Govern-
ment about setting up a central insti-
tute of labour research may 1 know
whether Government will give that
much privilege to private labour or-
ganisations also to carry on research?

Shri R. K, Malviya: Anv crginisa-
tion which is doing raseatch and
which has got the requisite facilities
to do the research will be encouraged.

Apsara Reactor

*1017, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is proposed to re-
place the initial fuel charge of the
Apsara Reactor of the Atomic Energy
Establishment as it has operated con
it for more than eight years;

(b) it so, whether it will be done
by the Indian Scientists: and
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(c) the expenditure likely to be in-
volved?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
Yes.

(b) The second charge {fuel ele-
ments  which  contain enriched
uranium-235 were obtained on loan

frem the United Kingdom Atomic
Energy Authority and will be install-
ed by our scientists,

(¢) The fabrication, inspection and
transoortation costs payable to the
Authority for the second fuel charge
wi'l be Rs. 2.25 lakhs. In addition.
hire and burn-up charges amounting
to Rs. 043 lakhs will be payable
annually. S

Shri D. C. Sharma: It is the normal
practice so far as these reaciors are
concerned that thuoir fuel should be
replaced carlier than the term I have
indicated in  the question.  May 1
know why it is that the fucl of this
Apsara Reactor was not replaced ear-
lier in order to promote its efficiency?

Shri Lalit Sen: No definite period
can be fixed in regard to the time that
is required for fuel burn-up. Nor-
mally speaking, in reactors when 10
per cent burn-up of Uranium-235
takes place, it has to be replaced. In
the case of Apsara it took eight years
and it was closed down in Janvary.
1965. [t sheuld reopen in May.

Shri D. C. Sharma: In what way
are our scientists going to be res-
poiwible for the replacing of this fuel
in future so that we do not have to
depend upon the UK or USA atomic

cnergy organisation; or, chall be con- .

tinue to depend upon other countries
for the replacement of this fuel?

S8hri Lalit Sen: Indian scientists
have been completely associated with
the replacement as such. As regards
our requirements of uranium-245 for
the Apsara Reactor, the first charge
as well as the second charge have
been taken on loan from the United
Kingdom authority. For the future
the Atomic Energy Fstablishment is

VAISAKHA 6, 1887 (SAKA)

Oral Answers 10928
keeping in view the possibility of
using plutonium instead of uranium-
235.

Shri Narendra Singh Mahida: Muy
1 know whether the Apsara Reactor is
working today or will it be working
in a short time and what has been the
cost of re-charging it?

Shri Lalit Sen: It was closed down
in January 19656 and after remodell-
ing, improvements and re-charging it
should function by the middle of May.
As regards the expenses, as I pointed
out, it has cost about Rs, 2.25 lakhs
for the fabrication, inspection and
transportation and the annua! ¢x-
penditure to be incurred for the hire
of the fuel which will be paid to the
UK authorities will be Rs. 43,000.

Shri Shivaji Rao §. Deshmukh: The
Government has said “Anushakti
Sansthan” as the Hindi {ranslation of
“Atomatic Energy Fstablishment”,
Will Government consider designat-
ing the Chairman as Shahanshah”

Mr. Speaker: They will consider it.

Border Violations by Pakistan

*1019. Shri Rameshwar Tantia: Will
the Minister of Defence be pleased to
sate:

(a) whether it is a fact that Pakis-
tan committed 17 border violations
along the cease-fire line in Kashmir
during the last week of March, 1985;
and

(b) if so, whether any protest has
been lodged with the U.N. Observers”

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a;
During the period 25th March to 81st
March 1865, Pakistan committed 64

violations of the ceasefire line in
Jammu and Kashmir.
(b) Yes, Sir. 64 ceascfire viola-

tion complaints were 10d:7ed with the
U.N. Military Observers,

Shri Rameshwar Tantia: May I
know whether this is a part of the
plan of Pakistan to violate our bor-
ders at various places by using tanxs -, ~
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and military and, if so, waether we
are thinking of taking other action
also besides making protests to the
U.N. Observers?

The Minister of Defence (Shri Y. B.
Chavan): On the cease-fire line, we
have seen their pattern of intensify-
ing these violations throughout 1964
and whenever they have tried to do
that, they have been answered effec-
tively. They seem to continue the
same in 1965 as it appears from the
number of violations that they have
committed. I think, it seems to be
the intention of Pakistan to keep all
the borders of India alive,

Shri Rameshwar Taatia: May 1
know whether this pattern of viola-
tiong in Jammu and Xashmir area
has something to do with the foreign
visit of Sheikh Abdullah?

Shri Y. B, Chavan: As T said, these
violation activities ar going on since
1964 and so it is for us to make any
inference that we like in this matter.

ot fagmae swwr @ oftA, w7 oag
& 2 5 affem & o7 wra-
mifeeats FmT 9 mwdE S|t 6]
g &1 o san T S T € A
I X gEET H AR ATH A W
FvE ¥ Fr8 fauw eedrvT qem @
afg gt @tz GFaes ® v AT X
qEAEY AYFTT &1 Far 397 foar & 7
Shri Y. B. Chavan: I think we
have very well found the American
arms used on the cea:e-fire line, We
have brought this fact to the notice
of the American Government.
sft wraw W W § ag SR
wgaT § f& AT A7 fa 64
FIEEl F AT A A AqFT TR /Y
Fdde ST feamar g s HE
gt aTEETEl 9T S A woA T &
2 i 37 ¥ ¥ frat mifeeta & faars
A
Shri Y. B. Chavan: I think, in the
present days, the American Observers
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of the C.M.O. have stated a different
practice. They only give information
to us about the number of violations
that they have declared against
us and they inform Paikstan about
the violations that they have
declared against themn. But they do
not inform us about the decisions of
violations against Pakistan to India
and vice versa. I have no informa-
tion about how many violations were
against Pakistan. But I have certain-
ly got the number of violations given
against India.

st TETIAT e T gy
Het ag aaradt v s fqwer &1 d= faa
¥ ot wfeer Afr & i oo
L FT HAT 707 7rFAw fFo an
9 3 ATFY AT AT | wqe 7
& firw U A T IF ATEAG F AT A
WO T A F TIFEAL AL T gHAT
Kot g, afczr A+ 39 wTwemon
¥gwr wf wAarfa odvgi 2 7

Shri Y. B. Chavan: As T said, the
the attitude of Pakistan to create vio-
lations on the cease-fire line is cer-
tainly continuing even during the last
few days. There are certainly casult-
ies on both the sides. Whenever they
try to do this, as I have many times
informed this honourable House. We
have taken severe action and there 1s
certainly the loss of people on our
side and on their side.

st wEwTIE et o feaa oarfE-
Y 7T g 7

Shri Y. B. Chavan: 1 have not got
information about this.

st T3 A fag fagid : g1 e fav
qga qrfeeanfral ¥ s A fg
Y wrwwr T, #4199 & g SR
T 3o e wfw av f ofuwr
s faar g7

ot gmEATE wegw ¢ Y
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Shri H. N. Mukerjee: 64 is a verv
large and unconscionable number of
violations which Pakistan obviously
committed in the course of only one
week. May I know if Governiment
is satisfied with the kind of work
which the United Nations’ Obser-
vers do or whether Government has
discovered that it is, practically spea-
king, conniving with Pakistan in the
job of nibbling at our border and
kecping it alive in a very dirty sensc?
In that case, I wish to know what
Goevrnment is doing in order {o talke
it up at higher levels mn the United
Nations or elsewhere,

Shri Y. B. Chavan: We have point-
ed out this particular fact ahout the
increasing number of these violaticns.
When the UN representative, Mr,
Bunche visited us, we had pointed out
this particular fact to him. 1 think
the USA as also the United Nations
are aware of this peculiar trend of
increasing number of violations here.
I must say that the representatives of
the UNO functioning nn the cease-tire
line are functioning quite conscient-
ously and as much as possible under
the human conditions there,

Shrimati Yashoda Reddy: May I
know the reaction of the UK Gov-
ernment when we referred the ques-
tion of the Sind-Kutch border demar-
cation to them? What has been the
response from the UK Government?

Shri Y. B, Chavan: We have no
reaction from the UK Government.

Shrimatf Yashoda Reddy: 1t is a
question of border and not only about
Pakistan.

Shri Y. B. Chavan:
answered the question.

sft w0 ATo W FT FaAT
WA qg TAAT Y FAT HG R
T qr A4 9 gAY & A
THIET & weATa Far A7 et o e
& wenfy fay § 7

W TTRTO W™ ST §EE
N ATFEIT AT N T FT R E

I have already
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Y ¥ 7 T wrgan g o agi 9w gs
o, 51 gfaar< fadr § oy o fo gl
w1 from &1 F o wwdEY § Qe
AT WrEaT @ AR IR 9 SEHT
qqq WT § | qg AW g WAfET
XHEEY #Y A9 F Ay Ar v g

Unserviceable Vehicles

+
1029 J Shri 8. M. Banerjee:
‘ 1 turi Yudhvir Singh:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that all
the vehicles, purchased in 1948 have
been declared unserviceable;

(b) if so, the number of vchicles
including motorcycles declared unser-
viceable as a result of this decision
and the reason therefor;

(c) the total amount received by
Government after the auction of these
vehicles and their actual price at the
time of purchase; ani

(4) whether some Members of Par-
liament also applied for such jeeps
and how many of them have been
provided with?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
to (d). A statement giving the re-
quired information is laid on tie
Table of the House.

STATEMENT
(a) No; Sir. Government have,
however, taken a  decision to
discard certain types of vehicles

after they have completed a pre-
scribed mileage|years of service and
to replace them by ncw vehicles so
that the Defence Services may have
a fleet of vehicles which are reliable
and operationally dcnendable at any
point of time. It was also decided
to dispose of certain other types of
vehicles which were surplus to re-
quirements or were not suitable for
use by the Defence Services,

(b) and (¢). In pursuance of the
decisiong referred to in the above para
19,999 vehicles (including 1,729 vebi-
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cles declared unserviceable i.e. beyond
egonomical repair) have been declar-
ed for disposal upto 31st March 1965,
out of which 13,778 vehicles (includ-
ing 1,716 unserviceable vehicles) with
a book value of Rs. 12.17 crores ap-
proximately have been sold for
Rs. 4.47 croreg approximately.

td) 55 Members of Parliament have
xo far applied for release of jeeps on
payment, Orders have been issued
to release, on payment, not mole
than one jeep to each Member of Par-
liament who applied for it. Members
of Parliament who have upplied for

jeeps have been informed of this
decision.
Shri §. M. Banerjce: From the

statement I find that 19,999 vehicles
including 1729 vehicles declared un-
serviceable, that is, beyond ecoinomi-
cal repair, have been declared for dis-

posal. May I know whether these
vehicles have been declared unser-
viceable and have Dbeen discarded

only on the ground that they cannot
be used in the hill areas or the for-
ward areas, or whether they are untit
- even for use in the peace ureas”

The Minister of Defence (Shri Y. B.
Chavan): Most of the vehisles with
the Army are expected tu be used in
the operational areas, because it is
very difficull to say which is a peace
area and which'is an uperational area
In the prescnt circumstances, peace
areas also are devlooing into opera-
tional areas, So, avery vehicle that
is supposed to be with the Army is
expected to be used in  ¢perational
arcas, and, therefore, their fit condi-
tion is a high-priority matter,

Shri S. M. Banerjece: In view of
the fact that the production of the
Shaktiman and Nissan trucks in our
ordnance factories is limited, and also
in view of the emergency that has
crgpped up after the Chinese and the
Pakistani aggression, may T know
whether Government intend to taeke
over one of the automobile  units
manufacturing trucks, cither the
“TELCOs or the Premicr Automobiles
Ltd. and put it in the public sector
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so that we may not have to wait for
trucks from them at higher prices?

Shri Y. B. Chavan: It is not Gov-
ernments intention to do anything of
the sort which the hon. Member has
suggested.

=it gy TRg : 59 WO & Wi €Y
¥ Ia< § qa«rar v g 5 e dag
qIEGT HT W T AT IR &1 E
55 FrE Y AT AT F FFAL WAT ¢
Ig qA @A w1 waw faar § g%
TCHES I9 AT T FAq aga wiww
! &% @R Y qg AT AEA g
f St &1 ot Fod forey g€ & 71 A€
Ty T § snfs @ S Y mfea
FAfremmgaua g ar 3w 7 &
gEdee faz at a® Fwg § W
#Frad F AT gUT @I F mieat
J Y Fifaw v § WK W A a9
A ag eeed GA=gr N Aw]
F wfg & SE® 1 dwd FE F
AT FIferwr w70 7

Shri Y. B, Chavan: i can well under-
stand the fceling ~f the hon. Mem-
ber, but I would like to explain that
the jeeps which are reserved for
allotment for hon. Members of this
House are of a selective type. Thev
are of a better type tnan what is put
in the general lot for auction. As
regards the basis on which the prices
are fiexd, I would like to say this.
There is provision for allotment of
such jeeps from the sclective lot to
the ex-servicemen. ‘“'he  gliotment
made to the hon. Memrers also is
based exactly on the same terms and
same conditions,

Shri Krishnapal Singh: The hon.
Minister stated that all vehicles
owned by the Defence Ministry have
to be fit for operational purposes. I
understand that sometime back there
were four or five classes of vehicles,
some first class, fit for operational
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areas, and other classes in different
conditions. Has this classication been
discontinued so that all the vehi-
cles now being used are fit for opera-
tional areas?

Shri Y. B. Chavan: I have already
explaineq in detail the policy on this
matter. Those vehicles which have
come for complete overhaul are not
-considered to be fit for use in opera-
tional areas. It is only those types
of vehicles that are not fit for
operational areas that are discarded.

Shri M. R. Krishna: Is it g fact
that a large number of these vehicles
are discarded annually because there
are many types and to find the parts
for them has become a big problem
for the Defence Ministry? If so, is
the Ministry trying to develop the
Shaktiman and other vehicles and
increase their production?

Shri Y. B. Chavan: Yes, Sir.

Shri Daji: Is it g fact that be-
‘cause of this, about 2,400 mechanics
in the army workshops have been
rendered surplus and are being re-
trenched? If so, have Government
been unable to find alternative equi-
‘valent types of jobs for them in
other departments like P and T?

Shri Y. B. Chavan: Yes, as a result
-of this, it is possible that some per-
sonnel will become surplus. But we
have not taken a decision to retrench
them as yet. At the same time, we
are making very active efforts—if I
‘may say so, intensive efforts—to find
some alternative jobs for them.

Shri Daji: ZEquivalent jobs.

Shri Y. B. Chavan: I do not want
to commit myself to a particular
word gs such. But our attempt will
have to be to find some equivalent
jobs also.

Shri Kapur Singh: Is it true that
only such jeeps as have been found
undisposable through open auctions,
except as junk, are reserved for MPs?

Shri Y. B. Chavan: No, Sir.

439 (ai)LSD—2.
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St WieTT AR ATAT : H I ATAN
w1g i ot & fae B 55 A A
HOET T iew=g & § I #1 s
faerit #YT I 55 F HATAT FAT /T
drad FY ag S T@) fasy ?

s gAY g ;WO El
3 o @ F faT AT VT TFT WY,
"ol AT Sfg ¥ AV 9 F fAaw ot
Fifarer g |

sft e TR ATET AT A
WEIRT FY FIARTY F ag a1q A1E ¢ 5
sa & fag st arg a1 IFA ITHY
feige w3 faar ?

st qnEACE W ;A
qed W AA § foe FTTH 7 qaamst
qF IqF G|

Shri H. N. Mukerjee: On g point of
order. Is it open, under the rules of
the House, for Mcmbers of Parlia-
ment to refer to individual or corpo-
rate applications to Government for
allotment, to have individually or
in groups jeeps or cars or, God
knows, what else? Is it in order to
utilise the Question Hour which s
very important in this manner?
Should this Hour not be used a little
more profitably? Is it in order for
Members to put such questions and
seek answers to them, to the detri-
ment of the House and its dignity?

Mr. Speaker: There is nothing 1
can hold out of order so far as this
is concerned. But Members should
themselves exercise some  control
over themselves. Such questions do
not add to our credit. That is all I can
say.

Y qnvr WY : 3 e OF AETH-
Tl gTa &= ATHY § W IR qZ ATAFTL
g fF 37 59 & fau 97 wfgwa W
faeraT & a1 FaT GEETT g Aifent wY
9 & fag w2 e FOWT ;T
JTANT F210Y, ST 1T AT #Y qI6T
I% fawany w1 vaw w590 ?
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Shri ¥ B. Chavan: There is a
separate organisation called DGS&D,
which, really speaking, deals with all
the disposable material, Tt is not the
Ministry which directly disposes of
them.

Cut in British Military Aid to India
+
Shri P. Venkatasubbaiah:
Shri P. C. Borooah:
| Shri D. C, Sharma:
°1021< Shri Raghunath Singh:

Shri Madhu Limaye:

Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Wil] the Minister of Defence be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the cut in the
British Military aid to countries east
of Suez including India resulting in
the net reduction of £100 million in
the outflow from Britain per annum,
as announced in the Budget estimates
presented in the British House of
Commons on the 6th April, 1965; and

(b) if so, what is the possible net
effect of this cut on military aid to
India during the ensuing year,
according to Government sources?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju):
(a) Yes, Sir.

(b) From the speech made by the
British Chancellor of Exchequer on
the 6th April, 1965, it appears that
the aim of the British Government is
to reduce the not outflow of the
capital from U.K. to other countries
by atleast £100 million g year. No
such investment of long term capital
is being made or is being planned to be
made by the UX. Government or by
the British Industry in the Defence
fleld.

Shri P. Venkatasubbaiah: What is
the likely cut in UK aid to our
defence establishments? May I know
whether the previous commitments
of the UK Government will he kept
up in view of the reduction that has
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been announced in the British Parlia-
ment?

Shri Y. B, Chavan: I am sorry the
hon. Member has not understood the
reply. We have said that there is
no cut in the particular statemenat
that the British Chancellor of the
Exchequer has made. As a matter
of fact, there was no question of any
capital investment in the defence
field in India on behalf of UK.

Shri P. Venkatasubbaiah: What
are the actual orders that have been
placed either with the UK Govern-
ment or UK industrialists on the
basis of air for our defence indus-
tries, anq will this come in the way
of the fulfilment of those commit-
ments also?

Shrl ¥, B. Chavan: 1 can only
mention about the major things,
about the credit that they have agreed
to give for the frigates projects. I do
not think there is any other item.

Shri P. C. Borooah: May I know
whether Government’s request for
supply of British submarines to our
Navy is affected by this?

Shri ¥, B. Chavan: No, Sir.

Shri D. C. Sharma: If the defence
capital investment in India is not in-
volved so far as the present Budget
of the UK Government is concerned,
what are the things that are involve
ed so far as our country is concerned
in the region of defence aid which
they have been giving us so far?

Shri Y. B. Chavan: I do not think
this particular statement is going to
affect any aid that they have agreed
to.

Shri Raghunath Singh: Since the
announcement in the House of Com-
mons, may I know whether the pro-
miseq aid is flowing from UK at
present?

Shri Y. B, Chavan: 1 think it is
coming in the usual course. The only
point raised in this question 1is
whether this particular statement
that the British Chancellor of the
Exchequer has made is likely to havse-
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any adverse effect on the defence
programme in our own country, and
my answer to that is in the negative.

Shri Nath Pai: Tt may be that the
cut proposed in the House of Com-
mons will not adversely affect the
aid promised, but in view of the fact
that the whole aid stipulated by the
UK Government is far short of our
requirements and needs, hag the Gov-
ernment taken it up with the present
Prime Minister, Mr. Wilson, who, as
Leader of the Opposition, in the
wake of the Chinese aggression, had
made this imaginafive statement in
the House that India’s needs should
be jooked into and provided on a
massive basis in terms of landlease,
from which Britain benefited dquring
the war? Has this aspect been taken
up?

Shri Y. B. Chavan: Yes. During
my visit to UK, and my personal
talks with Prime Minister Wilson, I
had particularly reminded him of his
statement as Leader of the Opposi-
tion.

Shri Shivaji Rao S. Deshmukh:
Over and above this budgetary cut,
is Government aware that the so-
called strike of shoremen in certain
ports of UK is supposed to have
affected ammunition supply to a vital
sector? Is Government in a position
to assure the House that alternative
arrangements have been made to
meet the alleged shortage due to the
strike?

Shri Y. B. Chavan: It has nothing
to do with the ammunition supply.

{7 WTTEA W7 W 1S9 W6
FIH 7, ATMACHT &, HI IG& Qg
I 9T FA2F 7 wee ar g 5 g
N g fafaed ggraar 3F &1
a9 feat q1 I F I FIE FHT AT
&, T 700 fafTad arseEd &)
7g AT 3¢ R wTg & Fdw™ afirne
93 T@ #t wfafwar gz T g afsT
wiasy & faw oY ara=a & @Y & T
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39 9% T ¥ afafwar oY g o &
AT 9TEaT g i T w9 F1 @ AW
#7 fae=w &1

Shri Y. B. Chavan: It is rather
difficult, because I cannot interpret
here what is exactly in the mind of
the UK Government. I am only try-
ing to interpret the statement which
has come out, in terms of what they
have so far agreed to. What will be
the effect on future plans etc. is a
matter of further study, further try-
ing to know the mind of the British
Government. T

Sheikh Abdullah

+
Shri Yashpal Singh:
Shri Rameshwar Tantia:
Shri Madhu Limaye:

Wil the Minister of External
Affairs be pleased to state:

*1022.

(a) whether Government have
carried out the cancellations on the
passports of Sheikh Abdullah and
other members of his party; and

(b) whether the Sheikh has given
any undertaking that he will return
to India before the 30th April, 1965?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The Govern-
ment decision to restrict the validity
of their passports to 30th April, 1963
and to cancel all endorsements on
them except for Saudi Arabia has
been communicafed to Sheikh
Abdullah ang members of his party
by our Embassy in Jeddah. They
have been directed to present their
passports at the Embassy for the
purpose. The reduction of the validi-
ty on their passports and the cancel-
lation of endorsements thereon will
be carrieq out as soon as the pass-
ports are produced.

wft vt ferg : W HeEAT A FAT
guFr £ £ fF SO Y EEe 50
¥ a0 weg a2y firaT s, gaeg

)

TATET F AT, AT AR &G AT FT
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Shri Rameshwar Tantia: May 1
know whether proper action will be
‘taken against Sheikh  Abdullah for
his activities in foreign countries in-
-cluding this meeting with Chou-En-lai,
and that for the time being he will
be kept out of Kashmir on his arrival?

Shri Dinesh Singh: We should let
him come here first.

Shri H. N, Mukerjee: May I know
if Sheikh Abdullah anq his entourage
have had the sense of courtesy to
«<all upon any of our embassies or
legations in the countries which he
has been pleaseq to visit and, if so,
if we have any reports in regard to
the kind of thinking which seems to
be going on in his mind?

Shri Dinesh Singh: They have
met some of our envoys abroad and
it has been mostly a courtesy call.

st LiwTT ATA ATAT ¢ H ATATAT
U FF 34T g 3w AFAA A
&y ®1% 777 frar £ 1 AT g, A I9
£ Fa1 w7 & w0
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Shri Swell: Is jt a fact that Sheikh
Abdullah’s visits and contacts abroad

were  fairly innocuous and did
not receive much coverage in the
foreign press and it acquired

notoreity or fame only after a big
furore about his visits and contacts
abroad had been raised in this
country?

Shrl Dinesh Singh: I think so; by
and large, what the hon. Member is
saying is true.

Y TH g LT FAT AT TH &
fF Wi@ wsEm F OF 9F fam W
T HAT FT Ig TEFAT FIA FT I
fera & fF IR0 ag< 36 Fif A 7@
FE! AT TG T FET &1, W AG QT JTE
¥ qATHE & gEEET § IR TG
f
it was just coincidence
happened to meet him.

weaw AEIa: T qrgaE § facgw

HETgET a1

that he
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U% WA aqeq ;. @ qaTd )
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Shri Joachim Alva: After this
occurrence, may I know if we have
received any applications from the
citizens of Kashmir describing them-
selves as Kashmir Muslims, and
what is the directive of Government
against such applications?

Shri Dinesh Singh: I do not think
we have received any more applica-
tion of this kind. About the direc-
tive of the Government, we have
already made it clear.

Nt fem wEATEE : T o HeyedT
] a1 AT gard TEE & Ay gf
ar s g ff A o dw seEdn

q 99 %1 F1€ "reETEd fear § fF ag S
TIW 9T JI99 R/ AT |

ot frw feg - ol oV W€ o
1T G G § FF a8 T AT {9
st gTR 97T wOETT : § STAAT A EAT
E 5 o™ sezet 1 g 9 @
fear @ gy Y ART 3T F WG AT
§ saFr Wt @ fear mam &
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WRITTEN ANSWERS TO
QUESTIONS

Enforcement of Mines Act

*1015, Shri A. P. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the non-technical pro-
visions of the Mines Act relating to
welfare, leave, wages and overtime
for Mining workers are not being en-
forced properly as the Mines Inspec-
torate have already expressed the
difficulty and inability in this regard
due to their pre-occupation with the
enforcement of the technical provi-
sions of the Act like safety;

(b) whether a Committee of the
representatives of Government Mine
Owners and Employees set up for the
purpose had recommended for en-
trusting the enforcement of the non-
technical provisions of the Atc to the
Industrial Relations Machinery; and

(c) it so, the steps Government
propose to take in this regard to
secure to the workers their legal
dues relating to leave, wages, over-

time and other welfare amenities?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (c¢). Necessary steps are taken
to enforce the relevant provisions.
The payment of legal dues in respect
of wages, overtime work, holidays,
leave and other dues payable under
any award, settlement or order of a
Court is covered by the Payment of
Wages Act, which is applicable to
mines and the same is being adminis-
tereg by the Chief Labour Commi
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.ssioner and not the Chief Inspector of
Mines.

As far as non-technical provisions
of the Mines Act relating to welfare
amenities such as drinking water,
con ervancy, medical appliances,
shelterg,. canteens, appbintment of
welfare officers, creches in non-coal
mines are concerned, these are at
present being enforced by the Chief
Inspector of Mines. In coal mines,
however, the provisions relating to
créches and pit-head baths gre being
administered by the Coal Mines Wel-
fare Commissioner.

(b) Yes. It has however been
considered desirable to retain the ad-
ministration of the non-technical pro-
visions except those relating to pay-
ment of legal ques as in (a) and (c)
above with the Chief Inspector of
Mines, and the Coal Mines Welfare
Commissioner,

Military Officers’ relatives in Foreign
Agencies

( Shri Daji:
| Shri Indrajit Gupta:
Shri S. M. Banerjee:
*1023. / Shri Prabhat Kar:
Shrimati Vimla Devi:
Shrimati Renu Chakravartty:

Wil] the Minister of Defence be
pleased to state:

is a fact that the
rules applicable to military officers
prohibit the working of any near
relative or wife of the officer with any
of the foreign agencies

(b) if so, whether any exceptions
to the rule have been made; and

~ (a) whether it

(c) if so, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) There are executive
instructions which require Service
Officers to obtain prior permission of
Government when their (i) wives/
husbands or (ii) ‘dependent children
(whether residing with them or other-
wise) intend to take up employment
with foreign agencies.
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(b) and (c). Permission to accept
such employment has been given in a
few cases after examining the circum-
stances of each case.

' Pensions of Dé&ceased Soldiers

*1024. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 619 on the 29th March,
1965 and state:

(a) whether Government have since
revised the procedure for payment of
pensions to the families or depen-
dents of those defence personnel who
have been killed on the {frontiers
during Chinese attack or in border
clashes or in air accidents;

(b) if so, the changes which have
been brought about in the procedure
and how far it will facilitate quick
payment of pensions;

(c) whether there is a proposal to
insure them for life and against other
risks; and

(d) if not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A Statement
is laid on the Table of the House.
[Placed in Library. See No. LT-4278/
65].

(c) No, Sir, but ILLA.F. officers and
naval aviation officers entitled to fly-
ing bounty are required to insure
themselves.

(d) No such proposal has been
considered so far. In the event of
death or disablemént of Defence Ser-
vices officers and personnel, due to
causes which are accepted as attri-
butable to or aggravated by service,
special family pensionary awards or
disability pensions are payable, sub-
ject to the conditions prescribed in
the rules.

Removal of Indian Press Correspon-
dents from Cairo Airport

*1025. Shrl Harl Vishnu Kamath:
Will the Minister of External Affairs
be pleased to refer to the statement
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made by him on 9th April, 1965, in
Tresponse to a Calling Attention Notice
regarding the removal of the Indian
Press Correspondents from Cairo Air-
port at the time of arrival of the
Chinese Prime MiniSter and state:

(a) the action taken by the Indian
Embassy in Cairo in the matter;

(b) what further developments
have taken place since then:

(¢) whether the UAR Government
has given any explanation for the
incident; and

(d) if so, on what lines?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (d). In reply to
representations made by our Embassy
the UAR authorities said that at the
initiative of the Chinese delegation,
Indian and foreign journalists were
not allowed at the Cairo airport at
the time of arrival of the Chinese
Prime Minister., The UAR authori-
ties have assured the Embassy that
they hold Indian journalists in the
highest esteem and regard and have
given, and will continue to give, all
facilities ang assistance to them.

‘War-Like Preparations by Pakistan

Shri Vishwa Nath Pandey:
*1026.{ Shri Ram Harkh Yadav:
(_ Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Pakis-
tan has recently brought reinforce-
ments along the ceasefire line in
West Jammu (Kashmir) and Pakistani
troops wern also observed making
‘war-like preparations, digging new
trenches and making fresh fighting
bunkers all along the cease-fire line
from Chhamb to Poonch in the West
of Jammu Province and some skir-
mishes were held between Indians and
Pakistanis; and

(b) if so, the reaction of the Gov-
ernment of India thereto?
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The Minister of Defence (Shri Y. B.
Chavan): (a) There was a gradual
move forward of the Pakistan/Pakis-
tan-Occupied-Kashmir troops along
the cease-fire line. Pakistan has been
digging trenches and constructing
bunkers along the cease-fire line,
particularly in Naushera, Akhnur
and Mendhar sectors. Some  skir-
mishes between Indian and Pakistan
troops have also taken place.

(b) Necessary precautionary mea-
sures on our side of the cease-fire
line have been taken and cease-fire
violations complaints have been
lodged with the U.N, Military Ohser-
vers.

India’s Map in ‘Soviet Land’ Magazine

1027.J Shri Hari Vishnu Kamath:
'\ Shri Yashpal Singh:

Will the Minister of External Affairs
be pleased to refer to the statement
made by him on the 1st April, 1965
in reply to a Call Attention Notice
and state:

(a) whether the legal aspect of the
map published in ‘Soviet Land’ has
been examined; and

(b) if so, the result thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) In the statement made by me
on lst April, 1965, I had inter alia
mentioned that this map is a very
rough and approximate small-scale
sketch map and is obviously not
designed to show the international
boundaries of India and other coun-
tries. Hon, Members will recall that
they had drawn specific attention to
the fact that the map had omitted
to show Aksai Chin as a portion of
India, but the fact is that apart from
Aksai Chin, large portions of the
peninsula of India appear to be dis-
torted. There are numerous other
inaccuracies involving other countries
also. In the circumstances, Govern-
ment is convinced that the publication
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of this map should not be construed
as a deliberate attempt to distort the
well known boundaries of India.
Legal action is possible against the
printer, publisher and editor of the
paper and also to proscribe it under
the D.IR. Accordingly Government
have decided, after taking all the cir-
cumstances into consideration, that it
is not necessary to take legal action.

Film on the life of late Dr. Rajendra
Prasad

l’ Shri P. C. Borooah:
| Shri Tula Ram:
*1028 J Shri Vishwa Nath Pandey:
' | Shri Rameshwar Tantla:
Shri Ram Harkh Yadav:
l_Shri Murli Manohar:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have
undertaken to finance partially the
productionn of a film on the life of
Dr. Rajendra Prasad and also to give
technical assistance;

(b) if so, Government’s share in
the financing of the film and the
nature of technical assistance to be
given for the film; and

(c) the main terms of the relevant
agreement?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (c). A film on the
life of Dr. Rajendra Prasad has been
planned by the Rajendra Memorial
Film Committee. The Committee
have approached Government for
giving them one copy each of all pic-
tures and stock shots relating to the
life of Dr. Rajendra Prasad for the
production of this film. The media
units concerned in the Ministry have
been requested to show the materials
available with them to Sarvashri
Ravindra Varma, General Secretary
of the Committee, and Tapan Sinha,
Director of the film, as and when they
call upon them for their selection. If
these gentlemen approve of and ask
for any materials available with any
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of the media units, the Government.
will consider if these should be sup-
plied to them free of cost. No request
has, however, been received by this.
Ministry for any financial assistance:
for the production of the proposed
film. No agceement has also been
entered into by the Government im:
this connection.

Nepal Highway

( Shri P. C. Borooah:
| Shri Onkar Lal Berwa:
| Shri Hukam Chand
" | Kachhavaiya:
1030- 3 shri Y. D. Singh:
| Shri Shree Narayan Das:
| Shri Bishwanath Roy:
( Shri Brajeshwar Prasad:

Will the Minister of Extermal
Aflairs be pleased to state:
(a) whether Government have

undertaken to build a big portion of
the 600 miles Nepal Highway includ-
ing the portion which was previously
proposed to be built by China and
later abandoned;

(b) if so, the cost of the project;
and

(c) when it is likely to be com-
pleted?

The Minister of State in the Minis-.
try . of External Affairs (Shrimati:
Lakshmi Menon): (a) Yes, Sir.

(b) Estimates of the cost of the:
project will be known after the survey
of the alignment has been completed.
The necessary survey is proposed to-
be undertaken, as early as possible.

(¢) Construction of the East-West
Highway from Jhapa to Nepalganj is.
anticipated to be completed in about
eight to ten years’ time from the:
start of work on the Highway.

Pension of Indians in Zanzibar

*1031. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs.
be pleased to state:

(a) whether it is a fact that pen-
sioners of the former Government of
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Zanzibar residing in India have not
been paid their pensions since May,
1964 whereas pensioners residing in
Britain have been given interim
relief by the British Government
pending resumption of pensions;

(b) whether Government propose
to give similar interim relief to pen-
sioners residing in India and move
the Tanzania Government for resump-
tion of pensions to them; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c¢). Government have
no official information. However some
reports have appeared in the news-
papers that the pensioners are pres-
sing their claims against the Govern-
ment of United Kingdom. The matter
has been taken up with the Govern-
ments of United Kingdom and Tan-
gzania by the Government of India on
purely humanitarian grounds.

Films of Untouchability

2588. Shri Rama Chandra Mallick:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the total number of films
already released in different langu-
ages in the country till the 31st
December, 1964, on the removal of
untouchability;

(b) whether any progress has been
made so far in the production of films
on the removal of untouchability in
Oriya language in Orissa;

(c) if so, the details thereof; and

(d) the total financial assistance
given to the Government of Orissa
or individual body in the production
of such films?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) 13 feature films and 7
documentary films.

(b) and (c). So far the following
Oriya films on the removal of un-
touchability have been produced and
released in Orissa:—

(1) “Bhai-Bhai” produced by the:
Depressed Classes League in
the year 1954-55.

(2) “Mahalaxmi Pooja” produced
by M/s. Utkal Chalachitra
Pratisthan, Aska, Ganjam
district in the year 1960.

Documentary
(3) “Brahmin”. films produced

(4) ‘Andherese by the
Ujale Me"”. | Films Division
J Bombay.
(d) No financial assistance was

given by the Government of India ta
the (Government of Orissa or to any
individual body for the production of
these films.

International Atomic Energy Agency

2589. Shri Ram Harkh Yadav: Will
the Prime Minister be pleased to
state:

(a) whether India has handed over
several Instruments to the Inter-
national Atomic Energy Agency at
Vienna; and

(b) whether the functioning of the:
instruments was highly appreciated
by the said Agency and if so, its re-
action on India?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). The Depart-
ment of Atomic Energy has made a
gift of electronic instruments worth
Rs. 19,500 to the laboratories of the
International Atomic Energy Agency
at Vienna where they will be used to
ensure the safety of the staff of the
laboratories against radiation hazards.
The instruments were fabricated in
the Atomic Energy Establishment
Trombay. The gift has been greatly
appreciated by the Agency.
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Prime Minister’s Visit to Nepal

"Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
LShri Murli Manohar:

2590.

Will the Minister of External Affairs
be pleased to state:

(a) whether the Prime Minister
intends to pay a visit to Nepal on offi-
.cial business; and

(b) if so, the object of the mission
and the date of the visit?

The Minister of External Affairs
(Shri Swaran Singh): (a) Prime
Minister paid a visit to Nepal in res-
ponse to a long-standing invitation
from His Majesty the King of Nepal.

(b) It was a goodwill visit which
took place between the 23rd and the
25th April, 1065.

Motor Transport Act

2391. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have
implemented the provisions of the

Motor Transport Act in Kerala; and.

(b) if not, the reasons therefor?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes, apparently the reference is to the
Motor Transport Workers Act, 1961.
The Rules made under the Act, except
those relating to welfare and health,
were enforced from the 1st August,
1963.

(b) Does not arise.

Coir Industry in Kerala

2592. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of workers employ-
ed in the Coir Industry in Kerala;

(b) whether the workers are getting
work daily; and
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(c¢) whether they are paid the mini-
mum wages and if so, the amount
paid per head?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
to (c). The required information is
being collected and will be placed on
the table of the House as soon as
available.

Coir Factories in Kerala

2593. Shri A. K. Gopalan: Will the
Minister of Labour andq Employment
be pleased to state:

(a) the number of Coir Factories
which have been closed down in
Kerala;

(b) the number of workers render-
ed unemployed as a result thereof;
and

(c¢) the steps taken by Government
to give relief to those workers?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a) to
(c). The matter falls in the State
sphere. Information has been called
for from the State Government.

Training Colleges for Women
N.C.C. Officers

2594. Shri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of women N.C.C.
Officers’ training colleges in India
functioning at present; and

(b) the number of such colleges to
be opened in 1965 in each State sepa-
rately?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
One.

(b) Nil,
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Wage Board for Civilian
Employees

i Shri S. M. Banerjee:
2595. < Shri Yashpal Singh:
( Shri Daji:

‘Will the Minister of Defence be
pleased to state

(a) whether a decision has been
taken to appoint a wage board for
civilian employee$ in various Defence
Establishments;

(b) if so, the composition of the
Board; and

(c) if not, the reasons for the delay?

The Minister of Defence (Shri Y. B.
‘Chavan): (a) to (c). No, Sir. The
matter is still under consideration of
Government.

Army Ordnance Corps
Shri Heda:
2596. { Shri Ramachandra Ulaka:
|_ Shri Dhuleshwar Meena:

Will the Minister of Defence be
‘pleased to state:

(a) the grade structure of the Civi-
Jlian Clerical Establishment of the
Army Ordnance Corps;

(b) whether this grade structure is
-commensurate with the duties and
responsibilities of various posts;

(c) if not, the steps taken to improve
‘the grade structure;

(d) whether any representations
have been received from the staff for
an impartial reassessment of this
grade structure based on duties and
responsibilities; and

(e) if so, the steps taken to consti-
‘tute such a body?

The Minister of Defence (Shri Y. B,
Chavan): (a) The existing grade
-structure of Clerical personnel in the
Army Ordnance Corps isi—

(i) Head-clerks Grade I—if the
strength of civilian clerks
exceeds 75 in a depot.

(ii) Head-clerks Grade II—one for
every 20 civilian clerks, less
Head-clerk Grade I where
authorised.

(iii) Upper Division Clerks—20 per
cent of the total strength of
Lower Division Clerks.

(iv) Lower Division Clerks—80
per cent of the total strength
of clerks. 10 per cent of the
posts of L.D.Cs. will be in the
Selection grade.

(b) and (c). The question whether
the existing proportions among the
various grades requires revision, is
under active consideration of the
Government. As an ad hoc measure
400 posts of Lower Division Clerks
have been up-graded to Upper Divi-
sion Clerks w.e.f. 1st April, 1965.

(d) A representation has been receiv-
ed from the All India AOC Clerks
Association requesting inter alia that
a  high-powered @ Committee be
appointed to study the rank structure
of Civilian personnel.

(e) The appointment of a high-
powered Committee was not consider-
ed necessary. The matters raised are
being considered departmentally.

Army Ordnance Corps

Shri Heda:
Shri M. R. Krishna:

2591. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Defence be

pleased to state:

(a) the total number of Civilian
Officers authorised in the Army
Ordnance Corps, both Class I and II;

(b) the proportion of Civilian Offi-
cers with Service Officers;

(c) whether this proportion changes
from time to time; and

(d) the last change made and whe-
ther any further change is under con-
sideration?
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The Minister of Defence (Shri Y. B.
Chavan): (a) Class I— Nil

Class II—209,

(b) No proportion is prescribed, but
the existing proportion works out to
15 per cent approximately.

(c) Yes, Sir.

(d) As stated in answer to part
(b) above, no proportion is prescrib-
ed between Civilian Officers and Ser-
vice Officers. The actual proportion
will vary with the number of addi-
tional posts sanctioned for Civilians
or Service Officers.
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U.S. Military Aid
{ Shri K. . Pandey:
j Shri R. Barua:
2599. Sazi L. N. Bhanja Deo:
| Sari Yashpal Singh:

Will the Minister of
pleased to state:

Defence be

(a) whether he held any discus-
sions with the Chicf of the United
States Military Supply Mission in
India and the Ambassador of the
U.S.A. about the US Military assist-
ance to India; and

(b) if so, the outcome thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir,

(b) A request has been made to the
U.S. Government for supply of F-5A
aircraft. There have been discus-
sions in this connection with the US
Ambassador and the Chief of the
United States Military Supply Mission
in India. The reaction of the U.S.
Government to this request is await-
ed.

Wage Board for Coal Mining
Industry

. 2600. Shrimati Maimoona Sultan:
Will the Minister of Labour and Em-
ployment be pleased to refer to the
reply given to Unstarred Question
No. 158 on the 22nd February, 1963
and state the progress made in regard
to the implementation of the recom-
mendations made by the Wage Board
for Coal Mining Industy?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): The
recommendationg of the Wage Board
have been implemented fully in 643
collieries and partly in 76 collieries,
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benefitting about 95 per cent of the
total number of workers.

Deposits in Orissa P.Os.

2601, J Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state the total
amount of gross deposits in various
Post Offices of Orisa under the
Scheme of Small Savings Drive during
the period from 1st October, 1964 to
31st March, 1965?

The Deputy Minister in the Depart-
ment of | Communications (Shri
Bhagavati): The total gross amount
of Deposits under the various Small
Savings Schemes in Post Offices in
‘Orissa Circle during the period from
1st October, 1964 to 31st March, 1965
was Rs. 4,93,10,468.

Books on the Life of Pandit Nehru

2602 J Shri Rama Chandra Mallick:
* 7 Shri Veernppa:

Will the Minister of Information
‘and Broadcasting be pleased to s‘ate:

(a) whether Government propose to
publish mere authoritative books on
the life, writings and speeches of the
late Prime Minister, Shri Jawaharlal
Nehru; and

(b if so, the decision taken in that
regarq{ and the steps being taken to
implement it?

The Minister of Information and
Broadcasting (Shrimati Indira

Gandhi): (a) Yes, Sir.

(b) The Publication Division is now
working on the fifth volume of Jawa-
harlal Nehru’s Speeches, which will
cover the period from May 1963 to
May 1964. The Division is also bring-
ing up-to-date, the existing publica-
tion, ‘India’s Foreign Policy’, which
contains a selection of his speeches on
foreign affairs, from September, 1946
to April, 1961. The revised versions

will contain a selection of his foreign
policy speeches. In addition work is
in progress on the selection and
editing of Jawaharlal Nehru's
Speeches on Planning and Develop-
ment. It has also been decided to
bring out the Collected Works of Shri
Jawaharlal ' Nehru, in a series of
volumes, on the same lines as the
“Collected Works of Mahatma
Gandhi”. The details of this project
are still in the preliminary stage of
formulation.
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Medical Expenditure of P. & T.
Employees

2604. Dr, Chandrabhan Singh: Will
the Minister of Communicationg be
pleased to state:

(a) the amount reimbursed on
account of medical expenditure to the
Central Government employees work-
ing in the P. & T. Department in
Kanpur during the last three years;
and

(b) the reasons for the high rise in
the figures?

The Deputy Minister in the Depart-
ment of Communications (Shrij
Bhagavati): (a) 1962-63 Rs. 2,28,777

1963-64 Rs. 3,13,029
1964-65 Rs. 6,87,962.

(b) This increasing trend is being
investigated. Further information
will be placed on the Table of the
Sabha shortly.

Reimbursement of Medical Expenses

2605. Dr. Chandrabhan Singh: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total amount reimbursed on
account of medical expenditure to the
Central Government employees work-
ing in the Labour Department in
Kanpur during the last three years;
and

(b) the reasons for the high rise
in the figures?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) The
amount reimbursed on account of
medical expenditure to the Central
Government  employees working in
the Central Industrial Relations
Machinery in the whole of Kanpur
region is:

1962-63 Rs. 4,417.68 P
1963-64 Rs. 5,862.52 P
1964-85 Rs. 6,882.12 P

(b) Increase in illness, increase in
cost of medicines and number of
members of family.
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Death of an LA.F. Officer in UK.

2608. Shri Vishwa Nath Pandey:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an
officer of the I.AF. died in a flying
accident near Farnborough, England
on the 11th March, 1965; and

(b) if so, the causes of the acci-
dent?
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The Deputy Minister in the Minis-

‘try of Defence (Dr. D. S. Raju):-(a)
Yes.

(b) A Court of Inquiry is being
aeld by the R.AF. authorities to
investigate the cause of the accident.
Full details will be known when the
proceedings of the Court of Inquiry
are received.

Delhi-Kathmandu Radio Telephone
Service

2609 f Shri Vishwa Nath Pandey:
* 7 Shri P. C. Borooah:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that Gov-
ernment have established a direct

Delhi-Kathmandu Radio Telephone
Service; and
(b) if so, the total expenditure

involved therein?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) Yes.

(b) The capital cost of setting up
this service was about rupees three
lakhs and the annual recurring
-expenditure is about rupees seventy
five thousand.

American Project ‘GNOME’

2610, J Shri Surendra Pal Singh:
" Shri Brij Raj Singh-Kotah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that some
time back the Atomic Energy Com-
mission mide a thorough study of the
American project ‘GNOME’ with a
view to Introducing the same tech-
nique and system in India for the
construction of roads in mountainous
areas and for the building of canals;
and

(b) if so, the findings of that study,
and Government's reactions thereto?
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The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). The United
States’ Project GNOME, which was in
the nature of a contained nuclear
explosion of a nuclear devise, was
undertaken in 1961 to study the pos-
sibility of the employment of such 8
device for the construction of canals,
harbours, roads etc. The programme
is part of the United States’ Plow-
share programme for developing the
peaceful uses of nuclear explosives
and is in an early stage of develop-
ment. The potential for wuse of
nuclear explosives for peaceful pur-
poses appears promising.
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Defence Transport Vehicles

( Shri P. C. Borooah:

J Shrl S. M. Banerjee:
2612. 1 £hrf Tadwvi: Singh:

L i 0, C. Sharma:

Will the Minister of
pleased to state:

Defence be

(a) whether it is a fact that about
40,000 defence transport vehicles have
been condemned as unfit for use;

(b) if so, whether steps were taken
to make the maximum use of them;
and

(c) if so, the details thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir. However, in
pursuance of a decision taken towards
the end of 1963, to discard certain
types of vehicles which have complet-
ed certain mileage or life, 19,999 vehi-
cles have been declared for disposal
upto 31st March, 1965.

(b) and (c). Do not arise.

Trunk Calls from Motihart
to Jamshedpur

2614. Shri Bibhuti Mishra: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that trunk
calls booked from Motihari to Jam-
shedpur in Bihar are being subjected
to considerable delays;

(b) whether it is also a fact that
during March, 1965 some calls were
booked from Motihari to Jamshedpur
but they could not be put through for
more than 12 hours; and

(c) if so, the steps Government pro-
pose to take to set matters right?

439 (ai) LSD--3.
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The Deputy Minister in the Depart-
ment of Communications, (Shri
Bhagavati): (a) Calls from Motihari
to Jamshedpur are transisted wvia
Patna. These calls (which are less
than 10 calls a month) are at present
subject to some delays because of
congestion and line interruptions.
There is congestion on both the single
circuit between Motihari and Patna
and the two circuits between Patna
and Jamshedpur. The performance
of Patna-Jamshedpur trunk -circuits
is also not very satisfactory due to
frequent copper wire thefts and
breakdowns.

(b) Daily record of delays on calls
to individual stations is not main-
tained. Such data is maintained only
when specifically required. However,
as there were some line interruptions
on Motihari-Patna-Jamshedpur Sec-
tions during March, 1965, calls from
Motihari to Jamshedpur booked on
those particular days may have
suffered delays.

(c) The Department has plans to
provide additional and better grade

trunk circuits on both Motihari-
Patna and Patna-Jamshedpur sec-
tions. After installation of additional
system on  Motihari-Muzaffarpur-

Patna route, a second direct Moti-
hari-Patna circuit will be provided.
Patna and Jamshedpur are to be con-
nected by Coaxial/Railway Electrifica-
tion cable when large number of high
grade, stable circuits will be avail-
able between Patna nd Jamshedpur.
On completion of the planned pro-
jects by 1966 efficiency on Motihari-
Jamshedpur calls will be appreciably
improved.
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Ordnance Factory, Kanpur

I Shri 8. M. Banerjee:
2616 \ Shri Bagri:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that no
works Committee elections have been
held in Ordnance Factory, Kanpur;

(b) whether its terms expired in
1963;

(c) if so, the reasons for this delay
and violation of the Industrial Dis-
putes Act;

(d) the steps proposed to be taken
in the matter; and

(@) whether elections to these
Committees have been held through-
out the country during the Emer-
gency?

The Minister of Defence (Shri
Y. B. Chavan): (a) to (e). The last
Works Committee elections in Ord-
nance Factory, Kanpur, were held in
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1961. Under the provisions of the
Industrial Disputes (Central) Rules,
1937, the term of office of represen-
tatives on this Committee is two
years. This period expired in May
1963. As required by the rules action
was initiated to reconstitute the
Works Committee in April 1963 in
consultation with the three registered
unions functioning in the facbory.
Two of these units suggested post-
ponement of the elections till after
the Emergency. It was, however,
decided that since this was a statu-
tory liability, the Works Committee
should be reconstituted. The regis-
tered unions were thereupon asked by
the management to furnish certain
information relating to number of
workers etc. which was required for
the purpose of the clection. There-
upon one of the two unions which had
initially suggested postponement did
not furnish the required information
and raised the point that Works Com-
mittees in industrial installations in
the U.P. State have been abolished by
the U.P. Government and, that there-
fore, the Works Committtee in the
Ordnance Factory, Kanpur, should
also not be reconstituted. This objec-
tion was examined by Government
and it transpired that the orders
passed by the UP. Government did
not apply to undertakings in the cen-
tral sphere. The factory authorities
were -thereupon directed to proceed
with the reconstitution of the Com-
mittee and action in this regard is in
hand. No directions preventing the
reconstitution of Works Committees
have been issued during the Emer-
gency in so far as defence under-
takings are concerned.

Programme Executives

2617. Shri Balmiki: Will the Minis-
ter of Information and Broadcasting
be pleased to refer to reply given to
Unstarred Question No. 180, on the
1st June, 1964, and state:

(a) whether it is a fact that the
names of the persons, who have been
finally selected as Programme Execu-
tives in A.IR, have not been pub-
lished so far;
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(b) if so, the reasons therefor; and

(¢) when the complete list, as also
the list of initially selected 42 candi-
dates, are likely to be publidhéd?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) The names of the 42
candidates selected as Programme
Executives in All India Radio have
not been published in the newspapers
although they have been sent offers
of appointment. Others have been
informed of their non-selection
individually.

(b) In recruitments for which selec-
tion is made by the Union Public
Service Commission on the basis of
performance at the interview preced-
ed by a written test held by them for
screening candidates to be called for
interview, they do not normally pub-
lish the result of the written test or
the final selection.

(c) Only 42 candidates were found
suitable by the Commission for
appointment as Programme Execu-
tives. They have not recommended
any other names.

Sino-Pakistan Border Pact

2618. Shri P. C. Borooah: Will the
Minister of External Affairs be
pleased to state:

(a) whether Pakistan has rejected
the Indian protest on Sino-Pakistan
border pact; and

(b) if so, the precise reply received
from Pakistan and Government'’s re-
action thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
A reply to our protest note has been
received from the Government of
Pakistan.

(b) The Government of Pakistan
vainly tries to justify the signing of
the protocol by putting forward fal-
lacious arguments which have no
basis in law or in fact.

Radio Set Licences

{ Shri Tula Ram:

2620. . Shri Vishwa Nath Pandey:

Will the Minister of Communica-
tions be pleased to state:

(a) the total number of radio sets
in use in India as on the 15th April,
1965;

(b) the number of licences renew-
ed till 31st December, 1964; and

(c) the steps, Government propose
to take against those who have not
renewed their radio set licences till
15th April, 1965?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Information asked for as
on the particular date is not avail-
able. The total number of licences jn
force as at the end of each quarter
is available after about a month and
a half from the end of the quarter.
The latest information available is as
on 31st December, 1964 and the total
number of licences in force as on 31st
December, 1964 was 43,09,814.

(b) 35,27,209.

(¢) Broadcast Receiver Licences can
be renewed upto the end of January
following the year of expiry. A
notice to the licencee in case of
licences not renewed upto that date
is issued by the post office concerned
in the month of February and a
second notice is issued three weeks
later. If still there is no response a
non-renewal statement is prepared b‘y
the post offices and sent to the Head
Post Office where they are pursued
by the Wireless Licence Inspectors.
Cases in which the licencee refuses to
renew the licence on payment of
surcharge are taken to a Court of
Law. i
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED ESTABLISHMENT OF NUCLEAR
BASES IN INDIAN OCEAN By U.S.A. anp

Shri Raghunath Singh (Varanasi):
I call the attention of the Minister of
External Affairs to the following
matter of urgent public importance
and I request that he may make a
‘statement thereon:

“The reported news about the
establishment of nuclear bases in the
Indian Ocean by U.S.A. and U. K.
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The Minister of External Affairs (Shri
Swaran Singh): News first appeared
in the press in August 1964 about
UK and US moves to establish com-
munication bases on islands in the
Indian Ocean. An official spokesman
of the U. S, State Department had
commented on 29th August, 1964 that
U. K. and U.S.A. had been holding
discussions on the possible establish-
ment of a Radio Communications
Relay Station in the Indian Ocean
area. Our High Commissioner in
London had made further enquiries
and it was confirmed that a survey of
an island like Diego Garcia near
Mauritius was being carried out and
a final decision would be taken after
that was completed.

Lately, there have been further
press reports about the establishment
of a chain of Anglo-U.S. Communica-
tion centres in the Indian Ocean to
provide support for submarine and
aircraft carrying military and nuclear
weapons. All the information avail-
able to us was given to the Lok Sabha
on 12th April, 1965 in answer to Star-
red Question No. 833. We have no
further information on the subject
nor have we received any official
communication from the UX. and
U.S. Governments. Our opposition to
the establishment or maintenance of
foreign military bases and the sta-
tioning of troops on the territory of
other countries is well-known and has
been reaffirmed in the Cairo Declara-
tion to which we have subscribed.
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Shri P. K. Deo (Kalahandi): In
view of the perilous pressure of
Chinese nuclear threat, is it a fact
that our Prime Minister had moved
other countries to provide a sort of
nuclear support to India and is it a
fact that these establishments are
taken up with that end in view?

Shri Swaran Singh: This position
has been explained on the floor of
the House more than once and our
Prime Minister had made a clear
statement that he had never asked for
nuclear support for India. He had
raised the question of reassurance by
the main nuclear powers to the non-
nuclear countries in the context of
non-proliferation of nuclear weapons.
This thing is happening—as I have
given the dates—since August 1964.
That was long before our Prime
Minister’s visit to UK. I would like
tc add that he has never asked for
any nuclear umbrella. Therefore, the
establishment of these, in that con-
nection, does not arise.

Shri Swell (Assam-Autonomous
Districts): The External Affairs
Minister rveferred to the non-aligned
ccnference in Cairo in which India
erunciated her nuclear policy to the
other countries. But that was before
tte Chinese explosion of the atom
bcmb. Now, in view of the explo-
siin of the atom bomb by China and
in view of the statement by the Prime
Mnister asking for nuclear protection
by nuclear countries to non-nuclear
ccuntries, may I know whether Gov-
ernment of India is thinking of re-
wising its policy and whether it will
w:lcome these nuclear bases in the
Indian Ocean now?

Shri Swaran Singh: Our attitude to
tte establishment of bases in other
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countries continues to be the same.
We are opposed to the establishment
of any bases and there is no question
of revising our policy in this connec-
tion.
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Shri Harish Chandra Mathur
(Jalore): Sir, this Calling Attention
Notice is in the context of a state-
ment emanating from Washington—
it is distinctly in that context that }
would like the hon. Minister to
answer—that to give protection to the
sub-continent of India the Prime
Minister of UK. and the President: of
U.S.A. discussed certain matters. It
was also in the context of the Chinese
explosion of the nuclear device. May
I know, whether it was a nuclear
umbrella or a nuclear assurance asked
for by the hon. Prime Minister, whe-
ther the Prime Minister of UK. is
projecting the views of our Prime
Minister correctly and whether he is
in toueh with us or not. These are
almost a reminiscent of pre-indepen-
dence days when the British wer¢
looking after our defence. May y
know whether he is projecting out
views correctly, and what is the reason
that we do not do it directly and we
want the Prime Minister of UK. to
do it for us?

Shri Swaran Singh: We have no
report from Washington about what
the Prime Minister of UK. mentioned
to the United States Government in
this connection. We will certainly
project our own views. We have not
authorised anyone else, not even the
Prime Minister of U.K,, to project out
views. Our views have been very
clearly stated by our Prime Ministep
more than once on the floor of thé
House, and those are the
views.
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l’hn Warfor (Trichur): May 1
kJow ‘'whether the Government of
pulla have consulted the neighbour-
g -friendly Indian Ocean countries
gnd - -lodged a protest along with them
as a-joint action against these nuclear
bases now established?

. Shri Swaran Singh: I have already
gsaid that this matter came up at the
i;ime of the non-aligned conference in
Cairo, and there is a joint declaration
on this point to which we and other
the Indian

chuntries surrounding

Ocean are signatories.

:'Sbrl Vasudevan Nair (Ambala-
qﬂ‘lu) The hon. Minister quite

\ghtly stated that our Government is
upainst the installation eof foreign
milita - base« any part of the
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world. But, Sir, this is a question
very near our borders. May I know,
in the light of our commitment to a
non-nuclear area or a nuclear-free-
zone in the Indian Ocean area, whether
our Government has decided or has
already taken up the matter formally
with the United States and UK. Gov-
ernments and formally communicated
to them that India does not appre-
ciate it.

Shri Swaran Singh: Our view in
this respect is quite well known and
we have conveyed our views from
time to time to the governments con-
cerned. I would like to add that I
have mentioned in my reply about
press reports. Nothing is officially
known about the establishment of any
base there where submarines or air-
craft carrying nuclear weapons are
to be serviced.

Shri H. N. Mukerjee (Calcutta
Central): There is no answer to the
question whether Government is try-
ing to have a nuclear-free zone in this
part of the world. We are much con-
cerned about il. He should answer
whether it is so or not.

Shri Swaran Singh: We have been
in favour of establishing a nuclear-
free zone in Africa and other parts

of the country.

Shri D. C. Sharma (Gurdaspur):
The information that is conveyed by
the statement of the hon. Minister is
very much out of date. He has not
referred to anything which has hap-
pened recently. Now there are press
reports about the establishment of
nuclear bases, submarine warfare and
air warfare. May I know if the
Ministry of External Affairs has tried
to verify these press reports through
the Indian High Commissioner or
other sources or is the Government
relying on the resolutions that were
passed by the non-aligned conference

at Cairo?

Shri Swaran Singh: The resolution
of the Non-aligned Conference has
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enunciated the principle. About the
actual details of the establishment of
the so-called communication centre,
our envoys have been in touch with
the Governments concerned.

—_—

1211 hrs.

STATEMENT RE. ATTACK BY -
PAKISTAN FORCES ON KUTCH
BORDER

Mr. Speaker: I have received notice
of an adjournment motion by Shri
Nath Pai, Shri Prakash Vir Shastri,
Shri Mani Ram Bagri, Shri B. Singh
Utiya, ‘Shri Hukam Chand Kachwai,
Dr. Ram Minohar Lohia, Shri Kishen
Pattnayak ‘Shri Tridib Kumar Chau-
dhuri, Shri H. N. Mukerjee, Shri Pra-
bhat Kar snd Shri P. K. Vasudevan.
Nair. Similarly, I have received cal-
ling attention notices from a  large
number of hon. Members, about 32 of
them, calling the attention of the
Minister of Defence to the situation
arising out of the attack by Pakistani
forces at Kutch border. Yesterday
evening I have got intimation from the
hon. Defenci Minister that he proposes
to make 3 statement here voluntarily..
Now, I will allow him to make that
statement, as he has proposed. !

At this stage I want to suggest one
or two points for the consideration of
the House. Ag has been rightly des-
cribed by hon. Members, because of
this attack Ly the Pakistani forces, we
are passing through a very diffioult
situation. Instead of allowing calling,
attention notices or motion for adjoun-.
ment on this delicate subject, I think:
it would be better for the Government:
to make some proposal to consult the
members from time to time, sit with:
them, give them all the .information
and, as far as possible, the steps they
propose to take, so that the members.
might feel re-assured that everything.
possible is being done. To the Mem-
bers a'so T would suggest that when-.
ever they want some information they.
might just meet the Minister and get
informaion on those points on which,
they feel concerned.
out other things but, in .the . present,

T .am not ruling.
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circumstances. I hope the House
would agree that instead of discussing
motions for adjournment or calling
attention notices, this would be a
better procedure. Now we ought 1o
proceed very carefully because we are
passing through a very gifficult gitua-:
tion at this moment. We have to pool
all our resources as a nation to meet
the challenge that is before the coun-
try.

Shri P. K. Deo (Kalahandi): The
motion for adjournment is a censure
motion on the Government whereas.
the calling attention notice is a simple
notice which seeks information. '

‘Mir. Speaker: 1 am asking the Minis-
ter to make the statement. )

Shri Nath Pai (Rajapur): Every-
thing will depend on the nature of the
statement.

*

The Minister of Defence (Shri Y. B.
Chavan): On the morning of Saturday,
24th April 1965, Pakistan forces cons
sisting of approximately one Infantry
Brigade supported by tanks attacked
one of our temporary positions at
point 84, 24 miles to the west of Chak-
bet. Our troops which consisted of.
an Infantry Coy put-up stiff resistantel
and after some casualties had been
taken and inflicted on Pakistan For#
ces, pulled out to a more suitable
position Pakistan forces then alsos
withdrew to their own side of the
border, perhaps for the purposes of:
reorganisation, This was the first time.
that -an attadk with armour had beel
made on .our Forces. Our Intelligence!
also gave us infofmation that Pakistam
hadiorderéd general mobilisation cndr
had moved troops from their ‘perman-i
ent locations. They had also recalled;
men from leave, stopped leave #nd re-;
called reservists. It was further re-.

ported that they were training larger,
number of Razakars ‘and Mujahids.
)
"9+ In view of ‘this serious situation
I ordered an alert by our Armed#
Forces and -this has necessitated cey<
tain moyes plus stoppage of leave and

recall of personnel on leave. I
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[Shri Y. B. Chavan]

that these measures are necessary in
view of Pakistan’s action, both in the
Rann of Kutch and in ordering gene-
ral mobilisation.

3. Again on the evening of Sunday,
25th April, 1965, Pakistan Forces with
tanks mounted an attack on our posi-
tion at Biarbet, about 6 miles on our
side of the border. This attack was
beaten back with losses to the oppos-
ing forces. This morning’s news
states that Pakistan is again attacking
Biarbet with a Brigade of Infantry
and a sizeable force of armour,

4. We are undoubtedly passing
through difficult times. ButI am
heartened by the fact that the morale
of our people and the Forces is high
ang they are determined to resist any
affront to our sovereignty and territo-
rial integrity at any cast. The House
will, I am sure, agree that nothing
ghould be said or done at this time
that is likely to make the task of those
who are engaged in ensuring our se-
curity difficult.

Mr. Speaker: I might allow one
4question to leaders of all groups.

Shri Nath Pai: Mr. Speaker, it is
@ot the question of just a question
being allowed. One would endorse
Lhat we shall refrain from gaying or
doing anything that may adversely
‘affect those who are engaged in that
theavy responsibility. I am at one
with the Defence Minister in that. We
also share the anxiety you expressed;
but under this anxiety and because
the situation ig grave, the culpable

* failures of the Government which are
Qausing these difficulties cannot be
dgnored. ... (Interruption), Mr. Spea-
fker, I shall not be silent. This House
was to'd bv us that if they want that
we reallv follow this advice, the snip-
{ng will have to be stopped and we
will have to be. heard just as we are
hearing them. It is a gravity that
should anoly to all. We are not golng
-¢o be terroriced or bamboozled like
that.

On the 20:h of last month in these
"smards I calizd the attention of the
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Defence Minister during the debate on
the Defence Ministry’s Demands and
no reply was given:—

‘Pakistan has very recently grab-
bed 18,000 sguare acres in Kutch
and I hope that the Minister wiil
be in a position perhaps 10 say
that it has now been recovered.”

Not even an acknowledgement was
made; not even an admission was

made. The House was kept in the
dark,

I want to ask one or two questions
while pledging, as you say—whatever
otherg may think—that we shall have
to stand united in the face of this.

.grave peril. But this anxiety of the

country to stand united will have to
be taken extremely seriously by the
Government ang this continued pusil-
lanimity, lack of imagination, being
engaged in party feuds when the
nation is in danger will have to be re-
ctified and our eagernesg to stand
united cannot be allowed for the
failures of a panty.

May I ask these questions: Is it not
a fact that in 1960 when Shri Swaran
Singh signeq an agreement with
Lieutenant-General Sheikh, Mr. Sheikh .
gave a warning of Pakistan’s claims
on the Runn of Kutch and Shri
Swaran Singh signed the document
accepting that there is a dispute?
During these five years what did we
do to settle it by negotiations? In view
o? the fact that Pakistan wags staking
such large claims on the pattern of
China, what were the military pre-
parations? Today the thing we are
told, even confidentially, is that losgis-
tically the enemv is boiter placed For
17 years, China wag regarded as enemv
No. 1 and we were told that, therfore,
China could take us by surprise, Now,
it is the gtorv in the reverse The
roads were being built and thev <ay,
“We discovered them recentlv” That
wag the storv the House wne gihis rted
to remardine tha  Akeai Chin  road,
Yt is tha gama tragie story hring  re-
peated saving, “We are taken by sur-
prise. The enemy has loristic advan-
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tage over us. What can we do?.
If Pakistan gave thig notice in 1960,
either we should have diplomaticaliy
resolved it or by being militarily pre-
pared knowing their  propensity to
depend upon force.

Then, I want to ask another thing.
During the past two months, apart
from my humble warning in  the
House. ...

Mr. Speaker: Now, he should....

Shri Nath Pai: Mr. Speaker, Sir,
I am not admitting that this will be
disallowed at all, We want to support
the Government to the extent that it
wants to stand firmly before Pakistan.
But we do not want to be told that we
withdraw to a more suitable position.
Why don’t they go and hit at Pakistan?
We are not getting agitated; the
Pakistanis will respect our contention
about negotiations and all that has be-
come a pattern and the enemy comes
and occupies our territory, What is the
reply of Mr. Shastri? It is: we shall
not negotiate till it withdraws. He
will be sitting and  discussing with
them but it does not hurt them it Mr
Shastri does not talk. What do you
do to take back the position? If you
are not at advantage in the Rann of

Kutch, ecertainly we have a long
border ang we can do it. This is no
threatening; this s no chauvinstic

nationalism. This is making a psten-
tia] aggressor understand the lanpu=ge,
the on'v language he knows. Prof.
Mukerjee gaid that they have been
nibbling a* our frontier. They have
storted now gobbling our  frortier.
What are we going to do? Will Mr.
Chavan tell ug that, with the unani-
mous support behind him, if nece:-
sarv, at a point of our advantage
which ic not in the Rann of Kutch,
where Tndia thinks she ean, she will
hit at Pakistan? That is what we want,
Let the Government come with some
such assurance. S'v. 1 abide bv your
ruling—I sha'l nat go into details—
and I understand the agony which the

wha'e nation is feeling ....(Interrup-

tion).
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Mr. Speaker: Would he kindly listen
to me? Many of the Members might
be agreeing with him. PRut _hould
all that he wants be done in a smallcr
committee or should it bc done here?
I have no objection to the assurance
being given. He must be assured and
so should others be given assurance.
They must know the facts as well. I
entirely agree with Mr. Nath Pai in
many respects, But woulg it be ad-
visable or in the interest of the coun-
try that it should all be don» here?
Shri Mukerjee. (Interruption).

Shri Nath Pai: If we are not satis-
fied in the committce, we wili hLave
the freedom of coming herz. !f :licy
are serious, they have to take us into
confidence. ...

Shri S, M. Banerjee (Kanpur):

They have to take the entire House
into confidence,
Shri H. 'N. Mukerjee (Calcutta

Central): What I wish to submit is
this. I am sure that, in snite of the
very provocative atmosphere which hag
been created by the disgraceful goings
—on of Pakistan in spite of all that,
it is our unanimous desire that we say
or do nothing in this House or outside
which makes a difficult and delicate
situation more gifficult and delicate
for us. But I say at the same time
that, when Parliament is in session,
it is certainly necessary to have at
least some assessment of the kind of
default on the part of Government
which perhaps has enableq Pakistan to-
go aheaq in its provocative and ag-
gressive activities against us. I do
not wish that discusion to be conduct-
ed in a manner which would not helo-
our country, I do not wish also to
see an atmosphere created where we
say ag mv friend Shri Nath Paf, said
rather unfortunately that we go all out
80 to speak arainst Pakistin because
she is behaving egregiously—1 know
Pakistan has been behaving egregious.
ly for a Tong time—but our tradition
and rot only our tradition....(Inter-
ruption) .
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Mr. Speaker: Order, order.

Shri H. N. Mukerjee: The path of
wisdom is that in regard to a sister
country like Pakistan we do not giibly
talk about a war with that area.
Somebody here might have the gump-
tion to say that we may welcome con-
flict with Pakistan. But I say here
and I think almost the entire House
would agree with me, that we should
not lightly talk in that kind of way.
‘That is why we should not lightly talk
about war or something like that.
It is necessary that the House expres-
ses itself. There are many questions
which likely to arise if gerious opera-
tions against Pakistan have to be con-
-ducted. If that unfortunate eventu-
ality has to be faced it cannot be done
merely by way of little meetings here
and there between a few people from
this side ang Members of Government;
it cannot be done in that way. Other
questions would also arise. For instan-
ce, if there is a war between India
and Pakistan,—and a foreign corres-
pondent is reported to have said that
jt is not a frontier skirmish but a
bloody war; if that is so,—all kinds of
repercussions can take place inside
our country. There are minorities in
our country and all that sort of thing;
I neeq not go into those things. Many
problems are involved and therfore,
we have to behave with a proper sensc
of statesmanship. That is why it s
necessary to have two things, One s
to reassure the people......
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Shri H. N. Mukerjee: I was submit- -
ting that two things have to be done
as quickly as ever that is possible.:
One is to tell the world that India
is not going to take this kind of
Pakistani activity lying down. This
we have got to tell the world and
with complete unanimity. And the-
other thing is to make sure and give
a declaration on behalf of all the
people of our country, Hindus, Mus-
lims and Christians and all, that we
are here combined on this issue, and
if Pakistan continue in this kind of
egregious activity, she will have to
be taught a lesson. But this has to
be done with a due sense of the
delicacy and the difficulty of the
situation, with a dque sense of our
responsibility to our own citizens,
with a due sensec of the repercus-
sions which can take place inside our’
country as well as in the international
sphere; it has to be done with a cer-
tain kind of responsibility which I
hope we are able to muster. But’
since we are a country with a demo-
cratic system and since Parliament.
is meeting as a matter of fact, when.
this kind of Pakistani activily takes,
place, it is only fair, and it is abso-
lutely imperative, that Parliament
discusses this matter and gives Gov-
ernment that sanction and that autho-,
rity with which it can -go ahead and
be completely sure of the supports;
of the country, and, therefore confi-_
dently it can proceed in those tasks
which I do hope that Government
also like the rest of us have in view
in regard to this Pakistani activitly..

Mr. Speaker: What is the proposal
of the hon. Member?

Shri H. N. Mukerjee: 1 suggest that
a discussion, therefore, is nrlecessary’
so that Parliament’s mind can be
declared to the Government, to the
country and to the world. A discus-?
sion is necessary. It is not by means
of private discussions between indi-’
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viduals, it is not by means of any-
‘thing like that that we can proceed.

My submission to you, therefore is
that there should be a proper discus-
sion, and that Government should
come forward to give some time for
discussion so that on this issue Par-
liament can speak out its mind.

Shri Narendra Singh Mahida
(Anand): On a point of order. Rule
248 (1) reads thus:

“On a request made by the
Leader of the House, the Speaker
shall fix a day or part thereof
for sitting of the House in
secret.”.

If the Leader of the House takes
us into confidence, we can discuss
this matter and give full powers to
the Leader of the House to do what-
-ever is necessary.

Shri P. K. Deo: While offering un-
qualified and patriotic support to
this cause that the integrity of India
has to be preserved at any cost, from
this side of the House, I beg to sub-
mit that this House has to be taken
into confidence. A free and frank
.discussion is the biggest asset of
‘democracy. If this matter will be
«discussed in the House, Government
will get the full support of the entire
country.

In this regard, I would like to
draw your attention to the fact that
there was a discussion in the House
.of Commons immediately after the
:debacle at Dunkirk, and that was
how the entire nation was roused
like one man. Similarly, what hap-
‘pened here in 1862 when there was
the Chinese aggression. The entire
country stood as one man behind the
Prime Minister. So, it is imperative
‘that there should be a free and frank
.discussion- in this House, and if that
is done, Government will draw
‘strength from the people and they
swill have the full support of the
-entire country for any move that
‘they contemplate ‘to tackle this diffi-
seult -situation. .

VAISAKHA 6, 1887 (SAKA) on Kutch border 10088

(Stt.)
Several hon. Members rose—

Mr. Speaker: If one member from
every Group speaks, that would be
sufficient.

Shri Surewdramath Pwivedy (Xen-
drapara): I think your proposal or
suggestion for a small committee
will not serve any purpose.

Mr. Speaker: I was not intending
to form or constitute any committee
and ask certain members to be there.
I had only suggested that there might
be more frequent consultations with
the leaders of the Groups. When
the leaders of the Groups are ‘taken
into confidence, they can go and talk
to their party members.

Shri Surendranath Dwivedy: Gov-
ernment themselves should have done
it, but they have not so far done it.
Now the whole country is seized of
the problem. Parliament is sitting, It
is highly necessary that we should
discuss it. It is not a question of
war. Shri Nath Pai never suggested
that. He pleaded for some retali-
atory action. That is indeed what
the country wants.

We may not discuss mililary ope
rations or military preparations. But
taking into account the sitution, the
country must be mobilised, the peo-
ple must be mobilised for the purpose.

As far as this country is concerned,
we know how Pakistan is behaving.
There are espionage-centres function-
ing here. Their consulates in Shil-
long and Calcutta have been accused
of actively participating in such acti-
vities. Are we not going to take any
action to close down those consulates
or restrict their activities in Delhi
and other places? We want to give
proper direction to Government in
this matter.

Mr. Speaker. I have not barred
other discussion of such kind. In this
statement of mine, I was only talking
of the adjournment motion and the
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Mr, Speaker:

call attention notice; Members are
more aware than myself that if that
discussion were to take place every
kind of statement would be made,
assertions would be made, suggestions
would be made and that might make
the matter more complicateq (Inter-
ruptions). Order, order.

Wt gew @ wgAw (JIW) ;93

FTHER gAdT qEY & ) qE g ¥ |
T o

Q% AT |T9] {9 ¥ SIfee-
IWF SqTET Y AEFT g

WA qo Fyg (W) gER
q&F 9 FAT JT §

Mr. Speaker: We should not take
any decisions in excitement.

ot w> ¥ fa¥: 97 g a2 g
1T & 99 TgF T &, How is it possible?

We want to have a proper discussion.

W R : g WA qeer §
7 f& 7% o gwar g § Ot fem a@
¥ 38 #) gemr ¢ faw agt 9% s
AT A F At a8 AL gEq

oft M7 (weltry ) : & oo F Wi
w gufa & ;
Mr. Speaker: Order, order. Unless

I identify a Member, no one shall
speak.

oft Wt : & oo & @ we qT At
waar £ gzt o fauig oY mesam
B FX g F AT

W WA © T AGAIT G
g ag & AN, a1 97 & fe@y W
M FfRAFFamadi For 9w
TaE A W @E A ag «. & &
@ 91w &, T FIAT 8 FS Ao gfew
aff § wwar |
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ot T (fgae) : weaw wEew,
SATET @i # wWT FAT AT AT a4t
g Fg o § faw &7 wEd ade
fagear &1

W WEAY : WU, TR AR
g1 & g9 § ATRY AT E ) WT HIY

FHgd F47T FgAT AR & | F HIT FY A
g7 q qq

off avrfy : SRt av WM A fm A
Iae....

TR WER ¢ N WY A AT
qIEATT TAATEY | T FAT FZAT T0RX
g

sft xrft : & wrgar g 5 z@Exm
F TR AR 9 g9 R A 997 99
W 39 ¥ 39 #A9Ed AN fawd b
wifs ag ot ara afonw § g Taq
fify &1 7T &, AEIE FEAR F
AT, T ;9 FT HTHAT g1, g fafeen
W g famdy, aR w98 A gar w43
FEE F gar fET A § @R
# T Afaat & a0 § 1 9T Afan
1 AW ¥ AW A qAMT ) AT AA
T @ 99 awa Afew 1 fawraA
¥ Fam R & uw ¥ 9 v fR
WY A & aa fomar Sy §)
MR ISF AT RN G, A F
Famal & DT _AA G Az ;Y
qT & F AaTH a% AG IGI I
AT g & gwen @ amar @1 WA
w@ g N g faar gt 3 1 gand
wfurFTr AT FT T §) T ¥ @A
RT3 W Fwfea 41 ww
wgm wim fE g9 aw Qv @ww @
f& @I F W AfTRISI @
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Yy Afa ;A | F Ay
S&Q Y ot Aifq ¥ afagqa &0 1 W
3w & fgg & I 9E 98 /R ATy
AIFT F1 Y qg TET BIFAT 9 AT 7A=\7
am g

=t srermEe et (faeeie)
T WEIey, W9 ¥ A7 fawr wm
qAT & gy ¥ oqEd Y ¢ 39 fqew
! AWTAIET 7 A HT TEAE F XAT
@ | T o= F OSSO ww
Y wiamd foft g € & @ TR
IEY FAE ¥ HAAT QT § | AT
am & g9 § W9 F W a5 7T 0w
/I TN F A g WA W [T
g & 7 Far & wfeg o a3 #71 92w
I TE 419 A1 I AgAE AT I
famm @ T W & | W9 ag FeqAr
woa wfiass § 7 ¥ & aft oo
seaTa #Y w@fiFe # faar @ 2 agt
39 9 91 g5 A g% AW F4] wQ
g wuq JawEfae #1oam Al
TG g1 g & fgdl &7 e Ay <@
g % T FT T FT T TR 9T W
T T T N §, WT FT O A0
f& q9c ¥ 1 fafs A Gwor &
T GIFIT 7 S T W7 HI AW
& qu gauq 7€ faar, afeq 2w wrer
W e & dve %Y foafs § aew
T AR AUAT &daqr # @ ¥ o}
ot 38 3 & fo7 fa & | qET @l
g ammag ¢ 5 o i N e
FEAT ATEA § A8 AT | AT L Wy
AT g Hell W T AT A HET O
qw F1 sqaaw  f w=mosd e
F1 IEA FIB ATET FY TET FT WIT
T8 @i @ fm Y e ¥ ofeem
F Al WRHY HEW & AT TR &3
aa, A fow aufe #1 7@ ¥ gemn
TG I FI6 JTET FY T T 6T
fegr war
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WU WEWRY : W19 WA addS
O | G amEl F L9 §EY Ay
g R O§

oft TETTET et ¢ AR wEA 6T
gfwya 7z ¢ f& 9@ wig s @@
I @ fF 25 S Fr qrfEeqTr
AT Fgt w1 off 9 g wiA § q@r
g W)X ¥ gEEw qTOW g, Wi
FF F 97 77 907 47 5 w0 @
¥ 30 franier gratfer & arfeeay
¥ A a7 AT wgr & fea @ et
¥ 9 FH W HTHROT FT AT ¢ |
H a9 Tfaal # 99N WK |9 4%
T tfFamAd=iad) v e
B @ FE ¥ d5 FW fawie s
fear 9, Qv a8 T FT WrAATH W
aEmErm 1 faga g B @
X §I9 | YAF q5 F1 AT Fed-
af@t 71 e § 7R | a8 w3Er
v & e a1 W ey @ o9t A
g ¥ fedl 1 g W o ) gy
gfydww & 7y =91 1 T1f@d, =W
W Y o #3E ¥ & o

weqE WEEY ¢ T & TadEe ¥

A &FaT g fF ag 57 am woawt w9
& fag dome &

oft gororw fag 2 (a) & o
T ®EAT A E |

wETH AEAD ¢ g7 AT A1 {3,
& qrq &Y o AT § | Wl wmw S
3gT ATEA | A TAGHE & 8 A
a9, vz w@ awg ¥ 39 agfama
g S

oft gorow fog ¢ & o aEt A
aE ¥ FIAAT AqATEAT E |

Shri Frank Anthony rose—

Mr. Speaker: I will call the hon.
Member later.
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Shri Frank Anthony (Nominated-
Anglo-Indian): Before Government is
asked to state their view, may I
say a few words.

ﬁﬂo!om:aﬁmTﬂm
g 8, qW AW ¥ oA

it gww w7 wepETy : sTEw fafawes
gE AT I §

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): 1 can very well realise the
feelings of hon. Members, and keep-
ing that in view, I shall have no ob-
jection to a discussion being held in
the House. But I would appeal te
the Members of the Opposition that
sufficient restraint will have to be
exercised by them. Even if it is a
secret session, even then, I would
very much like that the national pur-
pose should be kept in view.

Then I would again like to make
this appeal, that after that, this mat-
ter should not be raised again and
again in the House.

Shri Nath Pai: That will depend
on developments on the border.

Shri Lal Bahadur Shastri: After all,
now that the military are operating,
it would certainly not be advisable
to frequently raise issues which would
create further difficulties. We will
have to leave it to them to deal with
the situation as they think best.

An hon. Member: No secret session.

Some Hon. Members rose—

Shri Narendra Singh Mahida:
a point order.

e AERAW ¢ TN A AT g
qiiiie @ WX TEAEE §F T 1 Ay
§ frogn W gew ¥ fegwma w0
Some hon. Members: Open session.

mn@w:@aﬂwngﬁ
ax % A @ a A & o
weidz W @ g |

On
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Shri Lal Bahadur Shastri: Secret.
session.
Mr. Speaker: The rule is No. 3248,
and it reads:
“On a request made by the
Leader of the House, the

Speaker shall fix a day or part
thereof for gitting of the House
in secret.”

So, we take it that this request has
been made now.

oft femm e (FFEAR)
g ¥ W1 AW BRI

Shri Maurya: Let it be an

open
session.

Mr. Speaker: We will have a secret
session. When is it to be held?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
We want a clarification from you.
About the secret session, we are all
agreed.

Shri Daji (Indore):
agree.

We do not

Mr. Speaker: Order, order. It has
been decided.

Shri Satya Narayan Sinha: What
about its publicity in the press?

Shri Daji: The situation is really
very grim, and we are all united in
this matter. The situation wag at
least as grave or graver in 1962 when
the Chinese aggression took place,
ang their armies marched to foothills
of Assam. Even then we had a full-
fledged discussion in the House. We
have nothing to hide. I think Gov-
ernment will benefit by the unani-
mous support we give, and we will
also do our duty by the nation. There
is no question of a secret session. Let
us not give so much importance to
Pakistan. We will certainly fight
and hurl back their attack. I am,
therefore, opposed to the suggestion.
There is no reason or logic. Even at
the time of Dunkirk, the House of
Commons had no secret session. They
discussed it in the open.
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Shri Brij Raj Singh: You called ot FER 9T wEAE o r L)

me, and now the Prime Minister .
stands up. :‘rﬁmﬁz‘tmmﬁmmm

AT AT |

Mr. Speaker: If the Prime Minister )

stands up, he will have to yield. He meaat q-!"a-q TR aum o ;rav
can wait. I will call him. ¥ ¥ " )
wrar fF fre awg & w219 7% | & A

Shri Lal Babadur Shastri: Because ; sfy gorTTsr
it was suggested by the other side— T IRTER e & ) ﬁr{ =

one or two of the hon. Members said ITTHAT | AW ¥ TF &A1 T &Y

so—I said I had no objection to mr o yw fafaeer @ @@ @
having a secret session. But if they |
so desire that there should be no ™

secret session . . . e S - ( 5 )
Some Hon. Members: Open session.  ga# a1z 2 WX ¥waT & gq, IaH
Shri Lal Bahadur Shastri: I would WY&T fagr, gwt Jar & #wr a4

like to appeal . . . fasrar g |
Shri Surendranath Dwivedy: It will
be desirable to have a secret session WEqH WEWA : WTTH AAT Y LATAT

because the military is already in T g
operation as the Prime Minister said,

and we do not want . . . (Interrup- »7t WYETT AT AT : T "alr
tions). ¥ a1 QY AR AT A T

Mr. Speaker: That is the difficulty .
now. The demand comes from the weqw WgEy ;- HoeT T fag

Opposition. The Leader of the House 9 T F | G UG AR AT |
accedes to it. Then there is differ- . 5
ence of opinion. At least other Mem- qu ¥ dred ﬂﬂ AT S| ';3-5'
bers of groups should abide by what ¥ for g R g @, 9w & Iy
is said by their lcader. Fgar § fr mqX FrEA Y GV AT
Shri P. K. Deo: By having a sec- Lo *E% g f& - a-aq#mwﬁ 1 T DY

ret session, we will be having it for ~ !
, qa m I TFAT | TF FA9 )
the first time in Parliament, and un- : : L e

necessarily ‘we are going to intensify ., qTAET
the gravity and create panic. st A I.:_‘Eﬁ ae 3 1
Shri H. N. Mukerjee rose— o=t !. ¢ Bl
' ' qr 51T & I q9T 9 TEAT TTgar 97 1
Shr'i Brij Raj Singh: You have not Eﬂ T 7{7 fagr T THET @. T
permitted nie. I was on my feet. - "
you had called me. Chance is being a1 Frawd &, fem wrat faefy sqaean
given to otlers. far s ¥ ¥ Hqywm AEY QAT

Mr. Speaker: I will come to him. ar frie @E E fiF'lFr 1952

ft a@%: gal @r A QEr ¥ NN Y aF ¥ g9 AW feem
w1 faar v @ g, g AT AR <@ e e A qiew & faan @ AR
faar amar | wivw & g% wreT ww@n T oA gFY Y {1 3w gwE gl
! X A A A B gk §, g A
(Shri Maurya then left the House) F1 T A Fg FL AT ¥ FEAH

Y TRWOAE ¢ AT TAEYT W firaT | A ReaT Ao Aar fawar 7
o B U qd awE ¥ gEen g e
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[« gwarer fag]

39 O F gH F B AT 937, AR
g9 st w% Afear &y &
A 39 aF 1 F YI@ WA gF @
fear f& gard gy & fwi
frrer amgx &< faar soam o &Y seET
N W I UEr gEr wed Sk,
g wfw 78 | v fEm g fF @
AN F AT F JTAA TF q19 Fal Al
g % 39 9T HH AGY g7 A FA=ar
F AAET B UFT FAAT § AR A
A o ST}

wTUE WEWA ¢ W A9 e
qn FifsT

i fag: ¥ fEcw @
fo %Y F T19 9% AT TARY T AT
Sfaa 7& v wu fraca @ oo
A K g qET W A oAy A X
feasw saar arfgg &7 g 37 &
feagm w7 wfgy fama f& o
AT I TR F I FT T § T9/ET
& a1 I SR 9FS ql g%, HMifE
TN H q IAAT qrFT ARG & |
zafaw gw =gy & fF ST g aa
I ¥ AR W I8y fauda w7 fean
T A AT THL A FIE JqT FC
a% f5 g 7 w71 a1 AR w oW
® 8 | zwfag & amar g f oger
#fadww g Itfgg w7 s9aT @1 a9
qar @AT Sifgw )

st TR ¢ RO sqFeYl &1
T g

qeqR AXAY ¢ WA IH AT UK

w19 foraeT g9 ST | 59 93 feawaa
@ TE®T FRO |

st TR & a fme ¥
SUTET AR AGH A |
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Shri Kapur Singh (Ludhiana): I
want to make a very brief submission
about this proposal for a secret ses-
sion. Firstly, no formal request, as
the rule contemplates, has been made
from the proper quarters for a sec-
ret session, Some suggestion was
made from this side, which was in-
competent, and then the hon. Leader
of the House said that he would be
willing to accept it. Therefore, I
say that this question has not for-
mally been raised, and accordingly
no formal decision, which is final,
has been made on it.

On the material aspect of this ques-
tion, I wish to say that a secret ses-
sion is undesirable from more than
one point of view. Firstly, a secret
session gives an impression of a state
of consternation in:this Parliament.
That impression should be avoided.
Secondly, a secret session is liable
to give rise to a crop of rumours,
mostly unfounded and harmful. Third-
ly, a secret session also, to my mind,
is somewhat derogatory to the dig-
nity of this Parliament which is
capable of discussing all questions—
no matter how grave-—openly and
within the knowing of the whole
world.

For these three reasons, 1 urge that
a secret session should not be held.
(Interruption).

Mr. Speaker: Order, order. Shri
Rameshwaranand.
off TR ;. w fEza g e
TZAM AT AAATE WG &F 39 F
Fyrarr & AT qeAw IATEY FT H[YAT

Faog 2 1 fmaga¥dmEFgaw
F gHA GTHTT 7 I TH wETET ¥ BEr

T qEEAr A A7 I JOF § G
FY 5H UF O §6¢ & FIALILILTCH
Ay & ggEAT A F0fEe | 39 % fau
T 99 I q59 w1 wfwAwa @y afow
# ot vgar g fF s S A oy "
fsd WY 799 gw F=rd ML aq, 79
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AT 97 J I T GF | T8 AL *T
g FT ov@ g 1 ag :if oRY
ARram A A fd wed Has
w7 F< faqr st /%

Shri S. M. Banerjee: I am sorry
I have to oppose both the suggestions.
Sir, a very nice suggestion was made
by you for the appointment of small

committee to discuss this. (Inter-
ruption).

Mr. Speaker: Order, order.

Shri §S. M. Banerjee: About the

secret session also, I oppose it for
two reasons.

Mr, Speaker: There is no question
©of discussing it now. The Govern-
ment has agreed that it is propared
to have an open session.

Shri 8. M. Banerjee: The secret
session should not be held, and it
should not be even on an adjourn-
‘ment motion. Let a proper motion
come from the Government. Let
there be a discussion on it. Even for
an Adjournment Motion, we get only
for two and a half hours. So, let a
proper motion come from the Gov-
ernment and let discuss it, so that
Pakistan will know our mind that
they cannot get away like this. So,
a motion must come from the Gov-
ernment, on behalf of the Govern-
ment, and than let us discuss it for
three days.

Shri Frank Anthony: For once I
am in agreement with my hon. friend
Shri Banerjee. I feel that this is
much grave a matter to be the sub-
ject of an adjournment motion; with
due respect to my hon. friend Shri
Nath Pai, it will only confuse the
igsue, whether the Government has
been culpable with regard to proper

military  arrangements vis-a-vis
Kutch. It is not the issue before us.
It is a much graver issue. (Interrup-

tion). I feel that the Prime Minister
ter should agree to make a motion on
Wednesday, to discuss the matter. It
is very necessary that we should

439(Ai) LSD—4.
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openly give notice not only to Pakis-
tan in this matter because 1 feel
Pakistan is now playing the Chinese
some; we have to give them notice.
I agree with my hon. friend Shri
Mukerjee that we must not talk
glibly of war....

Shri Nath Pai:
war?

Shri Surendranath Dwivedy:
is gross misrepresentation.
ruption).

Shri Nath Pai:
in this House?

Who talked about

This
(Inter-

Who talked of war

Mr. Speaker: Order, order.

Shri Frank Anthony: Let me finish.
I say that we must give notice by our
presenting a completely uniteq front
in this House. Clamour is not going
to help us: shouting at one another
is not going to help us. Let us give
notice: it will be a question of our
basis policy. The discussion today on
any censure nmotion will be unreal,
because we do not knew what the
military avppreciation is. Some of us
may have scme little idea; we appa-
rently are not in a position of logis-
tic advantage. It will now have to
be a auestion along our whole fron-
tiers. We wili have to give notice
to Pakistan and China that we wure
not going to take anything lying-
down: every time: you hit us once,
we hit you twice. If it escalates
into 2 war——God forbid—that will be
a matter which has to be gone into
(Interruption),

Mr. Speaker: Order, order.

Shri Frank Anthony: Let us nave
a discussion on Wednesday on &
motion made by the Prime Minister.

Shri Lal Bahadur Shastri: As 1
have said, I have no objection to an
open session being held for discussing
this matter. We can have a dis-
cussion in the open House, but as ha3s
been pointed out by Shri Anthony,
what wa discuss should be comple-
tely reievant to the present situation
as it is. (Interruption). I would not
mind the House discussing about our
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[Sh:i Lal Bahadur Shastri]

faults and failings sometime later.
But this will not be the time when
we point out to those things and dis-
cuss them here. 1 would, therefore,
appeal to hon. Members that we have
to show to the world that we stand
united on this matter and will fight
if necessary, unitedly.

oft frm qeamaw : @ 1962 F
off ooy g7 1 o"Y fegfs § ze=twr
ZAT Q=T 9T |

Shri Nath Pai: Let him make it
clear that we stand united in resist-
ing, and not repeating the mistake.
Let us make clear that point. (Inter-
Tuption).

Mr, Speaker: Order, order.

Dr. M. S. Aney (Nagpur): I believe
that, from 'my own experience, if a
secret session is held, with the con-
sent of all the parties in the House,
it shall have a very great and salu-
tary effect upon the world at large
and show the attitude of India.
So, if possible, that idea should be
pursued.

Mr. Speaker: We have passed that
stage now. The majority opinion 1s
that it should be an open session,
that an open session should be held.
The other thing is, so far as the
Adjourument Motion is concerned,
that {5 ruled cut, because there is an
attack and the Government ig trying
to repulse it. There is no question
of any Adjournment Motion. So far
as the Motion by the Leader of the
House of the Government itself i3
concerned, they have to say whether
they are goiny to make it or some
privatc Mcmber will make it.

Shri Lal Bahadur Shastri: We will
make it.

Mr. Speaker: The Government jt-
self weould make the motion ang the
discussion will take place on—

Shri Satya Narayan Sinha:
nesday.

Wed-
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on the Table

Mr. Speaker: Wednesday. We shall
on Wed-

have thai discussion here
nesday. (Interruption).
Some HOn. Members: Time?

Mr. Speaker: The time cannot be
decidedq now. I will call the meeting
of the Business Advisory Committea
and the time will be decided there.

Shri S. M. Banerjee: It should not
be les: than three days.

Mo T e Wifgar (wiaae):
W WERd,  FAA #1 gel
FT & UFAT B GHRAT @ TGAT WRAL
ST #1 q9H AAT AIRT | FWAID FA
ZEHIT & oFAT FIFRT |

12.57 hes.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF INDIAN STATISTICAL
INsTITUTE, CALCUTTA

The Prime Minister and Minister of
Atomic Energy (Shri La] Bahadur
Shastri): I beg to lay on the Table a
copy of Annual Report of the Indian
Statistical Institute, Calcutta, for the
year 1963-64. [Placed in Library.
See No. LT-4272/65].

ORDER, RE. REVISION OF RATES OF
DEARNESS ALLOWANCE TO CENTRAL
GOVERNMENT EMPLOYEES

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of an order revising the
rates of dearness allowance to Cent-
ral, Government employees. [Placed
in Library, See No. LT-4273/65].

Mr. Speaker: Shri Swaran Singh.

Shri S. M. Banerjee (Kanpur): Sir,
I want to say a word about the state-
ment laid on the Table just now.
You remember that when this ques-
tion of dearness allowance was raised
by me the other day, the hon. Fin-
ance Minister was kind enough to say
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that he is going to make a statement
within a week, that is, on Monday,

namely, today. IHe has laid that
statement. The practice in this
House is that such important state-

ments are read out. I know that a
statement need not always be read,
but I request that he may be good
enough to read it so that we may be
able to know what exactly it is and
then put some questions; it is an
important matter on which I am sure
the people are anxious-and want to
know the details. We do not know
what the rates are?

Mr. Speaker: The statement is be-
ing laid on the Table.

Shri S. M. Banerjee: In the past,
whenever some announcement is to
be made, and whenever on announce-
ment was made about dearness allo-
wance, the Minister concerned read
out the statement. Now, we have to
collect the statement. We do not
know the details.

Mr. Speaker: I will direct that this
should be distributed among the
Members of the House.

Shri Nath Pai (Rajapur): Sir, we
want a clarification. May I ask of
the Finance Minister, since we do not
have the text of the statement which
is laid on the Table—

Mr. Speaker: I am saying that the
text of the statement would be distri-
buted to the Members. (Inter-
Tuption).

Several Hon. Members rose—

Mr. Speaker: Order, order. Un-
less they allow me to listen to one
Member, how can I proceed? Three
or four Memberg begin to speak at
the same time, without being called
even. That is not the way in which
we can proceed in the House.

Shri Nath Pai: My plea with you
was this. I is all right that the
statement is laid on the Table of the
House. We shall require same time
to study it. We would have preferr-
red to have it read by him to the
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House. Some questions will arisa.
We are pleading with you, if not now
either tomorrow or the day after to-
morrow, we should have a chance to
put questions which is very customary
when a statement of that much im-
portance is Iaid on the Table of the
House. Since the statement hag been
laid, without being read, we cannot
make out the details and put ques=
tions on them now. But we plead
with you that you will be pleased
to extend the privilage as is usual,
by permitting us to ask a few ques-
tions, a few pertinent questions on
the subject, later on.

Mr. Speaker: I will see whether
it is possible.

Shri T. 1. Krishnamachari: I think
the House is now discussing the
Home Ministry’s demands, which
will probably go on today. I do not
know whether il will go on tomorrow.
I think the Ministry connected with
this matter is the Home Ministry and

the Finance Ministry. Hon. Mem-
bers will have an opportunity of
having a say on this, when those
demands are discussed.
Shri Nath Pai: But the purse-
strings are with you. (Interruption).
Shri Surendranath Dwivedy

(Kendrapara): There will be practi-
cally no opportunity for discussing
the Finance Ministry’s demands.

Mr. Speaker: If there is no oppcr=
tunity, then I will have to see that
some opportunity is provided, if
there is no opportunity to discuss the
Finance Ministry’s demands.

13-hrs.
GOVERNMENT OF INDIA’S NOTES TO
CHINA
The Minister of Foreign Affairs

(Shri Swaran Singh): I beg to lay
on the Table a copy each of Gov-
ernment of India’s Notes dated the
9th ang 21st April, 1965 given to the
Embassy of China in India. [Placed
in Library. See No. LT-4274/65].
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Navy (DiSCIPLINE AND MISCELLANEOUS
PROVISIONS) REGULATIONS

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): I
beg to lay on the Table a copy of the
Navy (Discipline and Miscellaneous
Provisions) Regulations, 1965, publi-
lished in Notification No. S.R.O.2E
dated the 4th February, 1965, as cor-
rected by Notification No. S.R.O4E
dated the 2nd April, 1965, under sec-

tion 185 of the Navy Act, 1957
[Placed in Library. See No. LT-
4275/65].
13.01 hrs.

ESTIMATES COMMITTEE

SEVENTY-SIXTH REPORT ANp EIGHTY-
FIRST REPORTS

Shri A. C. Guha (Barasat): I beg
to present the following Reports of
the Estimates Committee on the
Ministry of Food and Agriculture
(Department of Agriculture):—

(i) Seventy-sixth Report on
Indian Agricultural Research
Institute, New Delhi; and

Eighty-first Report on
National Dairy Research In-
stitute, Karnal and Indian
Veterinary Research  Insti-
tute, Izatnagar.

(ii)

13:013 hrs,
RE: HALF-HOUR DISCUSSION
(SupPLY OF SHOES TO MINERS

The Deputy Minister in the Minis-
try of Labour and Employment
(Shri R. K. Malviya): After we made
the reguest to make this statement,
we have received intimation that a
notice for raising a half-hour discus-
sion on this subject has been admit-
ted and some time iz going to be
fixed for that. So, I request that I
may be alllwed to make the state-
ment at that time.
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Shri S. M. Banerjee (Kanpur): We
could not follow what he said.
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Mr. Speaker: After the govern-
ment had expressed that desire to
make this statement, a notice for a
half-hour giscussion on this has been
received and this point is going to be
discussed then. He says that at that
time Government will also make this
position clear then.

Shri S. M. Banerjee: This is very
unjust. The minister was to make
a statement and it has come on the
order paper also. Simply because
there is going to be a half-hour dis-
cussion, does il '‘mean he should not
nmrake a statement now? If the state-
ment i3 made now, it will be useful
for the half-hour discussion also.

Mr. Speaker: I have made en-
quiries. The statement is not ready
and he cannot make it today.

st femm qeamaw (gvaege ) &
Rede M W fau o=@ wwwar g
f& TE-TA-oaT ¥ Fad  wmar s &
gy faear §, N faafaad &

e Wy ¢ fafreer aeg @
fer Faeeede s 1 Ewm-
e femom a T At @ |

sft fesm qeaww @ w=T HeEr
"gIRg Weng I 7

weqw ApwY AW Ay #g faar §
f&ag qT)
Shri R. K. Malaviya: Yes, Sir.

Q% RTAAIR W& ¢ ;A &Y |

1304 hrs.
DEMANDS FOR GRANTS—contd.

MiNIsTRY oF HOME AFFairRs—contd.

Mr. Speaker: The House will now
resume further discussion and voting
on the Demands for Grants relating
to the Miunistry of Home Affairs. Out
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of 8 hours allotted I hour and 20
minutes have been taken and 6 hours
and 40 minutes remain. Shri Khadil-
kar.

Shri 8. M. Banerjee (Kanpur):
There was a privilege motion

Mr. Speaker:
said it.

Shri Narendra
(Anand): When will
reply?

Mr. Speaker: 6 hours 40 minutes
remain; so, not today.

Dr. Ranen Sen (Calcutta East): We
could not get what you said about
the privilege motion.

No, no; I have not

Singh Mahida
the minister

Mr. Speaker: I will bring it when

I have made enquiries. What shall
I say a* this moment?
Shri S. M. Banerjee: On a point

of order, Sir.

Mr. Spcaker: How can there be a
point of order? I have called one
member. I have said it so many
times that when one item is finished
angd the second is yet to be taken up,
there can be no point of order. I
have only called the member. Is it
his point of order that he cannot be
called? Shri Khadilkar.

Shri Khadilkar (Khed): Sir, on
this occasion, I do not want to over-
look certain outstanding achieve-
ments of the Home Ministry. At the
same time, I would like to point out
certain wroblems sbout the adminis-
tration .nd <hc services and other
matters which remain to be dealt
with for all these 17 long years,
which ought to have been solved
earlier, but which are merely in the
process of discussion.

Regarding the achievements of the
'ministry, it is a record of credit, no
doubt. For instance, the communal
disturbances in 1964 were handled
with firmness in Calcutta, Rourkela
and Jamshedpur;
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1306 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

For the first time, when prices shot
up, the Home Minister used his
powers to bring to book the hoarders
and anti-social element; and about
5000 people were put behind the bars
in order to protect the common con-
sumer and bring down the prices.

There was the question of security
risk if the left communists were kept
out. I do not want to say that what
has been publiched, in a booklet
form—The Pro-Peking Communists—
gives a correct picture, because in
this country, as the Editor of a Chi-
nese Weekly who spoke on the All
India Radio pointed out once, there
are no centres where the Chinese
development and situation i5 being
studied. In the western capitalist
ctountries, there are institutions where
all these aspects are studied. All
these a-pects as to how the rift in
the international communist move-
ment is likely to affect our communist
movement, etc. have not been thrash-
ed out in the pamphlet, so that it
would have convincingly proved that
the steps taken are absolutely neces-
sary in the context of the present
situation, not only internally but ex-
ternally also.

There are other things like the
anti-corruption drive. Many people
here cut jokeg at it. I am not talking
nbout the Sadachar Samiti. Because
of this definite attitude on the part
of the present Home Minister to the
rocial problems, a certain allergy #3
being built up in a section of the
House, so that he would be frustrated

in his efforts, instead of offering
whole-tearted cooperation and sup-
port which he deserves. There is a

certain sectionin the House which is
showing in a devious manner certain
opposition not openly, but in a sort of
clandestine manner, to some measur-
13 taken by the Home Minirter and
therefore, they are not as effective as
they would have been otherwise.
This must be frankly admitted.
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On this occasion, I would like to
remind the Home Minister why he
left the Planning Commission and
:ame to the Home Ministry., If I
remember aright, the mid-term ap-
praisal also pointed out that the plan
lailure is due to the administrative
lailure mainly. I asked him a ques-
tion anqd he frankly admitted that
now it is not the question of plan;
plans will be on paper, but it is a
question of implementation. So, un-
.ess the administrative machienry is
geared up to implement the plan; all
our efforts will lead us nowhere and
we shall remain where we are. I
ask whether the services have been
'mbued with a sort of crusading
spirit, with a  certain ideali'm, to
bring about certain changes which, of
course, imply a social transformation
through democratic means. How far
has the Home Minister succeeded on
this front? Therefore, on this occa-
sion I would like to have from the
J{ome Minister a frank assessment of
the situation, since he has taken
tharge, because he has come from
the Planning Commission. The base
of planning was laid down and with
all the opposition, certain objectives
were placed before the country; a
certain enthusiasm was generated.
But the resulting frustration is not due
to certain shortcomings or defects in
the plan. The failure is due to the
laxity of administration, the non- co-
opeartion spirit or the old bureau-
cratic spirit that is still continuing in
the administration.

In the first plan itself this aspect
was discussed and if I remember
correctly, it was said that unless
simultaneously we make efforts to re-
form the administration and reorien-
{ate it. we would not succeed as we
want to in our planning effort. This
was the assessment made in the
beginning of the Plan.

What is the picture today? When
I come to the question of administra-
tion, T find that the bureaucrats I
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am not saying that they are quite
capable; some of them are more capa-
ble—they are sitting tight in their
positions. Have they, to be very
trank, identified themselves with the
objective of the leadership? That is
the main question. On this point, my
humble observation is that they have
failed to identify. They are not im-
bued with the same spirit, the -ame
crusading zeal in any sphere of ad-
ministration. By and large, this is
the situation today.

What is the position regarding this,
Lecause I want to bring out thi; point
very clearly, particularly regarding
the bureaucracy in this country. It
was said by Sir Michael Sadler, not
long ago but after his retirement, that
“bureaucracy is humanism with the
sap dried out of it.” It is true of
this country as well, because of it3
tradition. Another thing has been
pointed out, which is very pertinent,
by one Prof. Karl Manheim who is
a great philosopher and a thinker,
regarding administrative problems.
He hag made a very pertinent obser-
vation and I would appeal to the
Home Minister to take note of th's
observation. He said that “the
bureaucracy as a mediator between
conflicting social groups or as the ally
of certain classes will know how to
establish its monopoly of control.”
We are very near this danger, let me
warn the Home Minister. Unless in
this conflict which is going on in a
silent manner bureaucracy does not
fall in lines with the approaches you
are making, I do not think you will
really achieve the purpose of going
over to the Home Mini-try, because
Home Ministry in this country occu-
ples a crucial position. It is entrust-
ed with the border defence, it is en-
trusted with the integration of
Kashmir, it is entrusted with the dis-
turbances of a communal nature and
it is also entrusted with the task of
dealing with anti-socia] elements and

implemeting certain policies laid
down by the Government. There-
fore, the overall control over the
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adminijstration is exercised by the
Home Ministry. It is said that we
are taking progressive steps and
certain steps are taken regarding
integration of Kashmir. Sometimes I
feel that this is integration on a pol‘~
tical level. I -ometimes feel that the
time has come when we should give
serious thought as to how social inte-
gration can be brought about. There
is a ban now that no outsider can
take a piece of land in Kashmir. How
long can we preserve this entity as
it i3 which has become a hot bed of
intrigues for foreign powers as it is,
and remain satisfied only on the basis
of political level integration? This
is a question he should apply his mind
very seriously to.

One more point on this question of
adminfstrative reform is pending for
a long time. Certain steps are being
taken in this direction. There was a
suggestion that—1 learn that preli-
minary ground work is being prepar-
ed—has been hanging fire ever since
the time of Shri Gopalaswami Iyen-
ar. He wanted to centralise the Cen-
tral Secretariat service. Two pools—
the Industrial Management Poo] and
the Administrative Pool—were creat-
ed. What happened them? I do not
know. One feel: puzzled when cer-
tain decisions are announced, com-
mittees are appointed, suggestions are
made and then nothing happens. 1
would, therefore, urge that with all
his earnestnesg and as was said of
one of the French rulers, he has the
confiding purity of an angel that the
time has come when if you want {»
contain the anti-social elements and
drive on the chariot of progress in
thit country you have to be a little
ruthless in certain matters. Have
ful] control over the whole adminis-
trative apparatus. There is a certain
amount of laxity now. We voice
their complaints, but I find that in
cvery office and at all levels people
do not want to work, people do not
want to identify with the objectives of
the Government. They do not want
t0 move even in some measure with
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the policies and give the garb that
there are administrative difficulties.

It was decided upon a long time
ago, about the emoluments of Secre-
taries, after the appointment of some
committee and discussion, that no
Secretary should be given Rs. 4000.
What has happened to that decision?
Even now it has not been implemeat-
ed.

Shri Harish Chandra Mathur
(Jalore): The old ICS Secretaries get
Rs. 4000 and the new IAS Secretaries
get Rs. 3000 and Rs. 2250.

Shri Khadilkar: I shall pass on the
reference to you.

While pleading for the reorienta-
tion and reforming the administra-
tion in this manner as early as possible
in order to achieve the gbjective set
before us, 1 want that corruption
should be rooteq out. Speaking about
corruption, 1 feel that many of the
hon. Members here have not read the
first chapter ip the report of the
Committee on Prevention of Corrup-
tion, The nature of corruption in
its widest social ramifications i; very
pertinently discussed there. We talk
of corruption, but we do not under-
stand that in a changing society and
the emerging pattern certain modes
of life would come to the forefront
and ultimately we have to deal with
the situation from that angle. There-
fore, I do not think that corruption
has gone out of control—that i: the
impression given sometimes here.
But one thing must be taken care of.
The Santhanam Committee had point-
ed that out, and T repeat the same
thing here because it is very perti-
nent to the present situation. The
Santhanam Committee said and
quite correctly, that if you want to
eradicate corruption you must take a
firm step at the political level. The
Government will have to take that
decision sooner or later, because an
able administrator, who was till re-
cently Finance Minister and Minister
of Industries in Bombay, and who
has now joined the Planning Com-
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mision, has made an observation
about three months back in Delhi,
which 1 will quote for the benefit of
the Home Minister, Shri S. G. Barve
said:

“It is the corruption at the
political level to which a good
part of the administrative corrup-
tion is directly or indirectly ac-
countable Apart from the wid-
er circle of corruption and nepo-
tism so generated, the want of
moral standards in public life is
degrading, to public morality it-
self. The cynici:m and coarsen-
ing of outlook in the younger
generation induced by this de-
pravity in high places is amongst
the heaviest tolls that the coun-
try is having to pay for this deg-
radation of public life.”

I would appeal to the Home Minister
that he must try to remove the sui-
picion about corruption at the high-
est political level. Tnat will improve
the character of the nation. People
must vouchsafe aboul the leadership,
just like in the case of Gandhiji,
Tilak and others. Our old tradition
is there, that our leadership is above
corruption. The highest integrity is
there. They might commit mistakes,
but honest mistakes are always for-
given. So far as corruption, the
question of laxity or regarding pro-
bity is concerned, they will stand
irial anywhere in this country. That
sort of atmo-phere will create a cli-
mate of opinion 1n this country
favourable to eliminate corruption.

Sir, there is the language question

in which you are also equally con--

cerned. This is a problem, I must
say, which has been handled with the
greatest patience and consideration.
But I mu't say that evepn after 17
vears of freedom we have not been
able to evolve any policy. Language
is an elementa] force in society. In
whatever we do there must be will-
ing aceptance. If there is a sense of
imposition, whether in the north or
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south there will be nc progress and
it will not lead us anywhere. There-
fore, I will plead with the Home
Mini ter that he should not act under
pressure. I am afraid, today there
are certain pressures on him, saying:
you do this or do that. I would sug-
gest that the position which prevailed
before the 26th January 1965 should
be continued for a long time. Let
the country consider the question of
language in all its ramifications.
What happened in Madras is sympto-
matic. It is not a simple question of
one of the languages in every
State there is ga certain amount
«f new ferment, a new renais-
sance, and :tome new social forc-
es. When we framed the Cons-
titution and our language policy we
never imagined that these forces
would be  asserting themselves.
Sometimes I feel that the present
constitutional structure is not suited
to contain all these forces. So, that
must be considered very carefully.
Therefore, so far as the question of
languige is concerned, I would plead
that there ~hould be no hurried deci-
sion, no hurried amendment of any
law, because it is not a question of
amending a law here or another law
there. Until a national policy re-
garidng language is evolved, ihe
statu quo ante should be restored,
removing all misgivings. In the mat-
ter of language, it is not a question
of eradicating or driving out the
English language. It is not so easy.
Gandhiji realised it long ago. 1f you
wage a battle, he said you can drive
out the Englishman, but it is difficult
to drive out the English language.
He observed it then and it is true
even for today.

Then I come to the question of
national integration. Today, with
verv few exceptions. no Chief Minis-
ter is in a position to think in term:
of India or Indian problems. His
view is narrowed down to the regio-
nal horizon. Local feelings and
chauvinism dominate his thought.
When that is the position, the probh-
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lem of national integration becomes
all the more important,

When I refer to Mysore-Manara:h-
tra bosder, 1 d0 not wani to speak as
a Maharashiurian, Tnat aispuie 18
nanglug me for the iast ten years,
even tnough an assurance was givea
by the tnen Home Minis.er, the liate
Snri G. B. Pant, that thi; problem
would be solved soon. How long are
you going 1o Keep these 10 lakhs of
people in this position of frustration?
Ultimately, it wildl lead to wviolence.
And it is the general feeling in the
country that unless something serious
happens, the Government is not
awakened to act and decide. There-
fore, I would appeal to the Home
Minister that he should give imme-
diate consideration to the question of
removing the difficulties of the bor-
der people and that he should teli
them that they need not wait for long
becaue he is going to settle it soon.
It is not a question of a dispute bet-
ween Mysore and Maharashtira about
their borders; it is a question of
national integration. From that point
of view, I would again appeal to the
Home Minister to take action on this
matter without further delay.

Shri B. C. Patnaik (Dhenkanal):
Mr. Deputy-Speaker, Sir, I want to
stres: one point, whose national signi-
ficance we can underestimate only at
our common peril, all of us, who
fought for the independence and glory
of our mother land.

1 want to draw the attention of the
Government to the issue of privy
purses, to thg so-called Princes of
India. The budget provides for
Rs. 50881 lakh: as privy purse to
the former rulers. I know that the
only argument that the Government,
as well as the beneficiaries of the
privy purses, make is, one of the pro-
mises made and the agreement sign-
ed with them and nothing more.
But it is al~o a fact that the Govern-
ment and the Parliament are bound
by the solemn pledge to the 45 cro-
res of the Indian people, to work for
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and usher in a socialist society 1n
the country. The simple issue is,
will the Government permit the
pledge, given to the millions of peo-
ple in India be broken in the name
of keeping a promise of very doubt-
ful validity to the former rulers..
The privy purse is an outrage in a
free domocracy and totally inconsis-
tent with the aim of socialism.

Let me first state how these privy
purses look in the present political
set up of our parliamentary demo-
cracy. The Prime Minister of India
gets Rs. 2250 per month, ie.,
Rs. 27,000 per year. In comparison
with this figure, let us have a look at
the privy purses  which we are cal-
led upon to sanction.

Let me start from Qrissa, not only
because 1 come from Orissa, but be-
cause it is full of former rulers, most.
of whom are openly againsty our
national aim of sociali:m and so have
organised themselves into a powerful
political party. The Maharaja of
Kalahandi, Shri P, K. Deo, a Swatan-
tra leader and a member of this
House, gets Rs, 1,14000 per year,
which is more than four times the
yearly salary of the Prime Minister
of India. The Maharaja of Patna,
Shri R, N. Singh Deo, another Swa-
tantra ~talwart who is also the lea-
der of the Opposition in the Orissa
State Assembly, gets Rs. 2,49,600 per
yvear, which is more than 9 times the
yearly salary of the Prime Minister
of India. India’s Prime Mini-ter gets
about Rs. 2,000 per month, but the
Swatantra Maharani Gayatri Devi's
Maharaja of Jaipur gets Rs. 5,000 per
day, or Rs. 150,000 per month, or
Rs. 18 lakhs per year, which is more
than 70 times the yearly salary of the
Prime Minister of India. The ex-
ruler of Hvderabad get: Rs. 50 lakhs
from the Central Government{ and
Rs 25 lakhs from the Andhra Gov-
ernment, which comes to about 280
or 300 times more than the yearly
salary of the Prime Mini<ter of India.
There are about 20 ex-rulers each of
whom gets Rs. 10 lakhs or more per
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year. There are hundreds and hun-
dreds of ex-rulers to whom we are to
give lakhs and lakhs of rupees as
privy purse, and they are all tax-free.

When one thinks of the average
daily income of the common citizen
of our country and the tax-free daily
privy purse income of the ex-rulers,
as, for example, the Swatantrite Maha-
rani Gayatri Devi’s Maharaja's privy
purse income of Rs, 5,000 per day,
and the wide disparity in income, the
(Question of privy purse becomes inde-
fensible.

It is argued that the Rajas gave
away their power voluntarily, and the
privy purses are the recompense
from a grateful nation, This is a
travesty of Indian history, and of re-
cent history which is within living
memory. It is not just a true fact
that the rulers surrendered their
power voluntarily. There were
powerful Prajamandal movements in
most of the States, as integral parts
of the Indian National movement,
long before the Brilish quit India.
After the British left, the Prajaman-
dal movements everywhere literally
became popular mass upsurges and
acquijred tidal strength, which nothing
could hold back neither police lathi
charge nor the military bullets. If the
rulers had not surrendered, then they

would have been swept aside. They
had no courage to face their own
people. Almost all of them came

rushing to New Delhi to seek shelter,
plead for peace and bargain terms.
This is where the privy purse comes
in.

The Oritsa State peoples’ move-
ment was al] powerful then. It was
the bitterest in India. In fact, the
White Paper on Indian States gives
our movement the credit for starting
the merger of States from Orissa.
We, the ex-State people of Orissa are
proud of it. I can say from my per-
ronal experience that there is no
greater myth current in Indian politi-
cal life than that the rulers gave
away power voluntarily,
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If it was all that voluntary, why
did it take two to three years to get
the States merged? Why did it need
the march of the Indian armed forces
to Hyderabad to bring the Nizam to
his senses? The historic anq living
truth is that it was the force of the
State peoples’ mass movement from
below, together with the political and
all other pressures skillfully exercis-
ed by the free Government of India
from above that compelled the prin-
ces to surrender power.

In the Constituen{ Assembly, dur-
ing the discussion of article 291 which
deals with the privy purses, Sardar
Patel stated (vide White Paper on
Indian States page 124):

“The capacity for mischief and
trouble on the part of the rulers,
if the settlement with them had
not been reached, on negotiated
basis was far greater than could
be imagined at this stage.”

So, here is the secret of the privy
purse, It was given to silence the
princes, as the price of their not
“making mischief and trouble” against
the independence and unity of the
country,

We mu-t know how the privy pur-
ses {0 the feudal parasites is waste-
fully used. I have heard that when
the British Queen Elizabeth came to
India and visited an Indian Maharaja,
just before such a visit, Maharaja's
Maharani spouse air-dashed to
Washington for her hair-cut, to be
able to welcome and outdo the Bri-
tish Maharani. What will India’s
tax-payers think of the Government
if we go on sanctioning the privy
purses year in and year out to be
thus misused, while they ge on pay-
ing taxes and more taxes?

There is no legal bar either to the
abolition of privy purses. 1In fact,
whatever little justification there may
have been for the inlerim period, it
ceased to exist on 26th January, 1950,
when the people of India gave unto
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tnemselves the Constitution under
which today we function.

Inarecent judgement the Supreme
Court has come to the decision with
regard to section 87B of CrPC, which
gives certain privileges to the rulers,
that after 26th January 1950: —

“If under the Constitution all
citizens are equal, it may be de-
sirable, to confine the operation
of section 87B, to past transac-
tion;y, and not to perpetuate the
anamoly of the distinction pet-
ween, the ex-rulers and the rest
of the citizens.”

The fabulously rich and the privi-
lege-laden princes cannot and must
not go together with the unprivileged
poor and virtually rightless paupers
in the Republic of India with its
ideal of socializm. The Government
must give due weight to the judge-
ment of the Supreme Court and
should take appropriate action to see
that the burden and bane of the privy
purses is done away with,

If the princes claim the privy pur-
ses, they cannot rightly participate
in politics, organise a political party,
stand for election and fight for power.
If they want to participate in elec-
tions and fight for pcwer, they must
honourably and voluntarily surren-
der their privy purses.

Shri D. C. Sharma (Gurdaspur): I
said this last time and nobody sup-
ported me.

Shri B. C. Patnalk: When the privy
purses were given to the rulers, the
rulers gave away their power. They
have lost their power when they
took privy purses. They cannot hav:
both privy purse and power.

It is better that the privy purse is
stopped,because the prnmise or agree-
ment for privy purse was not for an
indefinite period nor it has any time
limit and we can do away with it
at any moment.
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As we all know, most of the feu-
dal-minded  politically  ambitious
princes, in alliance with the men uf
big business have floated the Swatan-
tra Party. Their party openly advo-
cates a change in India’s independent
foreign policy and for a pro-western
imperialist orientation and military
alliance. It also challenges the
domestic national bolicy of planning
and socialism. They are not in tihc
nationa] stream. They stand and
struggle against the national ideas.

Shri H. C. Soy (Singhbhum): Sir,
can he read his speech?
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Shri B. C. Patnaik: There may have
been some justification to give privy
purses in 1947-48 when the princes
reluctantly agreed to merger. But
what justification is there for the
present Government to continue the
privy purses when we know that most
of the ex-rulers make no secret to
ally the country within the imperia-
list powers and cast aside national
policies.

It is long overdue national politi-
cal necessity to abolish the system of
privy purse before the next General
Election.

Let us clip the priviieged wings ot
the Gayatri Devi’'s and P. K. Deos
and then see how far they and their
tribe can fly when the 1967 General
Elections come. Elcmentary politi-
cal morality demands such a princip-
led decision and its acceptance by
the princes, if they have any preten-
sions to parliamentary democratic
principles. They cannot demand Lhe
privy purse be voted by Parliament
and also the right to contest elections
to the Parliament. We should not
allow it to remain eo and make a
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mockery of parliamentary democracy
and socialist ideas,

The Orissa’s Swatantrite princes
are particularly impatient to get into
power and their Swatantra Party is
really stronger there than in any
other State. They ar¢ announcing
from the housetops that they are cer-
tain to become the rvling party in
Orissa after the next elections. Their
favourite war-cry is—The campaign
against corruption; their Scripture—
the CBI Report; and their enemy
symbols—Biju Patnaik and Biren
Mitra,

The most corrupt and decadent set
in Indian nociety, Swatantrite prince-
ly parasites, talking against corrup-
tion and for high morals, is a sight
for the Gods above to witness and
smile.

If Biju Patnaik’s and Biren Mitra’s
alleged corruption was all that they
were angry about, they should have
been the most satisfied now because, as
loyal soldiers of the Congress, they
accepted the advice of their national
leadership.

Shri Brij Raj Singh (Bareilly):
The rest of it may be laid on the
Table. What i3 the use of reading it?

Shri B. C. Patnaik: It must be not-
ed that both these Congress leaders
of Orissa repudiated the charges
against them and almost all the Con-
gress membens of the State Assembiy
and the Utka] PCC are behind theimn
and hold them innocent.

=t QIFTE &iE T faagm awa
€1 g ais gt wifeu

Shri B. C. Patnaik: The Swatan-
trite princes’ real quarrel s aot
against corruption Lui against Con-
gress and its ideals, against land re-
forms, democratic advance and socia-
lism...... (Interruption)
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M.. Deputy-Speaker: He is speak-
ing for the first time in Parliament.

Shri B. C. Patnaik: The Swatan-
trite princes of Orissa snd their Swa-
tantra Party, whether in the Parlia-
ment here or in the State Assembly
at Bhubaneswar, concentrate its main
fire again~t Biju Patinaik and Biren
Mitra, because, during the last mid-
term elections they organised the-
Congress election campaign so success-
fully as to trounce the princes’
party.... (Interruplion). Biju Pat-
naik and Biren Mitra constitute the:
main hindrance to their fond dreams
for the coming Generaj Elections,

Mr. Deputy-Speaker:
should not be read.

Speeches:

Shri B. C. Patnaik: Their spokes-
men talked so loudly during the vari-
ous debates about the CBI Report,
but they can command no sizable
audiance in any public meetings in
Orista. After their fireworks here.
they gave the call for a Demands Day
to set up a commissior of enquiry
but nobody responded anywhere and
their call miserably flopped.

Mr. Deputy-Speaker:
should not be read.
refer to notes.

Speeches
You can only

Shrimati Lakshmikanthamma (Kha-
mmam): From the other side so
many Members read their speeches.
On the Opposition side, Maharani
Gayatri Devi reads her speeches.

Shri B. C. Patnaik: The reason is
very simple. The common people of
Orirsa know the princes,

It will be rather a matter of correct
and wise step on the part of Govern-
ment to set up a commission of en-
quiry to enquire inic the misuse of
powers by some ex-rulers during the
period of their rule and enquire into
the properties they had earned throu-
gh corrupt methods and such of the
properties they are now enjoying
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and using against our national aspi-
ratfon, and the Government should
confiscate all such properties.

For the Parliament to vote for
privy purses to the princes, who out-
right challenge Indic’s national poli-
cies and do not hide their aims to
cast them aside, is like feeding the
.cobra with milk inside one’s own
home and treat it as a pet.

An Hon. Member: Well read.

Shri B. C. Patnaik: Politically it
is unwise and harmfui to grant privy
purses. Privy purces only pamper
the most vocal anti-national eie-
ments,

Privy purses are nol consistent
with the letter and spirit of the In-
.dian Constitution. The privy purses
are not looked upon with favour by
the highe-t judicial tribunal of the
land, the Supreme Covrt.

The Utkal PCC passed a resolution
in 1963 for the abolition of the privy
purses. The Rajasthan PCC has also
passed a similar resolution. The Jai-
pur AICC wcession heid in November
1963 and the famous Bhubaneswar
Congress session also took a strong
stand against the privy purse:.

must go if we take
democracy and

Privy purses
our independence,
socialism seriously.

Shri Vasudevan Nair (Ambala-
phuza): Mr, Deputy-Speaker, Sur,
my friend Shri Khadilkar was trying
to highlight the achievement: of the
Home Minister and che Ministry of
Home Affairs—I was listening to
‘what he said—but I was sorry to see
that he did not have practically any-
thing to show by way of outstanding
achievements of thi~ Ministry. I am
afraid, the Home Minister and his
Ministry should be prepared for
brickbats and not for btouquets,

As regards this side of the House,
we, some of us, consider that the last
one year that has elapsedq can be
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considered to be a black year as far
as the performance of the Home
Ministry is concerned. I shall also
try to examine at least three or four
items and see whether I can see any
outstanding achievement.

The Home Minister, as soon as he
took up this portfolio, declared :ihat
he will eradicate corruption within
two years and that if he did not
succeed he would quit. So, we
should consider him to be the cru-a-
der against corruption in this country.
But, afterwards, perhaps somebody
has advised him that he had made a
foolish statement; so, he corrected it
a little and ‘said that within twe
years he would create an impact un
the country......

Shri Sidheshwar Prasad (Nalanda):
That he had done.

Shri Vasudevan Nair:....and if he
failed to create an impact on the
country he would quit. The question
of impact can be interpreted in any
way. He can, of course, claim that
he has created an impact,

Recently, I had the privilege of
reading an article written by no less a
person than Mr. Setalwad, the Presi-
dent of the Bar Council of India, in
the latest issue of the Advocate. Let
us see what king of impact our Home
Minister has succeeded in creating at
least on the mind of a person like Mr.
Setalwad. I would read a few lines
from his article. He says:

“There is one Code of Conduct
for the Government servant who
gets heavily punished for any
veniality in his conduct, There
is a different Code, or perhaps no
code at all, for the politician or the
Minister who sticks to  positions
and offices undaunted even by
findings of improper conduct by
authorised bhodies or officials
against them”.

Then, he says:

“Corruption in its widest sense
stil] stalks unscareq all over the
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country and the canker appears to
have spread even to the higher
judiciary.”

Further he goes on to give instance
about a particular Judge of a High
Court giving his wrong date of birth
and all that. I do not go into that.
if you try to examine the kind of im-
pact that is created in the country
against corruption, then, I think, this
quotation from Mr. Setalwad is enough
to show really the bankruptsy that is
there in the so-calleq fight against
corruption by this Home Ministry,

I need not dilate on very many de-
tails. Ag far as we are concerned,
the main problem is how you are going
to fight corruption at the higher levels.
And about this, the Santhanam Com-
mittee has something to say. Ail these
points were made on the floor of the
House on earlier occasions. So, I do
not want to quote from the Report.
They suggested that as far as Ministers
are concerned, there should be a
national panel appointed by the Presi-
dent from among whom a Committee
should be choosen onn each occasion
when there is any allegation against a
Minister. Now, in the developing
situation of our country, [ believe that
this question of a suitable machinery
to go into the allegations against
Ministers assumes great importance be-
cause, as far as I can see, the monopoly
of Congress power is going to crack up
and there are going to be non-Congress
governments in many States in India
in the near future, in the next elec-

An Hon. Member: Where?

Shri Vasudevan Nair: Specially in
such a situation, when you can have
non-Congress Ministers, it will be very
embarrassing for a Congress Prime
Minister, if that is the up-set to take
decisions on such questions  There
will be allegations and counter allega-
tions. So, it is al] the more important
and very necessary that the Govern-
ment of ‘India should accept that re-
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commendation of the Santhanam Com-
mittee without any reservation.

We know how such cases were dealt
with by this Government. They were
dealt with by this Government in an
extremely partisan munner, not to the
satisfaction of the people in this
couniry or to the satisfaction of those
who made allegations. There was the
case of our ex-Chief Minister of
Kerala. Serious allegations were
made not only by the Opposition but
by responsible people in the Congress
Party itself. What happened? The
late Prime Minister gave a verdict and
absolved the ex-Chief Minister coni-
pletely, Of course, the people of
Kerala took it up again in the elections
and they gave the rea] verdict against

the Chief Minister. That is another
matter. But this was a very clear
case.

Then, we know—I am sorry I have
to refer to it—the case of the ex~
Deputy Finance Minister. What hap-
pened? The Attorney General wanted
that it should be pursued further.
That was the first finding. There was
a prima facie case. How did this
Government pursue the matter? Mr.
Nanda claims so much about fighting
against corruption-there is the Sada-
char Committee and all that. The issue
wag referred to a Cabinet Minister of
the Congress Government itself. Is it
not true? I should like to know it from
the Government. And the Cabinet
Minister gave a verdict that the Minis-
ter was not at fault, The Minister
was absolved of that. Does this Gov-
ernment think that this kind of pro-
cedure will carry conviction with the
people of this country? Do they
think that they can just fool the
people by resorting to such a machi-
nery of their own people sitting in
jud,ément over complaints against
Congress Minister:? It is high time
that we should have a proper machi-

nery.

On the general question of fighting
corruption, I think, perhaps Mr. Nanda
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who is supposed to know about socio-

logical aspect of it and the basic
questions concerning it, is trying to
make too much about fighting corrup-
tion at the official level of some petty
officials. As a matter of fact, the San-
thanam Committee, although at the
fag end of its report, in two sentences
drew their attention to a particular
question. I shall read it:

“Ways and means have to be
found to ensure that jdealism and
patriotism have their proper
place in the ambitions of our
youth. The lack of moral earn-
estness, which has been a conspi-
cuous features of recent years, is
perhaps the greatest single factor
which hampers the growth of
strong traditions of integrity and
efficiency.”

Now perhaps, the Home  Minister
knows that he should have a social
movement against corruption. It may
be because of that, may be in his un-
official capacity, he blessed certaln
people and formed the Sadachar
Samiti. I do not want to blame an
organisation or a movement in a blank
way. But there are cases which the
Home Minister should look into where
even real culprits, people who are
really interested in their own personal
problems, tryv to make use of the
Sadachar Samiti for them. They are
placed in high positions in the Sada-
char Samiti,

In Delhi, I came across a case, a very
interesting case, where a  particular
person who has very much to do.
with the Sadachar Samiti, is interested
in evicting nearly 200 shopkeepers
from a place of his own and for the
last 7 or 8 years he is trying, by all
sorts of methods, to get them evicted
from that place. And the charge against
the Delhi Administration is that during
the last 8 years, there are a lot of
documents to prove that the Delhi
authorities have acted in a way pre-
judicial to the interest of the occu-
pants for the sake «f this particular
gentleman. He says, he is a simple

VAISAKHA 6, 1887 (SAKA)

of Home Affairs 11028
man and he is a Sadachari, That is.
his claim. Now, for this place he re-
ceived a lot Of pugree—that is one
charge—and then he said that, when
he formed a so-called trust—the trust
is used for these things now— this.
place will be given over for a school.
Afterwards, he said that this place
will be given over for a night shelter
and then he said that this place will
be given over for a women's college.
All these methods were tried. There
were several petitions in the court.
The people went to court. Even now
he is pursuing it. Now, because this
particular gentlemapn is a Sadachari,.
and because he has high connections,
including the Home Minister, Shri
Nanda, may be because of that, what-
ever report is given by this parti-
cular gentleman is taken for granted
by the Delhi guthorities and they go
to the court. Of late, what is the:
position? The Education Department
in Delhi wants to acquire that place on
the request made by this gentleman
in the name of the trust acquiring this
place for a school while the Delhi
Municipal Authorities have not given
the sanction till now. The procedure
is that they should first get the
sanction from the Delhi Municipal
Authority. The Delhi Municipal
Authority says that this place
is not suitable. But still pro-
ceedings have started, It jis not
very strange that such & person hap-
pens to be in charge of the Sadachar
Samiti in Delhi? Is it not very
strange that such a person happens to
be the governor of the Bharat Sevak
Samaj in Delhi? Is it not really
shameful that the Home Minister of
the country is so closely associated
with such people, in the nime of Gan-
dhism and all that? The Home
Minister was addressed a letter by the
tenants association of that place. butl
do not know whether hn tonk the
trouble to ng through that letter. or go
through the complaints, and whether
he enquired into those complaints, I
should like to ioin issue with Acharya
Kripalani at least on this question.
Of course, I can’t acree with him on
all questions but at least on this ques-
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tion, & agree with him, that the Home
Minister should not have anything to
-do with such shady characters, if he
really means business.

The Minister of State in the Minis-
‘try of Home Affairs (Shri Hathi): Did
they go to the Home Minister or to
‘me?

An hon. Member: Both are part and
parcel.. (Interrupti.n).

Shri Hathi: They are part and
_parcel, that is all right, but the action
taken......

Shri Vasudevan Nair: I hope Mr.
Hathi w.ll pursue the matter and see
to it that at least the Government
machinery is not utilised by these peo-
ple. We are only interested in that
much. That is, if this socia]l move-
ment is really to be helpful to the
people of the country, this organisa-
tion should be constituted of proper
people,

The second issue on which I should
like to judge the performance of this
Ministry is as to how far they have
succeeded in upholding the interests of
democracy in this country in this
field. I say perhaps this particuiar
Year can be considered to be a black
year in the history of the Home Minis-
try of the Government of India. It is
a miserable failure of the Home Minis-
try in relation to the Kerala episode.
It is not only Kerala. I want to plead
with the hon, Members of this House
that they should not look at this ques-
tion only just ag the Kerala question.
‘Here again I want to say that the
congress leadership should see that
there are going to Le  nor congress
governments in this country, whether
they like them or not. (Interruptions)
"The basic question is that the Congaress
administration, the congress govern-
ment is failing, miserably failing, in
discharging its duties to the people.
While they talk about socialism, they
are acting as a tool for building up
capitalism in this country, While
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they speak against corruption, by their
omissions and commissions, by their
activities, they themselves are prom-
oting corrupuon. And, because of
these various factors, the people in
this country are going to throw out the
Congress Government in many States.
Already there is the writing in the
wall. Not only Kerala, Ahmedabad
also. I think my friend will speak
about it, about the glorious chapter
that is written by the people of
Ahmedabad city and so many things
are there. So, that is going to be the
case. At least they should be pre-
pared for that also.

In such a context, the behaviour of
the Government of India in the Kerala
episode was so shabby and they tried
to suppress the opposition by making
use of the Defence of India Rules and
by making use of the emergency.
Today, as far as we are concerned, we
are absolutely not convinced about
the necessity of continuing the De-
fence of India Rules in this situation.
The Government itself is not serious
about the emergency. Of course they
are serious about the D.I.R. because
they want to use it for their own party
interest. My hon. friend, Shri Govin-
da Menon is not here. He wanted to
justify the large-scale arrests and
roundups of the leaders of the marxist
communist party on December, 30,
1964. Now, Sir, this Government, till
now hag failed to produce one single
evidence, one concrete activity, as far
as the marxist communists are con-
cerned, against the defence of the
country and against the security of the
country. He was very much concern.
ed at the fact that one of them wus
reading a book on guerilla warlare by
a Cuban leader. Now, I saw one day
my hon. friend from the Swatantra
party, Shri P. K. Deo reading a book
on guerilla warfare. He was reading
that book from our own library. I
said. ‘You should be very careful
Nandaiji is here, D.IR. js here.’ The
auestion concerns the whole country.
So. if our government thinks that they
can fight out ideas, ideals ideologles
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and opinions by resorting to the
Defence of India Rules and by putting
people in prison, they are thoroughly
mistaken.  And, in this particular
case, the entire people of this country
can see the game of the Gnvernment.
On the eve of the elections they
resorted to these things with the sole
and whole purpose of just helping the
congress in Kerala, Of course that
.did not help them. Rather, it had a
boomerang effect. They called the
marxist communists as traitors. The
Government chose to call them trai-
tors; but our charge is that they have
-done so they are doing this without
producing a single evidence, a single

.concrete evidence gnd without even
trying to give a  single concrete
aM  ‘uonisod dyj st jeyy, afaeys

huve challenged this Government on
many occasions and always they have
tried to take shelter under the pretext
-of ‘public interest’, of Kerala. They
say, in the public interest they can-
not prosecute even one single person.
“There is no use compiling booklets of
quotations with speeches of some
persong which happened five years ago
‘at the time of the Tibetan rebellion
and all that sort of thing. It is futile
repeating all  those things. This
Government is in charge of the rights,
of the civil liberties of the entire peo-
ple of this country. They cannot play
with this in the interest of the ruling
‘party.

Shrimati Lakshmikanthamma:
What about Mao Tse-tung’s photo in
"Tenali?

Shri Vasudevan Nair: You belong to
Andhra Pradesh You could go and
‘take it away.

Shrimati Lakshmikanthamma: We

had taken it away; we did not leave
it to you.
An hon. Member: Congratulations.

Shri Vasudevan Nair: I want to say
now something about certain problems
concerning the  detenus in this
country. Government seems not in a
mood at present to release these peo-
ple from prisons. They are keeping
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them in prison. We have a concrete
experience. Prof. Mukherjee receiv-
ed a letter from mno less g person than
Mr. Gopalan, leader of the Marxist
communist party in this House and
the letter was written on the 20th of
February, It is signed by the Jail
Superintendent, but Prof. Mukherjee
received the letter on the 9th of
April. This is the first time that 1
come to understand that a letter takes
so much time to travel from Kerala to
Delhi. This letter written on the 20th
February reached him on the 8th
April.  Another letter written by the
detenus to Shrj N. C. Chatterjee, re-
garding their wish to consult him on
certain legal questions, has not reach-
ed him at all till now.

I have got various cases in my State
where they have applied for parole;
somebody is sick; somebody is dying;
but then they are not even let out on
parolee. What about the women
detenus? I would like the Hon.
Minister to enquire into the
matter. The  women prisoners
ang detenus are forced to
solitary confinement. At least during
the day-time they could be allowed
to go and mix with other detenus.
Other detenus are allowed to come
together, they have got some {facili-
ties to play and all that and to read.
Why should not this be applied to
the woman detenus also? In one
particular jai} there is only one woman
detenus. And she has to spend all
the time almost in solitary confine-
ment. Why is this kind of thing being
pursued? I should like the Minister
to look into this question.

14 hrs.

About family allowance I wish to
say something. This is about family
allowance to Kerala detenus. Kerala
detenus are under your charge. They
are under the charge of the Central
Government. Just on the eve of the
elections they were transferred
to the care of the Central Gov-
ernment. Shamelessly they put all
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these prisoners in their charge. As
far as 1 undersiand, 141 prisoners are
there. Recently, the Kerala Govern-
ment have given them some iittle al-
lowance of Rs. 50 per month for about
two months and that 100, only to 54
out of 141 persons, I do not know
why the other people have been leit
out. After all, why should this mis-
erable sum of Rs. 50 only be given to
persons, to very prominent  pevsons,
who have their families to be looked
after but who have been ghut in jail
one fine night? I do not know why
this is being done. I was told by the
Home Minister one day that in a State
like Gujarat he was giving to the de-
tenus about Rs. 173 pm. I am not
pleading for this dirty money ‘from
Government, but once the persons are
imprisoned, Government have t{o treat
them at least as human beings; Why
shouldq they give them only this small
sum of Rs. 50? I read in the papers
that in Punjab jails, in Ambala and
other places, the detenus had gone on
a hunger strike because most of them
had been kept there as class I1I prison-
ers, and the diet money given to a
person was only Rs. 1.75. Later on,
Government were pleased to increase
it to Rs. 2 after the hunger strike. I
do not know why this Government is
behaving like this, even worse than
the British rulers.

Coming to the problems of my State
since we are under President's rule, we
have to give vent to our grievances
against this Ministry. We are afraid and
we are very much concerned about
the behaviour of the police after the
administration has been taken over by
the Central Government, Perhaps
they begin to think that for some time
to come Kerala will be under their
charge. We have had the bitter ex-
periences of the behaviour of the
police in our State. Their third-
degree methods are very notorious....

Shri D. C. Sharma: What about Mr.
Namboodiripad's regime?
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Shri Vasudevan Nair: My hon.
friend Shri D. C. Sharma should Ls.en
to me. He will be shocked to hear
the story which I am presently going
to narrate, Recently, a person was
arrested by the police in  Cochin.
There was some squabble in g place at
some tea-shop; and a person 35 years
old, by name Shri Kunju Mohammed
was arresied by the police at two 0o’
clock in the night and the next day,
he died in the hospital; a very healthy
person, 35-year old young man was
taken by the policemen to the police
station, and the next day he died in the
hospital under police custody. The
doctor said that he died out of torture.
This is the thing which has happened
in 1965 under the Congress Govern-
ment. If it had happened under
Dr. C. P. Ramaswamy Aiyar’s regime
in the old Travancore State, we could
have understood it. But this happens
under the Sadachari and the Sarvodayi
leader Shri Nanda. I am not
personally blaming him for this, But
is he not ashamed that in this country
today a person is taken to the lock-
up and he js just killed in the lock-
up. There are many other instances.
They may be small in the whole pers-
pective of all-India problems. We
have so many reports about police-
men arresting people and beating thgm
up like that, What have Government
done in these cases? They have only
transferred those policemen and those
police officers to other stations. In
that case, what will happen is that in
the other stations also some other
fellows will be killed, because the
same fellow is transferred and that is
the biggest punishment given to the
police officials. Are Government going
to look at those things jn  this way
in regard to the police and the burca-
ucracy in general?

Since my hon. frienq Dr. U. Misra
is sitting here I think I should make
use of this opportunity to let the hon.
Minister know what had happened to
Dr. U. Misra, to even a Member of
Parliament like Dr. U. Misra in
Jamshedpur, The hon. Minister may
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please enquire and find out how he
was treated by the S. D.O.

Shri Dinen Bhattacharya (Seram-
pur): He has already writien to the
Home Minister on the subject,

Shri Vasudevan Nair: Here is an
ingtance of a Member of Parliament
having been so shabbily treated by an
official of the level of an S.D.O. This
is a general question but due to lack
of time, I woulq not go into that.

Government with their powerful
machinery, and with the help of the
DIR and the emergency are now real-
ly going in the same old way of the
old bureaucratic administration. The
democracy that is expected of them
is really denied to the people of this
country. And that is a casualty in
our country. Therc is a very serious
encroachment on the civil liberties, on
the democratic rights and even on the
constitutional provisions. If the emer-
gency and the DIR had been at least
used against the real culprits in this
country, mamely the black money
gods, the hoarders and the profiteers,
then there would have been some
justification, but there we see the pic-
ture of a Home Minister being rushed
to Calcutta to flirt with the Birlas, to
patch up the big gulf. I think you
must have seen this photograph which
has appeareqd in a paper; it is a good
photograph; I think even the Home
Minister is sootheq into sleep by Shri
G, D. Birla by his talks. That is what
we see on one side. On the other
side, the Finance Minister himself says
that as far as black money is concern-
ed; the response that he has got is so
disappointing. If Government really
mean business, then they have to put
an end to this kind of practice and
up-hold the interests of the people
of this country.

There gre many other questions left
which T shall briefly allude to. For
instance, there is the practice of police
verification. We have brought this
to the notice of Government on
several occasions ang pointed out how
people were being victimised for no
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fault of their own. This practice has
to be put a stop to; it cannot continue
in this country like this.

Then, there is the question of the
democratic  set-up in Delhi. Then,
there is the question of merger of Goa
in Maharashtra. It is very surprising
that leading Members of the Congress
Party are going and attending con-
ventions organised by supporters of
the ex-Portuguese rule for the main-
tenance of Goa as such; I have heard
that even would be Ministers had been
gracing such conventions, such as
Shrimatj Vijay Lakshmj Pandit, What
is the meaning in keeping Goa even
now as a pocket? Why should Govern-
ment not take immediate steps to
merge it in Maharashtra?

In conclusion, I want to say that the
performance of this Home Ministry
is such that it has given serious
concern at least to people on the Op-
position. If Government are going to
continue in this very same path, then
I would like to tell them on behalf of
my Group that we shall oppose it
tooth and nail and we shall condemn
these actions, and we shall try to do
our best at least to preserve whatever
liberties and democratic rights we
have in this country.

ft fagdvae wqE AT JUTEAR
A eRTaad Ay sram # X
IAHRT TGN FATE |

fae™ awt # g ot 1 FfamA &
oy Aer ot & fafew WYY qv o wEw
Fm §3 gug @ MR AIm AT
T TR &1 ameT & ¥ A
I A ATATHIO FATAT & IF A O
fafy S @ @ & f& TEewtdy
FIE TEgT @Y, 9TE AT N3AW Y AHEAT
A, woa g w9 Awedr
# fre &Y a @Y, AW § AW
framdzr s @ & fFemaw
qfrfeafy 7 At &7 &RA, o« g
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[t fagzaz waz]

FOT & gA@EAA & A9 BT AQ FT
I ), 9§ FARAI, €HAT , AHAG-
R wife § qrewarfas & &1 5 &,
ast FIHT 9T WK TR § TEY IFAT
wraftay femr @ gy smar &
f& za i afcfeaf) w1 a9 o=t
@ AAFEAT FLERS £ |

AT & Al gAR ™ UF a9
e A g fF wTeiR wT Wi &
a1g 9of fawa @ wifgg ) fasd ad
¥ gq fem & qg warag ¥ ¥ W I5
g 5 fa7 7 oran dafr & & &R IR
FIHIT T W@ F @ Q0 faqa g
JaAr | gy A dfFarT wToar
370 T A3 AW AT aFr g, fwwA
TRt FE N gk § A FIAAT F T
| T W qET WAV FEy AT |,

N FFA WA wBMT: JI-HAT-
q4 FT &7AT AgAq fawa 9w @y @
iz &fqaz &1 FE qf 9w
Y 8 13 HOU AT FTIAW g |

IITCAN ARITT (& § 1S sqqeqT
T AT AR |

N fagiqeam  yufqdza ai fs
UL F far oy feam § gz @y G I
#IW IBT § IART FAWF fwar S
wifer T g o & wfgr fw
g7 § ooy feafy Seqw @Y f wfqaa
Y GTT 370 WY FATCT Y FATCHT AT
FRATL R AT TT o77 T & AE
A ana R AT IqFr feafy
quiqaT FTRTT g1 AT

FET AF TEAE B G 95 FT AT
t, ¥ gy ¥ g HaEw { frew
a9 H wrpr Fé Afq a1 Jfem
qaqQn fads feafs sea @1 o @
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e d g g AR s@ N
Jew@ g FaF o wowH
gzq ¥ gl 7 g0 e =mad
T f 1 IF W W OAEAN TG
w1 Y Ay Ifea Few ge Wl )

foew 7o awt F @ aw o7 fFE
fear s @A & 5 W@ AR
qifF™ & St fraradt gzw § 99 ¥
AW Hiw gfa g @re w0 @ wifge
QAT AreaTa g HAr Ay fear qv w1
9 H gL TATL FTGLAT T qI0ATHY
AT IFFAFAA A & e @A
f& arita gz "4 5@ wr PeadRa
FUATF faq M T ofrer w7 FINW
ITAT |

mFAE Fur o faag geq
F AT IH qIT7 FT SATW AFET FTAT
ARATE AL A TET g AVHLATGT HT
YT FEITAR FT | WL FATT T
4 73T F 48 TTTAAT AT AH q0W Al
9 § T@ GAEAT & WELY | 0F gfee-
FIT ST &1 GRAT & | T A
q A AT F HFAW F IS WA
T Fweanq g@ wE fomr @

“As old acquaintance of Delhi
days dropped in from the blue a
few days ago to enlist my help in
a pilgrimage he has undertaken to
discover what makes democracy
tick in these parts. I shall be in-
terested in his findings, for demo-
cracy is apt to work in no less my-
sterious ways in this country than
in India. Red tape is rampant at
all levels, as the photographer of
a London newspaper fcund last
week when he sought permission
to take a picture of the historic
tennis court at Hampton Court
Palace. First he approached the
tennis professional” “You will
have to ask the club secretary,”
the are told him. He called the
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Secretary. “ I am afraid you will it . AT
need a pass, " the Secretary said. ¥ W s o bl

He called the superintendent of g AT T § ITH! AT HY IO
Hampton Court for a pass. “You STEad AR I N gu’r{fm IT AR |

will have to ask the Ministry of
Public Buildings,” the superinten- afFT @ @, fae av% ¥ 3w

dent said. He called the Ministry. ITW & T TET FT A AP

“l am afraid you will have to ask FAT STEAT ;
the Lord Great Chamberlain,” R T® ﬂ'% g e o ™
the Ministry said. He  called WA F7 4T € AT W ¥ I qHA qH

the Lorq Great Chamberlain’s et fafew AFamdr f wreEAw
Office.  “Put it in writing” they fmmaamm@m

said. The photographer gave up .
at this stage. Ome cannot blame 91 W TF WIRW T 47 | 39§ A%

him for wondering if the security TH 4T 9§ 3 5 9 s
curtain is as good at the Ministry T pt Foas
of Defence as it is around the T N 3T § G? o ET
tennig court at Cardinal Wolsey’s w3 @ | AfF i A 9%
old palace. T 7 &) q1 WAy 5 g, XA &
“The pligrim from Delhi may feafa T* fﬁg | ¥ TF §H 9 AIeW
discover that another reason why & 97! L TH ﬁ?"ﬁ T gﬁ!‘vﬁ"l’
democracy sometimes creaks in ¥ W qv FY g B

Britain is the dreadful gobbledy- .
gook language to which officialdom ifﬂ'ﬂ'l'ﬂ AT aT R 7 7@ § a€

is prone. A prime example of T ATTTEY F FTIO7 gAR AW F A
this is cited by a lawyer of Lin- N IOAW @% g T2 < a.@ 3} Y

colin’s Inp in a letter published in NN
The Times on Friday, Believe it AT T N ) e g

or not the last sentence of the TET PTHE B AFA FA& S < R

National Insurance Act, 1964, = -
Schedule I, Part II, reads as #t Rfew w3 a1 gw fret adiet a1

follows:  “For the purpose of this T g | wefeg § g oW ofr @

por of s schdtle o perion frer ¥ ST 6 3 € e
sionable age, .

an insured person, shall be treated W T ) FIAI A7 &

as an employed person if he would oz g T ¥ gifeRT 3 7 O

be an insured person Wwere he et X F

under pensionable age anq would & . H_EHT wE [

be an employed person were he TIF T W The & |9 T3 faan

an insured person. ” No wonder g7 IH I qEART F7 ma; F T

the writer begged the editor to . -
print his letter on any day other RABLCUN AN CL feort

than April Fools’ Day. ”
F 7w 9 o 5 ome &

At aF XA SAATR & o aw AT YE FAT T AT A wEm
g waverm X g0 ¥ Y Fox afafat EtfF R wam Y @an
soTefE gere R fr afsm Ay g W i smi v S s
froX go vl § wed g W ¥ W) T @ 5 Aty A e g
ot W) & soufafrat g Fon fr T TEIC A I 0F y9T agh 0T WY
A d g EF AR I F W AW FHEEr w,
¥ Frfirw et & o BT A 2 FOE T w1 oK fafirw Tw o frere
o AT S weere gew g ¢ ew wwa & fodr ag anber ofe g
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[# fagzar ga1<]

fr gg WF 9T W AFEIAT & 38 A9
o frare #F AR w1 qF Tar favig
& fr dqg #1 #1E wfar, ¥ g7 R
fore AT & TRR, FOAT TTIT & FEATAO®
I F g A FE q6S § TE
QY weer=TT F qrAal B {1 frwaay
# @i L ) T§ AfE Foary A
favig fagr s ag fv=m € e
eI TEAT g FE A AT
FY oY Tora i} I9d S feaa
frogam | % gamar g fF garw
afafs & ot fawmfar ¥ & WX 8
dareg X W #TW Iz §, AR qE
FE gEwar  WnT S|y A g oAv
ST A N 70 T@FR F fmre= &
I A § Gar foir s aewa
g T AR EEE & gTT T qEr
gfgwrd fagaa g o afs =
YW & graed § a9t Rard § faoig
3 FAWTHIT I F AT TF Q@ AT
o @ fomd @ gmear &1
Zw AT g g FRa fe g afcfeafa
#F o w=t # qmEr g A g9r gEw
WAt AT @ 5 SeEr=ie F AW FA
TR AW § g A AFE ¥ FAw
gw fifea § afEw Jar f ol do 9w
g ¥ A g R, A
T g W N gE /W A A AR
weETaT ga gl 4 WY W g R
R I ¥ ag WY a9 FY ffew F @
FT HT I L S Mfq 09 9 AW
1 aw § | AN Feeh ooy
gA WA § O O A s
@ﬂahwﬁilﬂfmmm
dar grm wifgg & gaTa SaratAE
FIAT AV B T, AT R Ty

T STaRTE ary § whafafe T

o & g T T A A A
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amA @ § 39w gw g aft #%
FRa |

sar f& oWy uF wrAdE qEE
T G AT ATFST T g T
¢ & g7 Ao 9 Ae7 Tay 9v g
FrAT § e qia gafae i § aw
f& garo wmefas T AT &
T F AT AR FAITARLY AT
¥ wIET T4 8, zafag AT F@ER F
T I T AT W § WE FET
Tifey fR gamaa & @ ¥ AR FET
gfgarag F @7 35 & ymafas iy
1 gmrew fear smo f5 g gEmR
gt AR mifys awal wr qfF
# oiftq ¥ "gEs & 9% )

TF WT I T AT F [T w7y
LT WIFZ HLAT TR N AT
WIS FT 999 | AT OF A7 qIH
q Qar e fF gw 1 39 gEEey o
goifeafs ®rw A afem o @
gaAar § fF o7 I 9FT § ¥4
qO FT (AT @A a1 T FaA gH L9
W A FAGT HI TWEA § FT FEA
FT JaA FIq WA IJfeF 57 F qUA
& ama g 7 o fave fear @ s«
fqvam & WY g9 T W F Fifwa
T

gt X ¥ o9 &F WA AERAT
Ny FT T IGIA TEIT FAT T_AN
7\ sy gifw & IR 21 faawas,
1947 ®1 "grewT widr ¥ gfeaa ¥
fomr av —

“frwgg &, widta qIETS Y 39,
& fasga mrar) gni f5 3 qar w4-
A @ T AT T FEES AT
W W #a: aidvm gy ¥ oFaAv.
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‘g wraeas af@d @ § faaar
faera g SaAr & =X I war
§ T &Y giegpfas afy @y | a9 &
A FH g WG #T g9g i
W 1 ISofad FAT | Ig FAA
A FAT I GATIT HIATAF HToeq
2 ff garQr Tl #, et ¥ W
gfaamaat a &, Iw@ of@Aq qm
¥ dfeT guTE, WA FO a9, AT
FATAET RN . . ...

‘gt ®1 @ F faq o s
FT AT FEW AL ¢ 5 €9 39 qaT
F BT FOU I. ... FET FTEATH
FrEFT fawmt ¥ widhr wrer Y g
ST AT FIW § A AL TG F3H
g3 o1 femr smr § @ wawida
W F gEa o gey few omn R
FTA 8 7 wiAY F1 & § gEEY @RI
BN | T9 &9 & o s #1 Avegw
FATH FT qIgY ALY fFam 1A, W
FF FITT E7 T AT FT AGYT FL A
fr fet fam forelY o1 a1 a1 =1 fe=
O, AT § AR W FOWTr
&) &=t § AT Ty ST AN A AIAT
et & FI7 AEY qrE" Oy | I qE
wy fggenfral & fam at sy v
qqT qiEEfa®s aw & AF wET AT
grar | & wgar § 5 uw wiepfaw
HUETCE + ®F A HAST &7 o gH
g4t ag feer www wifge, foe
qE N wIN * Tonfaw wEe
F TEAAIAF IE® FHT |

¥ guwar § f& s gw wed
9T A fY favig A Y 7y woar Forg
|T Wy Agrewr Ay & wrewt 61
o= § @A) 9 @R "
v ag ¢ fF gw i€ dF F1 goAr
wed "X § ar wgwewn whlr W ?
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UF THET 20 ¥ €T F gA g
faote 37 & fou caaa & FF ga A
®1 qqa1 WEd ;A | g7 gg W faeig
A ¥ fog cada & fs gw wgre wTiaY
FI SOAT wred 714 | F quAar § 5
g favig 3w £, §8g £, 20 & Jara¥
F AT AAAT 7 ALY AT F F@AT

g

ff ¢to firo g7 (FTYR IWI):
WAAIE A weiea, ¥ g wara
WY /I & FI H &Y we% FgAT Figar
£ | ¥ garA § ¥@ AWg g a1 N
F91 #, Jg A AR Fgwmwr ¥ 9 @
wqsg @A Tfeq fF @F %% &
qrfeeET &1 g 9T A @ @ &
AT 7O qOF AT §9gT 9% 99 &V
a ¥ gate fasg FGEwEr @ AT
W & | TAY sAeaT § &9 &Y nud
Tee ¥ grfasfed, afadt s gamwms
hwA A & Frferwr weAT =fee

HAAYG 737 A A 5T § qg KA
#1 fgeierdy meqrT w7 , a9 § @l
I v ¥ oF A% Ara g o wifrw
F 2 1 Iz & fag st ozfafaes-
fex fowrs #Y aT% 79 I5AT F
A @A aresd ar fewa
fafaedy & wawa st €, e ar=a-
f& war a1 weaw fewafEr & art
§ g aga oo fam § | 99 Rt
F1Z2 9T gwen fear man, @1 9 |2
T8 T | JE AT AT gwT w1 T
iz 39 of@r &1 "t F @ w57
fear | & wwwar § s o7 w1 %7 agq
FS R IS IT R | X AT (@ A
£ g ¥ @Y T EW T AT WY
arae wifgn

oI W X ¥ MY FT e
HTYT #Y < GTETET &Y @ & | Rav
fr «t fadwax wog T *gr g, WIaT
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[m Wo firo Ki]

¥ ¥ @ ofagm g, Y SR
2 I9 F) @AaA AT A § | @
1924 ¥ AT1gY § wAw &1 wiadww
gar, faa & wgren midY, wRT MW
fg AW, AR o, FEIT BH
g wmag s TeeTEETy W9,
Iq AT FTAG A qO7 F qR F HOAY
Afg ami @ o G2 F g
w1 W foar | gfeam Jwmw widw
¥ diw ¥ faors oY qzr A, 39 F
fow ag 98 ¥ wEwT W €I T
fafafees afem #1 <&« @, @
ag Sat @l | ugwmr @\ A
&7 W W% @1 | 9§ 97 gH T S
¥ oifrg fear a1 & o @9 oX
gx @ &1 ag-wreT &1 wE ¥ wY
it a3d | & ag T zafou w3 W@
g, arfe weT aeer Wi 3w W A
9T faE W fF Ug-amer F e ¥
fedt &1 qum W §

I & X 1964 7 9% fafaeew
£ Fww Qara gE, fw § g7 awl
&1 1w fo% faar mr ) FfF @
¥ FraeE WY AW ¥ A fawwa: aq
afurs # qur W@ § @ AR § 9
frasizweefen da1 g€ | @ qvam ¥
¥ o fas¥ qv ogsn § fe ag-wmer
F wg ¥ 7y &Y o anfa wx
w9 g1 wifge ar, foed 9z awat
# FT I W BT a&@H &Y
A ¥ W H—WIT gEFT o
WGy A——mediRar § s ggew fean
s gy o, ag A e o o@
awg ¥ gferor # fg=r wiar 1wt
A ¥ 35 frawd qmr gd § 1 ww
gfez & srew fufaeet #ix Fida woaw
¥ o Arfq weearT & &, ST 9 dEw
FIHAT ZATL ATAA &1 &, S§ & w7
gt @Y F HEWERAT A9 WA

A
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IINTERE & UF w4 BT ¥ XA
Tt g€ | 39N q@ w@mn fF 9w
T QX 7X WIS FT HSHIT HAT
q¥T ¢ | ITAFEE FY foaaer qax
At ¥ A i Worga wrar I F
fAU Fqe@ O 1 W F AaET T @F
FRAGAN T E | 570 T AR § 9
¢, a1 S ) TF BIA A94A FT HeqqA
T 7T § | §fF 37 #Y o A
¥ &9 ¥ gfear wn a1, gEfaw IR
fer w1 ft owyw fear L T@ AwT
IR A g Wl #@ @ fear
2

wfay o™ wigwasar @ aa
%1 g 5 g #et, smew fafree o
FUE-TETE F GV-HAN BIHAT X F
F N gfeeHor @ @, 39 Fr ¥ FT AW

a1 Wfge

W T ¥ FREEEUA § gis-
Yo af @ar wifew A A @ T
FET TED | wifeew G qw-
FQHT FE QT T FA W §AA
@R T o faar smAr =l
afeq it & wd § #ré e A
At fge Wik @ & | & e
# %9 a1 § Y avgwEtosa sefaw
dar gur §, S§ W " w7 fAg
T WIFIW AT AT |

¥ miio Go wHo F fadqwa ¥
it # o Tt &1 f3% T Agan
glﬁﬁmﬁ'ﬂo Qo qﬂ’o%
favqu= & $© THY AW AT wrEw
2 1 mrio dlo THo FY F W IB
T ¥, & O A Ao To THo «wN
ﬁﬂﬁg,ﬁﬁﬁﬂoiﬁomo*ﬁ
19d qEEy &, ag Wrio To THo N
wWE § | WMo To THo ¥ FE wikgl
¥ AT gy Gar 2 X e afy-
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RN F 0w = § oF wrfo o
tdo & Wity WY ¥, e wrag
dydferm ¥ aga 3X ™ W wwEA
faar ar, Wik g7 & ¥@y f% 99
-G 37 F-wrw W Frw
fowiw AT Adf @1 1 gw RS §
sqfo To THo ¥ MY &y favwe
T w § 99 ¥ ATyt wiw o
WX e WME AT AW G
et g o

st dYo o FOUHTETR A wWAY
foe ® gz fawfor & @ & xA
ar 1 fefigwe o I ] ¥ fau
gR qiw g # fafge @i Iy
aifgr 1 fafew qud & wrfo o
aHo YN F, NfF aga wifaw #2
T Y, /S q oz fy oA
fmmamrar 1 dfFA T &
ﬁmnﬂOQomoﬂ‘ﬁﬁ
fra w1 g & ax & AN w1 oA
o g ign g WM f5
w7 ®1% wrfo HYo UWo WIRRET A
fefgwa ar JoIde § Weex FLAT 491,
a3 #Y Afewd ¥ st fear s
uT | oo gwIR Xw ¥ o gq wfan
N W & AR T @ & w9
a1 @ &, o ¥ fag gw Y wwed
%1 J&W@ ¢ | ag 2@ ar § fF gfaee
AW F @ T WY HIT F A
aifwaT T 8, wo Qo THo *
A7 wifpEe ¥ & AT SIfEE
gu v 98 v faxr &1 W ad faar
st & 1 qafeg, darfs & § w3 @,
zrfo To UHo & faomww #Y qefa &
F1§ T A9 § WX IF AT qH
w3 FY mEwmEar o)

-

FE & §AC & a § &
azw ¥ W1 W ¥ aga Iegw
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§ v @ i e, e wwi
¥ T ag s fram &
'R wfemT 9T &% I q9T e
AT F M Ao Al ¥ E
W gW I9 TG 7} I &4 g
2 &, A g WY g g9 ¥ fa
WA | wrae-wraw famr & wgr v
fe g0 *1 gafer mfeeam faem &)
wTaE W wgERi gafer qfew &
TR U qrfesE g & fad -
R W @ FI AYA FAW H A
T A wifow wT @ &

FGT IF AW NEAT KT gFEY g,
% g7 AvmdT w91 W) agi &
feafs ®Y 3@¥ gu A7 @ T@ &
grar A5 & fF @y wEew qreedt
g EUlY, F@if® Aum a9 @ F Agl
AAT | WAL g AT TEEH FV T
q<g INT WA, a1 g A fafwed
w1 =% agq fefwaee § oo @
¥ werar agi a7 faar fgew oW
saww § 1 wafor & e £ frow@
A F W aE A ear dAr wifge
f& wam & A @ wiaary fEaAv
fawe gt g &

Trzq qifgeaas @ S &1 wUR
s ff, 39§ § 7:d wr7 AW
agt W a¢ § A niFw@m § I ag
A wea a1 ¢, ¥ W WA U
TN 9i9 9 g9 # agi T ATEAl-
AT 1 0F W AR A @I TU-
fau ag wwaw § f& 99 g7 Wl
& mad o fque &%, a1 d1gq Jng
o o & fws T gEEw Y
g & @g &n 37 F 37 AT fawa¥
1 gHA @ #C AR E | mweaa
§% g¢ dF d%e I F ART @A
qrent wEAIfEE " i afsera
F wrfEw & A @ aw W&
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[#Y 710 fro 7]

ferfaz Y aifga oY sy Y R
TUT ¥ YT /I IUL & KT AT AT
gy & 39 %Y HFw< faar 97 A 59
Y. 39 F FET WX HATH EF 3T F
ZEHT FT F FHAWT 24 I q7 AT
1fg | 90 FTg HNT AGT A AA § I
T A 3@ faear 8, 9 A1 9 W,
2, IA A FIEHIT AEL A FT qHFAT |
gafaq 39 1 FAmA frqa@ w7
T gET Tifgd | gEY avg ¥ §F wTeArT
F gt 9T WY Fwgar =ngar g fF g
wfzad #1 g T FT 59 FOACF
qraer F1 IEAT ATfEyd |

awa gsfafaegfea fosmd #
a1 WY ST § | AT F S TG A A
fagm forar 2, 39 fafaedy & SR oF
T A e & AR W oEmw ¥
foem oY qegee ¥aa 937 #qW qga
gufa adf g€ & a7 il fafrev
e afcar & agaam ¢ A7 qq 0 T
T ¥ Iq F 9 oA A § Ar
ga agr fafaees s AT =
orar & a1 agr fowrad sar STt
¥ Fgifs v & amat ov w1 faEw
e g faar sam 1 affard AR ¥
faan = g Faw w1 cefafe
g § | ¥FEfiue Fae 97 qgq SqRT
gy & &, afea fear @l q &
A TX A wEAE wwdr @
I B AHY T@ T GAR FA FY Faferwr
# weTT & 1w usfafacgwa A
-gaTe § & agee A7 fefigae daw
WY gfie & wrEe To WHo T ¥ S
£ &Y, Y T A &Y, IT Y quiAr
aifed | 9 AW TET FW@ JHT g
WT faem ¥aw o aEd ¥ oque @
war g i

APRIL 26, 1965

of Home Affairs 11050

ot wiwre fa® (az9) © Smemer
AZRT, gAY AW § A7 HETAT A E
I FT W WE  WifE a7 gare
2w ¥ gear 7Y § @ g5 o gwfy Ad
g1 g%, 7 fer &, 7 wew ¥ M7
Fzam 7 1 3@ fag o q AT F
14 FT8T § ara1 fogier g Tnfed
AT WTOEY #1 @O av g T § |
T T 9 F %R & g wawy
¥ g FATH F OEW @A §Ar
g & f& =y fam g quex frar &
IqT 9T @ & | s faefed ¥ & g
¥ A A TF TWI T@AT AT §
57 & o9 Y QU F=TIT Y AEF

fegem™ ® awmwEm S Swar
Il § T @ SH & qTY SURT FAT
I mA @z am g1 TR
@ faeeit T & TeT wRIng Ay
qIegqTe Y, IfE gary afefaey e
g, g g% | W gt & fau e =
ATTAY a7 VS FT JHT ALY 97 | fHw
71w 4 = & ag g gg
foe a7 g fbm g o AT § aw W
ey 1 g gf 9w T 9T SEr
foege aqex # W@ 7 F wEwAw
AW TERY FT ST §, SH A
& wEy 9T gEIR Tg WAY FT S
ST g/ & § gL W HeAl FT e w
¥ 1 TR SR 9T g W wTE
GATEHT FT AT § A qg 4% WH
# qrq W I 3@ A AW E )

ol w22 0@ FT AW &
oY g ¥ oF awr &1 @ d9r | 3§
T # g ®1 Iq@ THET W | T
feew a7 WA faeelt & &t € Wfs
oY W A TN ¥ W g 7
AW fva wRad w1 g awR afar
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T AT | 9T UGl T ALE FI ZHA
aat & at oo srRTST FmEd fR o
3 F HEET YT G &1 ThaAT § | GH I
#1 guwar aifgy f& gardy gTar w1
Frawg feaar frr o @ &

TF wEat A W g€ St fF oF @
T gz g St cwa F faex qew
A A, AN AT TR ITA MW F
afg @& 39 T qft T T8 aE ¥
afefaq & | 99 ag o7 " @ ¥ g
A IT F FIT TG TE& F AR T
2 dfww fer WY g I & AT
weE! A § A9 A W@ @Y
9 | 99 3 feeelt & warA w&lY W%
g Wt § A wd g e S
¢ fr fooett & &Y 9 w7 39 O
qET AT fF 3T A AR FET §
s oft 0 fooedt & qUm 9T ® A
a4 feedt & o7 W90 & w9 TSR
F wifadt & S FY HwEX F o w7
T I A g FC A AE I F
T A AT AT A IT A g @
| T@E 9% wre # g feA ®
AR 9T I Y AEL H & awaT
A HH AT AT G FT A Fgi
937 T § | ¥ AR F W A A
S € A AR W A 9% aga
SR faar mar fe ot ¥ oA ®
& waafaat 1 aifaq w7 a% | 7Y
aFT qHY A AT | OF Ao, o Wy
W A ¥ wefer @@ 9 @ g,
forerTe g Ao W ST AT 1 @ X
oF ST T a€r g wf | Az
H o9 s SaTEy fR ogEie dm #
T F1 FOwe 57w g ¥ AW @
g fom doy av ww w20

% o frdem 9 w7 wga g
T T FEE ¥ Wy gu AW AW @
Y | IW ¥ qOAT g forwrwa s
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o @ & fF owaw § do@E T &
qifFeaTt ART @l 7 aEe ¥ 9|
o4 § | g FTEL qg A9 4
@ & 5 ag 37 71 77 foe @ @,
ua faFrer WY § 1 g & A aF
W § 9% TEY 1 9rE, Frifs e
& graa w9 f&7 & T Tt w7 Hearen
g fF o a7 a@ ¥ W
gift qg=mr wTEaT @ 1 aifeE &
A ATET FY q1ETE § HAX F AR
qq @2 § 3% WY ag 4@ fawrw orf
g

qF TIAA(T QLW : qg JFAL =T
}, ag 7@ fawraat feelt 21 0

ot wiwT fog : 77 & 79 e
TRy fF T F1 FEW 3T ATHA
¥ foqem dm &

T aE B A gt & sdn
T & wfadt & ¢ § o gy
W 97 | 39 fawfad 1 a9 #1 Do
&0 wrfo fonE 7 wraw fFm avg &
AWt ¥ gz T | q8 TS I AT
fF g Fifremsr @t @1 o
% & gt T g8 97 9¢ F 7/
e I g ’

ATTIEE ¥ FTRT ITET AX F F
JEIT A& q% 39 IUEET F WA
T #FT arf ¥ 1 FG EATAT AE w6
qEft | W 7g W T qET H owew
gt & armdy & aga & =fw ofs-
e ¥ &faw fowr & @ § o7 oife-
T g & F7 figem ® aw
wmwd Favwafi o g s s Wy
ot T A% e ar 9@ ) afes
W T& ¢ fe AmmeT # 5 ogrd
FEHFT & TAUE F9 § 3T ¥ ORT
Surfedi &1 wg o@T T & Wk &
A7 ¥ T @ gwa W g I
1 3% I7E § g @ ¢ aw
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[ 7w fag]

HT I qT FTEI ¥ a6 afEy,
JUTeqE WERY | TR A frg a4F
¥ AR T A9 W § WX A 9T TB
AN FC AER { A HegeAr H
a9 ¥ oz fam, 2K 37 #1 S
& Tz 31 #r A afafafa & @
R W F gl awr aAq § 1 Afew
gar qur ¥ off S A fadw 9 Ay
A X Y Y ) F@T R T G AR
o f& 3 gfar & amA ST HT W9
faae @@ ? WY 2w A wEEar A
favame 7 w3 &1 9 AT T F@ER
N FH T A gy 1 g few-
fax & 37 A 9 & T2 frar mav 41
T aue & Y w5 aw AN a7
F o w1 foard feamdy wiy o &
FIE ¥ I F AT ¥ O1ET WX I9 A
fawi § s FT TR FTE A @y
2 &, 9R w Ag gW & wwfear
W & 5 g FlT @ g FE
% fog a&7 29 AT | A T F@ER
N FHRWAT § | F@R T FFAOQ
WA A T FT FET B T FHAT |

FR I foafed § #<@) o
g9 gwr g WR a€r W wr wfe
T g AR Ayl T w9 qEl ¥ A%
W AR o faad < 9w faed
FOAT 9T U AW 9F FFAT § W}
TAR AW 9 1 I W 93 Fwar
e gRaTT Ay

q1q & §T8% TF WEAT WIST HT
X I @ E | A F qE A
qI % ¥ feedr ¥ @3 W uw
dfggm T T, WX 39 dfaum
qNT ¥ 3W & TN BN F ]9 mfaw
¥ | o fagel & ¥ #T dfaow &
g N9 @ f5 &7 1965 N swad
% W W A aewTr @ oAk
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Shri Vidya Charan Shukla (Mahasa-
mund): As it often happens when a.
great and towering figure passes off,
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our country is today passing through
a crisis of confidence.

The complicated nome problems of
our country have chequered historical
background of many centuries, and
we are dealing with them with great
fortitude ang great courage,

We made a big and drastic depar-
ture from the past when we achieved
independence in 1947, and since then,
to mention only a few instances of
progress, we have done much more
‘than most of the countrieg which achi-
eved independence after the Second
World War. For instance, we have
made our Constitution. We have em-
‘barked upon an era of planned deve-
lopment. We have created the most
respecteq agency for free electionsg in
this country. We have also succeeded
in creating a very strong base of
heavy industria) development in our
country. I can g on recounting se-
veral other things that we have done
in the last 17 years.

It is very well realised that when-
ever any country tries to compress the
advance of centuries into a few years
by adopting an artificial pace, which
is very necessary nevertheless in the
interests of national survival, a tre-
mendous amount of complicated ques-
tions and problems arise. It was
comparatively easier to deal with these
problems »when Pandit Nehru was
alive. Today it is infinitely more di-
fcult.

The task of the Home Ministry
which was never easy, is much more
difficult today because of the reasons
I have already mentioned. If we see
the work done by the Home Ministry
in the last few years in this back-
ground, we will see that a tremen-
dous amount of excellent work has
been done.

Public memory is short. We forget
lots of good tnings that we have done
like the excellent and very efficient
work that was done when the insidi-
ous incident of Hazaratba] took place.
It had all kinds of terrible potcntia-
lities ‘in it, but the quick and good
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action that the Home Ministry initiat-
ed saved the country from what could
have followed. If the plan of the
saboteurs had succeeded, all kinds of
things could have happened,

The present Home Minister’s crusade
against corruption has created a good
many enemies for him. We see these
This kind of trade against the Home
Minister was never seen in this House.
Just because he has initiated strong ac-
tion against blackmarketeers, profi-
teers and national enemies, there is a
great uproar here by a few interested
people, and they seem to organise it
with a good deal of efficiency, One
Member here who is often described
as an hon. Member and an old Mem-
ber, T do not agrec with that descrip-
tion, is Acharya Kripalani.

I do not know why he should al-
ways lend himseif {¢ such retrogade
steps and such reactionary ideas and
whenever anybody is in difficulty he
can approach that Mcmber ang get
anything said by him. I do not wish
to criticise any Member of thi; House
but I am pained to say that this is the
feeling that we get here whenever we
hear Acharya Kripalani speaking.

Shri Kapur Singh (Luhiana): He is
an old congressman. (Interruption)

Shri Vidya Charan Shukla: As long
as he was in the Congress he was good
now he has joined your ranks,

Mr. Deputy-Speaker: Order,

Shri Vidya Charan Shukla: The real
progress can be measured only later
on, but what are the results? We have
seen nere during the last two years

order.

that three heads of administrations
have been toppled by this drive
against corruption. Several other

things have been done. The Vigil-
ance Commission has been formed at
the Centre, and such bodies have been

formed in the States too. The work
has started and the present Home
Minister's efforts are now taking

shape and we are on the war-path
against corruption. We cannot see
immediate results {-day, but 1 am
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quite sure that in the years to come
the result of the =fforts that are be-
ing made today will be visible.

Several other thing: have been done
for which the Opposition has been
trying to say that unless tnese things
are achieved nobody can give any
credit to the Government. But it is
for us to come up and tell the
House and the nation through
the House that some good work
has been done by the Home
Ministry and we must remind them
about it. For instance, tne slow and
very efficient work that is being done
for the infegration of Jammu and
Kashmir into the Indian Union is one
thing. Several steps have been taken
which were not taken earlier, They
have taken those steps now, and the
State of Jammu ang Kashmir is much
more a part of India today than it
ever was. Thep there wag the seri-
ous move of Pakistan of sending its
citizens infiltrating into the Indian
Union and into Assam. It has been
effectively checked now. About two
years back, there was a hue and cry
about that infiltration: now that there
is no such hue and cry, it means that
the infiltration has been effectively
checked. I am not saying that it has
been completely stopped, but the
Home Ministry must be congratulated
for its very effective working in the
border areas and in Assam where this
infiltration has been checked, and
thousands and thousands of those in-
filtrators have been screened and sent
back to Pakistan.

The only sphere where I have a
complaint against the Home Ministry
is the sphere of administrative re-
forms, W¢ have been talking of ad-
ministrative reforms for a long time.
The need for administrative reforms
is obvioug to everybody. The Prime
Minister, the Planning Commission,
the Parliament and many eminent peo-
ple of this country have been crying
hoarse for administrative reforms, but
no tangible action in my opinion has
been yet taken. I do not regard the
question of administrative reforms as
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a minor question, It is as major a:
any otner question that is being dealt
with by the Home Ministry today.
The administrative reforms division or
department has been created in the
Ministry, but 1 nave seen the report
of the administrative reforms division
that has been placed before us. It
reads like a clerk’s report, having
done small bits here and tnere ang I
would not call any of those items as
administrative reforms. At best they
can be termed as administrative ad-
justments, which have no overall im-
pact on the administrative machinery
as such. These adjustments which are
made from time to time do a little
good in tneir immediate vicinity but
not more than that.

What we nee d today is a most com-
plete departure and a revolutionary
break from the old anq well-estab-
lished theories on which our adminis-
trative procedure and structure are ha.
sed, We gtill deal with each other on
the as:umption thai nobody can be
trusted, and that there should be
checks and counter-checks whenever
any action is to be taken, This is a
very hateful theory which actually is
eating up into our vitals, and this is
the main thing which not only causes
a tremendous amount of delay in the
disposal of official work but’ also cre-
ates all kinds of complicated reactions
and counteractiong which give di-
rect encouragement ip corrupt prac-
tices,

If you analyse the present day sys-
tem, you will see that anybody who
wants to do a wrong thing can do that
with impunity and it is very few who
can be caught and got punished. We
have seen many grave mistakes that
have been committed by the bure-
aucracy, but normally, it is the very
small fry that gets caught and puni-
shed. In very few instances have the
really big and top officials who may
have been responsitle for these mis-
takes and defects been caught
and punished. And this ig built in
our administrative structure today but
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that is a kind of thing which has to
be removed.

The commonly advanced theory is
that our people are dishonest or that
they cannot be trusted with greater
responsibilities. There can be no-
thing more wrong than this. I have
had many chances of visiting many
countries of the world, including the
most advanced countries of the World
whicn I have seen, and with my ex-
perience, I can say with great confi-
dence that our people are no less res-
ponsible or no less honest than any
-other people in any advanced country
in the world. If we give our people
the chance, if the people are given
the proper atmosphere to work, you
will see that they are as honest as any
other people in any part of the world.
Unfortunately, the people have to ad-
just themselves to the way of working
of the administrative machinery and
that is why there is such a large num-
ber of people who are indulging in un-
ethical practices. I believe that you
should make healthy assumptions in
our administrative procedure and then
you will see that healthy tendencies
will develop on all sides in the admi-
nistration.

Now, our procedures are so time-
consuming that even small things
take a lot of time. Even for small
matters, we take two or three years to
complete. There is an instance of a
bridge in Delhi. Some of the bridges
take a long time to be completed.
Take, for instance, the Jamuna bridge;
it should nhave been completed in 15
days. But it took two years and a
half. When I went through the en-
tire thing, as T did, I found that a lot
of complicated things were jnvolved.
You can never put your finger on any
one for the delay. You cannot blame
one man for it. Whatever it is, it is
a fact that it was a combined bungl-
ing on the part of many people, and
that wag resulted In such a long delay.

A good many reports have been
made on administrative reforms. There
is no dearth of any thinking on this
matter. There is only the dearth of
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resoluteness, in my opinion, I would
like to recount here the reports that I
have consulted, ang this only shows
how long thig problem of administra-
tive reforms has been before us with-
out our tackling it properly. During
1906-09, there was the Royal Commis-
sion on Decentralisation. Then there
was the Llewyn Smith Report in 1920.
Then the Wheeler Committee report
came in, Then there was the Max-
well Report of 1937. It was followed
by Bajpai Committee Report in 1947.
Then there was the Gopalaswami
Ayyangar Report in 1949. Then there
was the Gorwala Report in 1957; Ap-
pleby Report in 1953 and 1956; V. T.
Krishnamachari Report in 1961; then
the Sixth Report of the O & M Divi-
sion in 1961, August; then a statement
was made by the late Prime Minister
in August, 1961 about efficiency in ad-
ministration. Then there have heen
other reports also iike the K. K. Das
report on Collectorate, and the report
of the Institute of Public Administra-
tion which took out a special Number
on Administrative Reforms which is
very uzeful in my opinion but no use
of it has been made, And then the
Santhanam Committee has given a
report, and the Estimates Committee’s
second and ninth reports are also
there; they have made very good re-
commendations.

All this snows that there has been a
lot of thinking on the subject and a
great deal of effort has been made to
see what should be done. But no-
thing has been done in my opinion
except some marginal adjustments
being made from time to time. It
seems that the bureaucracy has a ves-
ted interest in not allowing any major
administrative reform to take place,
because today’s position is that thcy
enjoy a most complete monopoly of
doing anytning and everything with-
out a major check except for the check
that could be exercised by the elect-
ed representatives at the Centre and
in the States. Below the level of the
State Governments, there is no check
whatsoever.
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In all progressive countrieg like the
United States, Canada and the United
Kingdom, administrative reformg com-
mmissions have been appointed like the
Hoover Commission in the USA and
the Royal Commission in Canada.
‘The reports that the Commissions
submitted have been utilised to great
profit by those countries and I think
the time has come when we should
alsp go in for a very high-powered
and competent Commission to suggest
a comprehensive, overall scheme on
administrative reforms so that we
also could plan our ideas and
plan our schemes in a proper manner
in this country. I know the Home
Minister is seized of this matter and
he reakises the importance of this
work. I plead with him again to
make come announcemen{ about this
matter, so that the country may be
satisfied.

15 hrs,

Shri Dinen Bhattacharya: Sir, 1
will begin my speech by referring to
a passage under the caption “Demo-
cracy is failing” whicn appeared in
Rashtra Vani on 17thr April this year:

“We have found that demo-
cracy is on trial here and it is fail-
ing. The party in power is adopt-
ing every conceivable meang for
keeping itself in power. It is like
one-man rule or ncne-body rule..

signs that the
bullying and undemocratic
methods, the internal rivalries
and rancours tnat have crept in,
have made the party to feel that
whatever it may be, the Congress
rule is not a democratic rule. It
is by all tests and trials an auto-
cratic rule.”

There are no

The author of this article ig no less
a person than Satish Chandra Das
Gupta. I think nobody will doubt his
bonafides and that he is a believer in
Gandhian philosophy. He further
states in this article:

“The Congress party in a year
hags taken donation of a crore from
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industrialists and their corporate
bodies to bestow favour on them
and win elections with the help of
money that accrues to party be-
cause it is in power.”

Recent nappenings in Calcutta which
some newspapers in West Bengal have
reported as ‘Calcutta incident’ which
relates to our Home Minister’s visit to
Calcutta sharply exposed to what
extent our Government and its minis-
ters can go to pacify or satisty their
real masters—the big business. On
10th April, Mr. Nanda made an air
dash to Calcutta in grder to pacify the
frayed tempers of Birla, the ‘rolling of
heads threat’ by whom given a few
days back had unnerved the ruling
party and so Nandaji was sent there
to Calcutta, to assure the tycoons that
the Congress brand of socialism in no
way hampers or hinders the growth of
private capital and monopoly in this
country.

If the matter hag stopped here, our
people would not have been surprised.
1 will read the caption in papers like
the Hindusthan Standard, which is
run by such people who are always
in the good books of big bosses of the
Congress. It came out with the cap-
tion “Minister left in the lurch”. (In-
terruption). The samc news appe-
ared in the Amrit Bazar Patrika also.
The Labour Minister of West Ben-
ga! was sent to Dum Dum airport to
receive the Home Minister, Mr. Nanda.
When Mr. Nanda reached there, the
Labour Minister of West Bengal want-
ed him to accompany him in a car. I
do not know—the other day we rightly
took exception when President John-
son of USA suddenly postponed the
invitation sent to our Prime Minister.

The Minister of Home Affairs (Shri
Nanda): 1 have walready contradicted
what had appeared in those newspa-
pers.

Shri Kapur Singh: He does not accept
vour contradiction.

Shri Dinen Bhattacharya: Mr. Nanda
told the Labour Minister that as he
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had some private talks with Mr. Birla,
he could not accompany the West
Bengal Labour Minister, ‘This is the
newspaper report. (Interruptions).

Mr. Deputy-Speaker: You must rely
on the words of the Minister and not
on the newspaper reports,

Shri Kapur Singh: He does not be-
lieve it. How can you force him.
Sir?

st Wo &io AWt (wgwr)
fegdt aftyv wga, AW TEET w@w
HET

ot qwgt  (femi) IqTeaE
AW, WIT WEAAT AEY 9T QATH
A8 T qFA |

1 omIW U (WEHIT)
FE TAT FET &

Y amyl . T R T IET
oA A W@ g ! WA TEd
Fgr B, @Y IF FT gEET FA |

Shri Dinen Bhattacharya: Newspa-
pers are the source from which we get
information. In a public meeting,
in the 24 Parganas Congress Workers’
meeting, Shri Atulya Ghosh took ex-
ception to this sort of behaviour. I
know that thereafter Nandaji wrote a
Jetter to the West Bengal Chief Minis-
ter and other leaders. This is the
attitude of Nandaji towards their own
party leaders, That is why a man
like Satish Chandra Das Gupta had to
come with an article stating that
democracy is being killed.

Overnight on 30th December, about
1000 communist lJeaders und workers
were arrested. It was promised that
a white paper would be given, But
ultimately only a statement was made
and that was also tabled in the Parlia-
ment. It was not made outside,
<o that it can be a basis for bringing
defamation case against govern'ment
by the aggrieved persons. During the
dixcussion in this House the consensus
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here and outside was that that state-
ment contained ng judicial value and
it was a clear affront to the intelli-
gence of the common man. The
statement stated that these arrests
were necessitated by the needs of
defence and security of the country.
Subsequent events have proved this
contention to be a blatant lie. The
government is conscious of its per-
verse stand. It knows that the entire
case is built on untruths and as such
it, is afraid of bringing a single case
before a court of law. The people of
Kerala, Calcutta and Ahmedabad have
given their verdict against this
onslaught on democracy. Even now I
will request the Home Minister humb-
ly to rethink about the issue and
release all the political leaders and
trade union workers.

If he has any hesitation in doing so
I would humably request him to bring
a single case at least about the anti-na-
tional or subversive activities of any of
the detenus,

Now, ] want to say something about
a matter with which the Home Minis-
ter has much to do. Shri Mussafir
Ahamed is 76 years old. It is not pos-
sible for him to carry on even with
his notmal day-to-day work. He was
released in 1963 on medical grounds.
He has been put in a solitary cell in
Dum Dum again on false and ficti-
tious charges. There is another Shri
B. T. Ranadive in Bombay. He is suffe-
ring from diabetes and other diseases.
His relatives gsent a wire to Shri Hiren
Mukerjee and Shri Bhupesh Gupta
asking them to save his life. I do not
know how in this condition a man can
be kept in prison for such a long time.
He was arrested in 1962. I know per-
sons who are not connected with any
political activity are also put under
detention. One Shri Sushobhan Roy
openly declared that he had left poli-
tics. He openly declared that he was
practising as an advocate in tribunals.
Suddenly he was put in prison under
all these bogus charges.

Here I want to refer to another as-
pect which may kindly be looked into
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by the Home Minister.” The condi-
tions in jails in West Bengal are dep-
lorable. It is a very serious matter.
The prisoners there are tninking of
launching a hunger-strike at least to
get human treatment inside the jail
Even in the British days or even in the
case of persons arrested under the
Preventive Detention Act after the
Congress came into power, tne arres-
ted persons were given certain facill-
ties. Those facilities are denied to
these prisoners. Only Rs. 7°50 is san-
ctioned for their monthly miscellane-
ous expenses. It is absurd, Sir, to
sanction only Rs. 750 towards the
monthly expenses of a person. Eevn
some newspapers are not allowed in-
side the jail. One hon. Member of
this House, Dr, Saradish Roy, has writ-
ten to me and also to Dr. Ranen Sen,
another Member of tnis House; that he
wanted to take a radio set at his own
expense inside the jail but he was not
allowed to do so, Radio is allowed
inside other jails but not inside Puru-
lia Jail where Dr. Saradish Roy is de-
tained. I was a detenu for four years
from 1948 to 1932 when there was
Congress rule. At that time radio
was allowed Inside the jail. Even
now in many jails radio is allowed. 1
do not know for what reason Dr. Sara-
dish Roy has been denied the privilege
of having a radio.

Then, letters which are written—my
hon. friend, Shri Vasudevan Nair also
referred to it—do not reach here in
time and sometime letters are withheld.
Dr. Ranen Sen received a letter only
day before yesterday from Dr. Sara-
dish Roy that Shri N. C. Chatterjee
sent a copy of his speech (Shri Chat-
terjee’s) delivered here on the 11th of
last month, but Dr. Saradish Roy did
not receive it. He will get a copy of
the debates sometime afterwards, but
as Shri Chatterjee separafely sent a
letter along with the copy of his
speech that has not been delivered.

This is the condition prevailing in
the jails. I would request the Home
‘Minister at least to bring out some sort
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of a legislation or something like tnat
to give equal treatment to all the poli-
tical prisoners in all the States in the
same manner, In some places Rs. 50
is given as family allowance. Rs. 30 in

some places and Rs. 75 in certain
others, This sort of thing should be
stopped.

One gentleman, about whom I have
already referred, Shri Susnobhan Roy,
has been sanctioned Rs. 55 as family
allowance when his wife has to pay
Rs. 45 as house rent. How can she
manage the expenses. These are
simple but serious things which may
kindly be looked into and something
may be done about tnem,

I have many things to say about cor-
ruption, but before I do that I would
like to mention that Shri Dasaratha
Deb and Shri Biren Dutt, two repre-
sentatives from Tripura, are both in
Jail. It is very funny. On the 27th
of last month Shri Nanda acknowle-
dged a letter along with a Memoran-
dum of the Tribal Conference from
Shri Dasaratha Deb. On the 30th hc
was arrested under the DIR. He was
here up to the 25th and he left Delhi
with a return air passage to come back
here on the 30tn or 1st of this month.
I do not know what offence he could

have committed during these four
days. He was here right from the
middle of February up to end of
March. Before that, in December, he

was in Moscow fer the treatment of his
wife. Still he has been arrested. 1
do not know how our Home Minister
will justify his arrest.

1 know Shri Dasaratha Deb, Shri
Biren Dutta and others were fighting
against the illegal eviction of the poor
peasants by vested interests in Tripura.
That is why, I think, these arrests
have been done, It can be for no
other thing. This is the third time
that Shri Dasaratha Deb has been
elected here by the people of Tripura.
How can he be anti-national? How
can he be charged with subversive
activities? These things must be
considered.
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The question of corruption has been
mentioned, Shri Vasudevan Nair also
mentioned about it. He mentioned
the reaction of the topmost person in
the legal profession, Shri Setalwad,
whicn appeared in the Indian Advo-
cate, how corruption has crept into all
avenues of our life. He also pointed
out the discrepancies caused by the
authoritieg in dealing with corruption,
how towards Ministers and the top
bosses of the Congress there is one
attitude and for the ordinary poor
clerks in the government departments
and other places there is another atti-
tude. This thing must be stopped.
The leader of the Sadachar Samiti
must have the courage to come for-
ward and the whole country will be
behind him and take equal stand in
all cases of corruption. He promised,
when he came to the Home Ministry,
that if within two years he cannot
eradicate corruption he will resign
Now the time has come. Corruption
is there in all departmentg and in all
the spneres of social and political life.
I do not know how the Minister will
keep up his own promise. I know
there are so many aspirants within
his own party who are anxiously look-
ing forward to ascending to his posi-
tion. I think he should with courage
put down corruption, both from the
Central and State spheres. The mat-
ter is not so easy. It has percolated
to the village level. The Congress
Ministers have touts in the village
and they always try to help them.

Shri Bhagwat Jha Azad (Bhagal-
pur): He says that the Congress Party
has touts. It is objectionable.

Shri Dinen Bhattacharya: I would
again humbly request the Home Min-
ister to ensure that those who are
detained on absurd and unfounded
ground should be given humane treat-
ment inside the jails.

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, the hon. Member
opposite who just preceded me, open-
ed his speech by a reference to the
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press reports regarding tne hon.
Home Minister’s visit to Calcutta and
what he said there. If he goes more
by press reports than by the statement
of the Home Minister himself, one
cannot help it. I wish he had at least
been alert enougn when I asked the
same question of the Finance Minis-
ter to get the position clarified, be-
cause I knew that there are friends
who, in spite of the contradiction by
the Home Minister, will persist in the
misunderstanding which was or was
not there. And the Finance Minister
made it abundantly clear, on tne floor
of the House, as to what was actually
meant and how the Government is
going to proceed in this matter and
that there is no change of policy, so
far as the collection of revenues, 'so
far as the collection of dues from
these people, is concerned. I think
this should have set at rest the un-
fortunate impression which was crea-
ted by something that had appeared
in the papers. But if one persists that
one will live in delusion and misune
derstanding created by oneself, no one
can help it.

An hon. Member: It is a reality.

Shri Harish Chandra Mathur: I had
hoped that when Acharya Kripalani
speaks, as he does so seldom he would
certainly tackle the major issues
which are facing tne country. He did
not touch upon any of the major pro-
blems with which we are faced today.
He did not discuss the functioning of
the Home Ministry. He did not dis-
cuss the functioning of the various
organs and organisations controlled by
the Home Ministry. More tnan the
Home Ministry, he discussed the Home
Minister himself, and there too he
discussed the past and present Home
Ministers in his own manner.

Well, while I do not agree with
most of what Acharya Kripalani
said, and more particularly tne man-
ner in which he had said it, I have
myself no hesitation in telling the
hon, the Home Minister that he will
do well to dissociate nimself from all
those voluntary organisations, whether
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it is Bharat Sevak Samaj, or Sadhu
Samaj or Sadachar Samiti, I am not
against these voluntary organisations.
These voluntary associations have a
very valuable part to play; but they
should not be tne protege of any Min-
ister. They may even receive certain
assistance from the Government; I do
not object to that. But they must sus-
iain themselveg on their own inter-
nal strength and they should not be
associated with any Minister, whetner
Home Minister or any other Minister.
They should not be the protege of
anybody. As a matter of fact, I would
like to tell my hon. friend that these
institutions are not hig strength, they
are nis weakness. I hope he knows
the reaction which has been expres-
sed in this House and will give seri-
ous thought to them, As I said, I am
not against thege institutions and there
is no reason why we should associate
ine Home Minister with all the irre-
gularities which are committed by any
of these associations.

1 would rather like to deal with
those major problems which face this
country., To my mind, the most im-
portant problem today, in today’s con-
text, is the internal security of tne
country, the border arrangement and
strengthening of our administration. I
wish that the hon, Home Minister has
a clear vision of the situation which
ig likely to develop because of the
evil designs of a country like China
sitting on our borders, with the active
collusion of Pakistan. There is a
great danger. Anq when we talk about
these - border troubles, let us under-
stand that a great brunt falls on the
civil administration, It is not as if
the army in confrontation will deal
with the entire situation. As a mat-
ter of fact, more than the armies, the
greater responsibility falls on  the
civil administration, of having a per-
fect system of intelligence spread all
over the corners of this country which
could break-up the spy rings and
saboteurs and visualize what Pakis-
tan could be up to when it is in its
ugly mood and what sort of situation
can be created in this country and so
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on. He should have an absolute blue-
print ready and he should gear up his
administrative machinery so that he
could face any difficulty when such a
situation arose. I think that is one of
nis gravest responsibilities.

I am not at all talking about the
Rajasthan border, except repeating
what I said the other day, that we are
not at all prepared on that border ana
we have no roads or anything of that
type in that area. But that is not a
place which I consider to be a trouble
spot. The trouble spotg are Kashmir
and Manipur,

Shri Kapur Singh: Nagaland.

Shri Harish Chandra Mathur: Of
course, Nagaland also. Manipur and
Tripura are the direct responsibility
of the hon, Home Minister. May 1
know whetner he is satisfled with the
civil administration, whether it 1s
really effective in dealing with the
situation even as it ig today, and whe-
ther he is in a position to meet the
situation which might develop with
guerilla warfare and that sort of
thing?

If we take note of Nagaland and the
peace talks that are going on, I can
understand that certain military ar-
rangements must be there which we
must respect, and we should try to
solve the problem as peacefully as we
possibly can. But there is no reason
why our civil administration should
be paralysed in these places but from
the reports which we receive from
Manipur and Tripura we are not feel-
ing very happy about the position
there,

So also in the Assam border. There
are people who tell us that even in
Government, even in the administra-
tive machinery, we have certain people
who could not be trusted, 1Is it not
for the Home Minister to allay such
fears? Even if there ig no emer-
gency, is it not the responsibility of the
Home Minister to take certain positive
steps to see that the security of the
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country is in no way impaired? But
now that we are living in an emer-
gency, it is certainly the responsibility
of the Home Minister and he will not
be able to take shelter by saying that
he has given such and such directions
to the State Government and he nas
not been able to carry them out.

The Home Minister will not be
spared by his party, by thic Par-
liament and by this country if
he does not assure the coun-
try of its safety, it he does not
make satisfactory arrangements for its
safety, which is his direct responsi-
bility, I am not giving any sort of
threat to him, but I am administering
the most friendly warning in time so
that when the time comes he
proves it to the House and to
the country that he can rise to the
occasion, We have given him ample
powers, I do not know if any dicta-
tor anywhere else in the world is given
half as much power as tne Home
Minister of ours has been given in
this democratic country. Even after
all these powers are in his hand, if we
find that things are not in such a stre-
amlined manner, then he will not be
excused by thig country.

1 am alsp not happy about the man-
ner in which the DIR is being opera-
ted. I find that more than 12,000
people were arrested on the food
front, without any impact being made
on the food situation. 12,000
people arrested on the food front!
They must be small fry. They
have made absolutely no impact on
the food situation in the country. This
is not the way how administration has
got to be carried on. Let us not be
very trigger-happy and arrest any-
hedy, all and sundry, just because we
have got these powers in our hands.
The Ministry and the Government
should not get addicted to this sort
of power. They will lose efficiency
and will create less respect for law
and order by using these powers in-
discriminately. They must know
where they stand. Having said this
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about security, I will say: Let our
watchword be “Be prepared and act”.

Then I will pasg on to administra-
tion. I am afraid, I do not agree with
my hon. friend, Shri Shukla, when he
said that the Home Minister has done
willy nilly nothing so far as adminis-
trative reforms are concerned. I
think, he has definitely taken certain
positive steps and those positive steps
which he has taken are of a founda-
tional nature, This must be apprecia-
ted. They have built up an adminis-
trative reforms division in the Minis-
try. With whatever little contact that
I have I can say that they have got
first class personnel there.

But, as I have myself been saying
all tne time, this is not going to satis{y
anybody in thig country. You are cs-
sentially doing patchwork and arc not
going the whole hog as you ought to
go. Even ip regard to these study
teams—with two of the study teams I
am myself associated—I would like
the Home Minister to understand that
in the introductory remarks of toc
first report which we have submiiled
we have made it abundantly clear that
we are not tackling the major policy
matters which are likely to have a big
impact. We do not know where we
stand. It is within a Jimited frame-
work that we have functioned. Itis true
that he has given some relief to thou-
sands of people. It will be appreciat-
ed by quite a number of people Le-
cause of these procedures. It is not
because of the recommendations that
we have made have been accepted that
I am appreciative of the hon, Home
Minister. What I appreciate much
more i8 the record time in which all
these recommendations were accepted
by the Government. In less than a
month they accepted the recommenda-
tions and laid them on the Tabhle of
the House.

There were recommendations which
meant parting with power, giving
away power from the Centre to the
States. There were certain recommen-
dations which also have an impact on
the economic affairs where certain
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difficulties were there. But all this
has nappened. Therefore I have no
hesitation in saying that a little good
is done. But I have always mention-
ed it that we should not stop at that.
.What is needed by the country, as Shri
Shukla very correctly put it, is a radi-
cal and a revolutionary change in tne
entire concept of our working. We do
not know what our relationship should
be between the States and the Centre.
There is a lot of unnecessary work
which is coming from the States to
the Centre. There is a tendency in
the Secretariat to concentrate, I can
tell you that left to myself I would
cut down the strength of most of the
Secretariats to one-third of what they
are today. I am not talking in thin
air. I had checked up my impressions
and idea with the best of people wno
are well informed and who have a
progressive outlook, and they were
prepared to share this view with me
that in most of the States the Secre-
tariat has unnecessarcily concentrated
work which wag responsible for all
the delays and that the Secretariat
could be cut down to one-third its
size. But for all this you will have to
go into the entire matter and will
have to do something. Therefore it
was that we were wanting a very
comprehensive sort of commission
whnich will go into thig matter, This
comprehensive commission will not, as
a matter of fact, deter you in your
immediate steps which are to be
taken, These should be taken simul-
taneously with that. But until and
unless we have an overall picture, no-
thing very much will happen.

So far as these study teams are con-
cerned, I think, the first study team
which should have been appointed
should have been for the Ilome Min-
istry itself, as a matter of fact, as to
how it should function. If we can
streamline the Home Ministry, I think,
many things will take care of them-
selves. The first study team possibly
.shoulq have been for the police. Do
you not see that the relationship, rele
.and responsibility of the police have
comphetely changed during these 17
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years? We are having the same colo-
nial type of rule. It is not the fault
of the police. They do not krow hew
they are supposed to dischargz tneir
due responsibility. They are in an
entirely different set of circumstances.
It is my complaint that the Prime
Minister and the Home Minister have
failed to make an appreciation of the
situation, of the changing social needs
and the demands of the country,

The Prime Minister, the President
and the Home Minister all talk of ad-
ministrative reforms, bul they have
not told us what their concept of -ad-
ministrative reforms is. In other
countries where there wus a much
lesser need, whether it is Canada er
the USA, because there had nct been
a change from the colonial rule to a
democratic set-up, -even they have
considered it necessary that they had
certain reforms. The present Prime
Minister, when he was the Home Min-
ister, had been good enoughk to ac-
knowledge it in the Consultative Com-
mittee that he will definitely appoint
a Hoover type of commission. When
we talk of a Hoover type commission,
it is just to convey ap idea that it will
be an all-embracing ove:rull sort of
commission which will cover every-
thing. We have not had c¢ven a
Police Commission. Just think of it.
It is more than 50 years and so many
different things have come across
Even the UK found it necessary 1o
have a Police Commission and we do
not know where we stand.

15.37 hrs.

[MR. SPEAKER in tﬁe Chair]

But our administrative reform
should not enq here. 1 think, the
Prime Minister would do well if he,
the Home Minister and the Chief
Minister sat together and talked as
to what changes have got to be brought
about in our judicial adrainistration
also. I am very sorry is have to
say that things are not as they ought
to have been. We will have to bring
about a change also ii: the appoint-
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ment of High Court Judges. The
Home Minister will teli me how fool-
proof the procedure is. Whatever the
procedure, the unfortunate fact re-
mains that standards have fallen and
the right type of people have not been
selected. How it happens, it is his
responsibility to see; but that fact
stands out boldly. Therefore there is
urgent need that something is done.
Then, there are arrears, We do not
know how we stand sbout it. Our
lower courts, I think, unfortunately
are the greatest slums. It is time that
we do something ahoutl ‘s,

While talking about administrative
reforms, I would again like to refer to
our all India services. You have made
your all India services almost a closed
shop. So far as that service is con-
cerned, even the limiled examination
which was proposed has been given
up. They are losing their all India
character. It ig really unfortunate, I
do not know why it takes all this time
to constitute the new services. If this
is the way we are going to implement
the Forest Service, the Health Service
and the Engineering Servica, about
which the Resolution had beéen passed
years back, anq if things proceed at
such a snail’s pace, what could one ex-
pect from the Home Ministry? They
were necessary in the context of in-
tegration of the countiry; they were
necessary for bringing about better
efficiency, better implementation of
the Plan, Yet, it takes all this time.
This means a lack of leadership, to
say the least,

I would again like to invite the &t-
tention of the hon, Home Minister to
the fact that before he does anything,
1 wish him at least to take definite
positive steps. It is not ouly here at
the Centre that we are ccncerned
about administration. The people
come very much in closer touch with
the administration in the States. It
is the State Governments which should
receive his first attention. It is not
possible for the Home Minister to have
Chief Ministers of his own choice, but
I would suggest that at least he could
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prepare a panel of 25 seniormost 1AS
and ICS officers whom he considers to
be the best suited persons to be Chief
Secretaries in each State so that there
is not any personal sort of relationship
with the Chief Minister in particular
States. If you have a panel of 25 per-
sons who are the topmost in the coun-
try, who have a background, who are
going to be helpful to the Chief Min-
ister, who have a broad outlook end
who will bring about a healthy out-
look and give real leadership to the
services—the Chief Secretary being
the leader of the service class— 1
think, the Chief Ministers should be
asked to select their Chief Secretaries
out of this panel of 25,

I would suggest the same thing about
the Police. The IG.Ps. should be
selected out of a panel of 25 which he
should prepare in consultation with the
Chief Ministers. Of course, the Dis-
trict Administration ig the most im-
portant which is now in the greatest
confusion, The District Magistrate v.ho
is supposed to control the district ad-
ministration has not got that authority,
that maturity and the wherewithal to
go through the whole matter. My
friend has got a study made of that
and I do not know what he is going
to do about it.

I will then pass on to the last point,
the most important point, of this dis-
cussion and that is about a clean ad-
ministration which the hon. Home
Minister had promised to us. He put
himself on a probation of two years
sometime in November, 1963. The out-
standing fact remains that though he
hag taken certain steps he has failed
to eradicate or minimise or make any
impact or dent on this problem, The
question arises: Should we ask the
Home Minister to quit or to ask for an
extension of his probation? T, bLe
honest to the hon, Home Minister, I
never took him as a matter of fact,

very seriously when he said
“two  years”, not Dbecause at
any moment I doubted his

intentions—I knew that he had the
best of intentions; I knew that he was
wanting to make the best of efforts—
but I knew that the problem was such
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that it was not the Home Minister
alone who could do it and go his way.
1 realise it and I knew that he would
not be able to do it and, therefore, I
am not one who will ask him to quit.
He made a wrong judgment. I am
glad that he himself is not prepared
to go

Shri Nanda: I said differently. I
stand by what I said.

Nt AW : AFT ag 47, AreAY
A g g

Shri Harish Chandra Mathur: He
himself has certain difficulties, his own
failures. He will not take the bull by
the horns agnd he will tinker with the
problems. He employed certain
methods in which at least I
have no faith, to be honest to him.
But, I think, that is not so important.
The first thing which I should do is to
put this problem in a correct perspec-
tive. When I say that this problem
should be put in a correct perspective,
Mr. Speaker, may I remind you that,
before the Home Minister said this in
1963, I had been raising this point with
the late Prime Minister, Mr, Nehru?
Nehruji’s point was that corruption
was at a lower level. I always dis-
puted this and I told him very strong-
ly on the floor of this House and in
our Party meetings that until and un-
less he tackled the problem at the
highest level, he would not be able
to succeed in that. This hag been con-
ceded after some time, “Yes, corrup-
tion should be tackled at the highest
level.” When 1 say this, I do not think
that we should be possessed by any
obsessions. Let us put the whole thing
in a correct perspective and see what
happens in other countries where there
ig capital punishment for corruption,
say, in the US.S.R.

Mr. Speaker: The hon.
may conclude now.

Shri Harish Chandra Mathur: May
1 have four or five minutes more?
(Interruption). What I submit is that
there are countries where you have
capital punishment for corruption, say,

Member
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in a country like US.S.R. 1 have
stronger remedies to submit. I will

not quote anybody else but Mr.
Khrushchev himself,

“In his report (o the party's
Central Committee, Mr. Khrush-
chev made it clear that widespread
corruption in high places had be-
come a major social and economic
problem.

The Soviet leader disclosed that
in the first half of 1962, Soviet
courts had handled cases involv-
ing the theft of over 56 million
roubles ($ 62 million at the officied
rate of exchange).

“It appeared evident from his
remarks that many times this
amount is being stolen.

Mr. Khrushchev said inefficient
control and inspection organs were
to blame . . .”

It is not only the U.S.S.R. Again, we
have here the reports from China:

“The Chinese Communist Press
is full of complaints about officials
who cheat in the administration
of the rura] economy or assume
arbitrary privileges for them-
selves and their cronies.

A ‘cleansing movement' to cor-
rect these evils is being given top
priority in what Peking calls its
programme of Socialist education
for the population . . .”

These are the reports from the auth-
entic sources. Here is something
about Japan. I will not go into all
that. We all know what it is. But
that is absolutely no excuse and that
gives me no sense of complacency in
our drive against corruption, But if
you want to have a drive against cor-
ruption, here I say why Shri Nanda
is not to be blamed. The Prime Min-
ister, though he is very anxlous to
eradicate corruption, wants to go a
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little bit slow and cautious. That also
hampers the hon, Home Minister's
progress in the matter, There are
many other forces of corruption which
are always powerful and they wage a
war against the hon. Home Minister.
The hon. the Home Minister has got
to take note of these things and these
are the causes: His own deficiency to
inspire confidence, the Prime Minis-
ter's slow and cautious approach, the
failure to secure Cabinet support to
the extent necessary, ang the ridicul-
oug campaign by some high-ups in the
political set-up and Party. An all-out
call on realistic lines with robust sup-
port from the Prime Minister and his
Cabinet colleagues and from this Par-
liament is necessary if a real dent has
got to be made, Those in political
authority have got to be dealt with
first and they must be above suspicion.

Our record in this Parliament has
been extremely commendable. As a
matter of fact, starting from Shri
Shanmukham Chetty in 1948, this Par-
liament has given an exceedingly
good account of itself. But apart from
ity being a self-regulated body, we
definitely need an independent orga-
nisation, whether it is Ombudsman or
whether it is panel of eminent per-
sons, and that is a real “must” Let us
not take it that if such a body is set
up, it will be flooded with applications
and complaints. It will not be flooded
with complaints and applications. It
may happen in the first year but there
will be no difficulty thereafter because
it will have a great restraining influ-
ence on all the persons concerned and
the complaints will be sorted out and
until and unless there is some sub-
stance in those complaints, they will
hardly make any impact. These steps,
with these failings and fumblings, will
not do. Therefore, I have suggested
that they must constitute this and
that the Vigilance Commissioner will
hardly help in the matter, I thought
earlier that it was the fifth wheel in
the coach but I feel today that it is
the sixth wheel in the coach. It has
no purpose whatsoever to serve. It
will always come in conflict with the
Union Public Service Commission.
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Things will have to be done that way.
In the Home Ministry’s Report itself,
we have a one-line reference to the
office of the Vigilance Commissioner.

Mr. Speaker, Sir, I git down by say-
ing a last word and that is about pro-
hibition. I do not see why the hon.
Minister has not calleq a meeting of
the Central Prohibition Board which
is there for more than two years. The
other day, our ex-Finance Minister
said something of which, I think, the
Home Minister must have taken a
note, and he said that there are
Cabinet Ministers who are addicted to
this. Has he made any enquiry into
this and will he take any action?
Either these reports should be quash-
ed or action must be taken if a pro-

found impact has got to be made on
the country.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr, Speaker, Sir, 30 months
after the perfidious invasion of our
country by China, we are again under
the shadow of another war, g war not
of our choosing nor of our making but
thrust upon us by our unscrupulous
anti-democratic, chauvnistic land-
grabbing neighbour Pakistan. I do
hope that in the very near future the
people’s strength and the power of
the armed forces will bring undiluted
victory, complete victory to us over
the unscrupulous enemy on the Kutch
border and elsewhere on the India-
Pakistan border. We cannot afford to
forget that Pakistan is being egged on
by China, and China, be-
cause it is involved in Viet
Nam is perhaps holding itself in
the background but may come to the
rescue of her unholy ally when her
help is needed. After the military
debacle and the pnational humiliation
of thirty monthg ago, we cannot afford
another defeat, because another defeat
wil] mean that we as a nation will be
completely demoralised, if not finish-
ed.

Having said that, I would invite the

‘Home Minister to consider how in a

total war like this which we are con-
fronted with, even after we win this
victory, we shall be safe from further
invasions, further attacks and further
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aggression. No, we shall not be un-
fortunately, and therefore, we have to
consider as every statesmanlike Gov-
.ernment hag got to consider how in a
total war, not merely the front, not
merely the Armed Forces, but also the
rear, the nation as a whole, the people
as a whole, the country as a whole,
the domestic front also has got to be
strengthened and fortified, To that
task I hope that the Government will
address themselves, and we on our
part are prepared to offer them our
full co-operation if they mean busi-
ness, it they are serious, if they firmly
to stand by the people and by demo-
.cracy and by the democratic socialism
which they profess to implement in
our country.

Unfortunately, never since Indepen-
dence, never since August, 1947, bar-
ring those bleak anxious months,
namely October and November, 1962,
has the country been in such difficul-
ties as it is today. The malady is
very deep-rooted. Partly, it is the
legary of seventeen years of the semi-
personal rule of Pandit Jawaharlal
Nehru. But more and more it is the
divided, the weak, the vacillating
policies of the present Government
which has to rely upon a divided
party, a party riven by dissensions
and conflict, the provincial satraps
straining at the leash . ..

An hon, Member: Any more ad-
jectives?

Shri Harl Vishnu Kamath: Unfor-
tunately my party is not in power, It
is my hon. friend’s party which is in
power . .. and the Government’s
blunders and the Government’'s sins
and crimes of every type that have
been visited upon the people. That is
why Government have to sit up and
take notice. Provincial satraps are
straining at the leash and the people
unfortunately, due to the blunders of
the last few months, are torn by lin-
guistie divisions and regional rivalries.
‘Linguamaniacs and linguaphobes have
appeared on the Indian scene. I
do not wish to apportion blame, I am
a linguaphile. T love our languages.
But unfortunately today because of
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the blundering policies of the Gov-
ernment during the last few months,
linguamaniacs have had a free rein in
many parts of the country, and if not
linguamaniacs, linguaphobes. 1 hope
that the Government will arrest the
growth and progress of these divisive
forces in the country lest worse befall
us.

At a time when China and Pakistan
are massing their troops on the border,
the agents and spies of Pakistan are
having free play in the country, and
the country is riddled with Pakistani
spies and Chinese agents—yesterday
I was in Calcutta, and I have got first-
hand information,, and I wish to pass
it on to the hon. Minister and to the
House—let us see what has happened
to the scheme propounded or proposed
by Government and perhaps partly
implemented, of a non-man's belt on
the India-Pakistan border; because of
the corruption which is eating into
the vitals of our nation, no sector of
our gctivity is immune from this
malady or from this malise of corrup-
tion. I learn that on the border of
some districts in West Bengal, on the
border between West Bengal and East
Pakistan, the no-man’s belt which has
been sought to be created is really and
virtually becoming or turning into a
gift of Indian land to Pakistan, be-
cause our Government and our people
implement it seriously, honestly and
earnestly and withdraw from that belt
into the interior, but the Pakistanis
cross over the border, bribe the cor-
rupt police on the border and pur-
chase them and in many places, it has
turned out that the no-man’s land on
our side has become Pakistani terri-
tory or our country’s gift to Pakistan.
I hope that Government will enquire
into this matter before it is too late.

Having drawn the attention of the
Home Minister to this malady of cor-
ruption, and after having pointed out
the espionage, growing espionage, in
the country by the enemies, by Pakis-
tan and China, I would now turn to
the internal enemieg of the country,
the internal enemies of the nation
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with whom they have got to deal mer-
cilessly, harshly and ruthlessly, but
which they are not doing. Corruption
is & hydraheaded monster; corruption
is not merely bribe-giving and bribe-
taking, but corruption has got many
hues and many forms. In regard to
dealing with corruption, as has been
well said, Government have got many
standards or multiple standards; they
have got double standards or multiple
standards for dealing with graft and
for dealing with corruption. The Con-
gress Party to which the hon. Minis-
ter has the honour to belong passed
or adopted in the Ooty seminar in
1959, a resolution suggesting to Gov-
ernment that a permanent tribunal
should be appointed to deal with this
evil. But nothing was done. Subse-
quently, the All India Congress Plan-
ning Sub-committee also in 1959 pass-
ed a similar resolution, but up till
now, there has been not merely no
appointment of a standing indepen-
dent judicial body to deal with this
growing evil and proliferating evi] in
our socio-political life or in our body-
politic, but Government have so far
not accepted in toto the recommenda-
tions of the Santhanam Committee on
Prevention of Corruption. The for-
mer Attorney-General Mr. Setalvad,
had something very harsh to say about
the Government’s way of dealing with
corruption. He is not a Member of
the Opposition. Otherwise, the Home
Minister might have said that it was
an irresponsible Opposition which was
saying like that, But here is the for-
mer  Attorney-General who has
said this, and I hope the hon. Min-
ister's attention has been drawn to
what he has said, and it Is a very
pathetic statement that he has made,
and it ig tragic in its content.

Shri Nanda: It has been read our
already by some other hon. Member.

Shri Harl Vishou Kamath: In that
case, it ig all right. I need not read
it out again.

Shri Bhagwat Jha Azad: Why not
read ‘it again?
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Shri Harli Vishnu Kamath: Has my
hon. friend not reaq it?

Shri Bhagwat Jha Azad: I
read it.

Shri Hari Vishnu Kamath: In that
case, 1 would not waste the time of
the House by reading it out again, 1
do not know whether the full text
had been read out.

have

Shri Vasudevan Nair: Not the full
text but only one or two paragraphs
had been read out.

Shri Harli Vishnu Kamath: This is
what Mr, Setalvad has said:

“There is one code of conduct
for the Government servant who
gets heavily punisheq for any
veniality in his conduct. There
is a different code or perhaps no
code at all for the politician or the
Minister . . ."”.

I would not read out the entire text,
because I am runnihg a race against
time, Then, he proceeds further and
says:

“Corruption in its widest sense
still stalks unscared all over the
country and the canker appears to
have spread even to the higher
judiciary.”.

I shall come to that a little later, The
judiciary is supposed to be the last
bastion of democracy. They are sup-
posed to put on the mat the executive
when the executive goes wrong. But
the judiciary itself, the fountain-head
itself is getting sullied. What then
shall we do? If the fence itself were
to eat up the crops, what then shall
we do? That is the magnitude of the
evil that we are face to face with
today. Then, he proceeds further to
say:

“It is surprising that persons. in
high places, who have repeatedly
and eloquently eondemned cor-
ruption of all kinds on public
platform should be parties to
drawing a veil of silence and sec-
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recy on the alleged corruption of
a judge.”,

to which I shall presently draw your
attention, Then, he says:

“Like the proverbial ostrich
burying its head in the sand, they
imagine that by avoiding an in-
quiry into the allegationg against
this particular judge, they are
saving the judiciary from expo-
sure.”,

I think I have read enough of that
now, May I ask the Home Minister
why it was that when a petition was
made to the President in May, 1964,
and reinforced by documents, no in-
quiry was made inlo a serious charge
against the former Chief Justice of
Madras, Shri S. Ramachandra Iyer?
Why was it that when the document,
not merely of an ordinary citizen, an
advocate of the Madras Bar, but of a
promient advocate of the Madras Bar,
was submitted to the President—and
then when ullimately it came to us,
when we got the information, 20 MPs
sent a memorial to the President as
well—why was it that nothing was
done, no action was taken in the
matter, because the Chief Justice—
ex-Chief Justice now—was permitted
to resign on the 1st November when
everything came to a head? When
he wag in a tight corner, Government
permitted him to resign, on the 1st
November. From May to November,
no action was taken,

16 hrs.

This is the way the Government are
moving in this matter of attacking
corruption, this evil, at the highest
level, It was seriously charged that
he had given a false age with
regard to himself. If the Government
think that resignation is a bar to in-
quiry, then it is open to everyone in
thig country to make money, by hook

or by crook, a9 AT o

acquire position, power, pelf every-
thing, and then when he is in a tight

APRIL 26, 1965

of Home Affairs 11086

corner, quit and get out,
safe . .

and be

Shri Bhagwat Jha Azad: And con-
test election!

Shri Hari Vishnu Kamath: | will
come to that. Perhaps he has got ex-
perience of certain people doing it. )

Shri Bhagwat Jha Aszad: It is not
about you or me.

Shri Harl Vishnu Kamath: I said
he has got experience of certain peo-
ple doing it.

Does the Home Minister really want
us to believe, that the pratigya, the
vow he took, at Sabarkanta or Banas-
kanta, in his own constituency, on that
wintry evening of November 1963, was
taken seriously? Did he really mecan
what he said on that day?

The CBI Inquiry is another instance
in point. Even uptodate, the Homc
Minister has turned a blind eye on
the document laid on the Table of
the House. Even today I have a
secret document. The Education
Minister will say it is a stolen docu-
ment.

I ask the Government: if they real-
ly mean what they said, that it is a
stolen document, why could they not,
with an army of machinery at their
disposal, make an inquiry into the
theft of this stolen document? Who
stole it? From whom? How was it
passed on to me? Who did it? Let
them hold an inquiry. I hope they
will not make a scapegoat—I under-
stand they held a secret inquiry into
that also—I hope they will not make
a scapegoat of some typist or account-
ant, ag happened in the jeep scandal
when some poor accountant was sack-
ed or demoted. So as to save any clerk
or accountant being made a scapegoat
of in this affair, I wish to tell the Min-
ister, the House and you, Sir, if you
will permit me to do s0; I wish to tell
you—of course, there is no question ot
saying it on oath here—with all earn-
estness at my command, with all the
emphasis at my command that it was
no stenotypist, it was no clerk, it was
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no PS, it was no PA, it was no officer
whe gave me the document.

Shri Rajaram (Krishnagiri):
it a Minister?

Was

Shri Hari Vishnu Kamath: Thus
for andq no further.

None of these people gave the docu-
ment. If it is any other category, they
will have to inquire and find out.
Otherwise, after saying it is a gtolen
document, after having made the
charge against me that it was a stolen
document, it is a shame, crying shame,
that the Government cannot inquire
into the theft of this document.

Shri Biju Patnaik has written a
letter on the 15th November to the
Home Minister, Shri Nanda, by name
He says: ‘“My dear Nandaji,

“In our meeting on the 1l1th,
when you gave me a question-
naire’'—

they gave an elaborate questionnaire
to be answered; 1 also learn that poor
Mr. Patnaik was not given a copy of
the CBI Report; I do not know whe-
ther it is true but that is what I
learn . . .

Dr. M. S, Aney (Nagpur): Why

does he call him ‘poor'?

Shri Hari Vishnu Kamath: Poor in
the sense that he is now out of office,
out of power. He may come back, as

Shri Azad says, very soon, he may
come back.
An hon. Member: He is already
there.
Shri Hari Vishnu Kamath:
“In our meeting on the 1lth,

when you gave me a questionn-
aire, I was reluctant to deal with
“it, because the questions display-
ed a somewhat”—

this ig the word he hag used—

“e.erie approach to the problem”—
That ie what Shri Patnaik said, that
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ig the English he used. I do not know
what he means. Perhaps he means
what he has said. I do not want to
read the whole letter, but the last few
sentences are worth quoting.

“Since 1947 . . .’

—says Shri Patnaik, rather he said on
the 15th November—

“...I have worked
with Panditji . . .”

—i.e,, Pandit Jawaharlal Nehru—
“....and had carried out many
imponderable....”

—I do not know the meaning of
that—

...... tasks under his
and guidance.”

This was also one of the tasks that he
carried out.

“You know . ..”
—he tells Nandaji—

*“ ... that Panditji had often
referred to me as . . .”

—that may be surprise to many here—
e, the co-author of the
Kamaraj Plan.”

Some hon. Members: No nu.

Shri Hari Vishnu Kamath: Your
own party man, a very eminent party
man, he says so. I do not know whe-
ther Shri Nanda will deny this letter.
I have a true copy of this letter.

And then, finally comes a confession,
a very moving confession of Shri Pat-
naik. He says:

“l never had much interest in
wealth or political power and yet
these have come to me in generous
measure.”

I NMIE AT QAR . AT T8
faz2y 7t @ & T )|

Shri Hari Vishnu Kamath: I can hay
it on the Table of the House if you
want it. If you  permit me: Mr.
Speaker, I shall lay it on the Table.

We in the House, my hon, colleague
Shri Dwivedy when he moved the no-
confidence motion and other hon.
Members, demanded a judicial enquiry

closely

advice
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or commission of enquiry into this
matter. I understand that the new
Chijef Minister of Orissa, Shri Tripa-
thy, is also demanding, is of the view,
that a judicial enquiry should be held
in the matter.

Shri Surendranath Dwivedy (Ken-
drapara): He says he will be happy.

Shri Hari Vishnu Kamath: I do
not know whether Nandaji will he un-
happy if that is held. Shri Biren
Mitra, 1 am told, is of the same view,
that he will not mind a judicial en-
quiry. Only Shri Patnaik is holding
out, riding the high horse, and is say-
ing, “Nothing but the Public Accounts
Committee of Orissa, that is my God,
my Bible, my Veda, my Gita; nothing
clse, no Auditor-General, no audit
report, I will be bound by nothing of
the sort.” -

I do not know whether I am tread-
ing on safe ground, but I understand
that in the Cabinet Sub-Committee
which finally gave its verdict on this
sordid affair, the Home Minister was
strongly of the view that a commission
of inquiry should be appointed in the
matter. He gave in later on the pres-
sure by other forces inside and out-
side the Cabinet, I am sure that if he
had stuck to his guns, if he had shown
the fortitude of mind and spirit
which he shows as President of the
Bharat Sevak Samaj, President of the
Sadhu Samaj, President of the Sada-
char Samiti and what not, and had
firmly stood . . .

Shri Surendranath Dwivedy:
resigning from those Samitis.

He is

Shri Bhagwat Jha Azad: He is not
the President.

Shri Harl Vishnu Kamath: . . . his
ground, I am sure the Cabinet Sub-
committee would have come round to
his view, and a commission of inquiry
would have been appointed in this
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matter. But whatever may ultimate-
ly emerge, because the question is
coming up again and again in this
House—it may come up again in this
session and in the next session—it is
high time that to fight the proliferat-
ing evil of corruption a standing, in-
dependent, judicial body, tribunal or
commission be constituted in this
country.

The next point I want to deal with
is the Report of the Home Ministry
itself. It is a measure of the effici-
ency of the Home Ministry, of the
Ministry of which Shri Gulzari Lal
Nanda is the presiding deity, that
with regard to the Kerala elections,
it is not up to date at all about the
situation. The figureg of the various
parties are given, but the fact that
the President has taken over the ad-
ministration of Kerala is not mention-
ed at all in this Report. I do not know
why it was not done, and why an ad-
dendum was not supplied to the House
with regard to this matter.

Then here also, on page 6 of this
report, they have mentioned the mea-
sures that they have taken to deal
with corruption and other miscon-
duct of public servants; they have now
prohibited officials from accepting la-
vish or frequent hospitality. That
is one of the rules framed. I have no
time to go inte the rules. But this
is a strangely-wordeq rule—“lavish or
frequent hospitality”. What is the
yardstick, what is the criterion for
lavish and frequent hospitality?
May I ask whether the Ministers
also should not be precluded - from
accepting lavish and frequent hos-
pitality from the industrialists and
other persons wifh whom they come
into contact and from which the offi-
cials have been precluded in this
manner? We do not know what
they mean by “lavish and frequent
hospitality.” ‘
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An hon. Member: Accepting ca-
lendars.

Shri Hari Vishnu Kamath: I do not
know. There is a whole chapter called
“political”. But there is no mention
of any action taken in the Punjab
against corruption, and there is no
mention about Orissa, about their own
Cabinet sub-committee’s report in re-
gard to Orissa. There is no mention
at all in the Home Ministry’s report
of last year, up to March, 1965, I do
not know why that hag been omitted.
There is no reference to these matters
with regard to Orissa and Punjab nor
about the charges that have been
levelled against the Mysore Cabinet as

well as the Rajasthan Cabinet. The
other day, in Rajasthan, the Minis-
ter—

Mr. Speaker: The hon, Member’s
time is up.

Shri Hari Vishnu Kamath: I shall
conclude, Sir. We have surrendered

our time for the other Ministries. We
have written to you and the Secretary
that we have surrendered our time;
we do not take part at all in the dis-

cussion of those Ministries. I want
only five minutes more,
The other day, it was astounding

that the Minister of the Government
in Rajasthan had the hardihood, the
audacity to suggest fhat to him it was
doubtful whether China had commit-
ted aggression in 1962. (Interruption).
Then, what happens? Nothing. No
action is taken against that minister.
In any other country, with certain
high standards or norms of public
conduct and values in public life—a
minister holding that office said so
in the Assembly and he continues
there, and if he feelg like that in his
heart, in his mind, even if he makes
a statement of regret it would not do
--if g minister said like that, he would
have been promptly sacked and
asked to resign from the Cabinet.

Here is the report of the Public Ac-
counts Committee of which we have
heard much—I mean the report that
it made on the Bharat Sevak Samaj.
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But there is another institution. I
have no time to read it. There is a
strange institution called the Griha
Kalyan Kendra. If you give me a
little more time, I would read some
extract from the report, about this irs-
titution. The Committee have passed
harsh strictures on the Griha Kalyan
Kendra in Chapter IV of its 35th re-
port, at pages 76 to 84. These eight
pages are very revealing disclosures
made by the Public Accounts Commit-
tee on an jnstitution over which the
Home  Minister presides, over the
working of which the Home Ministry
presides; it works under the direction
and supervision of the Home Minis-
try.

There ig another institution called
the Central Co-operative Stores. But
before I pass on, I would just mention
another glaring case of gorruption. A
foreigner, the captain of a ship who
come to Cochin with food for the star-
ving people of Kerala, made some
complaints. There was a long article
about it in the Indian Review of Feb-
ruary, 1988—two months ago—publi-
shed in Madras. The Home Minister
could get a copy of it ang study the
article for himself. The captain
writes:

“My own ship, along with 24 other
vessels, was held up for 20 days,
from October 7 to October 26, :due
to corruption in the port a strike
against the national interest”, and
so on,

Late on, he was held up due to dis-
crepancies in papers. He goes on to
say that the customs officials boarded
the vessel. I have written to the Fin-
ance Minister. and I hope he will
take action. This is one of the ins-
tances of corruption that is rampant
in the country.

Mr. Speaker: He must conclude

now.

Shri Harli Vishnu Kamath: Just
two minutes, Sir, and I have done.
You were pleased the other day to
read to the House the apology tender-
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¢d by one of the luminaries of the
Bharat Sevak Samaj ipn Delhi, Shri
Brij Krishan Chandiwalla. Has jt come
to the notice of the Home Minister
that this very person whom he pat-
ronised and still patronises has been
the object of strictures passed by the
Chief Justice of the Punjab High
Court, Mr. Falshaw, with regard to
certain shady transactiong entered into
with regard to certain land and pro-
perties in Delhi,

Mr, Speaker: We are not concern-
eq with that here.

Shri Harl Vishnu Kamath: The
Delhi authorities are involved in this.
Otherwise, I would, not have pointed
it out. It want to the Punjab High
Court. A petition has been made to
the Home Minister. I want to know
what action has been taken on it. They
have demanded that he should be re-
moved from the Bharat Sewak Samaj.
Merely because as has expressed his

regret, do you think, Sir, that such
a person, who compared in your
presence the PAC Report to Miso

Mayos’ book, should be allowed to
continue in public life?

Mr. Speaker: When once an apo-
jogy has been given, we cannot pursue
that. i

Shri Hari Vishnu Kamath: Apolo-
gies are easy to give, Sir. But this is
another case. This is adding insult to

ury, :

Shri N. C. Chatterjee: (Burdwan):
Sn far as 1 know Chiet Justice Fai-
shaw never held that Mr. Chandiwala
was guilty of any shady deal like that.

Shri Harl Vishnu Kamath: With
regard to some shady transactions,
some strictures were passed against
him. :

Shri Surendranath Dwivedy: A me-
-morandum has been sent to the Home
Minister about this.

Shri Hari Vishnu Kamath: I want

to know what action has been taken
on it.

There ig an institution called the
Central Government Cooperative
Stores run by the Chief Welfare Offi-
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cer of the Home Ministry as manag-
ing director. 1 want to lay the fol-
lowing charges against this institution.
No general body meeting of this
stores hag taken place so far, Have
the accounts and balance-sheets been
presented to the members? 1 doubt
very much, There has been consider-
able loss of property to the stores,
including a big truck in front of the
headquarters of the stores in front of
the P Block, not far from Parliament
House. I do not know whether it was
stolen, how it was lost. The stores
organisation has taken a large num-
ber of premises from the Works and
Housing Ministry for starting co-
operative stores in government ser-
vants' colonies. How many stores have
actually been started so far? Then,
what are the qualifications which this

*Chief Welfare Officer of the Home

Ministry, who is the managing direc-
tor of this institution, has got for run-
ning this organisation?

In conclusion, I only hope that in
the days to come, when we are face
to face with these two unscrupulous
enemies—Pakistan and China—our
domestic front will be safe, sure and
strong. It will not be safe, sure and
strong unless the Home Minister takes
himsel! seriously. takes the
vow he made in November 1963
seriously and ensures that the coun-
try has a clean, efficient and honest
administration, so that every man,
woman and child in this country, may
have a life and have it more abun-
dantly.

Shri Basumatari (Goalpara): Sir,
we are discussing the demands of the
Home Ministry in a grave situation,
when the borders of our country are
being threatened. Not only have
the aggressive attacks of China and
the intermittent firings and attacks
by Pakistan shaken the country, but
this has stood in the way of the pro-
gress of our country and the security
of our nation. Pakistan is adopting
the policy of nimbiling at our terri-
tory everywhere ' possible first in
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Kashmir, then in Assam and then in
Kutch. The collusion of the {wo
neighbouring countries is dangerous.
Therefore, we have to decide very
carefully how to deal with these two
countries.

"In this discussion, Sir, on the De-
mands for Grants relating to the
Ministry of Home Affairs, I did not
want to confine my remarks only to
my State, but considering the gravity
of the situation obtaining in my State
I have no way out but to speak
straightaway about my own State.

You know, Sir, and I am sure the
House will also remember, how when
Chinese attacked Assam had to face
a grave situation. Such a situation
outside the country, in any part of the
world is one thing, but such a situa-
tion inside the country is dangerous.
When China attacked we had to
evacuate all families to safety from
the Chinese. At that time one sec-
tion of the people did not evacuate.
We complimented them for their
courage and firmness. Later on it
was reported that they had been given
to understand that there was a cons-
piracy between China and Pakistan,
that in the event of Kashmir and
Assam being subjugated, the district
of Assam having oil flelds and tea
industry will be tdéked on to China
and the lower part of Assam will be
tacked on to Pakistan. Many anti-
national elements told the common
people there that the Muslim popula-
tion should not be afraid because of
this understanding. It was reported
to the Government of India and our
Home Minister knows it very well.

On a second occasion, when in
Kashmir the trouble over the Holy
Relic took place, then also the same
thing happened .in Assam. It is well
known to everybody in the House
how our Home “Minister went to
Assam and what remarkable work
he did there. I congratulate him and
our Chief Minister for taking this
step in time. Everybody knows how
they solved the problem. By that
time when this Holy Relic trouble
took place, some people in Assam cried

439(Ai)LSD—1T.
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Allah-oh-Akbar and communal frenzy
was started. In some places it was
also found that the Pakistan flag was
hoisted. This information was also
given to the Government of India and
the Home Minister knows it very
well.

When he visited Assam I had the
privilege of accompanying him. I
know full well how he is seized of
the problem. He went round the
places of incident. A memorandum
was submitted to him by the Assam
Pradesh Congress Committee and
other one by the Congress Parlia-
mentary Party in the Assam Assemb-
ly. In both the memoranda it was
stated that the 31st March, 1985
should be the target date for pushing
out the infiltrants by increasing the
number of Tribunals in Assam for
speedy work of deportation.

While on this subject, I should
make it clear that all this mischief
was created by the anti-national ele-
ments. Who are those anti-national
elements? You know, Sir, that we in
Assam have quite a different problem
from the problem in other States.
There is border trouble in Kutch, in
Tripura and other places to which
my hon. friend referred. But the
problem in Assam is quite different.
We have got enemies inside Assam
itself. Who are those enemies? They
are the inflitrants who are Pakistani
nationals who came to Assam after
partition and till at least October,
1952. About the Pakistani nationals
in Assam, there is a dispute about
the actual figure. Some say it is 10
lakhs and some others says that it is
8 lakhs. Whatever the case may be,
according to the Government admit-
ted figures, it is 24 lakhs. The Home
Minister has been requested by the
people wherever he visited to push
out these 24 lakhs of people by the
31st March 1965. He has also been
requested in the memorandum to
strengthen the border by increasing
the Central Reserve Police and by
increasing the population all along
the Assam-Pakistan border and cons-
tructing a road so that there can be
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easier mobility of the military and
the police. At that time, our Home
Minister firmly stood to the occasion
to solve the prolem. I must congra-
tulate him for the steps that he has
taken. But the other day it came in
the papers that when the President
of the AICC visited that area, a
memorandum was submitted by the
Congress MLA of this community
stating that while it is necessary to
deport the illegal inflltrants, at the
same time if the Pakistani nationals
were deported or pushed out without
rhyme or reason, it will create com-
plications. I quite agree with them
and I feel that there should be proper
investigation so that Indian Muslims
may not be pushed out but at the
same time I apeal to them to keep
the Government in this great task of
deportation.

Sometimes it is alleged that our

Chief Minister is weak. I strongly
opposed that. It is not the Chief
Minister who is weak. This point

was raised by many hon. members.
Why should the Government of India
not take up the responsibility of
border areas and taken upon them-
selves the work of deporting the
infiltrants? It is the responsibility of
the Centre and it can be done in a
much better way. I cannot blame our
Chief Minister. I would rather say
that his hands should be strengthen-
ed. How can we do that? It is
known to the Home Minister because
we have been telling him so many
times and we have also told our pre-
sent Prime Minister and also the late
Prime Minister—that the Centre
should take up the problem and deal
with it carefully.

It is mentioned in the Report that
the cases of 32,654 persons were refer-
red to the Tribunal out of which
32,022 were held to be Pakistani in-
filtrants and 30 were declared to be
not Pakistani infiltrants. The re-
maining 602 cases were pending with
the Tribunals. The progress is very
slow. If this slow progress is main-
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tained, according to experts, the de-
portation of 2,50,000 infiltrants will
take about 42 years. When we know
the atrocities and anti-national acti-
vities indulged by these people, why
should we not take action to push out
these infiltrants expeditiously? There-
fore I request the Home Minister just
to consider about this. It is very
difficult. I have said just now that
inside the Congress itself it seems to
be strong opposition in regard to de-
portation. So, while a powerful ele-
ment is standing against deportation,
1 do not know whow our Government
can deport these anti-nationals.
Sooner it is done better for the coun-
try in general and for assam and
Muslims in Assam in particular.

Only in today’s papers we read that
China has constructed a big, a huge
road on the border of NEFA. At the
same time, Pakistan is concentrating
her forces in great number in the
Latitila and Dumabari area just to
attack. Not only that the other day
1 had been told by the P.C.C. Presi-
dent of Assam that on the Dhubri and
Golaganj side in some areas, 450
cattle had been lifted in broad day-
light. I am told that women and
children had to be shifted from that
area for the safety of those women
and children. They are all non-
Muslim women and children. So the
other day I told the right person, who
is holding the responsibility, that if it
is not checked in time, it may create
some communal frenzy also. If com-
munal tension takes place, you know,
Sir, how difficult it is to control it.
Therefore I request our Home Minis-
ter just to see things for himself. He
should go once again and see things;
otherwise if any eventuality happens
to our State, it will be more dan-
gerous from Inside than from out-
side.

Reference has been made by seve-
ral Members to non-governmental
instituions. In that connection,
Bharat Sevak Samaj has been point-
ed out with all humility and in all
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fairness to our Home Minister, I feel
that he should not be connected with
them. He should dissociate himself
from all organisations. Why do I say
this? It is because his association it~
self fnay encourage those people who
are in the organisation to create some
mischief as has been shown in the Re-
port itself. My purpose in saying
this is that so many non-govern-
mental institutions have made mis-
chief. Bometime the question arises
whether these non-governmenta:
organisations are benefiteq by the
persons or the persons are benefited
by the organisations. Therefore, I
am of strong opinion that when the
country is facing such a grave situa-
tion, is in such a state, I do not think
that these non-governmental institu-
tions should be dealt with by the
Home Minister. He should concen-
trate on the safety and the security of
the ocuntry; otherwise our country
may go out of control.

Some hon. Members said that com-
pared to other countries our coun-
try is developed. I also agree with
that. By your kindness, Sir, I have
visited many countries. I have visit-
ed the newly born countries in Africa
and Middle East also. Compared to
those countries our country has been
developed, no doubt; but if you com-
pare with other advanced countries,
I do not think we are dealing with
the subject in right direction careful-
ly. Lastly, I request the Home Minis-
ter just to take the situation of Assam
not as a State problem but as a
national problem. He should examine
carefully what I have stated.

Mr. Speaker: Now he should con-
clude.

Shri Basumatari: Just one minute
only.

Sir, a complex has grown in the
minds of ministers, I should say,
thal when a Member of Parliament or
any man outside speaks to them,
they do not believe them, They be-
lieve only the minister of the State or
official reports. That is a  practice
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which may lead to wrong way
Therefore 1 request them just to
listen to and believe Members of the
House too.

Shri Hathi: Mr. Speaker, Sir, 1
am grateful to the hon. Members. . .

Shri Manoharan (Madras South):
Is the discussion over?

Shri Hari Vishnu Kamath: He is
intervening in the debate,

Shri Hathi: I am Intervening in
the debate,
Mr. Speaker: There is a large

number of Members who are desirous
of speaking and they ought to be
prepared to sit late today.
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Shri Hathi: I am thankful to the

hon. Members who have a word to
say in appreciation of the work done
by the Home Ministry and for very
helpful and oonstructive suggestions
which many of the hon. Members
have made during the course of the
debate:

The Home Ministry deals with a
number of subjects, law ang order,
admintstration, services which carry
with them subjects like training, re-
cruitment, administrative reforms
and many other subjects, The Mem-
bers who have participated in the
debate during these two days have
devoted their time on the security of
sthe country. on corruption and og
-administrative reforms. ‘Some Mem-
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[Shri Hathi]

bers have touched the question of
Maharashtra-Mysore border, the
language issue and, of course, the
question of Kerala and the detenus
a}so came in. I shall try, during the
limited time at my disposal, to deal
with as many points that have been
raised by the Members during the
debate, as possible,

The hon, Member from Kerala,
Shri P. G. Menon, naturally wanted
that now that Kerala is the direct
responsibility of the Government of
India, the Government should take
greater interest in the development
of Kerala and he wanted a consulta-
tive committee for Kerala. Such a
committee will be constituteq after
the Delegation of Powers Bill is pass-
ed by the House and there will be
a committee for the purpose of legis-
lation. But in order that Kerala may
not suffer and that their problems
are also looked to by the Home Min-
istry, we would also utilise this Com-
mittee for the purpose of considering
the problems of Kerala and it can
also work as an advisory committee
or Members from Kerala can meet us
as often as possible.

In addition to that, in order that
their nrojects, administrative sane-
tions, etc. may not be delayed, a sub-
committee of the Cabinet has been
appointed consistiny of the Home
Minister, the WFinance Minister, the
Minister for Focd ani Agriculture
and the Minister for Industries, be-
sides the Deputy Chairman of the
Planning Commiscion who would be
a permanent invitee and the Gover-
nor of Kerala wlc. whenever it is
possibl¢ for nim to coma, will also
attend it. This wil! look to the prn-
blems of the development of Kerala.
For, Government fully appreciate
that having takeu over the responsi-
bility of that State, they are not
merely to govern from a particular
angle but they have really to admin-
ister it with a view to develop it.
Thercfore, it will be the concern of
the Home Ministry to see that the
development of that State does not
suffer.
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My hon. friend Shri Vasudevan
Nair referred to a number of points,
but he started by describing this year
as a black year for the Home Minis-
try. I do not know what made him
think that this year was a black one.
The points that he advanced were of
such a nature that if one dispassiona-
tely examined them, then none of
them would go to make this year a
black year. It was only perhaps the
colour of the brush which made the
year a black year,

He first referred to a subject which
Shri Kamath had also just referred
to. He made a reference to certain
properties from where the tenanis
were sought to be ejected. The
matter had gone to the High Court,
and Shri Vasudevan Nair and also
Shri Kamath had said that there
were strictures passed in the High
Court that the gentleman—I would
mention his name also—Shri Brij
Kishan Chandiwala had managed !o
get this property macquisitioned be-
cause of his influence with the Home
Minister. Generally, I would not dis-
cuss any individual case. But when
an individual is not present here, and
when certain points gre made out
to show that he, because of his re-
lation with the Home Minister or
with an institution with which the
Home Minister is connected, misused
his acquaintance and could manage
to get some benefit, I think I am
duty-bound to place the facts before
the House. It was, therefore, that
when Shri Vasudevan Nair had said
that the occupants of those shops had
met him and they had said that they
had met the Home Minister, I asked
him a direct question whether they
sald that they had met the Home
Minister or they had met me. The
first time that they came to me and
met me was only a week back, and
1 gave them a patient hearing, 1
immediately wanted to look into the
matter whether there was anything
whereby it could be said that he had
in any way abuseq his power or his
position in the Bharat Sewak Sama}
with which the Home Minister was
connected. The matter had gone up
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to the High Court, and the High
Court had said that the purpose for
which those buildings were required
was not that purpose which would
justify under the provision of law
the eviction of a tenant.

Shri Harli Vishnu Kamath: His
bona fides were questioned.

Shri Hathi: It was ‘said that that
purpose was not a public purpose for
which the tenant could be evicted
from the property. It is a matter
where a man may say ‘I want it for
my residence’, but the court may
hold that that is not true. Therefore,
the question was whether it was re-
quired for the purpose, and whether
for that particular’ purpose, the
tenants could be evicted.

But the more important thing is
this. The sllegation is that he used
hig influence with the Delhi Adminis-
tration and got something done. The
next day when they saw me. I asked
the Ministry to look into this case as
to what had happened. Before we got
the papers, that is earlier than that,
the Chief Commissioner had already
issued orders cancelling the notifica-
tion because he also had come to the
conclusion that in view of the repre-
sentations made by the tenants, this
was not a purpose for which the
shops should be requisitioned.

Therefore, what I mean to say is that
even before we could call for the
papers, orders had already been
issued. The Chief Commissioner had
issued orders of his own. Hence the
question of the man having any in-
fluence and getting something done,
does not at all arise. He has given
over the property to a trust. Shri
Vasudevan Nair criticised: Why did
he create a trust of Rs. 8 lakhs? If he
builds a college, if he gives what he
hag to that institution or for some
charitable purposes, I do not think
that he commits any wrong. When
he called it & black year for the Home
Minister, it was because of his black
brush with which he wanted to paint
all these things. I am sorry to say
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that he had not the full facts. Had
he got them, had he enquired whe-
ther there is already any order issued
by the Delhi Administration in his
favour, he would have been aware of
the fact that no order in his favour
had been passed. On the contrary,
on the representation of these

Shri Vasudevan Nair: Because they
went to court after court. The judi-
crary saved them.

Shri Hathi: It was not in his indi-
vidual capacity. It is, I think, the
Banarasidas Chandiwala Sevak Trust.

So it was a trust. If the ‘rust
wanted. ...
Shri Yallamanda Reddy (Marka-

pur): Before the judgment of the
High Court or after?

Shri Hathi: Certainly after. After
all, if the '‘man had come to the con-
clusion, if he believed he had a right
in law, he could go to a court of law.
When the court passes an order, it is
a different matter. If they wanted to
attach, even then the Delhi Adminis-
tration had passed an order of their
own. So had he only as-ertained the

facts, perhaps this would not have
arisen.

An hon, Member: A case of mis-
trust.

Shri Hathi: Shri Nair also said
that there was death of a certain per-
son in jail and all that was done was
that the officer concerned has been
transferred. That is what he said or
what I understood him ag saying. My
information is not that he is transfer~
red, but he is suspended.

Shri Vasudevam Nair: Very good.
Shri Hathi: ‘Very good’ is all right

now. But to say that he was only

transferred is not very good.

Shri Vasudevan Nair: That may be
the latest information.
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Shri Hathi: That is what I say.
Simply saying that it is a black year
for the Home Ministry, trying to paint
everything with a black brush without
ascertaining the facts is not correct—
that is my complaint. The point is
that they have been suspended. The
IGP is holding an inquiry. There-

fore, there is no question of nothing
being done.

Shri Vasudevan Nair: May I know
whether the inspector is suspended?

Shri Hathi:
ed.

He has been suspend-

Shri Koya (Kozhikode): A Const-
able jis suspended not the Inspector?

Shri Hathi: He said this was a
black year because of the detention of
Left Communists. To us it is a bright
year in the sense that we have tried
to prevent certain mischief being
done by some people. He may think
that they were good men, and it was
not necessary to detain them. It is a
question of opinion. These were the
three main complaints that he made,
on the basis of which he wanted to
justify his statement that this year
was a black year for the Home Min-
istry.

Shri Khadilkar and Shri Mathur re-
ferred to the question of the adminis-
tration, the services, Shri Mathur is a
keen student of administration, and
I should say that in the study teams
which we have appointed for differ-
ent subjects he has contributed a
good deal. When he sayg that this is
not all that should be done. 1 am
fully in agreement with him. We
have not done everything with the
appointment of these study teams.
There are a number of things, and
merely appointing one or two study
teams does not mean that we are
overhauling the whole administration.
But, even if we want to appoint a
commission, what will the commission
first do? The commission wil] have to
make certain research, carry on cer-
tain studies. In the light of the stu-
dles, In the light of the researches, it
will make certain recommendations.
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When we say that we want to improve
the administration, what is it that we
actually want? The idea may be that
we should overhaul the whole thing,
that there should be rethinking on the
present system of administration. That
is welcome. That can be done. But
before you try to overhaul the exist-
ing machinery and have something
new, would it not be proper to im-
prove the present administrative
machinery to the extent possible. It
is for that purpose that we have ap-
pointed four study teams in respect of
those departments which have to deal
with the public.

As the House knows, one ig the Chief
Controller of Imports and Exports. A
number of people have to go there, and
people complain that their work is not
being done. In order that there may
not be bottlenecks and procedural de-
lays, we had set up a study team, and
I should say that that team has done a
very good job. A number of people
have to go there for getting licences
and all that. All that will now be
avoided. I algo think that the Com-
merce Ministry has, within one month
of the submission of the report,
accepted almost all the recommenda-
tions.

The other important department was
the Directorate-General of Technical
Development; where licences for in-
dustrieg are given, it is being recom-
mended by this Directorate, and it
takes g lot of time. There also, good
work has been done, though the pre-
liminary report has not come.

The other ig the Central Public
Works Department. This is another
department where you find complaints
about corruption and delays. Another
team is looking into that.

Railways and three more we are
going to set up—Customs, Iron and
Steel Controller and Textiles. These
are again departments with which the
majority of the people have dealings.

Therefore, it is not that we have
done everything. I do not claim that.
What I claim is that we have started
and started in the right direction so
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that at least the delays may be eli-
minated and the bottlenecks in
procedure may  be eliminated
and the people may feel that their
work is being done swiftly and
without delay. This is the main
object for the present. I fully agree
that this is not a complete overhaul.
It cannot be said it is a complete
overhaul. After all, when you want
to improve a thing, you have to start
from the foundation itself. Other-
wise, you demolish the whole thing
and start afresh. We cannot demo-
lish the administrative machinery at
all. We have first to renovate and
make suitable changes and in the pro-
cess of thjnking, which will be a
continuous one, we can evolve a bet-
ter thing which may be useful then
at that stage.

The other important development
during these years has been with re-
gard to the all-India services. As the
House knows, the States Reorganisa-
tion Commission had recommended
the establishment of certain all-India
services. In the interests of greater
mobility of the services, sharing of
a variety of experience throughout
the country, liberalisation of the
outlook of personnel, maintenance of
uniformity of standards providing a
wide field of selection for tapping the
talents from the whole of the coun-
try, and for better cohesion and in
the interests of integration and unity
of the country, the establishment of
all-India services in other fields was
considered desirable. In 1948, we had
two all-India services: the IPS and
the IAS. Recently, in March, 1965,
the Rajya Sabha have adopted another
resolution to bring within the orbit
of the all-India services the fields of
agriculture and education. Earlier,
we had constituted three other ser-
vices in the fleld of engineering,
forest and medicine. These all-India
services will be a process whereby
people from different regions come
and are transferred from one State
to another and get the experience ond
have an all-India outlook. This is
one of the important flelds of the ad-
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ministration—constitution of two

other departments into the all-India
services.

So far as the point raised by Shri
Khadilkar is concerned—it was a
question of Maharashtra and Mysore
boundary dispute—

An hon, Member: Ig it
portant?

Shri Hathi: I wanted to deal with
it.

very im-

Shri Nath Pai
happened? Please
us about it,

(Rajapur): What
get along; tell

Shri Hathi: It is true that the
four-man committee could not come
to a conclusion, but the Home Minis~
ter has personally held the discus-
sions and he hopes that we shall be
able to bring the parties together.
After all, this is a question where we
have to deal with it rather calmly
and not in a manner of agitational
approach. It is better that in a mood
of co-operation, both the States
should come to an understanding and
come together, and it is, therefore,
that the Home Minister himself is
personally looking ‘into the matter.

Shri Nath Pai: Is it not a fact. . . .
Shri Hathi: I am not yielding.

Shri Nath Pai: He cannot throw a
bombshell like that on such an im-
portant subject. I do not want any
favour; I just want to know whether
it is a fact. . . .

Shri Hathi: He can speak yet in his
turn.

Shri Nath Pai: There is no question
of turn. Why should they touch an
explosive question if they do not
make up their mind about it? (In-
terruption).

Shrl Hathi: Then, Shri Kamath
referred to the question of the age of
the Chief Justice of Madras. He
complained. . . .
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Shri Hari Vishnu Kamath: I did not
complain. There have been charges

made, and they represented to the
President himself.

Shri Hathi: He asked if an applica-
tion or representation was made in
May, why nothing was done till
November. That was one thing.
The point is this. Of course, it is
true that the representation was made
to the President in April, 1964. But
it is also true and Shri Kamath will
remember that a writ competition
had also been filed.

17 hrs.

Shri Hari Vishnu Kamath: That is
another writ petition, not about age.

Shri Hathi: The subject-matter is
the same.

Shri Hari Vishnu Kamath: It was
filed later on, because you took no
action.

Shri Hathi: When we received the
letters, they were examined and it
was decided that it would not be
desirable to hold an enquiry under
article 217(3) of the Constitution so
long as the point in dispute happened
to be the subject-matter of a writ
petition.

Shri Harli Vishnu Kamath: That
means, you were awaiting the dis-
posal of the writ petition.

Shri Hathi: Yes. Then we learnt
in July that the first writ petition
was disposed of. Then we asked for
certain documents. In the meantime,
the Chief Justice resigned. Under the
Constitution it is not necessary that
the resignation has to be accepted. It
says:

“A judge may, by writing
under his hand, addressed to the
President, resign his office.”

When he resigns, he ceases to be a
judge. Article 217 also says that if
any question arises as to the age of
a High Court judge, the question shall
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be decided by the President after
consultation with the Chief Justice of
India and the decision of the Presi-
dent shall be final.

For four months from April to
July, the writ petition was there
and so we were advised not to hold
an enquiry.

Shri Hari Vishau Kamath: After
July what did you do?

Shri Hathi: We asked the Madras
Government to send the documents
which we had not received. When
the judge mentions a certain age,
prima facic we attach importance to
the statement of the judge. Then we
have to verify. So, we called for the
documents. As I said, from April to
July, the writ petition was there. On
1st November, he resigned. To say
there was a delay of three months—
I do not think that argument holds
good.

Shri Hari Vishnu Kamath: Is \hree
months not a delay in an important
matter like this? Shri Setalvad has
said that months passed without the
complaint being ‘investigated.

Shri Hathi: If it takes three
months to hold an enquiry and come
to a decision on a question like this,
whether it is an abnormal delay or
not is a question of opinion. The
hon. member may say it is delay, but
I say it is not.

Shri N. C. Chatterjee: How many
judgments did the Chief Justice de-
liver during this period?

Shri Hari Vishmnu Eamath: Why
did you permit him to resign?

Shri Hathi: We were advised that
once he gives in writing that he
resigns, there is no question of our
giving permission to him to resign.

Mr. Speaker:

When the Judge

‘offers his resignation, that is all; there

is nothing further.
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Shri Nath Pal: What happens to the
cases decided by him during the
period he was not competent to sit
on tie Bench? That could have been

pevénted by government acting
promptly.
Shri Hari Vishnu Kamath: What

about the salary he drew during this
period? What about his pension?

Shri Hathi: Some hon. Members
also referred to the infiltration of
Pakistani nationals into Assam.

Now, so far as this question is con-
cerned, we have from time to time
informed the House as to what are
the steps that are being taken. It
is a matter to which the Government
of India is alive. From 1861 the
total number of infiltrants in Assam
is estimated at about 2'5 lakhs during
these years and about 50,000 in Tri-
pura.

An hon. Member: What about West
Bengal?

Shri Hathi: In West Bengal, as far
as my information goes, it is about
2,16,000. During the current  year
we have taken measures to prevent
further entry of illegal entrants and
for detection and eviction of persons
who are clearly proved to be illegal
immigrants. We have up to now,
during the years 1961 to 1964, evicted
from Assam 1,09,145 Pakistani infil-
trants, 19,277 from Tripura and 4,000
from West Bengal. The latest infor-
mation received from the State Gov-
ernment shows that the measures
taken are yielding good results, and
the indications are that the inflltra-
tion is now not on a large scale.

A complaint was made that we are
deporting Indian national Muslims.
That ig not correct. That allegation
made by Pakistan is wrong. We
make sure that anybody who is serv-
ed with a quit notice is a national
who is not an Indian national. In
order to further give them safeguards
we have even appointed tribunals,
and in the quit notice that is being
.given te them they are told that in
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case they feel that the order of evic-
tion is not correct or they have to
say anything about it they can go
to the tribunal. These tribunals de-

cide the cases in a judicial manner
where the parties are heard. Up to
November 1964, 33150 persons were
referred to the tribunalg out of which

32887 were held to be Pakistani in

filtrants. Therefore, any complaint
that Indian national Muslims are
being driven out of India is not

true at all. There are now only 233
cases pending, but these tribunais sre
doing the work in full swing and we
hope that we shall be able to deal

with the problem.

Shri Patnaik referred to the ques-
tion of privy purse of the rulers. Of
course, coming from Orissa, as he
does, he also gave the figures of
privy purse which some of the Mem-
bers of this House, who are also
rulers, are getting. The policy of the
Government of India so far as privy
purse is concerned is that it is a
solemn agreement. So far as the
integration of States at that time is
concerned, we recollect those days
when the late lamented Sardar Val-
labhbhai Patel was able to bring
round all the 562 States of India.
Now, at the time of the agreements
or covenants that were entered into
by the Government of India with the
princes, the Government had agreed
or pledged that certain fixed amounts
known as the privy purse will be
given to them. Since then, the num-
ber of rulers who were getting more
than Rs. 10 lakhs has been reduced
from 11 to 6. That means, we have
been reducing the total amount of
privy purse that is given to the old
rulers. Secondly, the total amount of
privy purse is Rs. 8 crores, about ‘28
per cent of the total expenditure.

Dr. M. S. Aney: Under what rule
are you reducing it?

Shri Hathi: It is by a voluntary
agreement. We were requesting them
and some of the rulers had agreed fo
it. Therefore, it is not a unilateral
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[Shri Hathi]

imposition. If we are spending Rs. 5
crores out of crores and crores of
rupees that we are spending, and
that too to keep our promise or
pledge, I do not think we should
worry much about it. Still, as and
when occasion arises, we are trying
to persuade our rulers to agree to a
reduction of the amount, end many
of them are voluntarily agreeing to it.
So, I do not think this is a matter on
which we should be agitated. After
all, the integration of States is a
great thing that we have achieved.
But there is one thing that I would
say. These rulers themselves should
realise that now, in these times of
difficulties, they should also came
forward and voluntarily let go a part
of the privy purse so that they can
be on par with other people.

Then, a question was raised by Shri
Kamath about the report of the Home
Ministry not mentioning about Presi-
dent’s rule in Kerala. I admit that

it is not mentioned. But the pro-
clamation was issued on the 24th
March 1965.

Shri Hari Vishnu Kamath: You

-should have issued an addendum. We
are supposed to receive the report as
on 31st March.

Shri Hathi: It is a question of a
delay of 4 or 5 days. Whether he
agrees to it or not, that is the expla-
nation. Anyhow, that was not so im-
portant, either for Shri Kamath to
mention or for me to answer.

Shri Hari Vishnu Kamath: The
“President’s Rule in Kerala is not im-
portant?

Shri Hathi: I was referring to its
not being mentioned in the Report,
having regard to the fact that it was
issued on the 24th of March.

Shri Harl Vishnu Kamath: The Re-
port is supposed to be as on 3lst
March. If it does not contain what
‘has happened up to 31st March, where
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is your efficiency? You may call it
anything but efficiency.

Shri Nath Pai: Sheer unpardonable
incompetence.

Shri Hathi: Then, several members
have referred to the border security
and the need to strengthen our police
force and our security measures from
both points of view. It is certainly
important that at this stage we should
strengthen our security forces and
give them better training and equip-
ments. We should improve the com-
munications and if the states cannot
bear the extra expenditure it should
be borne by the Centre. So far as
these border States are concerned,
the Government have already taken a

decision that henceforward, from
the Fourth Plan period, all the ex-
penditure on the border security

police will be borne by the Govern-
ment of India.

Then, there are a number of ques-
tions but I think the major question
which engages our attention today is
that of national integration. Even
otherwise of vital national interest,
this problem assumes greater impor-
tance in the emergency through
which we are passing today. The
threat of aggression and the warlike
posture of a powerful and unscrupu-
lous neighbour, such as China, with
unbridled territorial ambitions and
committed to a national philosophy
of war and violence, demand that we
should harness all our resources to
meet this challenge. China's over-
tures to draw Pakistan, a neighbour
with whom we have desired to have
friendly relations but could not,
into her orbit and the measure of
success that this effort seemg to have
achieved in the unprincipled alliance
which is now developing between the
two countries adds to our anxieties.
Inside the country, we face disruptive
forces such as linguistic intolerance,
communal disharmony and regional-
ism which pose a threat to our politi-
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cal and social stability and to the
basic values of our national exist-
ence.

The challenge which we face
should have fully awakened us to
the imperative need of placing
national integrity above all interests
and of mobilising fully our resources
to step up our defence effort and build
up the political and economic
strength of our country. When the
Chinese aggression took place, the
way the whole nation rose like one
man inspired by a real awareness of
national purpose and unshakeable
resolve to resist aggression was a
heartening phenomenon.

Our history reminds us that in the
past we have suffered greatly from a
fundamental lack of national cohesion
Today again is the time when we
should stand together and in this hour
of need, when we are passing through
the serious national emergency, we
should unite together irrespective of
any party affiliations.

Shri Nath Pai: Tell it to Tripathi
and C. B. Gupta.

Shri Hathi: Pakistan has committed
offensive acts of aggression on our
soi] on the Kutch-Sind border and this
should provide the urge and the need
to forget all differences. The security
and the honour of our nation is indi-
visible and should be a matter of
the deepest concern for everyone of

us. Whether we stand in the front- -

line, or live in the remotest corners
of the country, at the time when firm-
ness and singleness of purpose are of
imperative importance, we should not
allow ourselves to be swayed by any
narrow linguistic or regional consi-
derations. We must, therefore, work
for strengthening the basic funda-
mentals of democracy, equality of
India’s people and the rule of law.

Our armed forces are defending our
borders bravely. The House will re-
call that on the 8th April when Pa-
kistan committed the first act of ag-
gression .
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Shri Nath Pai: It did that long
before.

Shri Hathi: . . . on the Sind-Kutch
border. . .

Shri Nath Pai: In March. We have
given the details.

Shri Hathi: . . . the men of the
CRP—I am referring to the brave and
heroic act of the Central Reserve
Police—repulsed this attack and I
should like to pay our tribute to
those brave men who repulsed the
attack so bravely and to those who
laid down their lives to defend our
country.

Sir, I have done.
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. [wreae wdraa)
7ok fedy ofisr agi @ AR
TRy A wT /T faw s

st e wew  (fee)
W T gAg @@ fear s
TP 9T AW X & WX T 9
AT N

wEIH JAAY . & &) §Nd &6
W, WIN BT WY ¥ F Al wee
gHIT

W g Wt 0 ge 0 WS
AFATTE auq FA A A |

ot Ne Wo mAt ;. g fuw

I AR A KT A4 FT AT A
fasr

Shri Manoharan: Why not extend

the time tomorrow?

Mr. Speaker: We have to complete
the Demands by a fixed time.

ary fewiza @w G & 1
arir@ ¥ 9g | A o A97 few-
A AT AT § | FEET WY
FH w2 @1 gw o femizw
W T FT AHT | A IPE £
fewrga 1 ST F JA A I A
o free @ & )

st el Wl ;g SaEy
T FEE HaATd

weIm wAw - AR gAY
28 oo F g W@ @
TN A GEAT FET § 1 AW
F T FH AW FET E 04T
i 35 feniga w1 ewa A & §
o7 W9 TYIRT A% qF &5 A Y &
grar ¢ |

7.

’

XY A Y

We have :'to put them to vote at a
particular hour. Either the House
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should be prepared to have those
Demands that are left behind undis-
cussed and guillotined at a particu-
lar moment or sit late. Mr. Kamath
would then stand up and say that I
had made a certain promise that some
time is found for them. That will
not be possible. That would be the
difficulty. If the House is not pre-
pared to sit longer and wants to sit
only till 8 O’ Clock, I can’t help it.

Shri Vasudevan Nair: The House is
prepared to sit longer.

Some hon. Members: Yes,
Mr. Speaker: All right.

Shri Hari Vishnu Kamath: The
House may sit till 7 O’ Clock every
evening from today.

17.25 hrs.
[MRr. DepuTY-SPEAKER in the Chair]

sy fe TS qifeeaTe #T F%
FRET R EAAT G RT & | A
g fr of &af ¥ gw¥ F qHWEAT
W ¥ OF A T I@ FT {FEAT
FET W EWT 2| TF A &F
¥ wEr g A1 "ETT & aFdr g !
TR @ AR AW F qE-an
T F gg WY @ § fw g ow
seqag gt o & | e 2w ® wif
1T gegaedr 7 g WK qraT § v
FY SgT T H A FF AW 9T I JEv
waT rawar § 1 A oF R Jear
ok uw waku ARt g ¥ gw
9T gy M F AR ¥ 39
FEAT AT § |

o g qg vy § fe ward
¥ faqrdY € @3d § ofwa dar
t =i faw Ry ) W@
Y sy T ¥ FTAAT E S A g
FEHY GEEAOT A& | A AR
AETH FT AWET §, ATFAL FT A
qfrrac dww FT A FEEAT Y AT
&Y awar & fie foeelt W% o FR AEE A
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AT T FAETE FT FHLEL, A ITF
fag g a7 9w & f5 a1t arm ®
qet wifeq w1 geaaedar g1 w7 FTa
FgHHa § 9gT1 Q) forw §ag qhramwa
¥ AT F FH A AT AT |

Hiw @07 A2 § Y AW A
¥ foag o= &, guday Ay Sy §
@ & wox qefafatl #1 aqfe ¥ faw
qTX & oifeeara qo dTF § av
qAET WIFW A qATY § | qHIOATEY
;T qrgardy gey & A gETAqT
WX AR # woAr wgr F qfor §
TIAE WA AEITE | AT FB
qsTé SART AR wew IO §
qa- qufwa § f& ooy awt ¥ sanar
WIF T | 9§ @AW, AN &
qATA 77 AT HAAT TEY g1 &) sAfeAd
ga #1 %% a9} % fog qv & ¥ |=ar
aifge fF faa 7o & art fegeama &
g @A g1 AT §T J9497 AW &
N F FT4 AT aTHFT Y ATHAITY
FH FT & |

N SFaR g 8a § g1 qa
g fr g amy a3 qatad o @ g
7z ®1E 7% 9@ Ag & | g ag
HgTE 3¢ @Y ¢ | a8 wenrs faw feaw
afsrg wga€ T &, ag WiAF afew
HegarE & | wTATETOfEl A, AR
A A FAr & F 99 FYqAUT FY
o fomrer 2T STgAT§ 1 @R A g
SATET AEY graT WY g9 arAd & f®
T 7 AF gAT §VAT FY AICAT R
TE Y TTF FTAIT F) WA T & FA7
AT & W 3 A1 &Y @A H Y BN
AEFTATT I ATATE | T OF fRata

gAY g AT WY { weETER A%
frraa@ <t w1 gare wow gra # faar g
AT FRTATT /YT HgmE T al &F
FA & | IWH XTET FAATE ! IV
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FAJm R 1 Aymw y ar A
9¥Y § | 99 FT A § FACIA |
AR AT & Fidg ¥ W woTy
w1 g7 ) &R # faar & "
gH WAy & fF qrEEars 9T sy
gaTwaTE faar § o) 99 & s AT
g I § W FTATCRTL A qIovey
A G AT QAX o TE E |
Tq IZ TqA F T@T § F1E T AT HT K
a W asa & agwgTE g 34
#§ Wt e Ay AfTaR 1 @@
FEERTd 39 ¥ W g werteT
Frafrare § 73T F 919 a9 A AT
Y gr F1 ey @ fe qud g #Y
W gAT fafaw afaa § ag dat @Y
&Y fm sidsr AT A gATY A7 B

F£ aTAg geeat ¥ Yefafaegfea
fopred & aX & O AFSHI T
¥ qear ¥ fedza s 9y ¢ fw
gifgr & "5dw I § ag MY
gg AT @ g fow gag ¥ qaman?
Iq F A aga q1F 93 o€ w4
o fggeam & aife fife &t 9
3§ FrTeg fagar ar ) 3@ R
w1 g fofaw afew & da @
TT ¥ FAmar fF W T gAY AR
FFAT FATH 9 AT HIAT WEA
wWys | J@FAmagd fF s ¥
wiqgdY 471, 39 ¥ 9 fasgzar ¥
FE wiem § 98 AAAT F1 IFTET 9T,
TAGAT AT AT AT | THITH FHFA
¥ fafawr afaw &1 dargr awt
A A AR Gy | § ¥ &
f fafawr a9z qud s & |9¢
FZ QX ¥ qHAA § A wgAWE AN
RE o F o Hag @ AT
Fa% g1 =iy | oY AW wE Jwar g,
M foram, FTHRT, ASgR W AR
AME IT F Aqw g &7 g fafaw
afa®  arel &1 HYAT W FT G |
AT AT FT &Y QU7 FTAT I 1 F F9747
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[t arfas]

i ages T ae aRE 1 F7 T
FE X AW T J2A 7| qE qASATE
qrx &, 7€ fas & T 7@ I
¥ 3 FW W § I e andy
HIT WIS 9T 0T AT F qra g
aHEE, gatfaga F Ty a@ta w0
IW F HUWT & A W GHAAT &Y ALY
g | R FOTEAE A F sqT9E garT
g Mifge |\ s a% g9 fafaw afaw
F @ & A ITE F AN 9
afvada agy frat s, fafawr afaw
%1 SArigFwT g9 d qfardy af@da
& four T g9 AT BE B qUT
FE F FIE KO A g7 A9 @
1Z IUIT A FT gHAAT YT |

TS & I § gw wfgas wfw
femr #Q@ 7 1 gaw wigaw =+,
AT T & T W FHA AT FY AEER
QIS W | gH w7 FY FT qTAS M
AN qg Y A1 T a q997 § W0
a7 W gTR NS 7T o faar oy
AT AT T @I | AT A AR wT
a= Fife Fife IJTaT FT T g2 /W
I8 gme 9« qfcaqw f&r a1 2w
# gu wrf-q eaqrfag 7E0 g1 qa |

fafasr afaw & @ "vg gwE@E™@
WY 2 | TR T & fAu 1 S
[ XY JEIT AE & | W g FAAITG
T Wl WY, gWIR SUEE! St ST
R fafafeoa ag @a & O @@ § )
JTE AT FY AT S BT G FI T
£\ gl FE oY o7d, felt ot wee W
I TR, IE W W agar § @A |
JEET Y AN AT TgAT § | SEwT
AT AT HE T 45 AT § | TF A
< FTRETd WX gae a ) fafaw
wferw, ag QA1 1 SO g1 T A FAAT
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w¢ T 9 s & fag # s A
2 | Jg T1T T QR T & FEAT A1
fE& = ¥ 30 @ wrEHT 7Y T gfwer
¥ uoF A oag ¥ s fafaw
gfaw WX ATl FR A qE@ET FI
fear | T T T A qE T AR
gfcormaea®y g, ATRT AN /T A |

IqF Y 1Y Jq AZAT F ATHT
e | wTT Twa § o Aga W 9 A
AT @A & a1 qEY a1 v & @Y | -
TaT B TF WY 927 fFaE & awar
2, FTATETS FE JTAT WY g1 F%aT 8,
AT T fBIT FT §AE F 1T 6 EY
IHAT § | X@ TG F FG A TiAT § gy
ay § & wow F T E W R
¥ SUTRTAT FRT A1 739 & F ey §,
Br feam §, augx & #17 oW =y
g & wrEy W 99 F7 fwy fF agr
9T FT G U9G 94T & 7 SOHEA
TETIET T ot 9% 99 fear § &
IAWT QU T ATET q9aT 8, TO T
T I9GT & | FRT g 1§ WY
g # FE wwT A fEoowr g AT &
0T FY femme 78 ¥ & | FTHI FY

JYTAW AEET | AT G FT
T FETA G ETR |

st mfew : wH 15-20 fame
a1fed |

ITAA APRY : 9T qG g W
"Wl qgT § FT T G ARAT ARA E

ot afew - ¥ oon gu § wder
e Tt =fad g, IR 91ET q9g WK
fear s

Iureay wERT : weer A frme &
Ty Fifod |
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of\ mfirw : wTRTA E aE AT
q AW §& FTHETA %7 (@l gor g |
wETE W FY qErE I § | IHF AW
A #Y ot wETE 7 =A@ ] ) AW
wiee # fede @ T R a wr
T @R aW? § & a7 &l
F@ETq faga® gt A § 1 %A
AT g aawar g fF amel s
fegeam ¥ fad waeme @ gu &%
W@ ! facge n@awed @ ag @w-
w47 | § qUAT T19 F 9 AT F1gAT
g f& fergrana &1 wmaiT, ot @92 gU,
g w7 97T ¢, fow F mmwAy T Y
Tog y g miq Y dzr gy armragfi &
g ey R wfefa 7 gwa fear
¢ e amg & TaT w1 90T SF dEar
&Y g @ g @7, aEd T x
&Y grm wfag arr wika & T

11123

o a2 €1 § a7 Far § @) -
A &€ T qo[a1 qH 12 [T § W T
W A0 freaa @ fo geamer & ae ¥
#1E FA L a9 T@RAe A, gfew F
faq #1¢ g==T 7€ € af fF uem ax-
FTE F1E g™ § At fFg a0F ¥ w17
& ? TR TGt AT gIATH AT IEN ATV
et @Y, fer N R 2 e
=etg | ¥ ag w77 wgaT § fF ggam
FAT 4 Eaufag gF § gA sfawm §
faafer <7 *1 gaTw wufag g% 2
gw dfay™ & ymfas sad N wae
e g 1 e g fr o &
T H o9 wrE Avew, FiE fodgw
goqr A £ g ggare w1 Q9
FCA @ A AT TS I AT FET
T I & HUAN & q19 qo1g qwfa
T FGHAT 7 gAY AZHSTETE | 5 TR
Y A a< F1 Qv fa@r @ wer
femr & ST QY fom ¥ gag % g & fy
¥ 36 7 T8, grE 7 g wne A
awrg wwfar wEY far aw gag & AW
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TF I A8 I e < fear ) gt
R F AT ANIACE 19 § FOq
HIEH THT §Y & I 9T NF ot e
T WYX Miferat ot w9 7

agT I MeAY I &7 T
oy § 7 q@ g, foew Tww ¥,
st Mg Foaw o7 T A quT §
8 s fear ar fF e & st
gfew Aqee & FEOE ge, g
wafew @ & gfem wfuwifal &1 oF
qfeeg /T AT 3| T gfew duer
7Y T ¥ qvay A, S fE oW @w
AT F T AT I 7T B AEW
grm fr few g0 & A S9E STEEi
R fovw 7 & 78 3ard Smny | & o
a% Jfaa dqua 71 AT F7 7 g,
afe wrer g% 7@ gfqd dqEd ga
T AE AT |

ZHY g A A & qIC H AV
7 frgw g0 U ¥, § o ST X s
A qHT | gATL AT 7@ 9 | 39 faawt
& gwa g8 fafema feqr mr a1 fw
T e g, A g T F A ¥
W, T, § MA T390 ®} ST 97,
F9T 97, fav aT et AE q9rE A3y
R gWA AT H @m fF e @
@1 g7 w9 ré T A7 8 A3 mEe
g T

# ®gar =rgan g fF s 7@ feafa
@, @ fegram ¥ ma=w g Wi
HETE FT AT FTH qfewa gR |

FEAFAR A TGI O FRTIATE L
Tafow § 3o 78 g Iga § A
T 36 &1 &7 fHar o A, T Ay
#t {7 wTA w7 fomr M, I G
¥ 31 fear man, T4t avg @ew § usg-
ofy #1 waw @y fear man, wEmE
agdt g, FTASTY F qIY HATW aAv
TG qgar 4T, a1 ¥ a wew &
ATy FgAT et § 5 gEr wend s



11124 D.G—Min. APRII, 26, 1965 of Home Afairs 11126
[t arfa®]
FT9 F97 qiewa 1T | & gHAq Y Jqr- i ITHIEY TAIE HICHT TH AT
Ft A7 g ¢ 6 afe oot v & gawr 22 SEAY FY agi ww, arfe F wezafa
T8 JomT, wR gAY aeg fafaw afaw WFAA@IRTIT W@ T 99T
W ATl 7 wilerd s wgdt % fr g gwresz @19 fawr § ar

QA AR Aq-qET FAaT & Sanar
Mo FAT AT, A T AT F TR
feamn g f5 1967 % w19 # uF wigas
wifeq AT | SUHT qawT 7z & fF o
HwT pRAA ¥ 42 §, v 97 Y ATE_ AR
F EHAT ¥ I LT

Iqreaw THET ;A IR

sft WY STw wEEE, T
AFT WY JATT AT A5 7

st T ey WA, & -
F T F TR T I9 § AF FEW
& o e 2w F weee Ay Afa—
qEHA &N, A IqF AT 9 IN JFH
w71 &, it awar § W% few 94
F wrare o fadw Aifa aadt § | e+ifa
¥ qqea § AW A FHA-AT AT AW A
YAA-97 T 7999 § T, 0 WL 77
& mfsr 3 T

gt qF AT w1 FATA g, & a5 w0
f& ga araTerg & XA 7 I fovaq vt
TF-aR-AL gr § AR T § 1 W
O # o A7 Svm e #)Y
fa=lt & sumT AN &

HTETT NATITE H HY FeqT 7 7% |
T g firarh, wew o faar ge
& cferde grearoR, #1 g ST &
&% ¥ T AT | IEE e o gf W
gferg ¥ foar i St g & wvaew #§
WTH-3ET FT §E ¢, Ffa q< -
AEH ¥ I wF F1 oA fgqr @
#ifs 7@ 718 T 17 TN FT 7S
gfgm & o 59 T F NS aga a2
srafaat #71 gra gamar wmar 2, fom &
¥ £0 A aray 43 §

741 § | gferq &g Y, sfes o 9% qan
Tt o e, 701 AR HF ST T g8

fagdet 1 wgraeY &Y S Ee
gs, Sad feod @ i T ga R
o 3 F19 &1 §, a8 w9 fer & foar
T8 &, A wT g W A A

TAY IXg AFY N3N F WYRT TAR
Y, e & frawwae atewfag, =i
yamafag 1 g@r, HEdr g,
18—3—65 1 HIT fART F sqTaTdr F1
9F 2-1-64 F1 T 7 F {31 W@T—H
safeq &7 @ A9 aIOE qF TE @Y
Stafe gfera 3 39 9% Feat faar | waadt
qTE STaAYL H 16-4—63 Y AT & 7
X I TRW 9T FRWT F AT
FATH AT AR JARE ged 7 Iaar
Zar FT & T |

¥ 39 g A Fars § AT s
forey gear 3 & qATA § AT B EH
TE WA A B | 9 TF WL AT AT
& feam ¥ qg wa a1 fF qg o &
3T Wiy T gAY § T w9 T w7
gw famrer awet & 1 Sfew ¥ A 9=-
T Y fow-gar X F A A
fegea™ #t JwaT F1 Fa F 99 ¥
T AR el & T ) osdew A
wfrw # & 1

9 AW &1 AWA-I9 F7 STE4T AW
& FAA 45 9@ TAET F AAAAT F
feq &, 7 fr frgeata Y 45 w07 A
¥F fow | 9 39 W & gAY, ATfe-
T ok ThT A AR AR
gfem TwaeR *1 frsT a7 gu &, gae-
AN H A AT @ E | AT A IHB
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qFEH AT AT @ §, THT 109, 110
# ram e o7 @ § AR FrE qud arer
2 & 1 fegaw & faw 45 @r@ A
&t 9@ FY fewraq w0 F faw gfew
R AR [ F g I G

S & a1g ¥ AT A AT FQ@AT )
o e ¥ 7 o feae sdfaat
-5 A §, M A A § ) A
T F a3 fegam & oig falw
ar s AR T as IR A FoR
A AR T o g g o
0 o fgrgeam &Y FrAT a@ER A
FAA fredte faam #< fegeam & 20
F fegeam & wame & FO9 w70 q24
Y g g7 ? @ R ¥ § "6l
R TZA, AT AT FIT F | 9 AW
fegeam & dafsy w7 #1 @y AwY,
T frate feam, s@R # ol
faar w3, frgam & waw & @ I
w1 get gz 3 & 7€ § AR e T
ITW! EH gz § quA & foq amw @
qaT )

@ Tz # qafaw a@ 9w AN
fozna § wd T 91ga § | 9 fEg-
M FY ATAT F 7T HT B WG AEY
2\ w1g g9 W H, A1g A1II, 9T WY
FAQAT F A FY AT AT §, SR IS
®Y qTT ATET §, A IF A WK BT A
€2 & wfs & OF fzar 9T § W%
€q¥ SYTIT AATT WOITHTT HT T24T ¢ |
WSITAT & ava & Far ®F ? wwY 22
TR 1 TSI F QAo Ao TTo
AEICAT AT J[LTF W AT
aer R ¥ fggeaa & o W 2
fadr =\ I ToETE A g AR
qer WAl & fgas 42 Tearara dw Rl
fe foa awg S agr 9T geaw-gaat
Tt T @ | X oF O wa v v fE
fog a0F § oo F wIT GLHILT T
439 (Ai) L.SD—8,
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g9 81T § 1 7g ey gfaa @ 1 gad
HE Geaw gear faqy gar § 5 A
F Fe ¥ g g a0F § gorg g
# 3o afgmfaisram ¢

Shri Hathi: I think, Sir, as the mat-
ter is yet under investigation it would
not be proper to discuss it.

N TN FF qGIL A W WG
A FTE 1 HR W, AEAR oA )

Mr. Deputy-Speaker: You need not

flaunt it; you may mention it.

ot Tl W AT WeEER
T AT | WRER F a & § gadt
T FEN F IR AAT T g INCF
foer & wez a9 74T § WifE WeTTaTe
o WY T 9F 77 T § ) AT qim
¥ ol a1 &Y 37 ) dav &) a1 Ff gD
AN IAFRI T e Al 7
FW FEAHET @t AT QY | J7aT F Y
FTHIT FY Afq ¥ woe a7 fagar & 1 7wt
& qoea F AR A PF AT QGE |
T AT FT Tdr7 98 fawer ¢ f
wgm a3 7€ & | W WM w W
qga € § €7 & fo¥ & ga ) wE
wrga g 6 Al F 7RI B B =
s i Ty g

" T7=T A, FwaT g o agt )

TAT AFF H AFAT § | TAAGA /3
Faaa gy @RE Fadi dom 7 g
TgT ITIE STTH FT TN §, IT BITF
1% 8 %I 912g ¥ITF &1 1A § | gt
%JAT FgmE g A &, Il I F
4T § | JUHT FTIT WLTAT G | Iq G
Yo ae qfaz F ek frael &Y
FATE HY Faat § HX WA HIET )
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[+t arrst]

€T T § ®&T FIAT A o Hlo
FRIRYA #7 a@ o1 9 § G ¥
FRT Ao § 1 T aw| & Wi
daw g § A gergew giEdETEr
) @ ¥aF W & gEM So
qdo AT, WAl dlo o 7T, WK
TF AT AT & qVo qo A¥AT | AT
AT FY WX 9% § 1 98 T WeRER
g ag A3 ¥ afi, v ¥ ow gav
t 93 g% ANt ) oare qg
I G qAF WS oW A

grIT |

W@ g9t ¥9 &7 f5 @ &7 ¥
g | Wam Ry fw fggem
wE gAR AT § J&T gHT § 1 F4T q9g
¢t fs @ Wrm oy Wk fegeam &
&= FTfaS Y | Fq7 79 § B qiw
5Ty i R fegem Y
faar &7 aog & fF @9 v A
Sfat § 87 gat 9 § T #%
fear | T@ o gAR dfl F) oww
¥ T 3g AT | w97 ag § B waae
& of . st fear w7 @ R gy
I 9T FeoAT T QT & | TF I 98
7z § fr fegeam & gEx faw ==
TEH! TF G F 2T FQ §, NI
W W 9% wafa o @t ag qe
W FT AEEET A FI GHA | A
feg@™ 1 7w Jwar § S WK
2w & gE@l & I AN FT g TG
ar T fod 9= wvt 2w 1 A1g Saw
A &1 TwaT |

§ Wt w0 WA § 5 owrer

& gEERW T w7 T

&1 wm faot Y e & e
faeelt & AT qWIT WiNfeal aren
arfzt WX $T ST & WA ¥ Frerer
frq1, 99 W =™ A 9 & A
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far o w2y & B fegmaw wo
3w &1 AR WM AiE wrgar
3T & M F 99 fag a0 ¥ =g
qT M 92T & GFAT § | qG @ & Y
a7y &Y | g1

9% 13 & oF 7\ T HgAT Tngar
g 7R T & AR 0F A%
Fg W@ § €9 wET #7 G § A=
wTgE 9 W & g % 8,700 A
frw w1 ofcar s aforgr ST #1 9r
9 ¥ ¥ @ v gn 5 fear @
fai 700 F=aT Fe 9 FATA FowAT G
TAT1 8,000 AW WA T A S 7W-
T ATIT TEAAE § S A1 R faary
AR AR 98T 9T g AT ¥ &
N § TF U 349 F q<g adr § wT
20 To B X &F@ AT g1 25 ®o
T ATFET AAY § 1| FGT T FHAE AR
TEEHET qqars] a9 a7 W g
W AT FFT AT F AR I qF
WY & T23 9T R § wife agi oA ¥
S Eqq age fear ST & W ww
FT [ HATAT S5 9T 4G} T § |
% §&T & WAHIT 9% 61T agi wy
QAT & ) G § I7 99 GdA §
T TE TR |

gq W arq §, @ewEr) wfrgR
Y WY WY 7 MT F T S WY
% FQ G AV w7 AT qrg ARt
a¥l gW T EEIT 9T F FT a6
& W qar T fear oY ag e
fegeam & 9w FmaT &) wolt Afy
¥ 99 v & fo §9 wogm s
w01 fod gard @l ¥ ww T
ST |

o &Y AT W Fg FLIATT AT |
foaa awr fgrgeam & wiw o v
o 39 ¥ 3w aa w0 av fw fggmmr
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& AU WFWTE FT A} AT 4T A HHA
WX 92T 9T, IH! FE IS qT0 Y
Q1| zafad gaer  wTFX S¥ SIMT
& oo wga1 g v fogeam & widl
WA WEATg F A g A qrr 2y
AW ogr, ot fF @ w F wERl &
G & AT g &, A WIS JHIT I q3T
g W I¥ S5 AT w1 Ag
g

st waaA W\ WA (WEEIR) -
q§ S AT

ot Frrd) - I¥ I3 FT WG T
w1 Wiy 93 g &1 .

¥ wga1 9z F 5 Wk fegeam
® 45 FAT FAAT F q7E&L AL G
A AR gy AT .1 T T
oA BT wY F @ gy § SEr
aOF ¥ wwar @ @ fegww #
qoEl & arq {6t oF feew Y Jawrg
M AR IgTAH 9% § 7Y foedzma
wE gEFR 9 grit s arfiw
q AW OF a1 TEr 9 f ST 98T
WX AT AE I dv 98 agfHendy
t fegmm st gn Ty § fs
fegam N wwar 93 WX ag
agY I3 Y ag WA g2, qw g2y
¥ amgan g fiF sar 98 WR ¥ wew
¥ IGE FT GF 2|

Mr. Deputy-Speaker:  Shrimati

Subhadra Joshi.

st /7 AW de w an e,
T 7 wg oAar a1 fr AR A9 A7
¥ Tx aw fam sy afsw o9 ©:
™RE

Mr. Deputy-Speaker: I am not
taking any time of the House. It is
only the Members who are speaking
that are taking the time. Anyhow,
we are going to sit till 7 O’ Clock. We
shall see.
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Shri Manoharan: Are you going to
call me after this hon. Member?

Mr. Deputy-Speaker: You have to
wait for your chance. I am going
party-wise.

Shri Manoharan: Since you have
given time to one SSP member, I
want to know whether I will get a
chance. Then I will wait, Otherwise,
let me go.

You have to
1 cannot give

Mr. Deputy-Speaker:
wait for your chance.
any assurance.

e g A (I|AHYY)
IaTeaer wgied, ww 9w g fafwgy
F fewrs qv g7 @1 1 a8l 9 fa=r
< ¥ fod e faerr & Y g fufogy
qX A S TV FE & IEF 9ga e
¥ fyow fadl o gwar &1 far @Ak
FTX, WX fae®) 9§37 § §9 F91
g%, 39 & fawfax ¥ § g g1 Arga
g 1% 2w & e oiX 3w &) AT FA
¥ fa¥ @i faferex 1@y & o %W
T Sear Wy 3w =i gi &
g fafet gge &1 @ "W
JAFATR AT ATEAT E | gHIR ¥B
el 4 98 Fgr fF 9 R g
ST T AN AT AT F 1T A & 3
arfaq gt gar fF a8 agh X §ERA
@A F Ffaw &1 & SqUAAr WWRA
g fr5wmraa i e w1 ow@ied e@
fer S @ fF <& AT adf faay
W H1E TR AT 1 T IT AT §
T faar s Y7 S Iy @Y 9Y A1EY
fawrar faar srr) w99 § TEA
& fad #1% go ag T qwAT QAT &
T F1E gER A F faars s s
§ ot w1 gas fad ag wgr 9T aFar §
fe gfF Q- 7B, A7 f7 7P 7w AN
T gafad I¥ I9 § g faww
faar w1 qg wi€ wifew @ 2
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[t gwar SireT]

& ga% arg & n fafreet wgw

& frag w3ar =g § 5 e -
freifsida dsrTar ag s < &
favara &7 wreor A7 f 38 9 ST ERGT
FQ &) afFT A0 gag ¥ gg A
urar € fF sa gar mfza)l & v zq
T &1 19 FW § a1 995 qI9 Qar
g 1 g fvar st 1w gaw
NI § o FIHEAT FT W e |
faat wgiv w31 a1 f5 oifeema &
Y FEREWA FATAT T AR WK
' & fad qw Feik @ § A 9% Wga
B ®ag it fag w19 ¥ fad
¥ Fgfaeet # IT §F TT@T oO1ar §
Wq FE 1T o AT 72X § Y FA
A8 § gl W A9 XT F W
adl e/ Smar ) @ vy d fod
AIIFTA ATTAT B @Y Fq F AgY
AT JM@T 1 9 FI¥ ¥ §F wegedr
TR 791 § 3 gar AW ¥ I w4
T T N FZF & NI fEaAs
SAA wEar 4 T DA 0 &
wrg g f% 3w fafaee< qrga Saraardr
8, faar fefesfama &, o ag
Y g1 AR a wHAR qEr @,
Hi & faars 959 § FRavg 73

18 hrs.

& fafeex agm #1 garewa
7 SR § fF SRy 1o fafaey w
A U6 A¢ girT § qE fear &
Y fggzama & a1 g wiET B}
& wTA T AN FIAT 1 9T IFFA
FTuA & fgars g Iz, wR
Fa>fams ar gryr s fFm, @ ¥
fot 7 & ITR LIRFIE 39T T3 F
#F 7@ fa¥zd wear agdl § 6 @
qrer & A F2qT & ar A4Y 39 9EA-
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T[T ¥ ITHT ALY qgAr Afgw 1 IEE
st 17 g frar § ag oF @ga weer
T § ST I F HOT I 9 WA
fegmm@ & 90 aww & mwrEAw G
© ¢ v fom @ & S99 I A
XMT |

YT Y95 a9 3 fag AL fea &
wE qEEET AT AW A 3 |
HHIE FFZATAELY | 9K T@ qIG €7
foar & g 1 F A aaT F
AT a3t @ qear ared! g fF frad
qw # woqrd §, feodt smmafen
qrargfear § w80 J9Ea § WK
I ¥ wE F wAET aTw qEE] §
w wxaY #r fawrfar <@ &1 @0
I IAH P AN AT A A
W ? 1 % fgaw @F = A+t
I FIE AT AGL AL ARY ) W@
ATH GO & TR F T eFa FA4 F
fae &t &, & s g fr ovad i
# #4T WEIeT W IHIT A=W qG@ &
a9s A X F9 77 | AfeT § ma
q oo o S g 5 ogar awn
qrAATERe §, fuw) avw ¥ #q90
Tar faar, §3 sTT I@F WO W@
w7 frar ) &7 oY fiogie @ gar 5 a8
M FAI TqqT 3T FE4T F {7AT N1,
ITH FAA 91T AR & gRAfoade &
Fq , T HT § AR ZIR AT & Sq7aT
w1 #E 7g &1 & g3 @ deqrAy ¥
qree® <@l § 91 918 77 § i w7
& AT IAE W AT FTAT ¥ FT 9T
arx & #1¢ Wi T A § T ownT
ATy &, @Y g9 FEf 9% STF I8 9 )
# gz 7y w21 fF 3% faams Frind
adt w0 wifgr ) FRaE @ w5
FfEq o T FT dITF AL AT
=JMfET | 7 A=\ FTA GAR 319 frfee
@ ¥ & foF @ 470T A qH FA
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1, 39 fafafesr "t a=av =sifeq
qereTe gfafy T T ¥ FY, ARG
ST quTST FT T 6T AT gy A
F7 amT ¥ 99 4t A #) fegan
# A9 BT FAr aga agAteE
q1q

9 WO FYE@MET SO OEET
# Ay weT & WS FAT 9w g fF
ag Wi woww F fgwma Y Ssmar &
e W@ feww @@ "a gawr
areg 7 ToFT fow w3 fear v "W
ag A § ug T g, I g
T 2, fredr a@ s g w1
R oM ar & wEw ¥ FgAT AN
g fF ag WY 5 dean & a3 9 a1 uEe
g@fidT ¢ s RTREr wig S§
g ¥ sEE femw fwam Wy
AT F WA WY A TF AT
Y qea & qma w21 91 {5 wie weAw
) WL qeg A g, ¥ waen §
zT AT | TR SW 1< WY wPr qT
f i oW & i AT ¥ oA
T A T AweE T ¥ w G q
77 fafadw A § FT I ¥ 7 AN
aware fiea 7 &7 A aw o @@ {0
oF welt oft 7 99 famr @ Wl S
T waw § sgEeqaw & qor § fE
oo agt ¥ ¥ wdal o AT
off & qAT7 F v wA A 1 F e
wdFal §, ST |1 aw faen |y,
I |1 AN §, (a1 %7 77 w=w
¢, wrw foa arfs gan 9w fal &t
g ¥ faar gy & qedt g froag
W g feme ¥ 2 ey omr g

qF ¥R A@TEq . A Jodte
® fafaeex aga &)

{WAT ANET WY AT e
& oF Hat §1 & e § 5 g G

VAISAKHA 6, 1887 (SAKA)

of Home Affairs 11136

1 FH G q{ET W FWAT §)
IF AT A F w1 FE AQ@
# o ox Gaae g X aEa {ifE
¥ g@rQ wHerd af §) AfFw &
s = medt § 5 9w Al €1 qeang
TeY weaw ¥ FAy fgaw ¥ ¥
#ommr sgaT g fe @y avr 1 @
¥ g q@enT gaT § wed wA
gt § fF @ @as § S aEast
T @ e gEdt ¥ A« FAT AqT(REE,
afww @ ag # Qifafers 57 T
oF w10 # faewr gw fafaex &
Izt g fafafes adl awar sifig)

& g fafaeex @@ #) gar@aR
T AEdr § fF SR A FRwE wY R
<A & Ul ) faar 5@ & fag
oF 32} fazrdl | 3® #32Y A N fawr-
foll Y S# & saTeT Y 71w fagr TEm
o1 3w gu <F fod § @ & A
ST wRdT afFw sarET 3/ F
T gE, M @9y 9% qiw O W
¥ 7g gt fF 2w ¥ oF gy a7 w™@
fo wrs F1E €7 o T WY AT
T agw ¥ g 5 wmer wiwe
7€l guT | afew WIS @ A W
fear€ w< wwar ¢ f wror fergeam wr
TET-A=AT qg G197 § 6 s fimedy
% fqws fusma Qi @ @y g
ST |

% q1g @19 & g fafaee< agw
1 @ Mg &t gaewag A1 S
g f& o7 feaey &t ® oY q
@ | 98 9% Niw fafred w ae
g ¥ gear q%1 | Ak § wor
fafaeex aga ¥ ag N fAdzw s
wedl g fe oA g 9§ AT {
g sz J]r wifgm § o @
wgAT 9ed g 5 38 &0 faama ¥
w1 & o< @mr 9 a1 §i gEE & KT
WY W § | 99N W9 TR L FT A
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[t gazr S

Y & a1 I W 2 9T 7Y
forqr straT & 1 SR 39 TR ATHAT &S
ARG I E B S ARGE AL AL R
faaraa & wmd § & IR @ @@ §
AT T MY 9T A9 T, WK 99 F
gam faar f& moy  formderd &
& Y | TEA AW T R g § AR
FEIR M AT gE R, RN A
TIAT gE § ) W AT =@ @,
IasT 9 fawer A€

Y oF IR T o F wgr R gw A
& gAY gAY 9T FeA §, X 5T Ay
g1 fafeee &, w9d g 1 @6 @as
AT &, ATT 4T ALY T Fi9Al FY @,
A IE FET A1 fF AT 5w A9 ®
G a1 gAY wfaeA U¥ qF & SqAr
qear &) & Wy S ¥ wE A §
fs gasr wfawsr < a3 AT S1few
o} oY F fasms FTETE g

=1fgq |

arq & a9 |t Y F S qorarS
SR fmRaEgmsR g
foaraal 1 g # i T fwrn
w1y, Je% fag ag oF sfrwe g
F7 vi & 3aw fan A1 & awr g
[ATEAT 30

AR Wt agw ¥ Awed foe #
segAe fagqm 1 o feam) @
foird ¥ wgr 7t § 5 Y §9 wifeeam
# g va foawua & w0 ¥ u3i 1%
sior g% | W W fe goeT wR R
& w9 qga A w1 w7 faveterd
wE & 9 afeew § g Sa%
fracwer &7 agMT 9o qr | AfEr &
a3y g fafaeet arge & sga agd
g for arfiream & awrr g 9 Y e
BT FAFY FfAAi § T FT 0 G
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df | gk fggem § od wwd
WX qrfegt Az § oY, W) qifeam
§ rgay O W gf S, @Y W F we
§ A% agET fAwe FX EEE FET
g1 R gk aeonfggt f e faar
WTAT 5 S Fg faar san fe s
fergeam ¥ Tge w0 A A A AR
ar a8 Far 7@ F Y A1 I ©W
fromw 9 T wET, 98w @R
FaF q fear AT AR

TF AT wyew . s |

TTRAY YT A : TR WY,
¥ gy wgar 9ed g i fw fafawex
grgd F A FETE FT IT A B]W-
veqs fgrgea™ ¥ 4 aga 9|l & I
A% few # & fawam q37 & v

IYETR WETS AT AT GeH FL |

wYea guaT Svt ; SUTETeY WEIRT,
w9 ¥ & aret ¥ g9 SAifad § q#7
uaT TWT 39 & fau dare § | g/ v
aaw Wi} fear 9w

JTEq AENAY © wewr & fame &
HIAT a7 AT w5 |

qEX qUE S g fefaeeT
aTg" A ag aga< fawren av 8% 5%
A fawr 4 fF ot gwee 3%
T 9 FUATEY TE w47 IR fag
gamr ST fF SN st 39E 3w
Fo® ¥ v @ & § 1 T foe
Oq FTAT IET | FET W FAR A
¥ g A fufaeer & gfoem &
=1fea |

IqTETY FEIEE, TASH q1F A9 OF
aga I&Q @ ¥ g fafreet wga @
w31 9N § fF ag go weied f
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89 a% fim< A7 T8 F T 9w aw
T WY AGH AT AT IR ST
Y ¥EF @ 77 T N 9T qEy
T AT | FHIT B qg T qH 7
& =nfge 5 s qanfaw o
T JTF §Y 7 G AG AT A0 |

% NTAAIT §TEQ © AT AR |

sirrat gART WA ;. QAT @
qefas o fr T Jaw @9 F
w4 ) IqF faas FEEEr @
=1feq 1| waT 7g Tfaer @ fufre &
| T & A gy {Hada w1 g aga
I fodsad & | A9 ¥ B9 @
srar fF 8.8 awrd sqofat #
Ffafa & g =ddmF 99 N
NETT FE § 1 9T S qg qqaArar
wiar g fF fggeama & qa a1y waw-
e, ar, o ffgwm & Ao
AR § | IR @@l 9% gq AT fag-
ATAT AT § | G FTT griv 7T
B & AW FTAT faEeTaT SaT

IJYTEAN WY | WG T A
T FATT T FTF |

sfveet gAxT Mt : JuTETE AT,
& 39 @Rgw aat &1 fv 7 s
et § o i @ % O F Anqw
gEE 1 Fzramfr s sfeqa W asq
AT feaemar ST § afv =W
T WX @A & AT | /T qFIAR
¥ qifeanie & &= & qfed ar =
TIYHT FaAE fF I g7 9T ¥4 |
NS fagard st § | WX TF AW
FET FHATO G A W F U
fea 7 uHar  fav S Wfag T8
g (Fzeaw)

St gFW W FGATT - TAA aH W
Fa &
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sl gy oy ;- E<ETh w-
wif@t & fae ooy ddas 99 &
#Fra< AT quT adr safaeew w-
aifgal & fewar a7 iy aieg aff
2 AT TR B T W wfqawy e 6y
fewr ¥ AT =g )

IYTETN WERT : AT EEAT T
AT FII |

siyrelt g s @ @w OF faee
a8/ o faar sy

TqF AT A qg W IR
f& oF wgare s fF wify fagdy dod,
TF fea o g feed aret & orow
¥ TR T AT G, AR I IQ@ A
qresETias® qamadr dar 3 39 faaw
FTHTT FY FI FATET FIAT F0ET )

st gER wT wEAW - FEIARE
Faa § 93 gu § 37! fawrerar afag

iyl {3 A F T A W
I fedgraar 5 T dWd @49R
FIFATA F o § o wpE nfa arei 3
FAT GEIRTT F AW HT AT AT ITHT
A #Y dgowra T o g9 aIg awK
¥ A A THT T ATEAT R & 1 qQF
< fore sEard & faoms a@r
N FH FEAE F Awfge S fE
™ A FY AUHSIa® T F AIFY
@ & W AT FY BT WA 3FT IS
Fwrg F IWT § | IUTeAw wErew, &
W fafae argg % a9 ag &a @
e g o1 fF fawelY 2w e w9
F 9 ¥z ¥ g famr g, ..

Mr. Deputy-Speaker: The hon.
Member must conclude now. 1 am
very sorry that I cannot give her
more time.
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Shri Bhagwat Jha Azad: She is
concluding. Let her be allowed to
complete her last sentence.

Shrimati Subhadra Joshi: Let me

complete the topic that I was dealing
with.

Mr. Deputy-Speaker: I am sorry.
The hor. Member must conclude now.
Shri Munoharan.

Shrimati Subhadraza Joshi: Please
give me one minute more.
Mr. Deputy-Speaker: She should

conclude now. I have already called
the next speaker.

sfiweli quaT W ;11 A F
qrEATEIR wgak § faar § oo
wZgq wt S g% ar s Afers ofar
# ot gt ¥ sow frwr | feet
T F FHET § T T A qEHHE F
g fafaret agw #) fawar f @ ®ax
# Frrwra oY geATE AE § WK ag &%
(4

o) WIWTT AT RAT : TF FA AT

¢\ frarf sty v 41

fRA G A FEIET X
i v § 5 ag @ oFw
qafrare @ & o ag Wt w0 5 Qw
fafree< age @9 g0 a1 § aghreE
T w1 A g | I qufaa gr av
FaT W AT & fadrw w Y sy
%Y I T TR F' 97 W} agframe
T BT AT & fqATE FTHIAE FT |
(Frreiw) ¥ W fafrec amg &
AT § fF g @ AR e W T
qreygtfas a@Et & faares 9 fe @ a<g
w wfy fagy dox § % fawms
FEHT FEATE T |

Shri Manoharan: At the outset, I
want to make it clear that I have no
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animosity either against the Home
Minister or against his Ministry. But
I cannot congratulate the Home Minis-
ter’s performance for the past one
year or so owing to certain obvious
reasons. I think the Home Minister
is under the fire of criticism not only
from the Opposition but from his own
party. I think that it is my duty to
take him free of cost to the Andaman
Islands to get him cooled and make
him study the problems thcre and
thereby know the position there for
himself.

Regarding Andamans and Nicobar
Islands, whith is a centrally adminis-
tered Union territory, very recently
our Minister of State had visited it.
We must understand the location, the
geographical position of the Andaman
Islands. You are aware that the
Union territory of Andamans Islands
is lying on a vital trads routes of
India, Burma and Far East situated
only 90 miles from Sumatra from its
southern most extremity, it is only 40
miles from the last Burmese outpost;
from its northernmost extremity, the
islands are in an important, strategic
region. I had been there. I had
toured all over. I have met people
and talked with them and understood
their problems. Wherever I  went,
there was a unanimous demand, not
only from the intellectual section or
the section which is employed in the
administration, but from the lowest
strata of society, which was that the
Chief Commissioner of the island
should be immediately removed. I
think Shri Hathi should definitely
agree with me because he has known
personally about that gentleman. He
is a partisan type, discriminatory; not
only that, he is highly inefficient and
is, if T may be permitted to sav so,
the most corrupt individual possible.

1 have given some cut motions re-
garding this. Shri Hathi while he
was there must have known about
this man. I have received so many
letters from mv people from Anda-
mans There was a  demonstration
outside shouting ‘Call back Mahesh-
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wari’, the Chiep Commissioner of that
small island. The reason is simple.
Besides his other defficiencies he has
his own association with a notorious
pirate of the place who is almost,
virtually a monarch in Nicobar island.
His name is Akoji. He has got many
ships. He is lending ships to the
administrations of the Andaman and
Nicobar islands. His ships used to
go straightway from Nicobar to Cey-
lon from where he used to get a
lot of things, smuggled things, and
come to Nicobar island where the
customs authorities fail to check. He
has his own freelance. He is a sky-
lark. From Nicobar island he goes
straightway to Chittagong. From
Chittagong, he comes a7ain to Nicobar
and dumps goods. Then he goes to
Calcutta port. This is what he is
doing.

I think Shri Hathi knows. He is a
spy. That is the impression all over
prevailing there. Therefore, I request
Shri Hathi and Shri Nanda to study
the personality of Mr. Akoji. He is
today purchasing lots of lands not
only in Nicobar but also in Anda-
mans. I am afraid if he is allowed
to purchase lands in this way, a day
will soon come when he will pur-
chase the whole of Nicobar and Anda-
man Islands and ask the administra-
tion to quit,

Shri Raghunath Singh (Varanasi):
Then we will nationalise it.

Shri Manoharan: 1 wish Shri Hathi
would take note of this. I have given
a cut motion to that effect. It is
about putting a ceiling on acquisition
of lands by suitable legislation.

Shri Hathi knows the second aspect.
He was given a wonderful reception
by the DMK members in the Anda-
man Island. I tell you the majority
of the DMK leaders in that particular
island had been arrested and put be-
hind bars recently. The reason Wwas
not given. I want to know specifical-
lv from the Home Minister why the
DMK leaders have been arrested and
put behind bars without any reason.
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An hon. Member: What about com-
munists?

Shri Manoharan: I will come to that
later.

There is another most important
aspect. There are schools there, but
unfortunately not for the South
indian community. There are 10,000
Tamilians, 7,000 Malayalees and 5,000
—T7,000 Telugu people—I can say
safcly that the total number is 20,000
South Indians living there. Not even
a single Tamil school is provided by
the administration; not even a single
Telugu or Malayalee school. That
discrimination should go, and he
should understand the problem tho-
roughly.

The Defence of India Rules are
profusely used everywhere, even in
my State. Shri Hathi cannot turn
round and say that it is a State mat-
ter. It is the duty of the Home Minis-
try to prevail upon the State Govern-
ments to do the proper thing. Even
now in my State, 15 people are be-
hind the bars arrested under D.LR.
Among the 15 for your information,
three people are doctors, following the
noblest profession possible. The re-
maining are most responsible people.
They are Taluk Secretaries and Town
Secretaries and important members
of the DMK. Why they are arrested
I do not know. The arrested persona-
lities are quite ignorant about it. Shri
Bhaktavatsalam says that these peo-

ple are anti-social elements. DIR
means Defence of India rules, but
after having understood the minds

ot so many individuals, especially the
Chief Ministers of so many States, I
think we should introduce an element
of change in it, amend it, and call it
Defence of Congress Rule. It should
be called DCR and not DIR, because
it helps the ruling party to safeguard
themselves and curb the Opposition
completely.

For example. in Kerala, the ILeft
Communict leaders are arrested
under DIR. I am neither an advo-
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[Shri Manoharan.]

cate of those people, nor do I lke
to be an advocate for them. But
one thing I can say. Shri Nanda
has submitted a report, what is
called @ White Paper. 1 have
studied the paper with enough
patience, He has given some
reasons, that the Communist people
-are having extra-territorial loyaity
and that they are traitors to the coun-
try. These are all submissions made
by Shri Nanda. I fully agree with
Shri Nanda in saying that if any ins-
titution or any individual is going
against the interests of the country in
connivance with foreign powers, try-
ing to disrupt the established orderly
democratic Government, that institu-
tion or individual should be declared
a traitor, and the individual shculd
be put behind the bars. 1 have no
objection at all. But here, mn this
case, I want to know—unfortunateiy,
the White Paper has not enlightened
me—whether there are any specific
reasons, concrete cvidence to prove
that these people have gol connection
with Red China. Produce these
people before the court with all your
evidence and proof, and let the court
condemn these people as guilty. If
‘they are found guilty, I would request
Shri Nanda to take all the Left Com-
munist leaders to Ramlila Grounds,
ask those people to stand one by one.
Let Shri Nanda take the initiative and
shoot them down, and give me a pistol,
and I will follow suit. But without
submitting any posilive, cuncrete evi-
dence or proof. ...

The Miuister of Rehabilitation (Shri
Tyagi): He cannot be trusted with a
pistol.

An hon. Member: He will be stand-
ing behind Shri Nanda,

Shri Manoharan: I think there s no
justification for the action taken by
Shri Nanda.

I havye got a very good opinion of
him. ‘He is a good man. He tries
to be sincere, he is honest, though not
fully. The only defect that [ have
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found in him is that he is highly emo-
tional rather than rational. 1f that
part is reformed, I think he will be
perfectly all right, and he will be a
good Minister for our country.

There are already people who are
digging his grave from his own party.
I stand by the side of Shri Nanda
saying that his honesty should pay
for him, provided he conducts himsclf
properly in the larger interests of the
nation,

Then I want to draw the attention
of the House to the language issue.
You know that some three months
back there was such a huge mass up-
surge that entire India witnessed in
Madras State. It was an emotional
mass upsurge, There is no getting
away from that fact. When 1 spoke
in the House on that, I said 150 people
were killed. Subsequently, the Chief
Minister of Madras repudiated it and
said that it is not 150 but only 50, as
if it is a small number or a small
amount. After having visited 2or-
tain spots where the firing had taken
place, where light machine-guns were
employed, it was identified that more
than 600 people were killed. We de-
manded a judicial enquiry. If the
Minister of Home Affairs or the Chief
Minister of Madras have got an jota
of decency or political honesty, they
could have instituted an enquiry, but
they did not do that. These are all
old stories, but forget not, it has be-
come a legend. After three months
we expected something to come out
from this House, especially from the
Home Minister because on February
17 this year, we had the President's
Address to Parliament, and the Presi-
dent was very clear in having said in
the following language:

“We are greatly distressed by
the events in South India. We
deplore the acts of violance which
have occurred and extend our
deep sympathy to those who have
suffered. Doubts abou: the
language issue seem to have agi-
tated the minds of the people
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there. We wish to state cate-
gorically that the assurances
given by the late Shri Jawaharlal
Nehru and reaffirmed by our
Prime Minister will be carried
out without qualification and re-
servation.”

Again, he said;

“We earnestly hope that this
will allay the apprehensions of
the people and lead them to re-
turn to their normal work. Mem-
bers of Parliament will no doubt
consider this whole policy which
has been affirmed and re-affirmed
often, in all its aspects, legal,
administrative and execcutive. The
Chief Ministers will be meeting
at an early date to consider the
situation.”

“This is what the President told us
.and that considerably assuaged the
feelings of the South. We waited,
waited and waited, but subscquently
like a bolt from the .blue, came an
announcement from  Shri Satya
Narayan Sinha, the Minister of Parlia-
mentary Affairs that in this current
session we are not going fo introduce
a Bill.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Manoharan: I shall finish in
five minutes. I think this is against
the clear-cut mandate given by ihe
President of the Republic of India.
We expected something to happen.
but why are they hesitant to bring
forward a Bill, when assurances have
been given to that effect? The peo-
ple of the South are much agitated
about it, because. very recently, the
All-India Congress President, Shri
Kamaraj, visited the south, especial-
ly Madras, and had talks with the
press people wherein he was pleased
to state that the Cabinet Sub-Commit-
tee is considering this issue, and the
Committee has decided to amend the
OfMcial Languages Act. Two days
after that, Shri Chagla, the Union
Fducation Minister, said that the
Cabinet did not decide anything at
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alll I want to ask what sort of feel-
ing the people of our State could
have at this rate, because, one top-
ranking politician of the countiy out-
side is saying that ‘“we have dcne
everything for your satisfaction.” But
the Education Minister was saving
that “we did not do anything in that
regard.” Thirdly came the statement
of Shri Satya Narayan Sinha where-
in he said that “we are not geing to
introduce a Bill ia this current
session.” Therefore, our people were
driven to the extent of doubting the
bona fides, the sincerity and the
honesty of the people sitting over
there. I request, through you. the
Prime Minister of the country to rea-
lise the gravity of the situation.

1 want to draw the attenion of the
House to one more aspect in this re-
gard, to show the amount of fecling
the people of our part of the country
have. I should like tv quoute from
the Hindu, which has written a sub-
editorial on 20th April, 1965, which is
as follows:

“Mr. Satya Narayan Sinha’s
statement in the Lok Sabha that
‘we do not want to tale any hasty
action’ in amending the Official
Languages Act is the first official
indication that the promised sta-
tutory implementation of the late
Prime Minister Nehru's assur-
ance on the subject is not to be
attempted during the present
session of Parliament, This will
no doubt be received with dis-
appointment by the non-Hindi
speaking people in the country...”

Then, it went on to say:

“It was this agreed approach

1i the least that should be done
forthwith is to implement statu-
torily and without any reserva-
tion the late Mr. Nehru's oft-
repeated pledege to the non-Hindi-
speaking people that enabled pub-
lic opinion to calm down after
the recent disturbances in the
South.”
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[Shri Manoharan.]
My main request to the Prime Minis-
ter is amply made cut in the sub-

editorial of the Hindu as follows:

“If the Official LLanguages Act is =
not to be amended during the
present session of Parliament but
only a little later, then the Prime
Minister wi. 4o well to tell the
nation what has been accomplish-
ed so far in that direction and
how soon the people may expect
legislative action, knowing by
now as he should how deep are
the feelings nf the non-Hindi
speaking people on this question.”

Mr, Deputy--Speaker: The
Member should concluds now.

hon.

Shri Manoharan: Sir, let me com-
plete this. The Prime Minister should
pay some more serious altention to
this problem and have a humanitarian
approach to this jssuc. I want to
reiterate that the people of Tamilnad
shall never accept Hindi as the only

official language of the nation. I am
told the people of Kerala, Andhra
Pradesh. Maharashtra, Gujarat,

Assam and West Bengal alsc did not
accept Hindi as the only official langu-
age. I have no objection in accept-
ing Hindi, not as the svle official
language, but as one of the official
languages of the nation. We have 14
languages enumerated in the eighth
schedule of the Congstitution. All of
them should be dseclared as official
languages. That is the only perma-
nent solution; the rest are mere pal-
liatives, temporary solutions, which
will not work. After 5§ or 10 years
again trouble will be started. So,
with clear vision and statesmanship,
the P.ime Minister and his colleagues
should understand this problem and
do justice to the penpiz of the coun-
try, specially to the people of the
south and generally to the people of
the non-Hindi areas,

I must warn the House. When Mr.
Satya Narayan Sinha announced here
that there would not be any amend-
ment in the current session, I found
certain people from the north greet-
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ed it with applause and wonderful
ovation and what not.  What does it
show? Do you want to prolong this
matter continuously?

Finally, I say, we have giver. up our
secessionist demand. We are fur the
unity of the country. 1 request my
Hindi brethern: Doa’t disrupt the
unity of the nation and tarnish the
imagze of India. If the Hindi fana-
tics do all these things, I doubt very
much whether the unity of the coun-
try can be maintained. If the unity
of the nation is in danger, you can-
not accuse the peopl> of non-Hindi
speaking area. On the contrary, these
people should be booked under DIR.

Mr. Deputy-Speaker: Shri Prakash
Vir Shastri.

Shrimati Tarkeshwari Sinha
(Barh): I got an assurance from you
and the Speaker that I will be called.
T requested you that I have not
spoken on any demand and so I may
be given this chance. I have known,
in this House so many members have
spoken on more than one demand. I
never question your authority, but
there is @ growing tendency here that
members who question the authority
of the Chair are called and we are
not given a chance.

Mr. Deputy-Speaker:
has got its own time. I will have to
give them that time. There are some
who have not spoken at all.

FEach party

.

t gow wR woAw | F TF I
T wTgaT # @ et & afw d
zq o frae six ey wamar fev . . .

Shri Maurya: You assured ‘me that
I will be given an opportunity just
after 3 p.M. What has happened to
that assurance?

Mr, Deputy-Speaker: Your party
consists of 2 members only. But his
party consists of 5 members. As long
ag there is time, I will allow hon.
members to speak.



11151 D.G.—Min.
o, §FR T T | § OF TEAFT0
wrear g i g 7 qwa fasmm ar &g

FPT oft wormfe sres) « SuTewE wg)-
&g, 7 & frdr faqed arlew &
grarg ¥ 9 S OF AT qW g @
9, T WY 34 ¥ 9z § Iw (Al
¥ orar wrgar § 1 ¥ g7 sw A a3
ST =TT i WAd ¥ EA A A
qg AR HTUY X qg7 999 q% 59
oF @ w1 ywE @ sR
fFraaw@ § q@a = &1 19457
aXE FAG F ¥R AT 9K
frg o & Idr @ faow & wfy-
fafeat #1 @ 1952 ¥ g Fama §
friwsr ¥ fwefr Mo g =t
J T 7 ¥ @ HHT AT AT )
wegfrez TEA{E feg a0F & agf a9
a1t gY A1 fe afifeafaat 7 = <%
Fff TemTeTa wE § ger wAy
MY Y A Y AT 1954
¥ foe Tor & it Tt TromrqraTaTd
1 gear 927} f6T = s foa
RIIFF AT A a1 ]G
s gfgre & faad & ) o rgan )
§ HqAT ATT | TG § AT FEAT
ATEAT § f A FTATIe & e welt I
¥ 9 uF Tga @ andw o L
ATEATHY ATgFL F1, A1 7 sy o
wfag 3w F Yar §, SAET 4IFNT °T
qr | 5fY $o @Yo TARATHY ATAFT T =
FTATS FI HIAT FAWT 34 & e fo
¥R g wew 7 fog et e
areew feon, feq qtg & qwrEaTAY
amset afed § qfwar ggarf, &=
g & s A xfagh & A 9T AEW
Garar wav, fHg a8 § I A Fferor
T STER KATAT 74T, Tg TF ¥ TEAT
2 1 #feT 39w wgT F qRLIF T
qz W qv. .
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The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
Sir, I rise to a point of order. I3 the
hon. Member entitled to bring all
these things in his speech?

Shri Sham Lal Sarat (Jammu and
Kashmir): You have not heard him,
you have only seen him.

Shri B. S. Murthy: I have heard
him, Two mistakes would not make
one right.

ot wF T g  F fadew Oy
&< @1 a1 & o Faw F gew 7=
FAdTRARTE A M geTd g A7
fdr faQe geam Y ©F @1 1 AR,
W "R Ay, I8 A o7 WY g9
T F quareT § o fg= fanely qw oy
T oy | Afew 3 A T A fr /Y
gy agi it fawg awmar gar g,
Safs OF 7319 ST & T AP FT §
foraa s agt fe Y w1 wfrad fawg
g qamar | €@ Afg w1 ofom ag
g1 T smit 9w < a8 feamors wend
ot g | 5 €0 qTo THTEATHT ATAFI
AR =t FTHAT ¥ A 77T F 757 7AT
¥, Fraraw #1 fea awg & gfaa frar,
qg YeAT WY FFEy 9y Ay ¥
IgF qars | & @) fadie w9 & FEAT
g S1eat § T w7 @ U7 & 5}
Nt frawas geOd 92 § 9AF 99
19 & wfeaar s F Q)

TgT @ oY TFNAATIE FT FE
&, qF 39 T0F FT g § 1L Avafe T
& awd f& ot Tt TomieTEETY
g safe & ot wiY wz2< fgedy amd®
X A A | WS wF @Y IR Afaaw
w2 ¥ wier fAatan & fag € Fo
1 & A @ qT I TR0 Fo § I
O o1 JFT & IN wE § IT W
QTHAT FTAT 1T §), AfHT ag I1a WY
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[+ st qret)
am ¢ & wEE g 7 WY fearerw
w2 g€ § s agT a9 e
WETH & q¥ FIE) Fam 9T

wed g featom e oY gf
T 25 AL, 1965 T Wyt 7 gk
fore ana srre fre T at i< Ry
I qUG R FW & A6E T 9
1T way gt F wnfear § oAy o)
FH 9 ArHAY feaT wi T Aaxg A
ART ATTATAT FT IATT | A T2
9Er 26 TG F WEE WX
qaf .o gT & v arfirerate Fw
¥ 0 o oo 3o i arelt A
o9 A9 AT 1Y "} faenfeay w@y
frzarar | Afe 380 N s e
I wAgfa &1 of@w 3T & ag @
f& £o o THTEATHY ATEET FT W@
ggak fagrard § SEwT % qEAS
fore®d favg s R 3 9K T
T A ffl g 3 oy A1 Friarg
TG &1 S97 wyee foar g oAt fE

“¥ s gearfaa w fgw &
wgan § f& ag g Ewd W gre
# uF 9 ®Y oY, oF fegraarg
ot AR |IRW FY wAreAr w1

g AR W G AN Fiw awgs
U sEak § “frewfead’ S
= STt gt | fow faw ag s
FHA T FWAR F w7 I foea,
IES G At TREd T
& qfET= 1 ¥ CF @ TFCH v
weT “faerafa” ¥ g foel)
foaawr & T@ @& & WX FY 4@
qHAT | IEFT WOE 97 “FRx arew”
WAE Y g AW A F 7@
O o @ | afew qw e fa e
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o W wfas w2 g, A qwi oy
& & It 9= F0 AEAT§ | "R
# g ferr fareit Sumal 7y & e AT
#fgwves § o g&1T #9917 a+t
9§ & §¥ | FEI § qg gAAr Wy
ait fr 50 & a9 ¥ waw faQa,
wzifagl ¥ Wt saeT, g Afaq a fm &
wirewves 7 @Y 9T F§ QT TG /A
Wt Ay swe femr am o & 0
1% sEd W #fus gag W ag g fw
Y F OF g WY g ¥
78 § T ot fet fafees ot § S
TR T & faal #t g fazdt foelt
f& g F S = 7 w1 awdw
%@ € ag @ swew A forg g
AT &7 qTIT § | €9 dIE ZHIL 9T A
A AR T G & ;T AL AN AN
O 71T % @ 80

¥ aut ==l Y O S9N gu
Fg agar g 5 Awfal |1 & 5%
wgr maT § fF gw & atwfat § s
faar sgar 1 gger @ F0T 9@ E
Awfaat & foaer § 1 T 24 ar 25
AT & T BT GCE FT Awfar
g1 WX W 24-25 W@ Al #
13 T7 14 9T WA Q@ N Fowewr
@y WTT ¥ gFe q3ar § | At
W AwfEl § v W w1 O
ffaar & ag & =UsY s SsTEAr
7 | WEW TN & S SAEedt 3 FU
36 AT ¥ FUX § I ¥ &R
ﬁﬁma@wmaﬂ°‘1°
@o,ﬂ'l‘i’oﬂ‘o Q'G'o,m'go Q%o THo
R &z« |@%fee gdqw #@m@ 1,
W ¥ A% WEW TS §T RO §
663 w@ f& F1ar F fggra ¥ AN
271 A=fwr fassit wfgm, 392
A=fg A3 wg@ TSy FoSATET
o @ & 1 f@F [FEw ww /W
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T S3W A | AE TW FY AT
3 FUT 59 W@ & FU § AT IGH
¥ Arsfar st g & 120, = &
weT & fggw ¥ gasr 289 A&t
faordt arfan, sER 169 ANafkar v
farett g€ &, W www Tow A oSO
¥ wig wRw &1 720 Awf@i ey
gy | fagR N @ W T #
T 190 it faeht g § o f&
s & fgaw & 374 fasen =ifgw ot
184 Awfar fagr #:t w7 fael §,
H3X LT wEE & ;i & fage
w Awfar & sig @ sEr dwn
930 BT | Weq WIW FT I AT 3
FAT 23 A9 F AT g, A A
Awfear faet g€ & a7 84, @ 5
w2 & fgaw ¥ 260 AFfar faee
wifgn, 176 Awfat wsa Rw
w4 faslt €, o wEw Tsw & A
¥ A W T 648 AvRt@r fuer
qfET | AT TS FY AR 111 A=At
firet g% & o= fr 91 3 fgmme & 9a
190 Awfar o aifge, ok o=
¥ W@ § AR w472 Awtai
faaet wifg 1 o T oI wRw
&1 S R & 99 FaA 631
Awfai § wa 5 72w ¥ gE @
1460 Aot et =nfgw (| At
# @A ST A g & aw oot
afqeare ag fowmg wxar &
gy Awfal ¥ gewar o1 w@r )
& s STgan § dd g Wel @ e
9 0% §6 A H TS gY WY 5
g-ﬁmuﬁi%m fog
I

# fradzw s g g 5 wer
wINT & g9 9T A & 1 v 5 A
qE I g qfa w1 aferw faa,
W @8 T Y, W ag ot
At ward W o o g e W
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& & 7€ 91 @ ¢ | AfFT qF A
@ g ¢ 5 I=hg e me Wb
swwifaw & adr ?

G % IAT AT F G707 §,
# 78 qua qman & a3 St A S 26
FHIY g9 1965 F1 AT sfear Weay
q Aryor feam 9qv 9§ & FaT I HWgia-
% Y foqy 5 a5 usg § wiiew
WE gHT | @I HATIE W GIA1 HAT9q
%Y famfagl Y & & St suga fean
T I T AL q 9 | @ A
dgE St & mmoaraw A, e <=
TR & @ FT X | gE A I
qrEEA &1 g ofonw @ s "y
wfafras & | 51 7= g st grearaa
#t qfc # g F0 | ™ @ @ AETw
off @ 99 g SifEw ¥ WT IR
aoT wiE & g 9w "fufaw #@
qUE FAT 97 | 47 g JqA HEEE
FUEA TE FET GG § | GHC T
TG AGE ST FT ATH A F WAL AT
srofEar = T @

o fag § w31 F & @ W
& ¥q0F 9T JW H QAT 9 T A1Q
WA I FAAT I A & AR
foq maw a@i B 7@ W g

T AT 9 § 1 Afew gAY SarEer

T ArgaT g e 9w 2w A g
F A o 5 ety faurhi A St
&, @ Y i o wEw # D @
I N9 & AT ¥ A A
FEIR § g awar § AR AW & aw
Toal ¥ ot 3t faafa dev @ awdy
¢ fradt frderd a@ @ &
o

& Fv@r o A g o A ¥
qgaa € g afeT W F avaew § o
TR Afg § A A I FW S
%7 37 § 9% wfy § e wefo @
g AR 3w T A W g fF A
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EiRuciziif!

S o T & wReE & wwifaa @
g AR fedy s & faoig A X
wE ? SN @ Harey Wi} gEar
Haraa # fawfeqd) o w77 ar f a1
Harag waT s fawtsar 7 faw,
g Hama faafa frwemm @ & qeAr
argan § & 93 dardg ¥ w9 a5 @
faafq ad el 1 g Haww A
Y HE 9< 9gY @ ahy v 7 & gy
ATEd A W #7 TFHo Tie g iga &
fadaT w&€ar & 3 WY g a9 A0 T
F FI % A0S | AGT AT WA
T 38 & for (&7 #Y T F1 qw
T WG FIT AET 3 | g 7% R
§ fo ag wrng S AT @ aF
IqF WEHA F OFE OGF AT owR
Y a%ar |

Oq ¥ & uud quaey F) gwirta
# AT ¥ I g wgAr wrgar g
oY a5 fagem & &= Wy gl
¥ qE § @ AFIET F qR, TIHER
Y g Ny F a1z WY, w7 faaw
wfafsm 4@ g€ & 1 g% g T
w7 78 & f5 73 faedare &
F fg=Y wiaT wsqi #r feqfq w darew
g &, gifs IR qa FIIO, WY
# 377 Aifv # [WI T, "I
CIEC S L R IC G C 1
afFT g FG wIH 39 qEF Afa
F ST qEN Fr ofEdT oEr @
gawr oform TR @Y waT &
26 A9AL & ME ¥ WT fawmr H,
qacar fqamm & % fle TE o
forqmr § qur wer Fram § a9 den
F feedy fainfy axgax fawa &, forasy
¥ agt 93 T T g FFA | AR
o) Afr @ @ F sow v g e
fo=dt F1 FAET A AW A AT JF
gmgm%,agﬂi@mﬁm‘fﬁﬁﬁ
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FC Aaqa! F @} § 4 S& g |
AR WX FEI qg Aagast & gy §
I@T T A FER TFR FT gENG
U A F AT 8IFT W
FEE TG AT STHI F AgH YA )
gafam o1 ued .7 fig § sa v
T F Ty LA ¥ ge gy so ) fed
¥ graey § w19 AT F1€ W Few
€277 a1 JuD R afewm g WK
st wwY gfefeafa ow ooy et sy
Ty feAr g eI 9T g |

Y T W& qt¥w (A7) ;R
AT F FAIET Y S9q w&q 7 g
U g F AN g T N N
ST greaET ®1 Ay ) oy faew
@ g 5 wow ofmr & awmw
M ax gfer o A ww W wwe
g fF gk 3w § g a% wafs
GTAT AR AT GE M FT {FATA &, THFC
¥ 9ae ¥, FRF A ¥ AR R
gamw 91X 17 WAl F ATA A, g
ofywx q4F ¥ %7 § 5 o1 g%
¥t wifa 5T gIaT FY gEewr wW
¥ g % 3T § |

Tz WAt A FT AT HART FerAy
q e §, Jad I ¥ AR ATHIHAT
N ET TR IE T ITY
YqAT GFEFg AT T | WA, Sel a3
Tg #AY oY AT A FT WA g, G
T wez g ag Saw uw sy 0
qadfad § A& 8, | @I AN
WY &, 913 faares WY § AR 9 e
WY &, T ot IA% At A g9 THIC
F wgorrens T §, A g F@rarfaw g
Tg TS & Afa® qFadT W TG H1 HAT
IS AT § AR 3 ¥ fag IR
amg, T F1 gaead fear W) aree
¥aF qure g7 T afafa@y w7
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faator fear | & g8 @ w1 wWar §
f& 0 v & fam I 23w ¥ WY
wiiew vafaa frar &, so% at &
HA4T g /%17 §, AfFT N I9%r T
2 U2 F Af® gadT w1 wR O
F1 FAT ISW ¥ ITY frlwr nawg
AgY g1 wwar | g deqemi v fambor
*FE § IR TG IIW & 1 g7 deATH
F IR § 74T G qHAT § | I9F T
F q ¥ et F1 973g T & a%ar €
& ag 2w ¥ werraTd H T FEAT
AR § | G qF IAT qq I FT
oy g f& 2w a7 Afqs @T v
F1 |/ 1T & 9970 F A qg7 A9
feaa ag w7 gE@@ #F ITW 999,
qeeifad g1 WX qafa g, gad faa
1 AEadg TG & awar |

FET IF AT UT ATET FT qIY @,
#% rag ¥@r § fF goeaad & Ay §
AT ST g3 FeET M agi # feafy
Y gare F for w39 w71
AT 1 & fau 7K IFW a8 I
F1 wae fear & agi N qwrT wmar
Iq% GG ML H T WA & FH &
Feq § A g GO F FrgF 9T @
# | Tl TFT ST GrEAfaE T FEFA
¥ AT IFET F U AR IFET F @
faefaaYl &1 s gar agi #Y A<
Y &9 T | &1 FET g% q1 GE ATET
FT T g, g 27y & v AT oA
AMEF |

afe gF oF Q amat F @ F
frgma ¢ 1 fusaa g & fs oa
gt & fa=me MY go, FEAR
F g ¥ I & eI I @U@
X IAFT FIRATEAL F1 W afafafay
FY TATEC IAF qA ¥ 74l @
foqr war 1 9g A A o 1 IAEY
qF M 9T T&@T T97 91 TG T8 9o
439 (Ai)LSD—9.
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¥ @9 I ag ¥ far fea
T s Er A o gEd e
7g Wt ¥ % gurd aXT § 9 qew
¥ qrgv o frmr o faReY § oy
) faqg T0F ¥ I W ¥ feg
fas  awa fear & A wemOqor A
N o fom a0F ¥ IFA Fw<
F AFT AR TG F faeg gwha-
T HIW FH F IqA fwar § K
TaRar g 5 vEwr ww @i A
fear s gwar | afk ww ¥ IF
faRmi & s &1 qrEwR 7 @ ar
& MUT Jg HAGX A A@T 1 WIYHY
qar AT Tfgd a1 5 o wegean
wmg? & swy fAawm fAw
& 5 AN ¥ @A F 9T A
I IY qIEgY S e At w7 e
i gE® g aT Afgd W) Iy &
g agi ¥ ifoq W "1 S99 9ge
FH HYHT Ig AT A1ed 5 o
Hege #1 iR & 99 § a=
s A Afgd + I ¥ g uw
A #T  =gIEI AT § WX S WY
qENE "X @9 ¥ 35,000 &Y
2 st war o faew 6 geaforms
g9 A Ao wiwi ¥ @9 3@ foar
S AT ag @t @ A Afew g
FT GUTT GO FI TH THC T FEAT
qifgd {5 3aF Y & a8 Wi A2
% T T §@ @9 7 a<
2|

HAq, W W F A AYAT
A AT A F Ag@yd I
qer g | A W F IGIT JEAGH &F
fag @aw dar @ @r 1 A S«
feafg ogar sy adi g dr gwm
TEW G2 ¥ 7-913 7 AT@ FIFACH
oT FT AT & 77 § W g, arear
qiF dtq FT A @ @A § SER
faq  ag sifeg fear aar @ f& g0
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[+t T "grE wesy]
IEHY  q;ET FAEAT AT T ag
e ¥ AT gur 1 st gt
F %y & f5 gy g, a1 o
@ ¥ FO9 g A QS
TAAFTY & FAER A qERE FE
I T AT T AT HT § | G &)
™ IR ¥ fqow &7 § |Egr T
gaeal  q&A @ W O TAwerRd
¥ wud ArmEAT FT AT FIOAT R |
o 9" TR g qdt A
r fx fog gfe sy qa1 @ W
IgHr ks T wEAd §
9T g g9 I FIXAY WY FAT A1
tdar fr g av ¥ gay I
MR @A g TREA § 98 FA 4
g @ e, e weww F afa
qg FTATH HATHT F W WTAT |qTgAv
g = Q@ T @ 5 g oX gaEl
F FTCOT TAFIEH & HTCO AT SATHT
A d AT AT 9@ | gEfay
g @l X s geen & fag
o fadig &7 &, FT QA A W AR
s ofmt W @, STEuET )
FaE AT AMET | JER FIWR
¥ ogl 9w wET AT § IEd
=T WY TiffeT waw X T §

STt § | Sew ag s oar ¥

F amat § o aga a6 A A
Y q7 A) &Y gH 99 Y T I S
aff FC Afgd 1 ag vEw A
¥fau s oA WA
ok Ia% wiq SFe1 o @ oam
g fww avmw Awwar f&
wodr @l ) wr F fwogm
Mt ¥ N €ky wray §, i
waen §, A dfaw dfumt § 9a &
& A = wr owArR A st
¥ T aw T oA T 99 6 g
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39 Gt & FrETEcwr ¥ OF mvae
A 9 fF faaar &1 w0 w@ qm&)
grar & gH e ¥ g A femm 9
T ¥ T AR FI ATEAO fRaT
a1 ga ¥t feafy ¥ 7 gW zw AW
T IIT IT gﬁ'-ﬁa'gmfg:ﬁ
A Wi 9 FT AT o T A
¥ 3@ g g 9z ¥ g o
7| tEfay ITFEMEIgAE q
fraar &1 @@ W @Y @R w I
AEgEr & @w AT Tifgy s}
fer & ag Wit ovw S wfed 7 o
@t g iR AT I @y
ag fra gura wa oY & @FaT & W
AETAT rayEr & FTH A7 q0fEy |

sEl I T 1 oava g
AN W W IR ATa At sag
gl AT | SEA W Wk § @9
AW FIA HT [T FIA AL IgT4T
qifs gw agr ag 9T g f6 gy
qiffe & g9 guR awaey faaar
@ foemg ot &f ¥ § W@
Fraw A g @A awsg
TR TR § 2aw 33 qufe maw #
ot @ o, AT FTIN T
e it 7€ reafas qamtar a@f
& gwT  wWifs ifea@ 7 w6 W
T AT @A F T A @
gt gfar w1 ag v Tow ¢
WIE &W &1 ¥ W qoqa & mf
#T T9EF AW @I § W IJTHT T T
wvuErdr a1 fawararr Aife @Y
@ g1 SfeT g@d ag @Y @Ay Tl
Y fF R FI1E T T I AT FQ0
2, Eurr WIWRY 1 @ dar A
qH AT g g9 9T 7T 9T &5 GIaT ?
fazX 17 aut 1 o7wa g4 98 FqTaT §
fF qfeene A gwm gAIR W19 39-
qf FEg fear § AR o IE%

11162
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gra gury dhemit a3 mrew fear
MR W feEm FaE A”
9T FqAT 39T AIgq & fF &w wuAr
@it 67 gedgw fwdl w9 & WY
aIieg A€ FIA a1 § W WL AN
T T et gEi€ Wi guw v fean
A §9 Iq T $T T AFEAT FGT |
WA FAA FATHIE I &Y 1T AGY 2
I F gIT FIFT 4T K 9AW T
T A g 1 rfEEE oy e
EHTY UT GTET W & HIT ST FT
gAT EY U& Ha FET ar Wi gay
€ UF QR HT ZAT 4T qg WA F
sfr gwlaar <@ar § Wik =W g3-
faarar it famrar difa & aro
7 ¥ Fawr A @ T 3, s
& favg Tidr 7 ey gy v & T
gUIRr  drsi 9T 3§ g fAwax
g A i 8 @Y E agamr wg o
g fF s s gw v & 3R
g9 S &, TG 9T FT ) IW A9 |
oA AT AT HY Ag W@ § 5 ogw
g Ak Fauw o & smay
AT qifFEIE ¥ T8 weET WEgT
Fafy au F 21 @G a1 Ty
Tt Afawr ggEw A S Tyw
HaAY ST 7 AW FT T FY T AT
®1 gue FT & 9T Qo A § fir gw
g FT ITT FT AFEAT FGT WX IN
LI S OG-
AT Ta TH N @Y FETE AP w
Hg [UT AT A AT | WX AR
TR FIE ATy dy ¥ wE a7
U T g WY ager 0 W% gw W
#E 9T IaEr A F g@m 1 gH
AT qAAT weAyfe F sfa awer Ak
Wg T AR gw ug W WY siw
g ®T aFy v I9FY avw g O
AT J @ | TIeE A TeAr F foro |
AW TF ET N AFF A AT
T o7 U qqiq A9 g gNrd I
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AT fEar v ar @ qT|r ¥ {4r
T, ¥ ARG § T & AT HgEAr
T At 7 e T B A StAar #F
AQr AW RIT I ARET FIA
war faamw & 1w oifsee
MY 39T WTHAW FA A yHAOST
gfaam &1  guawT W & oAy g
Tqa fom gdfeT & 9 9 Y 9w
A= 8 Ffch g0 A9N F1g99 7 "R
A gfaat #1 gRwWa avE ag
331 391 g f¥ g9 SAwT =2 F7 gFED
FO A 5E Mo oA & & g
AT g oz weAr waafr gy
A7 & fau darz gy § 9 a8 sHav
v & @fax 7 fRday @ sEar
o gTe "eaT AW wifad )

Shri Koya: Even though we are at
fag end of the day when msny Mem-
bers including myself are tired and
hungry, I would be failing in my
duty if I did not say a few words on
behalf of my party about the De-
mands of the Home Ministry.

I would first of all like to assure the
House that as far as the dignity of
this great country is concerned, alb
sections of this zountry, all commum-
ties, and all members of all politicak
parties are at one with the Govern-
ment of India, and there is no deubt
about that. If Pakistan or any other
country is under the impression that
it can make capital out of the small
differences of opin.on that we have
got with the ruling party, it is sadly
mistaken. When the security of the.
country and when the honour of
India are involved, we shall be in the
forefront together when such a situ-
ation arises. I would even suggest
that Parliament mav pass a resolu-
tion like the one that we had passed
when the great Prime Minister Pandit
Jawaharlal Nehru was alive. At that
time standing up in this House had.
declared with one voice emphatically
that all sections of thig House were
at one with the Government of Indfa
as far as the defence of this country
was concerned.
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|Shrj Koya]

As was pointed out by my
friend Shri H. N, Mukerjee in the
morning, the situation that we are
faced with has to be congidered in
the context of many things, such as
the question of our relations with
Pakistan, the tension on the borders
and the incidents on the borders,
Sheikh Abdullah and his activities
and many other things. Unfortu-
nately if we do anything without
considering the full implications, it
may create something like a commu-
nal tension in the country, of which
Government must be very careful,
because Pakistan itself would make
<apital out of this, and that will add
to the advantage of our enemies whiie
at the same time it would not be of
any advantage to us.

hon.

I would like to point out that wc
have got so many religious minorities
in our country. The Muslim mino-
rity in our country is not a negligible
minority. About six crores ot
‘Muslims are there in India, and this
number is more than the total pcpu-
‘lation of many Muslim countries of
the Arab world and elsewhere, There-
fore, the protection of the minorities
and the safeguarding of their inlerests
is something which Government
should always keep in mind. 1 do
not have the slightest doubt about the
fact that Government would them-
selves be aware of this. But I find
that opinions are expressed from vari-
ous parts of the country questioning
the loyalty of the minority com-
munity.

18.59 hrs,

[MR. SPEAKER in the Chair]

Even in this House I was really
pained to see that some Members had
suggested that the Muslims of this
country must be sent out to Pakistan
as if they were cattle which could
%S¢ sent out from one area to another.
4 would like to submit that we are
part and parcel of this country; we
belong to this country; we are also
the flesh and blood of this country,
and, therefore, nobody should think
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of sending ug away. If these kinds
of suggestions are made, then Pakis-
tan would make capital out of such
statements. If these kinds of senti-
ments are published and this kind of
propaganda finds a place in the press
and from the platforms of India, then
that would be taken advantage of Ly
the able Embassies of Pakistan elsc-
where, especially in the Arab coun-
tries and in the South-East Asian
countries with whom we are very
friendly and where we have got an
abundant measure of good-will.
Pakistan will go to those countries
and carry on propaganda that there is
ill-feeling against the minorities in
this country and make capital oui of
it.

19 hrs.

Therefore, Government must taxc
special care and see to it that as far
as the minorities of this country ore
concerned, it is their primary duty
to ensure that nothing would happen
to them and nobody would be allow-
ed to create or do any mischief, It
should be seen that mischief-makers
are dealt with with an iron hand. I
am not referring to traitors, pecople
who work against this country or
people like Sheikh Abdullah who are
doing anti-Indian propaganda; I am
referring to the protection to be given
to loyal citizens of this country who
have as much claim and as much
right as the majority community.

Shri Sham Lal Saraf: How has this
suspicion developed?

Shri Koya: Shri Saraf is not living
in this world. Let him look at the
resolutions passed by some organisa-
tions, the speech made by some mem-
bers in this House.

Therefore, I am saying that when
there are some skirmishes here and
there, when anti-social elements
create trouble, they must also be dealt
with as strongly as we would deal
with the border troubles., In this con-
nection, I would like to appeal to the
hon, Home Minister to take into con-



11167 D.G—Min,

sideration the fact that the memvers
of the minority community who were
uprooted from places like Calcutls,
Rourkela and Jamshedpur, are still
retugees. The problem of rehabilita-
tion of these unfortunate residents nas
not, been taken up. I am told that
Shri Tyagi, the Rehabilitation Minis-
ter, has taken over the problem ot re-
habilitation of the refugees comng
from Burma and Ceylon. 1 would
have very much liked if he had iaken
over the problem of the rehabilita-
tion of these refugees also under his
charge, that is those members of the
minority community uprooted ifrom
cities like Calcutta and other places.
I suggest that this problem shoutd
also be handed over to Shri Tyagi.
This is as important as the problem
of our brethern from East Pakistan.
These people are our citizens while
the others coming from across the
border are our brethern. So they must
be given at least equal treatment as
the others.

As regards the language question, I
was very sorry to find that the
matter is viewed from an emotional
angle. The language problem is not
a problem which can be tackled that
way. After the unfortunate inci-
dents which took place in Madrag and
other places, of course, the climate
changed, the conditions took a differ-
ent turn. At the time we debated
this matter in the Constituent Assci-
bly and incorporated these lunguage
clauses in our Constitution, we might
not have thought of the problem in
this light and might not have envi-
saged all that has happened now.

1 am very much surprised that my
hon, friend, Shri P. V. Shastri and
others are looking at it from the point
of view of employment. The cat is
out, He was saying that there are so
many Madrasis in government service
in various departments and on that
bagis they have already more than
their share in the services. We
should not view this matter from this
point of view only. We must also
take into account other difficulties of
the non-Hindi speaking people.
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Take, for example, what is happen-
ing in this House. Members like
Swami Rameshwaranand and Shri
Kachhavaiya stand up and speak in
their mother tongue and are ablc to
express themselves fluently and ecitec- -
tively. This is because they have got
the command of language; they spexk
in their mother tongue. whereas [
cannot express myself as effectively
for the simple reason that I have to
speak in a language that is not my
mother tongue. If I were allowed to
speak in my mother tongue, Malaya-
lam, I could make wonderful specches
here and present my case as effective.
ly as any of the other Members
speaking in their mother tongue. But
unfortunately that is not to be. T
must speak here in a language which
is foreign to me. We from the non-
Hindi speaking areas speak in English
and have, therefore, to struggle wiih
English grammar, phrase and idiom.

-That is the difficulty. This is the

anomaly. This is evident in all other

spheres,

Therefore, we must appreciate the
difficulties of the non-Hindi speaking
people in this respect. We cannot
view this problem simply from the
sentimental standpoint.

Reference was made to the sanctity
of the Constitution. It was contend-
ed that we cannot alter the Constitu-
tion. After all, the Constitution iz
for the people. It has already been
amended 17 times, If for the sake of
the preservation of the unity of the
country, for the sake of promoting
national integration, it is necessary to
amend the Constitution again, it
should be done. The unity and iv-
tegrity of the country is more im-
portant than the sanctity and sacred-
ness of the Constitution as it stands.
From the practical point of view, the
most important thing at present 15 the
integration and unity of the country.
Whatever we do should be guided by
that over-all consideration.

As regards Kerala. T will have ap-
other opportunity to speak. So 1
shall not deal with that 1ust now.
Thank you.
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Shrimati Lakshmikanthamma: How
dong are we gitting?

Mr. Speaker: As long as there are
Members to speak.

Shrimati Tarkeshwari Sinha: I am
grateful to you for this opportunity.
T dig not expect it at this moment,
but it came. So, it is a welcome
surprise.

This is the first time that I am speak
ing on the Demands of the Ministry
of Home Affairs, and therefore, think
it desirable to concentrate on some of
the administrative aspects on which
many Members have thrown conside-
rable light, and very valuable light.

Unfortunately, the speeches that we
have heard, some of them, have com-
pletely digressed from the important
spheres covered by the Ministry of
Home Affairs, Sometimes the debate
has gone to the personal level. When
speaking for or against a person be-
comes the pattern, the standard of the
debate does not remain what it should
be. Therefore, I do not propose to
indulge in any praise or ¢riticism only
on a personal basis.

The issues are too important to be
dealt with on 3 personal basis. Unfor-
tunately, even the problem of cor-
ruption, I do not know why, has be-
come only the property of the Home
Minister according to the hon. Memy-
bers of the Opposition who have
spoken. I do not know how they have
thought that this is a personal effort
of the Home Minister, or that only he
is personally responsible for it. If
anybody has been able to create that
kind of impression, even from the
Government side, it is rather unfor-
tunate.

The problem is so wide, so deep, so
significant, that it should not be de-
bated on the basis of persona] issues.
Some person may not like the Home
Minister, therefore he should be at-
tacked; some person may like him
personally, and therefore he should
be praised—that is not the issue which
la involved here. Therefore, these
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problems should not be dealt with so
much on the personal basis as on the
basis of issues raising their heads in
this country, issues involving basic
problems.

Some of the responsibility for this
kind of thing can be put straightaway
on the Government, I am sorry to say
that in the pamphlet which came out
from the Sanyukta Sadachar Samiti
entitled Handbook for Workers, the
first paragraph dealing with the gen-
esis of the organisation starts with
these words:

“Soon after Shri Gulzari Lal
Nanda took over charge of the
portfolio as Home Minister, he
realiseq the immensity of the
disease of corruption. Deep-rooted
disease calls for radical trecatment.
He made a commitment to the na-
tion that if he failed to produce a
striking impression and to make
a substantial difference in regard
to the prevalence of corruption,
in the Central Government within
two years he would give up his
present position.”

This kind of paragraph should not
have come from the Samiti of which
the hon. Home Minister is the Presi-
dent, because it creates an impression
that nobody before him was aware of
this problem of corruption, that only
he has become aware of this problem
and only he ig tackling this problem,
and not the Government as such, We
believe in the joint responsibility of
the Government. We 'have always
been wedded to it. As a member of
the party also I think that the basic
problem of corruption, which is so
serioug and so deeprooted, requires, if
it is to be tackled properly, that an
impression should be created of a
joint effort of all the members of the
Government, the whole country, the
whole party and everybody taken
together.

It is not an issue of the Congress
Party or the Opposition, the Home
Minister or other people. It is a na-
tional issue, and it should be dealt



11171 D.G—Min.
with on that basis. Unfortunately,
some impression has been created

either way, ag if there hag been an
attack on the Home Minister person-
ally,—some newspapers have also
given room to this kind of impres-
sion—as if there has been  concerted
attack on the Home Minister at the
‘political level, while some people say
that because he is the Home Minister
many people do not attack him. Either
way it is creating a fallacious impres-
sion in the country. The bigger parlia-
ment is there. The people in the coun-
try are talking with two voices to-
day, that there is something not quite
proper about this problem. Therefore,
my appeal to the Home Minister more
than to anybody else is that he should
create this impression, and his col-
leagues should create this impression,
that this is a national problem and
it should be dealt with on a national
basis.

Shri Sham Lal Saraf: Therefore it
is that the Home Ministry ig dealing
with this question. (Interruption).

Shrimati Tarkeshwari Siaha: 1If
corruption is there, the Prime Minister
is as as much responsible as the
Home Minister; every other Minister
is ag much responsible for the name
of the good government of the coun-
try, Therefore, my appeal is that there
should be no impression created to-
wards the wrong side. We want to
settle the problem of corruption. We
‘want to settle it for the good of the
country and if this kind of impres-
sion is created, that would weaken, or
that weakens the very problem of
fighting the corruption battle. There-
fore, I am making these remarks.

There is another aspect which I
want to submit for the consideration
of the House. Whatever may be the
reason,—any impression being creat-
ed in the country that politics plays a
part in the administration is not right.
1f we go here and there,—even pro-
bably the Home Minister may be get-
ting some intelligence repnris—we
hear {hat a very light-hearted talk is
being indulged in these days, which
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wag never happening before; and that
is this; you go to clubs, you go to any
other place; you find the people talk-
ing all kinds of things and they attach
motives to so many decisions which are
national decisions anqd which are all
joint decisions of the Government
taken for the implementation c¢f cer-
tain conclusions and those decisions
are being questioned as if they belong
to one persoa or the other, This kind
of impressior, I think, would be a
wrong impression. This impression
should not be allowed to be generated
Otherwise, it weakens the govern-
ment; it suits the Opposition. There-
fore, I am raying this loudly;, I am
indulging in a sort of loud thinking
on this subiect. It suits the Opposi-
tion to propagate this feeling in the
country, that there is some inherent
weakness in us, in the ruling party.
I want to p.int out that there should
be no impression like this crested,
namely, that there is any political
basig for any administrative decision

Shri Vasudevan Nair: Acs if there
are no weaknesses!

Shrimati Tarkeshwari S8inha: There
are Wwoaknesses, and there i the
human frailty; that is an axiomatic
truth, which cannot be denied, but we
realise the weaknesses, and °e &l-
ways do better to improve the affairs
only by realising them. I do no* know
why the hon. Member is getting
jittery. It does not suit him when 1
am defending my party and my gov-
ernment, because they perhaps ex-
ploit their party for their own good,
which we understand. Therafore, 1
cannot expect this kind of response
from them, but I certainly exoect. +his
kind of responsibilitv and i€sponse
from my own partv and T may appeal
to them that this kind of imgpression
shoulq not be allowed to be gererat-
ed. namely, that politics is finding its
way into the administration.

Thirdly, there is one way by which
we can demolish this idea. A longZ
time ago, in 1957, when Shrl.T. T.
Krishnamachari was the E:nance
Minister, he sugpested the seiting UP
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[Shrimati Tarkeshwari Sinha]

of administrative tribunals in the
country in various departments. Ad-
ministrative tribunals were then form-
ed in the Ministry of Finance and the
income-tax cases and other cases go
to the tribunals, and good, bad of in-
different, whatever the judgment of
the tribunals, it hag got the respect of
judicial decisions or judgments, and
therefore, they are acceptable lo the
other parties and they are acceptable
to the department as well as to the
department which launches be
appeal on behalf of the party concern-
ed. Therefore, it should not be the res-
ponsibility of the Ministry of Finance
only, to have such administrat’'ve tri-
bunals, but in every department of
the Government today which attaches
significance to this, there should be
administrative tribunals which will sit
over the judgment or the administra-
tive decisions of the executive. These
important Ministries like the Home
Ministry, the Ministry of Industry,
the Ministry of Finance and certein
other ministries which have gjlso as
much responsibility should set up im-
mediately the administrative tribunals
and that will have quite an effective
response and reaction in the public
mind because that kind of thing will
bring a kind of confidence in the pub-
lic in our administrative funciions.

There is ng doubt that 3 few hun-
dreds or a few thousandg of ‘ribunals
will then be working, but when we
talk of the admhistrative reforr, we
have not been able to propound any
specific issue by which we want to
proceed on the question of adminis-
trative reforms. Some times you talk
about the Hoover Commission, and
sometimes it is saiq that such a Com-
mission with a gigantic scope of
work is not necessary. Different opi-
nions are being expressed and the
Minister of State in the Ministry of
Home Affairs, Shri Hathi, also an-
nounced on the floor of the House
that they are thinking of appcirting
a Commission on the pattern of the
*Tonver Comrmission. If we go to the
pusis of the functioning of the Hoover
Commissiun, we have to realise that
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the Hoover Commission’s recommend-
ations were of a very general nature.
The American administrative system.
is much better organised than ours.
As Mr. Mathur said, our system of
administration has to be geared to a
developing economy, bearing in mind'
the concept of Welfare State. So, the
formation of such a commission will
not give the results. Administrative-
reform committees shoulq be appoint-
ed to take up specific issues.

I was happy that Mr. Hathi said
that some of these vigilance bodies
are being appointed for customs, the
works and housing ministry, etc. That¥
is the only answer to our prublems.
May be these vigilance bodies may
catch some wrong-doers, but that is
not enough. The Dbasic conditioning
of our government machinery, how we
can avoid delay, where the fille gets
delayed, how to smoothen the process
and avoiq delay, nepotism, etc,--all
these have to be processed through
these administrative reform commit-
tees devoted to specific issues.

Shri Hathi: These are not vigilance
bodies trying to find out corruption
cases. These are study group com-
mittees with a member of parliament
heading the team.

Shrimati Tarkeshwari Sinha: T sm
happy that an MP will be attached
to them and they will cover all as-
pects of administrative reform. I am
sure useful results will come out of
these studies. I congratulate the
ministry on that.

The biggest obstacle today is when-
ever a wrong decision is taken, we
are not able to fix the responsibility
on a particular individual zone, divi-
sion or unit. A system should be
evolved by which we can fix specific
responsibility for a certain fault or
laxity in government administration.

At present appointment of UPSC
members is being done by the Home
Ministry, but it is made mostly on the
recommendations of the State Gov-
ernments; 1 submit that not only the
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UPSC, but the appointment of other
commissiong should be the responsi-
bility of the Government of India.
But care should be taken to see that
memlers who are appointeq to the
‘'UPSC have no blemish on their re-
co-d. Some cases have come to our
viotice where some of the present
‘members of the UPSC had not had a
very good record. Their record has
been a little unfortunate., Care should
be taken and such members should
not be appointed to the UPSC or
State Public Service Commissions.

There should also be a permanent
commisgjon for looking after the cases
of promotion and extemsion of ser-
vice. Nowadays almost all the high
officials. get extensien. I they retire
in one sphere, they get a job in
another sphere or their gervice is ex-
tended. This is causing a lot of heart-
burning and creating an impression
that we are working with a biassed-
mind favouring certain people who
are suited to us and not the other un-
fortunate people. This kind of thing
should not be allowed to grow. So,
promotion and extension shoulq also
come under the purview of such a
commission.

Then, there is a very easy iendency
of High Court judges being given all
kinds of jobg after retirement. This
should be avoided. I am all for ex-
tending the age of retirement even by
five years. If they are fit i0 work
they should be allowed to continue
and there should be no inhibitions
about it. They should only be retired
on grounds of health. On the one
hand you say that they cannct serve
in a judicial capacity and then you
give them some other jobs. This does
not create a very good impression. We
do not have to think of today, we
have to think of tomorrow and the
day after and the traditiong that we
are to build up for this country of
ours. I, therefore, submit that judi-
cial personnel once they retire should
not be provided with easy jobs as it
is being done these days.
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off gew ww wEAT . AEAT
qEYE ARG, T2 TANT & aF qW
avg faem &, fag & fo & graar
ILIG

Tg WA AT WA ® FaT
FH AgeEl A owA fawrr @
g Harem 7 fagw &1 A # S w1
fear &, a1 Uqr wAwT & ¥ fegw
15 &rei & AT FTH A gHT | AT
oY 7 W H A Ha FLadai 97 @y
ff 3% A & fou afa ¥ o IsmT
FVAT T FarA fre® 15 Gy &
IFAT PMT 9T | IEFT IFFEA TSV
sgaf & @, g & A, fong &
AT GAWWT | FWSH A K1 HTAST
g fe wg Gava Wi SRwIEE AT
7 At e war @, Afew A1 oww
15 areft & 9 Fravar aeer o ¥
IqFY FIA w1 g fwaAT |

A AT TAW FT A9 E, WAW Ay
gaeat  Afew gt w1 @R ) =T
qhY  HEAWT FTE HeAT § AAT O
TR IR AT T g e g
deqT AZ Al AT g o) qrfeera ¥
qdy w9 ¥ 71 a7 &, AfeT w2f aw
T AT §, IEF FIATK WS A
AT@ F FAT  AAARA HAY ®T F
M ¥ M AT AT AN &1 AR
X R $® "Wy I waw Y @
feafs 1 oAt St w9 i S
frafa & | owow ¥ g feufs  zafam
FAdr 1 E ¢ awi o go @A
Rt fa=rT & 2, $5 mifearAY faare
#F & S ¥ SraET ¥ FTEY 0T
gl ]I T RE

gl a% qw & wfm@ A A9,
9% & W& A 7 qaraErr g fw
TN & WY AW KT ST TR AN
ot afm fasfow & fom fwr-fea
At ® e & JA0, AT -



11177 D.G.—Min:

[4) gon T FgaE]

ot qrgm fafawer &y & 2w ¥
MA YA qrfgey a‘gaaa,r W@
ZAR WAANT WIS S 99 TR A
TH AT G I qT W F qrqr 97 )
feq s & mrAdra o gt Fy
FgaT Argan § R e & weaw fa
arfge MR el enfigen fasar 8, sawr
SAOT ¥ gHATE | faRmi ¥ s
gy g, S8 weg faa wa g wkk
&7 faai f1avr a1 FT 9 F TR0
g g@OARAH A S A faa
o1 & ITF A WY F EHTT KT T
qUEAT g1 AR ST QA §, AW
fagrit ;zd & AR 97% WA 7 W
afva o7 TaET T AT AT § | A
F T g8 3@ Tfgd fe 7z arfegen
foeq #m ¥ war §, #F wWar @,
FZT X ATAT §, SHHT TAT TH Tq*T
Qa1 FfEY | FFR @ AR AT
gewt 9 WA wwee a9
Y g & it & | ¥ T aE
¥ T 93 FETAI 9 90 FT qFaAT§ |
ey FTomEeET & Far g
qeT Wzl § fF #ar ag 9o g ®)
Tq IFIT F1 gifgew 934 & fag Jw
g T 7 39 AT & AA qT A9V
T AW AT § )

Frfaet & are § aTHT A A FIH
I ag agT weer s, § gEEr
FUFAT FT § | AfFw Iaw a7 w7
taera A omar | aga g A FRA &
T e Fw Jorn, Afww & dwAr g
fe oz w50 faoger woq a& &
Tga %® o afea o g0 & s
ey a1 dar A fer @m0 ow
Wt gg7 7 FAgfee s e £ o
g7 FIH W g\ W AEl
FIAATT FAT & WK § FroETd AT

APRIL 26, 1965

of Home Affairs 11178

TG IZT AT § | AN gw 1 @@
w7 ¥ 7Y AAT A 77 by e
AT § | TEHT FTU FAG F £
HTE § A1 YA W F FEAE w7
g fF wrig ¥ qrg FTETE | iy
GRAT AT JIAT | IR0 TG HgAT &
¥ fom & wodY § w"rrvmﬁw{ﬁczj
gl et B Y o FAE F ¥
§T & 9 omET gAaw A wegfaest
T oFATIFE

AR AP : T IEI war g
7z fea & s @ § W o
Fegfaez gramay g7

ot gFT W FGATT : WX FgA BT
waws ag ¢ fF wrmas # =
afegar 1R £ 1 W ag wod of &
FZT Al T KA | qTF UF FEY-
frer a1 o=t &0

WA WENAG : 3 FFAT 3F A&
g | U gER & fadrs gq aig wigAn
garfaa afi ® 1 @@ T T AdY
& feely ®y iifer grge A SO
wifgg | &= arifas A o iz
fF & 0@ gal &1 AL FX | qE A T
TR fes smaaw 5

off gew wox WA : & qE) qar
T Fgm A g fF A 9@ ¥
¥o qfc g€ & A & erar Srgav g
g EAT A AW F FT AWM AR
g & W7o UHo THo aTH AW Y §,
afgm guar S & 39 X HAT AW
§ fx g il w1 faamr smar & fs
frm SHC IR FT ARG, A
AR &1 o9 ¥ qreaT Afge ) & wgAar
mﬁﬁﬁ moﬂ_‘q‘oqﬂ'o%a’ﬁﬁ'iﬁh
g st o7 € Swr g S way
IM F @A H S T AT AW A
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Tifeea™ & aETHT qFT AT ¥, &9
fawelt ¥ @Y Forer o0 Y WAy A1 9T
AT FT A0, IFW o wEwre A
F) IATAT I T ATAA § | T8 "o
‘qdo TFo F® B ¥ faEiw Iw
A9 HqOAT A 9T {F T 407 FT AT
N FTWeEE AT FITHEROF
IRHIRA AT A AWM aHIR &
THAT A FTH FQ@ &, SR/ fAwrean
afge | Aeaw wgiw , XSt AT
g wgn g fr aga g gy Am g
o F1 FHfe &g7 & ar @ w9,
Ffew wwafare faame <y & =T @ A%
O aEd § g &1 aar fafaed
FaQ Fawd § wegtree Al §
gAYT ag g wign € W% AW
IEFQA WAL

AT GTHTT F qTreey FRgfaee
gY qIEsy @ @ | T g 39
T AT AT A A gaT Wyl §
Fygaoad & gwAdEmr ifw
T @ & [ ATl qIE@ W
gfegor vy F ww g ¥ 1 IR Far
feesacemu ¢ dggrasr &
I g f5 wgfaei & gfw &
figar o e & FX wew o1
AR ot Aify H Faifar &= @
EY gTAT HEFA §

fre¥ fl 9 &1 g F
TR 3uT 1w S afawd s ew
qR Ay I AT F&, AfwA IR
‘Yt e gEX wwdw dei ¥ @@ &
Oq FIT ST T HIAT ATG | IFHT
AT A fFag 3w qx aER &
ZAAT FX WY I F gEdE i 42
g3 FTamEl F1 A, gEA w0 |
Afeq 37 A g @ gE wfE
HEHETT A I 0 0, 1 frogame 7 faar
g W 1T { g wewr fear
F7 9 J @1 F S0 @A aww
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7Y g€ &Y ¥ arfeeara & gra feemar
o) oifeeam & gAR AW 9T FESO
AT | §IHTC HT wfaee) ¥ faarms
FE FIW I AV | T & fAmi &
FOE WU Y Aze faet @ ox
@ & gfeae o= & fog Yy ag e
o A F & | G A 1A% faesre
F2IT FEW ST R0

Fgqa § 0F HT A g AT
ARATE | WH! £ NG TgAd W
# fgt faint s we | aEIY
¥ foe® 15-16 ol § fgY & fow
¥ W fer | AR 97 Iwa
gg @ ¥R X TR FH AG
0 | K =g g 5 g@ wix Faw
FoTH | gATR 3W & AT ATET WK
FATT T qTaR § Fgaw aax § 9
FETC R T §FC F 9 ¥ IuI
ity o w@AT § AR feAewr
afy ifFendt ¢ 99 & falw a9
FEHTC F JEAYH @ ¢ AR al
Iy wfafafoar g W TR & &
ST X mEWw AT wrgw |
damt ) st fir gaeww aw §
TEH IC FHC A aga o W)
LU SUBE LI L )
wfafafaar wra faknft  av =
g & e afs ¥ que-
HTAT 9T §CEHIT qIEET T |

g TF WX §E § 0 I
g & FErnT & geeT O wrar faar
qr o # S w27 9T T
% forar @ g @ ¥ nfawt Wi
wfed & fax waw o) Wi ¥ @y
gC Tt WINT &7 S7agI HTAT UHEH
gaiea & | IT%T wewr 2q fowrE
fem gm W amAlE & WX
sreqer wEeg, afg g mmn & ar &
FAF AT 39 frmd ww ¥ ey
FLHFATE |
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[+ g7w =z Fga]

A A ¥ weErae g FI &Y
g WA Y groaga o9y g
T I EF ST F A
gfe fawrr feaam & o9 s #¢
W g7 garwa arag gfwuws ey
AT, UF WY FTHTHEAT AT TH WY
g gfew & qf 33 Ad
faear fags f& dan 2w feamm
[T Y, dar T felt WY aw, T
qrar # qg Io g ? o W g arerm
TR dar T faen forw & el grew
Fam g T ag qET IET G Er |
JEET IAE FO qg & fF I E
T I WA FATEHT & | FTHRIT
F T Y WE g & fAn wT @
T FaTq 5 TR |

Jg qF  FHEUATT  FY WrEAT
AR A b FY A @ # e ow
wfow a1 g FT a5 I § 1 AT
FT T FTH IS | FATAL A FH
FAT AfET T & a1y F @ H A1
FH O Tzt 9T ae femeeravd
T @ | AW g WEHEEAT qq9 §
¢ fr By v WA W AHET Y
afr Afs AT &1 w3 g
T 8T AT 797 A 5 o famater
I FHFA JEH 9T IAF 31 AW
T AFT FHHE | Fg WEAT
AR AT AT FHATAT F B F
# g g f& aw gm oA faew
g % AR ag foag alv g
I A o g W AE AT s
IUTEAMTS qOF § AT HT AT 79-
ofuat &1 favw FT q@ ayofim #
FITET T |

Shrimati Lakshmikanthamma: Sir,
[ thank you very much for giving me
this opportunity to speak on the Home
Ministry’s Teratnds.
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On Friday when I heard Shri
Kripalani, I found neither sense nor
scientific approach in his speech. Shri
Kripalani said that Nandaji had a
weakness for organisation; that he
had organised the INTUC, then the
Bharat Sevak Samaj, the Sadhu
Samaj and the Sadachar Samiti. I
do not know what wrong is there in
forming these. In fact, it goes to the

. credit of a person that he has great

organising ability. All the organisa-
tions—the Indian National Congress,
the Socialist Party, the Communist
Party; whichever party it is—have,
after all, been organised by some-
body or the other. In fact, he was
the head of the Congress organisation
for some time.

The INTUC today is the biggest
organisation. It is his child that has
grown into an adult and is today able
to discharge so much duty towards
the country, take care of the problems
of labour and look to the interest of
labour without disturbing the peace
in industry. With such heart and
affection for labour he has always
been working. He was the Minister
of Labour for some time. We know,
our friends in the Oppositon could
not criticize him because he himself
trok 4p the cause of labour before
anybody could take it up.

Coming to the Bharat Sevak
Samaj, I myself have seen a number
of these Lok Karya Kshetras. Some
nf the Lok Karya Kshetras were also
taken over by the Bharatiya Gramin
Mahila Sangh. They have been doing
very good work. Unfortunately, here
nnd there, there may be some diffi-
culties or defects and they have to be
looked into. But that does not mean
that the whole organisation is to be
condemned  downright. Specially
when dealing with individuals, with
large social institutions and vast
masses of people, something may go
wrong somewhere. They may not be
able to maintain the accounts pro-
perly or there may be anything else
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for which they may be asked to be
answerable.

Then, he said about the Sadhu
$3amaj; that sadhus are to live in
kutiyas. I do not know with what
Iknowledge Shri Kripalani has said
that. We have seen a Vivekananda
floing about to other countries. In fact,
the aim of sadhus is this. I have
heard even Swami Sivananda saying
that through service only one gets
purification of thought and makes
oneself fit for self-realisation. Shri
Nandaji had brought order out of dis-
order and brought all these people
together. If they are willing to serve
{he country, we should all welcome it
and give them all facilities. An objec-
tion was raised by the learned
Acharya about their going by Deluxe
trains. We all go by these trains and
it is not as if they do not deserve to
go by Deluxe trains. They have becn
doing very good work. The Sadhu
Samaj has been doing good work. It
is not as if they come for your com-
fort or for your bungalows that you
provide. They come out of compas-
sion to serve the humanity. This
has always been the case with great
Mahatmas. How did Mahatma
Gandhi come out to serve the huma-
nity? It is out of compassion to serve
the humanity. They try to transform
‘the society and conquer the evil
How did Buddha transform the society?
It is out of his presence that he could
‘transform Angulimala. That is how
the sadhus go round and transform
‘the society and I do not think that
there is anything objectionable and
that they should be confined only to
‘the kutiyas according to Acharya
Kripalani.

About the Sadachar Samiti, of late,
we have been seeing how they could
find out the adulterated foodstuffs
and other exhibits. Mr. Nanda may
not know about it. Sometimes some
persons who do not deserve to be
there may creep into it as is the case
in so many places. These things do
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happen. But that does not mean that
the very idea of Sadachar is bad. It
is Sat plus Achars: Sat is truth and
Achar is practice of truth. Sadachar
is supposed to go round the people
and educate them how they should
do their duty and practice truth.
This really goes to the credit of the
hon. Home Minister.

Sometime back there was so much
flare-up of communal disturbances in
this country and specially situated as
we were that there were Pakistani
attacks every time, any slightest
thing would have turned into flames
of communal passions. But even
then, it is his ability, it is his since-
rity, it is his love for every citizen
of the country, irrespective of reli-
gion, Hindu or Muslim or Christian,
that drew him to those places of
trouble and he created confidence
among them and dispelled the ignor-
ance from the minds of the majority
community that resorting to any kind
of violence will only endanger the
country more and more by disturbing
our developmental activities. Today
we find our minority friends breed-
ing faith in the Home Minister. It is
really credit to him and it proves
that in this country, when a neigh-
bourly country like Pakistan betrays
us and attacks us, it is not a question
of Hindu or Muslim, or Christian,
irrespective of any religious faith, we
are all children of the Mother
Bharat—therc is no step child in this
country—and we will all fight and
that has been voiced by our friends
on the other side.

Then, there are the Left Commu-
nists I come from a district wherein
there was harassment of people by
the Communists during the Telangana
troubles. Even today, out of 8 Mem-
bers, only 3 Members of the Legisla-
ture are Congress whereas 5 Mem-
bers are Communists out of which
4 are Left Communists. They have
been resorting to all these things and
they had their own plots. Of course,
the Government has taken effective
steps against them and it goes to the
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[Shrimati Lakshmikanthamma]

credit of our Intelligence Department
and the Home Ministry about the way
in which they have dealt with the
Left Communists. After all the coun-
try’s defence and the maintenance of
its independence is of paramount
importance than anything else. We
know the tactics adopted by Com-
munists such as Vijayawada fires and
acid bulb tactics. Everyday, suddenly
some huts will be burnt, some houses
will be burnt, the people will bhe
thrown out and nobody knew how
the fire occurred. Then, there were
these acid bulb tactics or whatever it
is. These tactics were carried on.
Rest of the things we have all dis-
cussed in the House. I would not go
into details.

Many hon. Members have talked
about corruption. Here is another
thing where due credit should be
given to the present Home Minister.
Within such a short time after he
declared his firm determination, to
eradicate corruption, the committee
on prevention of corruption recom-
mendations had been implemented.
We have seen also how many people
have been booked and punished. 1
would not like to go into those figures
now, for lack of time.

We also know how when the price
rise was there, he had tackled this
problem of blackmarketeers, hoarders
and others.

Even in the borders, we have seen
how efficient our police forces have
been. Though they were small in
number, still they were defending the
borders with such confidence, faith
and patriotism that some of them had
even laid down their lives in defence
of the borders. In fact, some police
officers had died in these border con-
flicts. All cur love and affection and
our sympathies go to their families.

Regardin? the Kashmir problem,
the Home /linister has brought about
certain chsmges which for so many
years had been pending. 1 am sure
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that within a short time even the
small obstacles that are there would
be overcome, and there would be a
complete integration of Kashmir with
India, and we are eagerly awaiting
that day during the tenure of the
present Home Minister, when the
necessary constitutional amendment
would be made in this regard. At
the tiine of the Hazratbal relic theft
the hon. Minister had dealt with the
issue so efficiently that he deserves
our praise and congratulations.

My hon. friend Shri Khadilkar had
said why from Planning the present
Home Minister Shri Nanda had come
to the Home portfolio. He did so
because he felt that unless the ad-
ministration was oriented to bear the
burden of a socialistic society, it would
not be possible to implement the:
policy of socialism. In the President’s
Address also it has been said that the:
orientation of the administration
would be given the topmost priority.

In regard to the language issue, I
am sure the hon. Minister will very
soon be in a position to infuse con-
fidence in the minds of the non-Hindi.
speaking people.

As regards the IAS, there are a
number of girls who have come out.
successful in the competitive exami-
nation for entry into the IAS. But T
understand that there are certain:
restrictions in regard to their entry
into the IAS, namely that married
women are ineligible for joining the
IAS. I do not know why this discri-
mination should be made between
men and women. I learn, however
that prior permission has to be taken
by a woman who enters the IAS it
she has to marry. Recently I saw
trom the list of successful candidates
that several girls had come out
successful in the examination. There-
fore, I would submit that no discrimi-
nation should be there, and the women
also should be treated on a par with:
men.
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Mr. Speaker: The
should conclude now.

hon. Member

If married women are taken into
the IAS, they would lord over their
husbands.

Shrimati Lakshmikanthamma: Now,
the husbands are lording over them.
Why should it not be the other way
also?

Mr. Speaker: It is now about 7.40

PM. Would the hon. Members like
to sit for some more time?
Shri1 Vasudevan Nair: We can sit

for half an hour tomorrow.

Shri Subbaraman (Madurai): I had
written to you three days back on the
24th itself requesting permission to
speak on these Demands. So, 1
request I may be given a chance.

.An Hon. Member: A chance may be
given to those who are now present
in the House to speak.

Mr. Speaker: I find that there are
so many who want to speak. It may
not be possible to accommodate all
of them.

st wiwr &= gt qr E O
g faaz g faq s

Dr. M. S. Aney: I would suggest
that you may fix some time-limit for
each Member and say that he should
speak only for ten minutes or five
minutes or something like that. We
have already sat for an hour more,
and we thought that many Members
would be accommodated, but we find
that those who have been called have
made speeches without any time-
limit,

Mr. Speaker: Even then, it would
require half an hour more to accom-
modate the other Members who want
to speak. Is the House prepared to
sit for that much time?

Shri Chandak (Chhindwara):
should not sit beyond 8 p.m.

We

Mr. Speaker: Hon. Members should
tiry to confine themselves to about
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five to seven minutes. Now, Shri

Bakar Ali Mirza.

Shri Bakar Ali Mirza (Warrangal):
Five minutes would not be sufficient.

Mr. Speaker: I think flve to seven
minutes would be sufficient. It would
be a good history if we could do that.

Shri Bakar Ali Mirza: It is late in
the evening now, and it is also the
evening of my life....

Shri Basappa (Tiptur): Why should

my hon. friend say that? We wish
him more life.
Shri Bakar Ali Mirza: The Home

Ministry covers a very wide field.

Mr. Speaker: I can arrange for
dinner for the hon. Members even if
they want to sit up to 10 p.m.

Shri Vasudevan Nair: Then we can
consider sitting for a longer time.

Mr, Speaker: I am prepared to stand
that dinner to hon. Members.

Shri Bakar Ali Mirza: It is not only
law and order and internal security
which are the responsibility of the
Home Minister, but nowadays, because
of the trouble on our frontiers. and
because of the activities of Pakistan
and the intrusions and attacks, the
security of our borders and frontiers
has also become the responsibility of
the Home Ministry.

Here I must pay my tribute to all
those members of the police force who
in Kutch and other areas, where there
is no accommodation, no place to stay,
still held their ground and have
brought credit to the country.

The way in which our Home Minis-
ter has been dealing with the law
and order problem is illustrated by
the way he conducted himself in
tackling the Calcutta riots. He rushed
to the scene and created confidence.
The speed with which he acted was
really commendable. In the same
way, he is conducting himself with
reference to the affairs of the Home
Ministry in other regions also.
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But I cannot say the same thing
about how the language riots were
dealt with. The language riots came
-as some sort of a surprise to the Home
Ministry. That is really a thing which
should not have happened. The
intelligence wing of the Home Minis-
try is a vital thing in the whole set-
up. At least they should have known
what was brewing in Madras, how
things were developing. This should
have been known to the Home Minis-
try. If our intelligence was really
efficient, we would have got not only
previous information but we would
also have been able to investigate and
inquire into many matters. Take, for
example, the episode of the leakage
of some documents which have now
been laid on the Table, by Shri
Dwivedy and Shri Kamath. 1 should
like to know from the Home Minister:
why is it that no responsibility has
been fixed so far for this leakage?
This is really a very serious thing
because today, in the context of the
defence of the country with which we
are very much concerned, secrecy is
a vital thing. If documents like
Cabinet Sub-Committee reports etc.
are bandied about from place to place
and exhibited, it will mean that our
defence apparatus is getting weakened.

Shri Kamath has been condemning
the Home Minister. But I thought it
was his duty to tell the Home Minis-
ter at least in private how he came
to have access to those documents
and how the documents are being
bandied about. After all, the secu-
rity of the country is of as much
interest to Shri Kamath as to Shri
Nanda.

- Today Shri Kamath produced some
other document, a letter written to
Shri Nanda by Shri Patnaik. If these
things become public property and
responsible M Ps. allow themselves to
be used as the receiving ends for
these documents, it is rather a very
sad state of affairs. I hope Shri
Dwivedy and Shri Kamath will them-
eselves come out and disclose to the
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Home Minister what really had hap-
pened, because I understand both of
them are taking great interest in
moral rearmament.

I am glad Government have accept-
ed a number of recommendations of
the Santhanam Committee. At the
same time, there are some matters to
which I would like to draw their
attention. Now for promotion of a
non-gazetted person to a gazetted
post, why it is necessary to get a certi-
ficate of honesty. Today in the con-
fidential report there is a column
about ‘integrity’ where the superior
officer has to record his own opinion
about the man’s integrity and so on.
What will happen if a certificate of
honesty is insisted upon not only for
promotion from non-gazetted to
gazetted posts, but also for extension
and so on, all those who do not get
promotion will come under a cloud.
After all, it is not for honesty alone
that a person is promoted. So, this
desire to accept all the recommenda-
tions without seeing the effect on the
services is a thing which is to be
regretted.

Our Home Minister nowadays is
very much concerned with delays.
Delays, of course, have to be avoided,
but if the disposal is wunjust, the
increase in the speed will add to the
increase in injustice. So, just avoid-
ing delay is really not the vital thing.
We have to see that in the disposal
of the case, the decision is not unjust.

If delay is so important, I would
like to know why there are two vacan-
cies in UPSC. It has been going on
for some time. There is no dearth of
men who can be appointed to the
UPSC. Last year it was seven, but
some members retired and two or
three were appointed, but is is still
seven, and below the quota. Natu-
rally, there has been a complaint that
there is delay in recruitment. If we
want to avoid delay, then the first
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thing for you to do is to appoint more
members to the UPSC.
Mr. Speaker: Two minutes more,

Shri Bakar Ali Mirza:
yvet started.

I have not

Mr. Speaker: Then probably he will
end by dawn!

Shri Bakar Ali Mirza: I hope so.
Please give me five minutes more
because it is not merely for speaking
that I speak. I have got some points
which I want to make.

There is one type of corruption
which does not depend on the indi-
vidual or national character, but on
ihe economic environment. If there
is a runaway inflation, then prices rise.
Honest people resist for a time, and
after a time honesty begins to be
eroded. Whether it is in Delhi or
Paris or London or New York, if there
is inflation, corruption and blackmar-
keting are a certainty, and it has no
relationship either to the individual
or national character. So, this type
of corruption does not come under the
control of the Home Minister. It is
a matte; which the Finance Minister,
the Food Minister and the Industries
Minister, by their flnancial policies
and policies of production, can meet,
because it is not a crisis of character,
but it is a financial and production
crisis.

Another reason for coruption is that
corruption is good business, and is good
for business. If I invest Rs. 1,000
and keep on doubling it in ten years
it will amount up to Rs. 10 lakhs,
if 1 do not pay taxes, but if I invest
Rs. 1 lakh I cannot make even Rs. 3
lakhs in ten years if I pay the taxes
honestly. So, corruption is a device
to fill up, to get richer and wipe out
the gap. So, these people who want
to make money naturally are inte-
rested that corruption should go on.
You pay your employee for his
honesty, but Big Business pays for
his dishonesty. You tighten your con-
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trol, they loosen their purse, and this
thing goes on. And it goes on as long
as the play is not serious. But once
they know that you are serious, they
are after your blood, and the first
thing they will do is to pull you
down, and that is the reason why
there is so much veiled and unveiled
attack on Shri Nanda. They know
that Nandaji, whatever else he may
be, is serious about this question of
corruption, and that is why there is
an attack. Because they cannot
attack his integrity directly, they
want to attack the association with
which he is connected. Naturally,
there is attack about the Sadachar
Samiti, the Sadhu Samaj and Bharat
Sevak Samaj and all that. I do not
say that there is not any impropriety
or even defalcation, but to connect
the purposes of such bodies in such
a way to a person is to pull down
Shri Nanda. Surely, there may be
some discrepancies in these organisa-
tions because they have not got the
voucher honesty of Big Business or the
device of putting up their accounts
or submitting their election expenses
in such a regular manner as is done
by our politicians,

Mr. Speaker: The
should conclude now.

hon. Member

Shri Bakar Ali Mirza: If you want
to get rid of this corruption, you must
control the Big Business lobby, and
for that, you must name and condemn
whenever you find such a thing. Also,
to stop the control of big business of
politicians, there should be an elec-
toral reform so that the politicians
do not depend so much on the money
of big business. That is why I finally
wish to say that not only the poli-
ticlans but also the businessmen
should completely declare their
assets. We are moving towards a
socialist society, and our aim is to
achieve an egalitarian society, and so,
what is there that could assail us
when action is taken to prevent
people from hiding illgotten wealth?
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Shri A. S. Alva' (Mangalore): Mr.
Speaker, Sit, the Home Ministry
being a very important Ministry, it
is but natural that there are people
who find fault with this Ministry for
various reasons, because the Home
Minister has to deal very firmly in
so many ways. In the first place,
when the situation in the country
becomes very serious, especially, when
you realised what happened in 1962
and again the same thing in one form
or the other is repeating itself now,
it is Lut natural that the Home Minis-
ter must be very strict and it is up
to him to see that the country unites
itself -and presents & common front.

Much has been said of -the deten-
tions under the DIR. The House un-
animously passed that Act for the
very good reason that the integrity of
the country must be preserved, and
there should not be any sabotage of
any kind whatsoever. Under the
ordinary rules of evidence, it is not
possible to bring to book certain bad
characters who are violating the
sovereignty of the country and who
are actually selling away the country.
That is why the detention was resort-
ed to in the case of those persons.
Even that also is done under certain
restrictions because, under the DIR
itself, the detaining authorities should
be satisfied with the subversive activi-
ties of the persons to be detained
which is a safeguard against arbitrary
use.

1t is asked, why these people are
not brought to the court. As a matter
of fact, there are sufficient grounds
for not doing so. You will see that
the Home Ministry is acting on infor-
mation especially when the security
of the country itself is jeopardised.
Then certainly it is not up to any-
body- to say that the DIR is applied
only to certain political parties and
not to others and as a matter of fact,
no political party as such is proceeded
against.
20 hrs.

Then again, I would submit that as
far as the integrity and the oneness
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of the country is concerned, it is
absolutely necessary that there should
be all-India services; the All India
Services Act has been amended to
include the engineering aervices,
forest service and the Indian medical
and Health services. All-India Ser-
vices for education and agriculture are
also under contemplation. Before
independence, we had all-Indig ser-
vices in several categories and it was
working very well. I belonged to the
old composite State of Madras which
has been practically split up into 4
linguistic States. At one time we
used to have high officers in the police,
collectors, assistant collectors, educa-
tional officers, etc. from any linguistic
area and we were not feeling any
difference. Now most of the officers
are confined to their own States. That
is why integration is very difficult.
So, the Home Ministry must be very
careful to see that UPSC examina-
tions are held in one medium only.
Now we have English and we are
committed, rightly, that Hindi has to
replace English as all-India language.
But at the same time, there should
be patience. Unless all the States are
prepared, it should not be forced on
them.

Shri Prakash Vir Shastri rightly
said that all the Southern non-Hindi
States, except Madras, avc progressing
with Hindi; in Madras alone they did
not make it compulsory and so, trouble
started. If we had not thought of
the language question for some more
time and proceeded with the propaga-
tion of Hindi, it would have been
easier; after 10 or 15 years, this pro-
blem will not be there. It is loosely
talked about that UPSC examingtions
should be held in all the languages.
There cannot be any other way of
disrupting the country. A person
who takes his examination in Tamil
has to serve only in Tamilnad and
not anywhere else. But if he takes
the examination in English, he can
go to all the States. Afterwards when
Hindi comes into prominence and re-
places English, he can take the exami-
nation in Hindi and go to all the



11195 D.G.—Min.

States That is how integration
should be achieved.

There is corruption at all levels; it
should not be minimised. Govern-
ment should put it down with a strong
hand. We are talking rather loosely
of corrupt officers. The officers are
but a cross-section of our nation; they
comprise all sections. Always we try
to see corruption in another person.
Nobody sees corruption in the general
level. If an individual wants to get
some work done, he is prepared to
give some bribe and get it done. The
politician brings pressure on some
minister. This is also corruption, but
we do not see all these things. Unless
the general level goes up, there is
absolutely no chance of removing this
completely. It is said that Nandaji
should not patronise the Sadachar
Samiti or the Bharat Sewak Samaj
or some other useful organisations
which are doing very good work. At
the same time, there will be adven-
turers who will join the institutions.
Care should be taken to see that they
are kept out. Once they are in, there
is bound to be some breach of trust
and some money being misused. By
that we should not condemn those
organisations which are really doing
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really stupendous. Simply saying that
Shri Nanda is very honest, his inten-
tions are good and all that will really
amount to paying left-handed compli-
ment. As a matter of fact, he is try-
ing to do his best, and in that respect
it is the duty of all of us to co-operate
with him and see that our adminis-
tration improves and the integrity of
the country is preserved.

Some hon. Member: rose—

Mr. Speaker: I think we should rise
now.

ot qumre fag  (dFAT) O
qTfeeT 9T JEH RIT 99 9T AN w7
faramy feamd @Y Fsnor T AT

weam wgtew : fawmw & A
fesmar ST awar

We should have so.ne consideration
for these officers and officials in the
Department also. They have to pre-
pare for tomorrow’s sgenda and other
things. The House stands adjourned
io meet again tomorrow at 11.00 AMm.

20.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on 1'uesday, the

good work. ‘Therefore, the work 27th April, 1985|Vaisakha 7, 1887
which the Home Ministry is doing is (Saka).
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